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RAJYA SABHA

Thursday the 15th March, 2012/25%h Phalguna, 1933 (Saka)
The House met at eleven of the clock,
MR. CHAIRMAN in the Chair

DISCUSSION OVER RESIGNATION OF RAILWAY MINISTER

MR. CHAIRMAN: Question No.41(lnterruptions)

SHRI PRASANRA CHATTERJEE (Ve¢st Bengal): Sjrit has been reported in
the media...

MR. CHAIRMAN: Please speak from your place(Interruptions) What is
the problem?(Interruptions)

SHRI PRASANRA CHATTERJEE: It has been reported in the media that the
Railway Minister of the UR-1l Government..(Interruptions) We want to
hear..(Interruptions)

MR. CHAIRMAN: Just a minute, pleasélnterruptions) The Leader of the
Opposition wants to say something.

THE LEADER OFTHE OPPOSITION (SHRARUN JAITLEY): Sir, this is an
unprecedented crisis that we see...

MR. CHAIRMAN: What crisis?

SHRI ARUN JAITLEY: Minister after Minister is submitting his resignation
to the hon. Prime MinisterThe Ministey who presented the Railway Budget
yesterday has now presented his resignation. Nevinat is the position of at least
two Ministers who have submitted their resignatioAs@ they still Members of
the Council of Ministers? What is the position of the Railway Budget?

MR. CHAIRMAN: Let me ascertain the factual position from the
Government.(Interruptions)

SHRI ARUN JAITLEY: There are itntrigues going on outside with regard to
withdrawal of the proposals. This is the property of the Hodsgerruptions)

SHRI PRASANTA CHATTERJEE: We want the Prime Minister
(Interruptions)

MR. CHAIRMAN: Just one minute, pleasénterruptions)Let us hear the
Minister...(Interruptions)
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SHRI ARUN JAITLEY: We have never seen how a Government can function
under this kind of mistrust(lnterruptions) This is an unprecedented
situation..(Interruptions) This is an extraordinary situation in the
country..(Interruptions) You can never have an unstable Government of this
kind..(Interruptions)

MR. CHAIRMAN: Please,.(Interruptions)

SHRI PRASANRA CHATTERJEE:The Prime Minister will have to come and
state the position(Interruptions)

MR. CHAIRMAN: Just one minute, please. Let me ascertain the position
from the Minister. (Interruptions) It is a factual matterLet us find out the
position..(Interruptions)

THE MINISTER OF SRATE IN THE MINISTRY OF RARLIAMENTARY
AFFAIRS (SHRI RAJEEVSHUKLA): Sir, the Prime Minister has not received any
resignation letter(Interruptions)

3t THUH. IEAferT (SIRWS): WX, oflsX 3% § g<9 ®el 3§, ugd fafRex
Pel € J Ued H MR Iag..(@aud).F & Rafa 2

SHRI MOINUL HASSAN (West Bengal): Sir I have given a
notice..(Interruptions)

MR. CHAIRMAN: Please co-operatdlnterruptions)

SHRI PRASANRA CHATTERJEE:We want to know the state offaifs. The
Prime Minister should comglnterruptions)

SHRI RAJEEV SHUKLA: Sir, the Prime Minister has not
received. (Interruptions)

THE MINISTER OF SATE IN THE PRIME MINISTERS'S OFFICE (SHRV.
NARAYANASAMY): When the Leader of the Opposition spoke, we all heard him.
When the Minister is replying ngwwhy are you preventing him from replying?
(Interruptions) It is very unfortunate that when the Leader of the Opposition has
raised the issue and the Minister is replying, they do not want to listen to
him.. (Interruptions)

MR. CHAIRMAN: Just one minute, please. Paniji, plea@aterruptions)
This is no good.(Interruptions) Let me find out the facts(lnterruptions)
SHRI MOINUL HASSAN: Minister after Minister is resigning...

(Interruptions) They are not capabldlnterruptions) Clarification should come
from the highest level of the Governmefinterruptions)

MR. CHAIRMAN: Just one minute, pleasénterruptions)Kindly allow the
hon. Minister to speak(Interruptions) | request you to allow the Minister to
indicate the factual position.

SHRI RAJEEV SHUKLA: Mr. Chairman, Sjrfirstly, the hon. Prime Minister
has not recieved any resignation letter from the hon. Railway MiniStzondly
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he has received a communication from the hon. Chief Minist&iesft Bengal, Ms.
Mamata Banerjee. Whenever he takes any decision on that communicaton, the
House will be informed.

SHRI ARUN JAITLEY: What kind of situation it is that you are enticing the
loyalty of members of youAllies! It is theatre of the absurdinterruptions) There
is instability in the Governmen{Interruptions) How can the country be governed
by a Government of this kind?

SHRI S. SAAHLUWALIA: Sir, let the Prime Minister comglnterruptions)

MR. CHAIRMAN: Please, allow the Question Hour to proceed.
..(Interruptions).. Please, allow the Question Hour to proceeinterruptions)...

SHRI V. NARAYANASAMY: BJPis enticing Congress MLAs in Uttarakhand
and you are talking about us enticing peop(iiterruptions)

SHRI MOINUL HASSAN: He must come and clarify the situation.
...(Interruptions)...

MR. CHAIRMAN: It has been clarified. (Interruptions)...

SHRI MOINUL HASSAN: What is the status of the Government?
...(Interruptions)...

SHRI V. NARAYANASAMY: The Minister has clarified itWhat more
clarification do you want?Interruptions)

MR. CHAIRMAN: Can we proceed with Question 41, pleae®erruptions)

SHRI SHNANAND TIWARI (Bihar): No, Sir (Interruptions)

SHRI S.S.AHLUWALIA: Let the Prime Minister come here and explain the
situation. It is only the Prime Minister who can introduce his Council of Ministers.
(Interruptions)

SHRI V. NARAYANASAMY : Sir, he is the Minister for Parliamentafffairs.
(Interruptions) He cannot dictate(Interruptions)

SHRI S.S.AHLUWALIA: He is only the ParliamentanAffairs Minister
(Interruptions) He knows what the position is. | am sufinterruptions)

MR. CHAIRMAN: The House is adjourned till 1200 hrs.
The House then adjourned at six minutes past eleven of the clock.

The House reasembled at twelve of the clock.
MR. DEPUTY CHAIRMAN in the chair

WRITTEN ANSWERS TO STARRED QUESTIONS
Safety review of Kudankulam Nuclear Project

*41. SHRI BALWINDER SINGH BHUNDER:Will the PRIME MINISTER be
pleased to state:

(a) whether safety review of Kudankulam Nuclear Project has been completed;
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(b) if so, the details in this regard;

(c) whether all the apprehensions of the people agitating against the project
have been allayed;

(d) whether the project has been delayed; and
(e) if so, the efforts that are being made to put the project on road?

THE MINISTER OF SATE IN THE PRIME MINISTER'S OFFICE (SHRV.
NARAYANASAMY): (a) Yes, Sir

(b) The safety review of Kudankulam Project, Tlamil Nadu Post Fukushima
(Japan) incident, has been completed by Nuclear Power Corporation of India Limited
(NPCIL) andAtomic Enegy Regulatory Board (AERB)The review have found that
the Kudankulam reactors are safe against extreme natural events like earthquakes
and tsunamis. The reviews have also shown that the Kudankulam reactors have four
safety trains against one required. The reactors have a Passive Heat Removal
System (PHRS), which would ensure cooling of the reactor core by natural air
circulation even in the worst case scenario of total loss of power supply and cooling
water sources as it happened at Fukushima (Japan).

(c) The Central Government and NPCIL have enhanced public outreach
activities manifold, adopting a multi-pronged approach to allay the apprehensions of
the local people about the project in consultation with the State Government. The
expert group constituted by the Central Government has addressed all the
apprehensions of the agitating people.

(d) Yes, Sir However a cumulative physical progress of 99.2% in Unit-1 and
94.6% in Unit-2 with an overall progress of 97.4% has been achieved in the
Kudankulam Project, so far

(e) The project work is expected to be resumed soon in view of initiatives
pointed at (c) above.

Funds for development of youth and adolescents

*42. SHRIY.S. CHOWDAR: Will the Minister of YOUTH AFFAIRS AND
SPOR'S be pleased to state:

(a) the details of funds earmarked for the development of youth and
adolescents, during the last three years;

(b) the details of funds spent during that period, State-wise;

(c) whether Government has received any complaints regarding misuse of
funds earmarked for the purpose;

(d) if so, the details thereof; and

(e) the action taken/being taken by Government against the erring officials?
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THE MINISTER OF SARTE OF THE MINISTRY OF YOUTH AFFAIRS AND
SPOR'S (SHRIAJAY MAKEN) : (a) Under the Scheme of National Programme for
Youth andAdolescent Development (NRD), an amount of Rs. 26.70 crores,
Rs. 24.50 crores and Rs. 27.68 crores have been earmarked during the year 2008-09,
2009-10 and 20101lrespectively

(b) An amount of Rs. 23.94 crores, Rs. 22.70 crores and Rs. 26.38 crores have
been spent during the year 2008-09, 2009-10 and 20I@spectively Sate-wise,
expenditure during the said period given in Statem8etlfelow)

(c) No Sir
(d) and (e) Question does not arise.
Statement

State-wise statement showing funds provided under the scheme of National
Programme for duth andAdolescent Development (NRY) during the last thee
years from2008-09to 2010-11.

Name of the NPYAD NPYAD NPYAD
State 2008-09 2009-10 2010-11
1 2 3 4
Andhra Pradesh 33,69,724/- 43,875/- 5,31,313/-
Bihar 00 1,87,726/- 1,76,900/-
Chhattisgarh 00 1 ,56,500/- 00
Delhi 8,27,47,821/- 12,31,86,002/- 17,69,50,506/-
Guijarat 28,79,401/- 17,93,275/- 7,57,900/-
Haryana 1,46,85,758/- 28,79,661/- 5,70,347/-
Himachal Pradesh 7,76,737/- 12,13,000/- 7,50,000/-
Jammu and Kashmir  1,24,60,667/- 32,12,500/- 75,99,768/-
Jharkhand 2,58,037/- 1,21,875/- 00
Kerala 5,68,919/- 47,400/- 22,809/-
Karnataka 30,10,000/- 18,32,218/- 2,50,000/-
Madhya Pradesh 30,51,228/- 2,41,875/- 97,819/-
Maharasthra 1,23,684/- 6,79,125/- 36,162/-
Orissa 94,31,483/- 3,24,58,469/- 59,65,860/-
Punjab 2,13,99,853/- 4,20,825/- 26,813/
Rajasthan 1,23,39,850/- 88,41,787/- 3,46,38,862/-
Tamil Nadu 1,13,70,834/- 66,35,001/- 1,44,368/-
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1 2 3 4

Uttar Pradesh 1,50,22,320/- 11,30,476/- 13,02,956/-
Uttarakhand 56,737/- 7,77,813/- 5,80,000/-
West Bengal 2,26,47,928/- 1,68,57,893/- 1,61,57,225/-
Chandigarh 7,39,000/- 6,35,000/- 3,17,500/-
Arunachal Pradesh 4,50,574/- 00 00
Assam 1,31,48,157/- 36,03,887/- 50,34,413/-
Manipur 58,19,167/- 44,41,375/- 10,83,413/-
Meghalaya 27,813/ 23,000/- 95,43,250/-
Nagaland 29,27,813/- 1,55,08,701/- 12,18,813/-
TotaL 23,93,1 3.505/- 22,69,29,259/- 26,37,56,997/-

Fresh probe into space spectrum agreement

*43. DR. JANARDHAN WAGHMARE: Will the PRIME MINISTER be pleased
to state:

(@ whether the former ISRO Chairman, has demanded a fresh probe into the
space spectrum agreement and its subsequent termination last year;

(b) if so, whether in view of written representations made by former ISRO
Chairman, Government proposes to probe the various allegations made by him;

(c) if so, the details thereof, and

(d) the steps Government proposes to take to ensure that in future
transparency is maintained in various deals?

THE MINISTER OF SATE IN THE PRIME MINISTER'S OFFICE (SHRV.
NARAYANASAMY): (a) Former ISRO Chairman has demanded a fresh probe into
the Antrix-Devas agreement and its subsequent annulment.

(b) and (c) The matter is under the examination by the Government.

(d) The INSAI' Coordination Committee (ICC) has been reconstituted in order
to ensure a transparent process in deals related to leasing satellite transponders.
The reconstituted ICC has met twice during ROIechnicalAdvisory Group and
Standing Pricing Committee have also been activated. The allocation of transponders
of GSAT-8 and GSA-12 satellites has been cleared by ICC for the use of
Government departments for strategic and societal applications. ICC is evolving
revised guidelines for transponder allocation in future.

Handing Over of Gilgit-Baltistan area to China

*44. SHRI PRAKASH JAADEKAR: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(@) whether Government is aware of the media reports that Pakistan is
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considering handing over Gilgit-Baltistan area of Jammu and Kaspneisently in
the PoK, to China on lease of fifty years;

(b) in the perception of Government, in what manner the proposed lease alters
the security and geo-political perception to India;

(c) the number of rivers flowing into India through or from the Gilgit-Baltistan
area of Jammu and Kashmir; and

(d) Governmens response to it in the light of the status of the entire Jammu
and Kashmirincluding Gilgit-Baltistan area being Indian territory?

THE MINISTER OF EXTERNALAFFAIRS (SHRI S.M. KRISHNA) : (a) and
(b) Government has seen media reports that Pakistan is considering a proposal to
lease Gilgit-Baltistan region in Pakistan Occupied Kashmir (POK) to China for fifty
years. Government has not seen any official statement or report by the Government
of Pakistan in this regard. Howeyamder the so called China-Pakistan “Boundary
Agreement” of 1963, Pakistan illegally ceded 5,180 Sq. Kms. of Indian territory in
POK to China. Government remains firm in its resolve to take all necessary steps to
effectively safeguard India’security and territorial integrity

(c) No major river is flowing into India through or from the Gilgit-Baltistan
area of Jammu and Kashmir

(d) Governmens principled and consistent position is that the entiedeSof
Jammu and Kashmir is an integral part of India and Pakistan has been in illegal
occupation of parts of the Indian state of Jammu and Kasl@oirernment keeps a
constant watch on all developments having a bearing on $nd&turity and takes
all necessary measures to safeguard it.

Procedural irregularities of Antrix-Devas deal

*45. SHRI P RAJEEVE:Will the PRIME MINISTER be pleased to state:

(@) the procedural irregularities of thntrix-Devas deal as pointed out by
the High Powered Review Committee (HPRC) constituted on 10 Fepagy;

(b) the procedural irregularities of thentrix-Devas deal as concluded by
the High LevelTeam (HL) constituted on 31 May 21

(¢) the financial and strategic gaps Amtix-Devas agreement as per the
findings of the HPRC and HI. and

(d) the steps that are being taken to ensure a transparent process in leasing
of satellite/spectrum bandwidth?

THE MINISTER OF SATE IN THE PRIME MINISTER'S OFFICE (SHRV.
NARAYANASAMY): (a) (i) The Space Commission and the Cabinet were not
informed of theAntrix DevasAgreement or its implications for usage of spectrum for
defense and security purposes.
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(i

(i)

(iv)

(b) ()

(i

(i)

(iv)

(© @)

(i

(i)

(iv)

(d)

The proposals of GSIA6 or 6A involving use of satellite capacity (for
Devas) were never discussed nor authorized by TN&&ordination
Committee (ICC).

ICC was authorized to earmark at least a certain percentage offINSA
transponders capacity for use by non-governmental users. No meeting
(of ICC) has taken place between 2004 and 2009.

The choice of Fae Advisers, USA(the DevasAgreement was based
on an MoU betweerntrix and Foge Advisers, USA) is grey area in
that it was not clear as to what technology geoAdvisers had

accessed with full Intellectual Property Rights.

The proposal ofAntrix-Devas was finalized with no consultation with
any other department in Government of India, including Department of
Telecommunication.

The INSAI' Coordination Committee (ICC) set up in 1977 for the overall
management of the INSAsystem had not met since 2004.

The SACOM policy of leasing INSA capacity on non-exclusive basis
to non-government parties is not followed.

The approval process for GEA& and GSA-6A, the satellites proposed

to meet the obligations undé@ntrix-DevasAgreement, was riddled with
incomplete and inaccurate information given to the cabinet and the
space commission.

A large part of S-band Spectrum was envisaged for ugentirx-Devas
agreement. This left very little spectrum with ISRO for unique strategic
or societal use in future or for other multimedia mobile service
operations.

Safeguards were inadequate in fatrix-Devas Agreement to prevent
entry and monopoly by foreign telecom players for S-Band, which is
required by strategic users in the country

The terms ofAntrix-Devas agreement is heavily loaded in favour of
Devas. ISRO had to invest Rs. 800 Crores in two satellites and their
launches required fohntrix-Devas agreementWhereas, the agreement
was signed with a companwhich had a paid up share capital of Rs. 1
Lakh only (January 2005).

The transponder leasing revenueAntrix-Devas agreement would be
able to giveAntrix an Internal Rate of Return (IRR) of about 10%.
However there were other risks involved, such as, Penalty for late
delivery of the satellite/services, risk of searching of alternative users, if
Devas fails to develop the new technology for mobile services.

The INSA Coordination Committee (ICC) has been reconstituted in



Written Answers to [15 MAR., 2012] Starred Questions 9

order to ensure a transparent process in leasing satellite transponders. The
reconstituted ICC has met twice during 20Iechnical Advisory Group and
Standing Pricing Committee have also been activated. The allocation of transponders
of GSAT-8 and GSA-12 satellites has been cleared by ICC for the use of
Government departments for strategic and societal applications. ICC is evolving
revised guidelines for transponder allocation in future.

Technology for persons with disabilities

*46. SHRI MOHD.ALI KHAN: Will the Minister of SOCIALJUSTICEAND
EMPOWERMENT be pleased to state:

(a) whether Government is promoting technology for people with disabilities
especially for the weaker and backward sectionandhra Pradesh;

(b) if so, the details thereof in the Eleventh Fikear Plan, yeawise;

(c) the funds allocated and spent for such programmes during that
period; and

(d) the future action plan prepared for theelfth Five Year Plan inAndhra
Pradesh?

THE MINISTER OF SOCIAL JUSTICE AND EMPOWERMENT
(SHRI MUKUL WASNIK) : (a) to (c)The Ministry confers NationaAwards for the
empowerment of Persons with Disabilities (PwDs), every ,yeader various
categories. One of these categories is for “Best applied research/innovation/product
development aimed at improving the life of PwDs.”

2. The Ministry made its website accessible to persons with disabilities and
launched the accessible website in Janu2®y0, at a cost of Rs.20.09 lakh.
Other Central Ministries were also requested to similarly make their own
websites, as well as of their associated organizations, accessible to persons
with disabilities.

State Governments have also been requested to make their important websites
accessible to persons with disabilities and financial assistance has also been
offered to them for doing so. Central assistance of Rs. 31.00 lakh has so far
been released to 3 State/UT Governments for this purpose. No proposal, in
this regard, has however been received from the GovernmeAndiira
Pradesh.

The Government has also, in 2010, instituted a new category of National
Awards-viz for websites with best accessibility features. Under this category
one award each is given for such websites of (i) Government organizations,
(i) Public Sector/autonomous/local bodies, and (iii) Non-Govt. organizations.

3. An Online Braille Library established by the National Institute fisually
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State:

Handicapped, (NIVH) Dehradun, has been launched on 4th JarRGiQ.
This Library has books, including ifelugu, which can be accessed in real
time from any location, includindndhra PradeshAn amount of Rs. 47.50
lakh has been spent on this project so far

An online catalogue of Braille books has also been hosted by NIVH which
enables visually-impaired persons to ascertain the location and availability of
a desired Braille book, without going to Braille Libraries and Braille Presses.
An amount of Rs. 17.00 lakhs has been spent on this project. $dIVV&i has

also launched an Online Directory of Services for tfisually Impaired
persons. Services available Amdhra Pradesh have also been included in this
Directory.

The National Institute for Mentally Handicapped, Secunderabad, has
developed certain technology based teaching modules for training of persons
with mental retardationTechnological methods like electroencephalography
(EEG) and electromyography (EMG) are used for assessment of dis&®y
bio-feedback is used for stimulation of electrical impulses in the brain of
children with mental retardation, and softwares are used for speech therapy

The National institute for the Orthopaedically Handicapped, Kolkata, has
developed proto-types of myo-electric hand, multi-use whee]clmircost
pediatric below-knee prosthesis, and functional electric stimulation devices
for persons with foot-drop.

The Artificial Limbs Manufacturing Corporation of India, functioning under
this Ministry, also works on developing technological aids and appliances at
a relatively low cost.

The Rehabilitation Council of India (RCI) is running a TV channel called
“Navshikhar” through which programmes on disability-related topics are
telecast for the benefit of teachers/special educators, professionals, parents
of children with disabilities, and other stakeholdéspresent, there are 472
Direct Reception Centres for this channel, of which 32 arenithra Pradesh.

(d) The Twelfth Five Year Plan is not yet finalized.

Recommendation of Chaturvedi Panel

*47. SHRI M.V. MYSURA REDDY: Will the PRIME MINISTER be pleased to

(a) whether it is a fact that B.K. Chaturvedi Panel has recommended

converging the existing 147 schemes into 59 for better focus;

(b) if so, the details of schemes that are going to be converged and the

names of 59 new schemes/converged schemes; and
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(c) the amount that is going to be saved through the above method and in
what manner the money would be redistributed?

THE MINISTER OF SATE IN THE MINISTRY OF PLANNING (SHRI
ASHWANI KUMAR) : (a) Yes Sir The Committee set up by the Planning
Commission to look into the issue of restructuring/rationalization of Centrally
Sponsored Schemes (CSS) under the Chairmanship of Shri Bal Krishan Chaturvedi,
Member Planning Commission has recommended for cayingrthe existing 147
schemes into-59 for better focus.

(b) The details of schemes suggested for convergence and the names
proposed for the 59 converged schemes are given in StateBemtiglow).

(c) The Committee has made suggestions for better focusing of CSS. It has
not made any suggestions regarding allocation of funds and/or redistribution of
funds.

Statement

Proposed Centrally Sponsored Scheme

SINo.  Existing Schemes/ 2011-12 Schemes Proposed by CSS Committee

Programmes (BE) No. of Details of the Schemes
Rs. crore Schemes
1 2 3 4 5
Department of Agricultur e and 6
Cooperation (13)
1. National Food Security Mission1350 1 . National Food Security
(NFSM) Mission (1)

2. National Horticulture
Mission (2 and 6)

2 National Horticulture Mission 1200

3. Micro Irrigation 1150 3. National Mission on
SustainableAgriculture
(3,4,7,9, 11 and 13)

4. Macro Management of 780 4. National Mission on Seeds

Agriculture (MMA) Scheme
Integrated Oilseeds, Oil Palm,” 550
Pulses and Maize Development
(ISOPOM)

Technology Mission on 500
Horticulture for North East

Region, including Sikkim,
Uttarakhand, H.Pand J and K

and Planting Material (10)
5. National Oilseed and OQil
Palm Mission (12, 8, 5)

6. National Mission on Farm
Mechanization and Energy
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1 2 3 4 5
7. Support to State Extension 500

10.

11

13.

Programmes for Extension

Reforms
National Bamboo Mission 100
Mission Mode Project on 0

Agriculture-National
e-Governance Plan (NeGP)

National Mission on Seed 50
(New Scheme)

National Project on 30
Management Soil and Health

Technology Mission on 14.95
Cotton (TMC)

RainfedArea Development 1
Programmes

Sus-ToTAL 6315.95

Department of Animal Husbandry
Dairying and Fishering (15)

14.

15.

16.

17.

18.

19.

20.

21.

Livestock Health and Disease 395
Control

National Project for Cattle and 150
Buffalo Breeding

National Diary Plan (Separate 100
Scheme from 2011- 12)

Special Package for 31 Suicide98.69
Prone Districts

Development of Marine 71
Fisheries, Infrastructure and
Post Harvest Operations

Project for Dairy Development 51.25

Centrally Sponsored Fodder 47.55
Development Scheme

Poultry Development 457
(Improvement of poultry etc.)

1. Managing Livestock (ACA/
CSS) (14, 15, 17, 20, 22, 25,
26, 27, 28)

2. National Plan for Dairy
Development(16, 19, 21)

3. Development of Fisheries
(18, 23, 24) (ACAICSS)
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1 2 3 4 5
22. Livestock Insurance 40
23. National Scheme ofVelfare 39
of Fishermen
24. Development of Inland Fisheries 24
and Aquaculture
25. Establishment/modernisation of 3
rural slaughter houses
26. Utilisation of FallenAnimals 3
27. Conservation of Threatened 25
Livestock Breeds
28. Livestock Extension and 0.01
Delivery Services
Sus-ToTAL 1070.7
Department of Commerce (1) 1
29. ASIDE 850.96 1. ASIDE (29)
Sus-ToTAL 850.96

Departmental of Industrial
Policy and Promotion (1)

30. Package for (Other than North 200
East) Special Category States

31. NEIIPP 2007 100
SuB-ToTAL 300

Ministry of Environment
and Forests (8)

32. National River Conservation 701.71
Plan (NRCP)

33. National Afforestation 303
Programme
34. Conservation of Natural 80

Resources and Ecosystems

1. Special Package for
industrial development of NE
and other Special Category
States (30 and 31)

1. National River Conservation
Conservation Programme
(NRCP) (32)

2. Conservation of Natural
Resources and Environment
Protection (33,35, 39) (ACA/
CSS)
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35. Project Tiger 162.71

36. Integrated Development of 70 3. Integrated Development of
Wild Life Habitats Wildlife (34, 36, 38)

(ACA/CSS)

37. Intensification of Forest 65 4. Intensification of Forest
Management (former Integrated Management (37)
Forest Protection Scheme)

38. Project Elephant 215

39. Environmental Management in 0.01
Heritage, Pilgrimage antiourist
Centres includingraj Protection
Sus-ToTAL 1403.93

Department of Health and Family 5

Welfare (11)
40. National Rural Health Mission17303.9

(NRHM)
41. Human Resources for Health 386

42. District Hospitals 300

43. Cancer Control Programmes 250

44, National Mental Health 130
Programme
45, National Programme for 125

Prevention and Control of
Diabetes, Cardiovascular
Diseases and Stroke

46. Assistance to State for 110.32
Capacity Building in
Trauma Care

47. National Urban Health Mission 100
48 Health Care for the Elderly 75
49. 8 Pilot Projects 732
50. E-health includingTelemedicine 20

Sus-ToTAL 18873.4

1. National Rural Health
Mission (40)

2. Non-Communicable Diseases
(43,44,45,46,48, 49)

3. Human Resources and
Medical Education (41)

4. National Urban Health
Mission (47)

5. District Hospital (42)
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1 2 3

4 5

Department of Ayush (3)
51. Promotion ofAYUSH 333

52. National Mission on Medicinal 56.14
Plants

53. Public Private Partnership 0.50
for setting up of
specialty clinics/IPDs.

Sus-ToTAL 389.64
Department of Aids Control (1)
54. National AIDS Control 1699
Programme including STD
Control
Sus-ToTAL 1699

Ministr y of Home Affairs (4)

55. Crime and Criminal Tracking 3845
Network and System

56. Critical Infra. In Left-wing 140
Extremist afectedAreas/
Special infrastructure scheme
in Leftwing extremism
affected areas (2011-12)

57. Strengthening of Fire and 100
Emergency Services

58. Police Education and Training 14.4
Sus-ToTAL 638.9

Ministry of Housing and Uran
Poverty Alleviation (2)

59. SIS 813

60. Integrated Low Cost Sanitation 71
(ILCS)

SuB-ToTAL 884

1

1. National Mission oAYUSH
(51,52,53)

1. National AIDS Control
Programme, including STD
Control (54)

1. National Scheme for
Capacity Development of
Police and other forces.
(55, 56, 57, 58) (ACA /CSS)

1. SISR (59)

2. Integrated Low  Cost
Sanitation (ILCS) (60)
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Department of School Education 6
and Literacy (17)

61. Sarva Shiksh@bhiyan (SSA) 21000

62. National Programme Nutritional10380
Support to Primary Education
(MDM)

63. Rashtriya Madhyamik Shiksha2423.9
Abhiyan (RMSA)

64. Scheme for setting up of 6000 1200
Model Schools at Block level as
Benchmark of Excellence

65. Strengthening ofTeachers’ 500
Training Institutions

66. Information and Communication 500
Technology in Schools

67. Adult Education and Skill 488.5
Development Scheme

68. Scheme for construction and 250
running of Girls Hoste$ for
students of Secondary and
Higher Secondary Schools

69. The Scheme for Providing a 150
Quality Education in Madrassas

(SPQEM)

70. Inclusive Education for the 100
Disabled at Secondary School
(IEDSS)

71. National Means cum Merit 60

Scholarship Scheme
72. Mahila Samakhya 50

I. Sarva ShikshaAbhiyan
(SSA) (61, 72)

2. National Programme
Nutritional Support to
Primary Education

(MDM) (62)

3. Rashtriya Madhyamik
Shiksha Abhiyan (RMSA)
(63, 66, 68, 75)

4. Support for Educational
Development (ACA/CSS)
(65, 67, 71, 74, 76, 77)

5. Scheme for setting up of
6000 Model Schools at Block
level as Benchmark of
Excellence (64)

6. Scheme for providing
education to Madarss,
Minorities and Disabled
(69, 70, 73)
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73. The Scheme for Infrastructure 50
Development in Minority
Institutions (IDMI)

74. National Scheme for Incentive 50
to the Girl Child for
Secondary Education

75. Vocationalisation of Education 25

76. Appointment of Language 5
Teachers

77. Access and Equity 0.1 Dropped
Sus-ToTAL 37232.5

Department of Higher

Education (2)

78. Setting up of New 1123 1. Setting up of New
Polytechnics and Strengthening Polytechnics and
of existing Polytechnics Strengthening of Existing

Polytechnics (78)

79. National Mission in Education 943 National Mission in

through ICT Education through ICT
(Taken into CS schemes )
Sus-ToTAL 2066

Ministry of Labour and

Employment (13)

80. Health Insurance for 31342 1. Social Security for
Unorganised SectoWorkers UnomanizedWorkers (80, 87)
(Rashtriya Swasthya Bima
Yojana)

81. Skill Development Initiative  211.54 2. Skill Development (81, 82,

83, 84, 85, 86, 88, 89, 90,
91, 92)
82. ExternallyAided Project 100

(EAP) for Reforms and
Improvement invVocational
Training Services rendered

by Central and State Government
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83. Skill Development for 34 50
districts affected by Left
Wing Extremism

84. Setting up of multi-skill 10
Development Centre

85. Upgradation of 139&sovernment 8
ITls through PPP

86. KoushalVikas Yojana 2

87. Rehabilitation of Bonded Labour 1

88. Setting up ofATIs and RVTIs for 1
women in PPP mode

89. Upgradation of 20 ITls and 1
supplementing deficient
infrastructure in 28 ITIs in
North East

90. Establishment of new ITIls in N.E, 1
States, Sikkim and the State of
Janmu and Kashmir

91. Upgradation of 100 ITIs into  0.35
Centres of Excellence.

92. Remodelling ofApprenticeship 0.1
Training (payment of stipend
to apprentices)
Sus-ToTAL 699.41

Ministry of Law and Justice (1) 1

93.

Scheme for development of 110
infrastructure facilities for
judiciary

Sus-ToTAL 110

Ministr y of Minority Affairs (4)

94.

Multi Sectorial Development 1219
Programme for Minorities in
selected of minority

concentration districts

1. Scheme for development
of infrastructure facilities for

for judiciary (ACA/CSS)

(93)

1. Multi Suctorial Development
Programme for Minorities
(includes Scholarship schemes
for Minorities) (ACA/CSS)
(94, 95, 96, 97)
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95. Pre-Matric Scholarships for 600
Minorities
96. Post-Matric Scholarships for 450
Minorities

97. Merit-cum-Means scholarship 140
for professional and technical
courses

SuB-ToTAL 2409
Ministry of Panchayati Raj (2)
98. Rashtriya Gram Swarajojana 84

99. Mission Mode Project on 40
e-Panchayats
Sus-ToTAL 124

Department of Rural
Development (6)

100.National Rural Employment 40000
Guarantee Scheme

101.Pradhan Mantri Gram Sadak 20000
Yojana (PMGSY)

102.Rural Housing - I1X 10000

103.Swarnjayanti Gram Swarozgar 2914
Yojana (SGSY)

104.DRDA Administration 461

105.Provision for Urbammenities 100
in RuralAreas (PURA) (CS
from 2010- 11 in PPP Mode)

SuB-ToOTAL 73475

1. Strengthening of Panchayati
Raj Institutions (PRIs) (ACA/
CSS) (95 and 99)

1. National Rural Employment
Guarantee Scheme (100)

2. PradhanMantri Gram Sadak
Yojana (PMGSY) (101)

3. Rural Housing - I1X (102)

4. National Rural Livelihood
Mission (NRLM) (103, 104)
(Considering the Size of the
Scheme, its scope and
objectivity, it may be taken
up as a Flagship programme
into the 12th Plan)
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Department of Land Resources (3) 2

106. Integrated Watershed 2549.2 1. Integrated Watershed
Management Programme Management Programme
(IWMP)# (IWMP) (106)

107. NPCLRM renamed as 150 2. Modernizing Land Records
National Land Records (107) (ACA/CSS)
Modernization Programme
(NLRMP)#

108. Bio-fuels 0.3 Dropped
Sus-ToTAL 2699.5

Department of Drinking Water 2

Supply (2)

109. Accelerated RuralVater Supply 9350 1. Accelerated Ruralwater
Scheme/National Rural Supply Scheme/National
Drinking Water Programme Rural Drinking Water Prog.

(109)

110. Central Rural Sanitation 1650 2. Central Rural Sanitation

Scheme Scheme (Convergence with
IAY) (110)
Sus-ToTAL 11000

Department of Road Transport 1

and Highways (2)

111. E&I for States from CRF ‘D’ 265.29 1. E&I for Sates & UB from

CRF D' (111& 112)

112. E&I for U.Ts from CRF 17.48
Sus-ToTAL 282.77

Ministry of Social Justice and 5

Empowerment (13)

113. Post-Matric Scholarship 2218
and Book Banks for
SC students

114. Post-Matric Scholarship for 535
OBCs

1. Empowerment of Sche-
duled Castes [113, 115
(Hostel for SC boys only),
116, 117, 118, 120, 121 (Free
coaching for SCs only), 124]

2. Empowerment of OBC [114,
115 (Hostel for OBC boys
only), 119,121 (Free coaching
for OBCs only), 125]
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1 2 3 4 5
115. Hostels for SC and OBC boys 190 3. Scheme for Development
of Denotified Tribes (122)
116. Pradhan MantrAdras Gram 100 4. Scheme for persons with
Yojana disabilities ()
117. Pre-Matric Scholarship for 80 5. Scheme for social welfare
Children of those engaged in groups (123)

unclean occupations

118. Implementation of Protection of 70
Civil Rights Act, 1955 and
Scheduled Castes and
Scheduled Tribes (Prevention
of Atrocities) Act, 1989

119. Pre-Matric Scholarship for OBCs 50

120. Scheduled Castes Development20
Corporations

121. Free coaching for SCs and 10
OBCs

122. Scheme for Educational and 5
Economic Development of
Denotified and Nomadic Tribes
(DNTs)*

123. Scheme for Empowerment of 5
Economic Backward Classes

124. Upgradation of Merit of SC/ST 4
Students

125. National Overseas Scholarships 1
for OBC students

Sus-ToTAL 3288

Ministr y of Satistics and Programme 1

Implimentations (2)

126. India Statistical Strengthening 200 1. Support for Statistical
Project (ISSP) Strengthening (126 and 127)

127. Basic Statistics for Local Level 12
Development (BSLLD)

SuB-ToTAL 212
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Ministr y of Textiles (2) 2

128. Catalytic Development 253 1. Catalytic Development
Programme (Sericulture) Programme (Sericulture) (128)

129. Handloom Export Scheme 2317 2. Handloom Export Scheme

(129)
Sus-ToTAL 484.7

Ministr y of Tourism (1)

130. Product/Infrastructure 562.99 1. Product/Infrastructure
Development for Development for
Destinations and Circuits Destinations and Circuits (130)

(Note: This can be taken up
as Central Sector scheme)
Sus-ToTAL 562.99
Ministr y of Tribal Affairs (4) 1

131. Scheme of PMS, Book Bank 679
and Upgradation of Merit of
ST students

132. Scheme of Hostels for ST 78
Girls and Boys

133. Establishment oAshram 75
Schools InTSP Areas

134. Research information and Mass 15
Education, Tribal Festival and

Others

Sus-ToTAL 847
Ministry of Urban Development (2)
135. National Urban Information 2

System (NUIS)

1. Development and
Empowerment of Tribal
Communities (ACA/CSS)
(131, 132, 133, 134)

The schemes involve small
outlay and can be abolished
or merged with JNNURM

(Presently RX is operating

as Component of JNNURM.
Steering Committee may take
a view on operation of
Scheme independently
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1 2 3 4 5

136. Pooled Finance Development 0.01
Fund (PFDF)

Sus-ToTAL 2.01
Ministr y of Women and Child Development (9)
137.ICDS 10000 I. ICDS (137, 139, 140, 143)
138.Rajiv Gandhi Scheme for 750 2. National Mission for
Empowerment ofAdolescent Empowerment ofWomen
(138, 142, 144, 145)
139.Conditional Maternity Benefit 520 3. ICPS
Scheme
140.World BankAssisted ICDS 330
Projects
141.1ICPS 270

142.Relief to and Rehabilitation of 140
RapeVictims (CSS from 2Q1-12)

143.NNM 100
144.National Mission for 40
Empowerment ofomen
145.Swayamsidha — Phase-Il 3
Sus-ToTAL 12153
Department of Youth Affairs (1)
146.National Service Scheme (NSS) 90 This can be taken up as
Central Sector scheme
Sus-ToTAL 90
Department of Sports (1) 1
147 Panchayatvuva Kridaaur Khel 225 1. PYKKA (147)
Abhiyan (PYKKA)
Sus-ToTAL 225
ToTaL 59

Note: The proposed 59 Schemes includes 9 Flagship Schemes

Uniform one time road tax

*48. SHR1 RAMDASAGARWAL: Will the Minister of ROADTRANSPOR
AND HIGHWAYS be pleased to state:

(a) whether it is a fact that at present road tax varies from 2 to 18 per cent in
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different States and in the case of certain imported cars, the tax rate is as high as 24
per cent;

(b) whether Government is considering to levy a uniform one time road tax,
i.e. 6 per cent of the price of the vehicle, across all States for all types of cars and
taxis; and

(c) the details of the recommendations made by the MinéstPgnel on the
need for uniform road tax?

THE MINISTER OF ROAD TRANSPOR AND HIGHWAYS
(SHRI C.P JOSHI): (a)Yes, Sir The present taxes on cars vary from 2% to 18%
across fates and UniorTerritories.As regards imported cars, the highest tax rate
on diesel cars is 6% of vehicle cost and on imported cars other than diesel cars, is
5% of vehicle cost, levied in the Unidrrritories of Dadra Nagar Haveli and Daman
and Diu.

(b) and (c) Recognizing the need for bringing uniformity in the taxes levied
on motor vehicles acrossta®es/Union Territories, a Group set up under the
Task Force ofTransport Development Council (TDC) has recommended that cars
and taxis may be covered under one time tax throughout the cothtyGroup
also suggested that the floor rate of motor vehicle taxes for cars and taxis may be
kept at 6% of sale price. The Group has made the following recommendations in
its report:-

(@) The taxies may be covered under lump sum tax throughout the country

(b) The sale price of vehicle may be adopted as the base for the purpose of
calculation of tax. The sale price should be the price of vehicle before
VAT so as to avoid cascading of tax.

(c) The floor rate of tax may be kept at 6% of sale price. The flexibility shall
be available to the states to charge higher rate of tax in general or on
specific models, but same as that of cars of same model/variety in the
state.

(d) For the issue of permits, an on-line portal may be developed by NIC
with common features foAll India use.The permit may be issued by
the portal with the payment of permit fee on line. The portal may also
provide facility of online tracking of such permits through the use of
mobile phones and other internet facilities.

(e) The permit fee may be hiked from Rs. 100/- to Rs. 300/- for
taxies seeking permit up to a week. For taxies the permit fee may be
extended to Rs. 1000/- per month if the permit is to be issued for a
month. For this, necessary change may be made in the Central Motor
Vehicle Rules.
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American money to oppose nuclear plants

1*49. SHRI BALAVANT ALIAS BAL APTE: Will the PRIME MINISTER be
pleased to state:

(a) whetherAmerican NGOs are pumping in money to oppose the nuclear
power plants;

(b) if so, the names of such NGOs along with the action Government is going
to take in this regard;

(c) whether there are reports of involvement of such NGOs in anti-
development work in other States and places also; and

(d) if so, the details thereof?

THE MINISTER OF SRATE IN THE PRIME MINISTER'S OFFICE
(SHRI'V. NARAYANASAMY): (a) Preliminary reports indicate that NGOs from certain
foreign countries are sending money to NGOs in India especially to those NGOs
working in and around Kudankulam area who are involved in the agitation against
the nuclear power plant. Detailed investigation will reveal the source of funding and
expenditure pattern of those NGOs who are opposing the Kudankulam nuclear power
plant.

(b) CBI enquiry against two NGOs has been ordefeah criminal cases have
been referred tdamil Nadu Police for investigation. Since the investigations are in
the initial stage, it will not be advisable to furnish further details at this stage.

(c) No, Sir
(d) Does not arise.

Problems of Indians abroad

*50. SHRI MAHENDRA MOHAN: Will the Minister of OVERSEAS INDIAN
AFFAIRS be pleased to state:

(a) whether Government has taken cognizance of the problems faced by
Indians residing abroad;

(b) if so, the details thereof;

(c) whether Government proposes to prepare a manual to address the
problems being faced by Indians who are residing abroad; and

(d) if so, the details thereof ?

THE MINISTER OF OVERSEAS INDIANAFFAIRS (SHRIVAYALAR RAVI):
(a) and (b) The Government takes cognizance of the problems being faced by Indian
citizens and their families settled or residing abroad as soon as they come to its

notice.As reported by Indian Missions/Posts abroad, the problems brought to their
notice in this matter are usually as under:

Labour Complaints:

Employer-Employee disputesion-payment or delayed payment of salaries
TOriginal notice of the question was received in Hindi.
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and other legal dues, unsatisfactory working and living conditions, denial of leave
on completion of service, denial of return air ticket, breach of contract and abuse
and harassment of domestic workers by their employers.

Racial attacks:

Some racial violence cases against Indians/Indian students have been
brought to the notice of some of the Indian Missions/Posts.

Marital dispute:

Problems relating to overseas Indian/NRI marriages being faced by Indian
women such as abandonment of the wife by her overseas husband, NRI husband
already married , Child custodgtc.

Imprisonment of Indians in foreign jails:

Indians languishing in foreign jails on account of various offences committed
by them/charges against them in foreign countries, their legal problems with local
authorities etc.

Robbery, theft, professional rivalry:

Some incidents of Indians being attacked by robbers, anti-social elements,
professional rivalry- induced reasons etc have been reported during the last few
years.

Turbulent civil situations in host countries:

Because of internal disturbances prevailing in the Middle East during
February/March, 2011, the Government of India evacuated over 18,000 Indians from
the region and ensured their safe return to their respective home state in India free
of cost.

(c) and (d) Yes Sir The manuals brought out for the information/use/
assistance of NRIs and PIOs are as under:

(1) Ministry of Overseas IndiaAffairs (MOIA) has brought out a guidance
booklet on “Marriages to Overseas Indians” in Englisélugu, Hindi,
and Punjabi. This booklet contains the following information:

() Types of problems in NRI Marriages

(i) Preparing for Marriage : What to expect going to a different
Country

(iiy EternalVigilance

(iv) Verification of Antecedents/Documents

(v) Precautions for the Bride

(viy Legal Awareness -Indian Laws Regarding Registration of Marriage
(vii) Rights of NRI Spouses

(vii) Legal Rights ofWomen



Written Answers to [15 MAR., 2012] Starred Questions 27

)

©)

Q)

©)

©)
™
)

©)

(10)

(X) Matrimonial and Maintenance Rights Women and the Right to
custody of Children

(®) Other Relevant Laws
(x) NRI Matrimonial Disputes and some important Court judgements
(xii) Useful information about Passport&as

(xil) Names and addresses of NGOs /Organizations working abroad in
the field of Womens Rights in India

(xiv) Officers of some Indian Embassies abroad dealing with the subject
along with address of NGOs working in the field \Womens
Rights.

The National Commission foNMomen (NCW), the Coordinating agency

of the Government of India at the national level for dealing with issues
pertaining to NRI marriages, released a Report on Problems Relating to
NRI Marriages titled “ The “Nowhere” Brides” . It contains all
information including legal interventions-international and domestic.

MOIA released a “Handbook for Overseas Indians” to offer a picture of
investment opportunities and entrepreneurial activities in India.

“Ready Reckoner for Overseas Indians” by Overseas Indian Facilitation
Centre (OIFC), a Public Private Partnership of MOIA and CIlI.

“A Regulatory and Investment Handbook for Overseas Indians” by
OIFC.

OIFC Investmentflool Kit for Global Indians by OIFC
Home Calling-Returning Indians All that you Need to Know by OIFC

Guide Book for Overseas Indians on taxation and other important
matters by OIFC

An OverseasWorkers Resource Centre (OWRC) has been set up by
MOIA as a Helpline for the assistance and protection of Indians
working abroad and those who are desirous of going abroad for jobs.
OWRC consists of a 24x7 Helpline with number 1800 11 3090 which can
be accessed on a toll free basis, anywhere from India.

OWRC also provides walk-in-counseling to potential emigrant workers.
It was made operational on 24x7 basise.fv 1st May 2009. An
international Toll Free Number 8000 91913 has been activated for
information seekers from the UAEhe ISDToll Free number is currently
operating from Dubai.

An Indian Workers Resource Centre (IWRC) was set up on 23rd
Novembey 2010 and is managed by the Consulate General of India,
Dubai. The centre has a 24x7 helpline, provides grievance redressal and
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counseling and also manages a shelter home for runaway housemaids
and deserted house wives etc.

Termination of operation by foreign airlines

*51. SHRI JAI PRAKASH NARA’AN SINGH: Will the Minister of CIVIL
AVIATION be pleased to state:

(a) whether it is a fact that several foreign airlines have either terminated or
are likely to halt their operations due to tariff hike at Delhi and Mumbai airports;

(b) if so, the details in this regard;

(c) whether airport taxes, parking charges and navigational charges in India

are very high as compared to other countries like USA, UK, Hongkong, Singapore
and Australia; and

(d) if so, the steps Government proposes to take to reduce these charges at
par with other countries?

THE MINISTER OF CIVILAVIATION (SHRIAJIT SINGH): (a) No, Sir
(b) Does not arise.

(c) No, Sir

(d) Does not arise.

Mega tourist destinations

*52. SHRI SHADI LAL BATRA: Will the Minister of TOURISM be pleased to
state:

(a) the details of the mega tourist destinations in the country together with
the budget allotted to them during the last three yedede/8Fwise;

(b) whether Government has received proposals for inclusion of more such
destinations from various State/UT Governments, particularly Haryana;

(c) if so, the details thereof; and
(d) the action taken/proposed to be taken by Government in this regard?

THE MINISTER OFTOURISM (SHRI SUBODH KANTSAHAY): (a) The
Ministry of Tourism (MoT), has currently identified 53 Mega Destinations/Circuits
for development in the countryin consultation with the concernedtage
Governments/UnionTerritories (UB) on the basis of footfalls and their future
tourism potential. Out of the 53 identified projects, 35 have already been sanctioned.
The list of Mega Destinations/Circuits identified/sanctioned is given in Statement
(Seebelow).

For each identified mega destination and circuit, the MinistryTairism
contribution as central financial assistance is capped at Rs. 25.00 crore and Rs. 50.00

crore respectively under the scheme of “Product/Infrastructure Development for
Destinations and Circuits”.

(b) to (d) Identification and sanctioning of mega tourism projects for various
States/UF including Haryana are a continuous process. Proposals submitted by
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States/U.B for mega tourist destinations/circuits are sanctioned based on
prioritization meetings held with thetefe Governments/U. Administrations, subject
to availability of funds,inter-se priority and adherence to scheme guidelines.

Statement

Mega Destinations/Circuits Identified/Sanctioned

(Rs. in lakh)
Sl State/lUT Name of the Mega Project/Circuits Year of Amt.
No. Sanction Sanctioned
1 2 3 4 5
1. Andhra Charminar area of Hyderabad 2007-08 994.75
Pradesh -Destination
Tirupati Heritage Circuit 2008-09 4652.49
Kadapa Heritagdourist Circuit 2008-09 3692.89

Development of Buddhavanam Project 2011-12 Identified
at Nagarjunasagar

2. Assam National Park Mega Circuit covering  2010-11 Identified.
Manas, Orang, Nameri, Kaziranga,
Jorhat Sibsagar and Majouli

3. Bihar Bodhgaya-Rajgir-Nalanda- Circuit 2006-07 1922.42

4, Chhattisgarh Jagdalpur-Tirathgarh-Chitrakoot-Barsur- 2008-09 2347.39
Dantewada-Tirathgarh Circuit

5. Delhi lllumination of monuments - Circuit 2006-07 2375.09
Development of Dilli Haat, Janakpuri. 2010-11 Identified
6. Goa Churches of Goa Circuit 2008-09 4309.91
7. Gujarat Dwarka-Nageshwar-Bet Dwarka Circuit 2008-09 798.90
Shuklatirth-Kabirvad-Mangleshwar- 2011-12 4650.97
Angareshwar Circuit

8. Haryana Panipat-Kurukshetra-Pinjore Circuit Phase-| 3175.25

2006-07

(S-1630.03)

(R-1161.23)

Phase-ll

2008-09

(S- 1545.22)

(R-35.54)
9. Himachal Eco andAdventure Circuit (Kullu- 2009-10 Identified.

Pradesh Katrain-Manali)
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10. Haryana and Panchkula-#munanagar (Haryana)- 2010-11 3253.06
Himachal Ponta Sahib
Pradesh
11. Jammu and Mubarak Mandi Heritage Complex, 2010-11 Identified.
Kashmir Jammu-Destination
Naagar Nagar Circuit (dflab via 2011-12 3814.56
Hazratbal, Tulmullah, Mansbal and-
Waullar Lake), Srinagar
Development of Leh as a Me@aurist 2010-11 2242.95
Destination-Setting up of Trans
Himalayan Cultural Centre in Leh,
Jammu and Kashmir
12. Jharkhand Mega Destination at Deoghar 2011-12 2371.19
Development of Ranchi Mega Circuit 2011-12 Identified
13. Karnataka  Hampi Circuit 2008-09 3283.58
Development offourism Infrastructure 2011-12 Identified
at theWorld Heritage Site Pattadakal
and Badami/Aihole in (Bagalkot District)
14. Kerala Muziris Heritage Circuit connecting 2010-11 4052.83
historically and archaeologically
important places of Kodungalloor
Development of Backwater Circuit in ~ 2011-12  Identified
Alappuzha in Kerala
15. Madhya Development of Chitrakoot as Mega  2009-10 2401.98
Pradesh Destination
Jabalpur as Mega Circuit 2010-11 Identified
Bundelkhand comprising of Tikamgarh2011-2012 Identified
Damoh, SagarChhatarpur and Panna as
Mega Circuit
16. Maharashtra Vidarbha Heritage Circuit 2008-09 3738.19
Aurangabad Destination 2008-09 Identified
MahaurNandedVishnupuri- BackWater2010-2011 4510.99
Kandhar Fort as Mega Circuit
Destination Development of Nashik 2011-12 Identified

(Gangapur Dam, Nashik City), Kalagram
at Govardhan (Nashik City and
Gondeshwar) as a Mega Project
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1 2 3 4 5
17. Manipur INA Memorial 2010-2011 1238.59
Integrated Mega Circuit Project- 2011-12  Identified
Marging Polo Complex, Keina and
Khongjom
18. Meghalaya Umiam (Barapani) as Mega Destinatid2011-2012 Identified
19. Nagaland  Development of Mega Destination at 2011-12 2370.45
Dimapur
20. Odisha Bhubaneshwar- Puri-Chilka- Circuit 2008-09 3022.80
21. Puducherry Development of Puducherry as a Mega2010-11 4511.00
Tourism Circuit
22. Punjab Amritsar Destination 2008-09 1585.53
23. Rajasthan  Ajmer- Pushkar Destination 2008-09 1069.68
Desert Circuit (Jodhpur- Bikaner-Jaisalmg2@L0-11 Identified.
24. Sikkim Gangtok- Destination 2008-09 2390.70
25. Tamil-Nadu Mahabalipuram- Destination 2002-03 1039.00
Pilgrimage Heritage Circuit (Madurai- 2010-11 3647.95
Rameshwaram-Kanyakumatri)
Thanjavur 2010-11 1475.00
26. Tripura Mega Lake Circuit Including Mata Bari 2010-11 Identified
27. Uttarakhand Haridwar-Rishikesh-Munikireti- Circuit ~ 2008-09 4452.22
Nirmal Gangotri 2011-12 5000.00
28. Uttar Agra Circuit Phase-| 3758.33
Pradesh East Gate
2005-06
(S-848.49)
(R-848.49)
West Gate
2006-07
(S-933.40)
(R- 933. 40)
Phase-ll
2009-10
(S-1976.44)
(R-988.22)
49, Varanasi-Sarnath-Ramnagar Circuit Phase-J 2202.31

2006-07
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1 2 3 4 5

(S-786.00)
(R- 628.80)
Phase-ll
2008-09
(S-1416.31)
(R-708.16)

Development of Mathura+ihdavan 2011-12 3178.66
including renovation oVishramghat
(Mathura) as Mega Destination

29. West Bengal Ganga Heritage River Cruise Circuit 2008-09 2042.35

Dooars ( Jalpaiguri District) 2010-11, Identified
Kolkata Heritage and River-Front Mega
Tourism Project. 2011-12 Identified

Urgent disposal of compensation cases

*53. SHRI BHARATSINH PRABHATSINH PARMAR: Will the Minister of
ROAD TRANSPOR AND HIGHWAYS be pleased to state:

(a) the action that has been taken by the Ministry for urgent disposal of
vehicle accident related compensation cases as on date, as it has been observed
that, in most of cases, drivers of vehicles have expired and their poor families are in
great difficulty for meeting their daily needs and they have no money for litigation;
and

(b) the action that has been taken by the Ministry for removal of
dissatisfaction over very meager compensation in such cases?

THE MINISTER OF ROAD TRANSPOR AND HIGHWAYS
(SHRI C.P JOSHI): (a) and (bJhe Bill to amend the MotovehiclesAct, 1988, which
provided,inter alia, for expeditious disposal of claims by Motaccident Claims
Tribunals and for higher compensation in hit and run cases and also for revision of
amount of compensation was introduced in the Rajya Sabha on 15t200% On
the recommendation of the Rajya Sabha, the Bill was referred to the Department
Related Parliamentary Standing Committee, which made various suggestions. The
official amendments made in the Motgehicles (Amendment) Bill, 2007 have been
approved by the Cabinet in its meeting held on 01st March, 2012 and the Bill is now
proposed to be introduced in the current session of Parliament.

Completion of Kudankulam Nuclear Power Plant
*54 SHRI TARUN VIJAY: Will the PRIME MINISTER be pleased to state:

(a) the percentage of Kudankulam Nuclear Power Plant that has been
completed and the total investment on the project till date;
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(b) by when Government plans to operationalise its various units;

(c) whether Government has evidence of foreign funding of the NGOs
protesting against the project at Kudankulam;

(d) if so, the names thereof;
(e) the actions, if anythat have been taken against such NGOs; and

(f) the reasons for the reactor under construction being VVER 1000 type and
not VVER 1200, which happens to be a generation ahead of the former from the
point of view of safety?

THE MINISTER OF SATE IN THE PRIME MINISTER'S OFFICE
(SHRI' V. NARAYANASAMY): (a) A cumulative physical progress of 99.2% in Unit-
1 and 94.6% in Unit-2, with an overall progress of 97.4% has been achieved in the
Kudankulam Nuclear Power Project framil Nadu. The total expenditure on the
project up to January 2012 is Rs 14326 crore.

(b) The work on the project has been halted due to the protest by the locals
and the groups ideologically opposed to nuclear pomérefforts are being made
by the Central Government to resolve the impasse in consultation with the State
Government. The schedule of operationalisation of Kudankulam Nuclear Power
Project will be worked out after normalization of the situation.

(c) Preliminary reports indicate receipt of foreign funds by the G®@io are
opposing Kudankulam Nuclear Power Plant.

(d) As the investigations have been ordered, it is not feasible to furnish the
details at this stage. ,

(e) CBI enquiry has been initiated against two NGOs and criminal cases have
been referred in respect of two NGOsTamil Nadu Police.

(f) The reactors under construction at Kudankulam have safety features at par
with those of VVER 1200.
Sanctions against Iran

*55. SHRI RAJKUMAR DHOOT Will the Minister of EXTERNALAFFAIRS
be pleased to state:

(a) whether it is a fact that USA and European Countries have recently
imposed sanctions against Iran and have also stopped importing crude oil from Iran;

(b) if so, the details thereof and reasons for imposing such sanctions;

(c) whether USA and European Countries are coercing other countries to
follow them; and

(d) the reaction of Government with regard to US and European moves
against Iran?
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THE MINISTER OF EXTERNALAFFAIRS (SHRI S.M. KRISHNA): (a) to (d)
The U.S. National Defens@uthorisation Act, signed into a law by the U.S.
President on 31 December 2011, imposes sanctions in the form of prohibition from
access to the U.S. financial system for foreign financial institutions that engage in
significant financial transactions with effect form 28 June 2012 with the Central Bank
of Iran or other U.S. designated Iranian financial institutions for sale or purchase of
petroleum products from Iran. The law provides for exemption from sanctions for the
concerned foreign financial institutions engaging in such transactions, if the U.S.
determines that the country of primary transaction has significantly reduced its
petroleum imports from Iran. The U.S. has further issued an Executive Order on
6 February 2012, which requires U.S. financial institutions to freeze any transaction
connected with Government of Iran or any Iranian financial institution passing
through its system. EU has imposed various sanctions on Iran since 2007 in
response to its concerns over lamuclear proliferation activities. Furthethe
European Union ForeigAffairs Council announced on 23 Janyat§12 its decision
to impose new sanctions on Iran. The new sanctions impose a ban on new contracts
for imports by EU member countries of crude oil, petroleum products and
petrochemicals from Iran with immediatefesft. An allowance, howeveras been
made for execution of existing contracts till 1 July 2012 for crude oil and petroleum
products.

The U.S. law follows the designation of the financial sector of Iran as a
jurisdiction of primary money laundering concern by the U.S. Government in
November 2011. The U.S. maintains that the sanctions on Iran are aimed to support
its goal of persuading Iran abide by the UNSC and IAEA resolutions pertaining to
Iran’s nuclear programm@&he stated reason of the latest sanctions on Iran imposed
by EU was to encourage Iran to return to negotiations without preconditions.

It is the publicly stated policy of the U.S., as reflected in the Section 1245 of
the National Defensé\uthorisaton Act, that the U.S. President shall persuade
countries purchasing oil from Iran to limit the use by Iran of revenue from purchases
of oil to purchases of non-luxury consumer goods from the country purchasing the
oil. It has also publically called upon countries importing petroleum products to
reduce their dependence on lIran.

Government implements its obligations under the UN Security Council
Resolutions on IranWe continue to maintain that we are bound by UN sanctions
and unilateral sanctions imposed by countries or group of countries should not
impact legitimate trade relations with Iran.

Uranium found in fish from Nagarjunasagar Dam

*56. SHRI JESUDASU SEELAMWIll the PRIME MINISTER be pleased to
State:

(a) whether Government is aware that researchers funded by BAtaithi



Written Answers to [15 MAR., 2012] Starred Questions 35

Research Centre have found Uranium in fish caught in the Nagarjunasagar Dam in
Andhra Pradesh; and

(b) if so, the details thereof ?

THE MINISTER OF SRATE IN THE PRIME MINISTER'S OFFICE
(SHRI'V. NARAYANASAMY): (a) and (b)Yes, Sir Department oAtomic Enegy
(DAE) has awarded a project to SRM Universighennai, Tamil Nadu for a
comprehensive study of uranium content in various environmental matrices
including water and ‘biotai.e. , the animal and/or plant life of a particular habitat, of
Nagarjunasagar reservoir Andhra Pradesh, since the water from the said reservoir
is used for drinking purposes in the twin cities of Hyderabad and Secunderabad of
Andhra Pradesh. Under the same study/project the measurement of uranium content
in fish, samples has also been carried out. Due to its natural occurrence in soil and
rocks of the earth crust, uranium is present in all environmental matrices such as air
water, soil, sediment, food materials and the biota. Its concentration in soil varies
from 1 to 5 micro grammes per grdra. 1 to 5 parts in a, million parts of a gram; it
varies in water from 1 to 3 nanogrammes per milliliter 1 to 3 parts of a billion
parts of a milliliter; while in fish it varies from 5 to 60 nanogrammes per gram (wet
weight). In Nagarjunasagar reserydine uranium content in fish was found to vary
from 20 to 30 nanogrammes per gram of fish (wet weight) which is within the normal
concentration range in fish found in other parts of the country

Roads in tribal dominated areas of Jharkhand

*57. SHRI KANWAR DEEP SINGH: Will the Minister of ROAD TRANSPOR
AND HIGHWAYS be pleased to state:

(a) whether there is any special proposal to construct roads in the tribal
dominated areas of Jharkhand which have not been connected by roads so far;

(b) if so, the details thereof;

(c) whether theTribal Affairs Ministry has requested the Ministry to give
them funds directly for the development of roads in tribal dominated areas; and

(d) if so, the details thereof and the response of the Ministry thereto?

THE MINISTER OF ROAD TRANSPOR AND HIGHWAYS
(SHRI C.P JOSHI): (a) and (b) No, SiiThis Ministry is primarily responsible for
development and maintenance of National Highways in the couftng
development and maintenance of other roads is the responsibility of respective State
Government. Howevedevelopment of 504 km of National Highways and 256 km of
State Roads in Jharkhand has been approved under the programme for development
of roads in Left Wing Extremism dkected areas in Jharkhand, which are
predominantly tribal areas.

() No, Sit

(d) Does not arise.
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Safety of Indian workers abroad

*58. SHRI N. BALAGANGA: Will the Minister of OVERSEAS INDIAN
AFFAIRS be pleased to state:

(a) the number of Indian working abroad, country-wise;

(b) the details of the foreign exchange received by the country annually from
them, country-wise;

(c) whether Indians undergo agony and hardship due to ill-treatment in many
countries;

(d) if so, the details thereof; and

(e) the steps taken by Government for the safety and security of Indians
abroad?

THE MINISTER OF OVERSEAS INDIANAFFAIRS (SHRIVAYALAR RAVI):
(a) Indian workers emigrate for seeking employment in all categories of work ranging
from low skilled to high skilled professional jobs. Data is available only for ECR
(Emigration Clearance Required) category of workers going abroad. This category
includes those workers who have not passed class 10 level school examination and
are emigrating to 17 ECR notified countries. The details of ECR Category workers
who emigrated to 17 notified countries during 2008, 2009 and 2010 and 2011 are
given in StatementSeebelow).

(b) The details of the foreign exchange received are as per the following

table.
(US $ billion)
Year Total PrivateTransfer
2010-11(P) 55.9
2009-10(PR) 53.9
2008-09 46.9
2007-08 435

PR: Partially Revised.
P: Preliminary

The source-and destination-wise information about private transfers is
gathered through a periodic (every three years) sample survey conducted by the
Reserve Bank of IndigAs per the last survey which was conducted in November
2009, Gulf Countries accounted for 27 percent of total remittances during the first
half of 2009-10.

(c) to (e) Some complaints of a diverse nature are received in the missions
which relate to contractual violations such as non-payment or delay in the payment
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of salary/wages and other benefits, refusal of leave or exit/re-entry permits for visits
to India, refusal to send the worker back home on final exit visa, non-issue or non-
renewal of residence permit, illegal deductions from the salary/wages, salary or job
not given as per the contract, heavy workload, maltreatment, harassment etc.

The Government has taken several steps to address the issue of Indian
emigrants, which include the following:-

™)
=

Nation-wide awareness campaigns through the media to educate
intending emigrants about legal emigration procedures, the risk of illegal
migration and precautions to be taken during emigration.

(i) The Government has established an Over¥éakers Resource Centre
(OWRC) which is a 24 hour telephone helpline in eight languages to
provide authentic information to emigrants as well as intending
emigrants on all aspects of emigration.

(iiy The Government has established Indian Commuhlitgifare Funds
(ICWF) in all Indian Missions to provide on site support to the affected
emigrants.

(iv) Government has established an IndVdlorkers Resource Centre (IWRC)
at UAE.

(v) The Government has signed MOUs with seven major labour receiving
countries, namelyJordan, QatarUnited Arab Emirates (UAE), Kuwait,
Oman, Malaysia and Bahrain to lay down the framework for bilateral
cooperation for the protection and welfare of workers.

Under these MOUs JoinWorking Groups (JWGsS) have been
constituted that meet regularly in order to resolve bilateral labour issues.
In these JointWorking Groups, the protection and welfare of the
workers and the compliance of contractual provisions of employment to
be provided by the foreign employer relating to proper accommodation,
working and living conditions are impressed upon.

(vi) In order to safeguard the interest of the emigrant workers and ensure
only credible parties are enrolled as recruiting agents, the Ministry
revised the Emigration (Amendment) Rules 20@8.f 9th July 2009
revising the eligibility criteria for Recruitind\gents (RAs).They will
now have to maintain certain basic facilities to conduct their business.

(viiy In case, a recruiting agent violates any provision under the Emigration
Act, 1983 and Rules thereundstringent actions are taken. Blacklisting
of recalcitrant foreign employers is also resorted to for violation of any
provision of the employment contract.

(vii)  Pravasi Bhartiya Bim&ojana (PBBY) is a compulsory Insurance Scheme
for the protection of emigrant workers.
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() Ministry of Overseas IndiarAffairs (MOIA) is launching a special
Pension and Life Insurance Fund (PLIF) for overseas Indian workers
who are holding ECR passports. PLIF will help a worker to save for old
age, accumulate some savings for resettlement on return to India and
also provides the worker with a life insurance cover against natural
death during the specified period.

Statement

The Distribution ofAnnual Labour Outflows ém India County-Wise
from 2008-2011

SILNo. Country 2008 2009 2010 2011
1. Afghanistan 405 395 256 487
2. Bahrain 31924 17541 15101 14323
3. Brunei 607 2 1 ECNR
4. Indonesia 33 9 3 2
5  lIraq 390 1177
6. Jordan 1377 847 2562 1413
7. Kuwait 35562 42091 37667 45149
8. Lebanon Ia) 250 765 534
9. Libya 5040 3991 5221 477

10. Malaysia 21123 11345 20577 17947
11. Oman 89659 74963 105807 73819
12.  Qatar 82937 46292 45752 41710
13. S.Arabia 228406 281110 275172 289297
14.  Sudan 1045 708 957 1175
15. Syria 74 0 2 118
16. Thailand 15 5 05 27
17. UAE. 349827 130302 130910 138861
18.  Yemen 492 421 208 29
TotAaL 848601 610272 641356 626565

International tourists arrival in the country

*59. SHRI HUSAIN DALWAL: Will the Minister of TOURISM be pleased to
state:

(a) whether Indi& share in international tourists arrival is very low;
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(b) if so, the facts in this regard;

(c) whether this high potential sector with multiplier efforts on income and
employment generation is still relatively untapped;

(d) if so, the reasons therefor; and
(e) the steps taken to attract foreign tourists to India?

THE MINISTER OF TOURISM (SHRI SUBODH KANT SAHAI): (a) and (b)
The share of India in Internation@burist Arrivals in 201l was 0.64%.

(c) and (d) Using theTourism SatelliteAccount for India (2002-03), the
contribution of Tourism in the GDRand employment of the Countrin 2007-08, has
been estimated to be 5.92% and 9.24% respectively

Although the tourism sector in India has grown in the recent years, it is felt
that with Indias vast bounties of nature, its great treasures of art, architecture and
philosophical thought, its rich cultural heritage, its varied rural countryside and
wildlife, age — old practices oYoga, Siddha, etc. spread acrosdedént Sates/
Union Territories (UE), there is immense tourism potential to tap, which can lead to
further growth in tourism.

The Ministry of Tourism has taken the initiative of identifying, diversifying,
developing and promoting the nascent/upcoming niche products of the tourism
industry such as Cruisédventure, Medical andVellness, Golf, Polo, Meetings
Incentives Conferences and Exhibitions (MICE) and Fllourism. This is done in
order to overcome the aspect of ‘seasonality’ to promote India as a 365 days
destination, attract tourists with specific interests and to ensure repeat visits for the
products in which India has comparative advantage.

(e) The Ministry of Tourism, as part of its on-going activities, releases print,
electronic, online and outdoor media campaigns in the international and domestic
markets, under the Incredible India brand-line, to promote various tourism
destinations and products of the counttg addition, a series of promotional
activities are undertaken in important and potential tourist generating markets
overseas through the India tourism Offices abroad with the objective of showcasing
India’s tourism potentialThese promotional activities include participation in travel
fairs and exhibitions; organising road shows, Know India seminars and workshops;
organizing and supporting Indian food and cultural festivals; publication of
brochures; offering joint advertising and brochure support and inviting media
personalities, tour operators and opinion makers to visit the country under the
Hospitality Programme of the Ministry

The Ministry of Tourism also provides financial assistance to stakeholders for
promotion of tourism in the international and domestic markets under the Marketing
DevelopmentAssistance (MDA) Scheme.
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Key recommendations of Dharmadhikari Committee

60. SHRIMATI. KANIMOZHI: Will the Minister of CIVIL AVIATION be
pleased to state:-

(a) the key recommendations of the Dharmadhikari Committee;
(b) whether Government would accept these recommendations; and
(c) in what manner they would be implemented?

THE MINISTER OF CIVILAVIATION (SHRIAJIT SINGH ): (a) to (cJThe
Committee of experts under the Chairmanship of Justice D.M. Dharmadhikari, retired
Supreme Court Judge, has gone into the entire gamut of principles of integration
across various cadres, level mapping and seniority issues of post merged entity of
Air India Limited. The Committee has further examined the principles of pay/wage
rationalization and restructuring between all the employees of erstihiladia and
Indian Airlines besides other post retirement and terminal benefits.

The Committee had submitted its Report to the Ministry on 31st January
2012. The Ministry has constituted a 3-member Committee consisting of officers from
Department of Public Enterprises, Ministry of Ciiliation and an Independent
Expert to examine the recommendations of Justice Dharmadhikari Committee. The
Government would take appropriate decision upon the receipt of its
recommendations.

WRITTEN ANSWERS TO UNSTARRED QUESTIONS
Demand of villages nealK AIGA Nuclear Plant
311. SHRI SANJA RAUT: Will the PRIME MINISTER be pleased to state:

(a) whether it is a fact that residents of villages in the vicinity of the Kaiga
atomic power station are agitating over their demands;

(b) if so, the details of their demands;

(c) the number of promises made to the villagers of the Kaiga that have been
fulfilled; and

(d) the number that are yet to be fulfilled?

THE MINISTER OF SATE IN THE PRIME MINISTER’'S OFFICE (SHRV.
NARAYANASAMY): (a) and (b)The villagers in the vicinity of Kaiga, Karnataka are
demanding that land falling in the sterilized zone (beyond the plant boundary upto 5
km radius) be acquired by the project and Rehabilitation and Resettlement (R and R),
compensation and employment for each family be provided.

(c) The land for KaigaAtomic Power Project was acquired in the year 1985.
The rehabilitation and resettlement of all project affected persons has been
completed. No promises were made to the people living in the vicinity regarding
acquisition land in the sterilized zone.
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(d) Does not arise.

Threat by anti-nuke activists to sue PM

312. SHRI RUDRANARAYAN PANY: Will the PRIME MINISTER be pleased
to state:

(a) whether any ‘anti-nuke activist’ has threatened to sue the hon’ble Prime
Minister and the Minister of State in the PMO in recent days;

(b) if so, the details thereof; and
(c) the reactions of Government to it?

THE MINISTER OF SATE IN THE PRIME MINISTER'S OFFICE (SHRV.
NARAYANASAMY): (a) to (c) There are some media reports on the maBat as
far as Minister of fate in PMO, ShrV. Narayanasamy is concerned, one Shri Udaya
Kumar sent a lawyés notice for which Minister replied suitably

Reservation in promotion in Ministry

313. SHRIAMBETH RAJAN: Will the PRIME MINISTER be pleased to state:

(a) whether reservation in promotion is strictly followed and implemented in
your Ministry as per the provisions made in the Constitution through 77th
Amendment;

(b) if so, the details of promotion made for last five years in all categories;
(c) if not, reasons therefor; and
(d) the tentative time by which the same would be completed?

THE MINISTER OF SATE IN THE PRIME MINISTER’'S OFFICE (SHRV.
NARAYANASAMY): (a) Government orders on reservation in promotion are
followed in Department ofAtomic Enegy for all cadres except for scientific and
technical posts which are exempted from the purview of orders on reservation.

(b) As per $atement $eebelow).
(c) and (d) Do not arise.
Statement

Details of promotion made during the last five years in all categories in the
Department of Atomic Energy

Year GroupA Group B Group C
SC ST Gen Total SC ST Gen Total SC ST Gen Total

1 2 3 4 5 6 7 8 9 10 11 12 13

2007 42 5 39 443 120 21 538 679 175 44 427 646
2008 40 9 399 448 125 28 512 665 117 43 349 509
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1 3 4 5 6 7 8 9 10 11 12 13

2
2009 23 6 283 312 167 33 67/6 876 119 94 312 525
2010 58 14 474 546 163 43 628 834 124 70 437 631
2011 23 2 278 303 124 37 458 619 156 69 347 572

Totau 186 36 1830 2052 699 162 2812 3673 691 320 1872 2883

Commission ofTumalapalle Uranium Mine
314. SHRI N. K. SINGHWill the PRIME. MINISTER be pleased to state:
(a) whether the Tumalapalle Uranium Mine has been commissioned;
(b) if so, the details thereof;
(c) the total estimated deposits of Uranium reserves in the Tumalapalle mine;

(d) whether the uranium, found in this mine, is of similar or higher quality to
that found in other countries; and

(e) if so, the details thereof?

THE MINISTER OF SATE IN THE PRIME MINISTER'S OFFICE (SHRV.
NARAYANASAMY): (a) No, Sit

(b) Does not arise in view of (a) above.

(c) U,04 (Magnesium Di-Uranate) reserves of Tummalapalle uranium mine as
estimated in Detailed Project Report (DPR) is 17,780 tonnes.

(d) No, Sir The grade of uranium ore iMummalapalle mine is very low
compared to many uranium producing mines in the world.

(e) Does not arise in view of (d) above.

Outreach programme for acceptance of Nuclear Power

315 SHRIA.A. JINNAH: Will the PRIME MINISTER be pleased to state:

(a) whether amid protests holding up new nuclear power projects, the
country’s atomic engyy establishmentAtomic Enegy Commission is looking to
scale up its outreach programmes to enhance public acceptance of nuclear power;

(b) if so, the details thereof;

(c) whether the Nuclear Power Corporation has initiated developmental
activities around the project sites to scale up the outreach programme to win
peoples confidence; and

(d) if so, the details thereof?

THE MINISTER OF SATE IN THE PRIME MINISTER’'S OFFICE (SHRV.
NARAYANASAMY): (a) and (b)The Fukushima accident in Japan in March1201
generated apprehensions among a section of people. These apprehensions were
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primarily about safety of nuclear power plants, radiation etc. Soon after the event, a
safety review of nuclear power plants in operation and under construction in the
country was taken up by Nuclear Power Corporation of India Limited (NPCIL) and
the Atomic Enegy Regulatory Board (AERB). It has been found that Indian nuclear
power plants were safe and had margins and features in design to withstand extreme
natural events like earthquake and tsunami. Reports of the reviews were posted at
Department ofAtomic Enegy (DAE), AERB and NPCILwebsites for information of
public. The public outreach activities were scaled up manifold to allay
apprehensions, in a structured mantgr adopting a multipronged approach in and
around of nuclear power plant sites. The campaigns have also been extended to
other parts of the countriffo supplement the scaled up outreach activities, NPCIL
has entered into partnership with several agencies Viigyan Prasar of the
Department of Science and@lechnology DAVP, UFO Movies etc. NPClLhas
approved the scaled up outreach plans for long term, as well.

(c) and (d) NPCIL has been carrying out neighborhood welfare activities in
the areas of education, health and infrastructure development. NPCIL has adopted a
policy of investing minimum 2% of its profit towards inclusive growth of the
neighborhood around its siteAt the new greenfield sites, NPCIL, as a policy has
taken up welfare activities upfront to meet the needs and aspirations of the people,
in addition to the Resettlement and Rehabilitation package as applicable in local
context.

Setting up of NuclearPlants in Eleventh/Twelfth Plans

316. DR.T. SUBBARAMI REDDY: Will the PRIME MINISTER be pleased to
state:

(a) the number of nuclear power projects set up/proposed to be set up in the
country during the Eleventh aridvelfth Plans, &ate-wise;

(b) the total estimated cost of each project, its capacity and the time-frame for
commissioning of the proposed power stations; and

(c) the various safeguards taken or proposed to he taken in the installation
and operation of these projects?

THE MINISTER OF SATE IN THE PRIME MINISTER'S OFFICE (SHRV.
NARAYANASAMY): (a) and (b)The projects completed in Eleventh Fivear Plan/
expected to be completed Tnvelfth Five Year Plan with requisite details are listed
below:-

Project  Location and Capacity (MW) Approved cost Expected

State Rs. in crore completion
1 2 3 4 5
Kaiga Kaiga, 2 x 220 3282.00 Completed

3 and 4 Karnataka
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1 2 3 4 5
RAPP Rawatbhata, 2 x 220 3072.00 Completed
5and 6 Rajasthan
KKNPP Kudankulam, 2 x 1000 13171.00* Completion was
1 and 2 Tamil Nadu expected in 2011-12.

But the project is
delayed due to

agitation.
PFBR Kalpakkam, 500 3492.00* 2014-15
Tamil Nadu
KAPP Kakrapay 2 x 700 11459.00 2015-16
3 and 4 Guijarat
RAPP Rawatbhata, 2 x 700 12320.00 2016-17

7 and 8 Raiasthan

* Under Revision.

Work on new nuclear power projects and pre-project activities are planned in
the Twelfth Plan-as per the following details:

Project Location Capacity (MW)
Gorakhpur 1 and 2 Gorakhpuy Haryana 2x700
Chutka, 1 and 2 Chutka, Madhya Pradesh 2x700
Mahi Banswara, 1 and 2 Mahi Banswara, Rajasthan 2X700
Kaiga, 5 and 6 Kaiga, Karnataka 2x700
Kudankulam, 3 and 4 Kudankulam,Tamil Nadu 2x1000
Jaitapur 1 and 2 Jaitapuy Maharashtra 2x1650
Kovvada, 1 and 2 Kovvada,Andhra Pradesh 2x1500
Chhaya MithiVirdi, 1 and 2 Chhaya MithiVirdi, Gujarat 2x1100
FBR 1 and 2 Kalpakkam,Tamil Nadu 23500
Advanced HeavyWater Location to be decided 300

Reactor (AHWR)

These projects are expected to be completed in the Xl Yéae Plan/early
XIV Five Year Plan depending on their actual start dathsir cost estimates will be
evolved as the project proposals are finalized. Pre-project activities are also planned
at Bhimpur in Madhya Pradesh (4 x 700) and HaripuiVest Bengal (6 x 1000 MW).

(c) Safety is accorded utmost priority in all aspects of nuclear power plants.
At each stage of the plant like siting, construction, equipment erection,
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commissioning and operation, safety is reviewed and authorization accorded by the
Atomic Energy Regulatory Board (AERB).

The reactors of indigenous design-Pressurised Heafayer Reactors
(PHWRs) and Fast Breeder Reactors (FBRs) follow the latest safety standards
prescribed by the InternationAtomic Enegy Agency (IAEA), which are regulated
by the AERB. In respect of LightWater Reactors @VRs) set up in technical
cooperation with foreign countries, safety requirements of regulatory body of the
vendor country as well as Indian regulatory hddy. AERB are to be satisfied-he
AERB independently reviews and accords stage-wise clearance/approvals for setting
up reactors in India. Post Fukushima (Japan) incident, safety of the Indian nuclear
power plants has been reviewed by task forces of Nuclear Power Corporation of
India Limited (NPCIL) and thé\ERB. The reviews found that the plants are safe and
have magins and features to withstand extreme natural events sudisuasimi,
Earthquake etc.

Enhancing the numberof flights by Air India

317. SHRI SYEDAZEEZ RASHA: Will the Minister of CIVIL AVIATION be
pleased to state:

(a) whether Government has received representations to enhance the number
of flights being operated b#ir India on an average every day;

(b) whether there is any proposal to enhance the number of flights in the
Hyderabad-Vsakhapatnam sector;

(c) to what extent haéir India allowed profitable routes to be abandoned
during the last year; and

(d) the steps proposed to consider chartering of flights to operate them under
the banner oAir India to maintain visibility?

THE MINISTER OF CIVIL AVIATION (SHRI AJIT SINGH): (a)Yes, Sir
Representations to enhance the number of operatioAs dfidia are received from
all quarters.

(b) and (c) The airlines are free to operate flights within the Route Dispersal
Guidelines issued by the Government. Commencement and withdrawal of flights
depend upon the commercial judgement of the airlines itself.

(d) Air India is similarly free to consider chartering of flights depending upon
their economic returns and viabilitkeeping in mind the guidelines issued by the
DGCA.

Integration of employees ofAl and IA

318. SHRIT.M. SELVAGANAPATHI: Will the Minister of CIVIL AVIATION be
pleased to state:

(a) whether a four member committee on Integration of employe&s bidia
and IndianAirlines on account of their mger submitted its report;
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(b) if so, the details thereof;

(c) whether it is a fact that the employees have been agitating over disparities
in their pay scales, promotional avenues and areas of responsibilities; and

(d) if so, the views expressed by the said committee in its said report?

THE MINISTER OF CIVILAVIATION (SHRIAJIT SINGH): (a) to (d)A four
member committee, headed by retired Supreme Court Judge Justice D.M.
Dharmadhikari submitted their report to the Government on 31st Jardtdr®. The
report has taken into account the views of all section of employees of the two now
merged airlines. This is under examination of a Committee consisting of Ministry of
Civil Aviation, Department of Public Enterprises and an outside expert who will
recommend their report to the Government and also establish a time frame for
implementation of the report of the Dharmadhikari Committee.

Fleet and ciew members ofAir India

319. SHRI SABIRALI: Will the Minister of CIVIL AVIATION be pleased to
state:

(a) the current fleet of aeroplanes with thie India;
(b) the number of pilots and other crew members;

(c) whether the ratio of aeroplanes and crew membefsrdhdia is as per
the International practice to make tA# India viable and vibrant; and

(d) the steps Government has taken to make the national carrier viable in the
international aviation scenario?

THE MINISTER OF CIVILAVIATION (SHRIAJIT SINGH): (a) CurrenthAir
India has 125 aircraft in its fleet.

(b) At presentAir India has 1533 pilots and 3136 cabin crew
(c) Yes, Sir

(d) The functioning ofAir India was first reviewed at the level of Committee
of Secretaries in 2009. It was decided that the ReviewAiofindia would be
undertaken at the level of GoM. The GoM thereon met several times to review the
performance ofAir India and gave specific tgets/milestones for infusion of Equity
The Government of India has infused Rs. 3200 crores upto March, 2012. The GoM in
the recent reviews held on 28.10.2011 and 07.02.2012, accepted the recommendations
of the Group of Officers constituted by GoM to vet the Financial Restructuring Plan/
Turn Around Plan (FRP/AP) of Air India which included the conversion of Rs.
11,000 crores of working capital into long-term loans, issue Non-Convertible
Debentures, guaranteed by Government, of Rs. 7400 crores. The balance of the
working capital would be in the form of a Cash Creéditangement with the Banks.
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The FRP also includes an infusion of Rs. 30231 crores over a period of ten years
from financial year 2012-13 upto financial year 2020-2021. The implementation of
FRP/TAP would result in the Company turning EBHARTEarnings Before Interest
DepreciationTax Amortisation) positive by 2012-13, Cash Positive by 2017-18 and
PAT (Profit After Tax) positive by 2020-21.

Financial crisis of civil aviation industry

1320. SHRI RAMCHANDRA PRASAD SINGH:
SHRI SHNANAND TIWARI:
Will the Minister of CIVIL AVIATION be pleased to state:

(a) whether it is a fact that today the civil aviation industry in the country
has come under financial crisis;

(b) if so, the reasons found responsible for it on preliminary basis;

(c) whether Government is contemplating to bring out this industry out of
financial crisis by providing relief; and

(d) if so, the facts thereof and the steps taken by the Government in this
matter so far?

THE MINISTER OF CIVIL AVIATION (SHRIAJIT SINGH): (a) Based on
returns filed by airlines with Directorate General of Cikitiation, all scheduled
airlines except IndiGo operating in the country are incurring losses.

(b) The spiraling cost ofviation Turbine Fuel (AF), global economic slow
down and low yield due to intense competition and consequent widening gap
between revenue and expenses have contributed greatly to losses.

(c) and (d) Government has recently taken several sector vide measures to
resolve short term as well as long term issues to improve its sustainability and
viability. These are:

() An interministerial Working Group constituted under the Chairmanship
of Secretary Civil Aviation analyzed various factors causing stress in
civil aviation.

(i) The issue of rationalization &AT on ATF, has been taken up with the
State Govts.

(ify Directorate General of Foreigirade has allowed import &TF by or
on behalf of airlines as actual users and on actual use basis.

(iv) A proposal to allow FDI upto a limit of 49% by foreign airlines into
domestic sector is under consideration.

As regardAir India, Government has infused Rs. 800 crores as equity in
Air India in the FY 2009-2010, Rs. 1200 crore in FY 2010-11, Rs. 1200

TOriginal notice of the question was received in Hindi.
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crore in 2011-12. Meanwhile, Group of Ministers (GoM) has approved
Turn Around Plan (AP) and Financial Restructuring Plan (FRP)
formulated byAir India.

Action Plan for safety and security ofAirpor ts

321. SHRI MAHENDRAMOHAN: Will the Minister of CIVIL AVIATION be
pleased to state:

(a) whether Government has prepared any action plan in consultation with the
States to ensure safety and security of all airports in the country;

(b) if so, the details thereof;

(c) the details of recommendations made by the comprehensive Security
Review Committee in 2010; and

(d) the action taken for the implementation of those recommendations?

THE MINISTER OF CIVIL AVIATION (SHRIAJIT SINGH): (a) to (c)There is
a system of issue of license for the airports by Directorate General ofA@iation
(DGCA), Only those airports which fulfill the standards of safety as laid down by
DGCA and International CiviAviation Oganization (ICAQO) are issued license for
commercial operations.

The National CivilAviation Security Programme (NCASP) prepared to ensure
security at airports is in place. FurtheContingency Plans to deal with hijack
situations, Bombrhreats, and Countélrerrorist Contingency Plan are also in place
for ensuring the safety and security of the airports.

(d) A Comprehensive Security Review of aviation security to strengthen the
overall security at the airports was done in 2010. It may not be proper to divulge the
details at this stage in the interest of the security of the airports of the country

Safety norms of domestic airlines

322. SHRI BAISHNAB RARIDA:
SHRIMATI GUNDU SUDHARANI:
SHRI RAJEEV CHANDRASEKHAR:

Will the Minister of CIVIL AVIATION be pleased to state:

(a) the details of each of the safety norms that every airlines is supposed to
follow in the domestic sector;

(b) whether it is a fact that the Financhaldit of the Directorate General of
Civil Aviation (DGCA) found that major domestic airlines are flouting the safety
norms;

(c) if so, the details of airlines which have flouted the safety norms and each
norm flouted by each airlines and the reasons therefor; and

(d) the action Ministry is going to take on the defaulting airlines?
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THE MINISTER OF CIVILAVIATION (SHRIAJIT SINGH): (a) Every airlines
is required to follow provisions of variouéircraft Rules, Civil Aviation
Requirements and instructions issued by the Directorate General ofA@iation
(DGCA) from time to time.

(b) DGCA has undertaken financial surveillance from safety perspective of
scheduled domestic airlinegz. Air India, Air India Express,Alliance Air, Jet
Airways, JetLite, KingfisherAirlines, Spicejet, GaAir, IndiGo and Blue Dart in
NovemberDecember 201 In accordance with the provisions of Civviation
Requirement, Section 3, Series S, Part 1.

(c) the details of airlines which have flouted safety norms and the reasons
given by airlines are given in the Statemen&egBelow)

(d) Under the regulations, DGCA is empowered to take action against the
defaulting airlines.

Details of Airlines which flouted Safety Norms

SI.No. Discrepency Airline Response

Air India Express

1. Pending corrective actions on Counseling for all FOQA
FOQA exceedences. exceedences of Jun-Jul 2011 to be
completed by 31 Jan 2012.

2.  Pending PIB investigations due to All pending PIB investigations to
non-availability of flight crew be completed by 29 Feb 2012.

3.  Shortage of pilots, Check-Pilots, The deadline would be 30 Jun 2012.
Instructors and Examiners and
backlog of training.

4. Continuous shifting pilots With regard to shifting of pilots
betweenAir India and Air India betweenAl and AICL, it has been
Express without any laid down stated that.Al pilots trained with
procedure. AICL will remain with AICL for a

period of five years, Necessary
agreement to be obtained froRiCL
within 30 days.

5. Cancellation of flights due to Winter Schedule 201 has been
acute shortage of pilots. drawn up taken into consideration
actual availability of pilots. No new
flights will be introduced.

6. Manual monitoring of Flight Duty = Target date of implementation is
Time Limitations. 30th April 2012.
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Sl.No. Discrepency

Airline Response

7.

No financial independence.

Jet Air ways

1

Recruitment of pilots, backlog of

training and shortage of Trainers.

International stations not audited
by the flight safety department for

the last two consecutive yeaids

per DGCA guidelines, international
sectors are required to be audited

once in two years.

Audit plan of 2011 of safety not

fully complied.

In spite of low cancellation rate of
flights (0.8%) in 2011, the airline
has canceled 1/3rd of flights due to

poor loads.

JetlLite

1

Acute shortage of pilots and
backlog of training due to shortage

of TRES/TRIs/Cabin Crew).

Airlines do not possess software

to monitor DFDR
parameter exceedences.

recoded

As an independeAOP holder AICL
must have freedom to act
independently on procurement of
spares, expenditure on maintenance,
etc.

The deadline for compliance will be
end Dec 2012.To be reviewed on
three monthly basis.

Audit plan needs to be monitored
closely To be reviewed on three
monthly basis.

Flight cancellation due commercial

reasons effected after ensuring that
passengers are not inconvenienced
and re-accommodating on other
flights. The cancellation rate on

account of commercial reason was
0.3% of total scheduled operations.
Endeavour will be made to reduce this
number further

To be monitored on monthly basis.

To be monitored on monthly basis.

JetLite has requested JAirways to
provide AIRFASE viewer at their
premises. Teledyne has agreed to
provide viewer for JetLite on renewal
of AMC and timeline for the same is
45 days.

Timeline is end Feb. 2012.
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SI.No. Discrepency Airline Response
SpiceJet
1. Airlines do not have any qualified Target date given by airlines is 30 Sep.

instructor on their Boeing 737
fleet for imparting training to the
pilots.

FOQA counseling procedure
needs a reviewin view of the
analysis of the past FOQA

exceedence counseling procedure

reporting format.

Alliance Air

1

2.

Violation of CAR for non-pilot
appointed as ED (Operations).

Shortage of commanders in the
airlines.

2012. To be monitored on monthly
basis.

Process of exceedence reporting to the
concerned crew is streamlined. Casual
and inappropriate response to a specific
exceedence is made unacceptable and
system made more meaningful.

The present incumbent is officiating to
the post of ED Operations and is
engineering graduate. He is also type
rated onAtR42 and CRJ700To support
the present incumbentAlliance Air
proposes to have one base manager
(chief operations-a pilot witiRI/TRW
rating) at each of their bases i.e. Delhi
and Kolkata ATR42 training captain will

be positioned as a base manager at
Kolkata and CRJ training captain as
base manager at Delhi.

However it is not acceptable.

Appointment of ED should be made in’
accordance with CAR provisions before
31.3.2012.

ATR42 (07)
P1 12
P2 30
CRJ (04)

P1 10
P2 13

No firm plan indicated to circumvent
acute shortage. Flight schedule ®FR
aircraft to be truncated to four aircraft
and that of CRJ to three aircraft.
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SI.No. Discrepency Airline Response

3.

Shortage of pilots oATR type of Alliance Air has 3TRIs onATR42 and
aircraft in violation of CAR oneTRI is expected to join shortly

provisions. Only one Instructor and ope TRI has completed requirements

one examiner is available for the for TRE and process will be completed
entire fleet of 7ATR type of aircraft. j, next two weeks.

Process has started for upgrading 02
ATR P1s for check-pilotship.

On CJR, there are 02 TREs, 02 TRIs
and 02 check pilots.

Indigo

1

The investigation procedure of PIB reports for minor incidents were
incidents is improper as large prepared in a single page format.
numbers of incidents are closed However as advised this practice has
after a single page report been discontinued,

investigation by the airlines without ¢jose monitoring required to ensure
approval of DGCA. that PIB investigations are conducted
in an objective manner

The details of snags reflected in the All the snags have been reviewed with
‘Snag Reporting Forms’ indicate DGCA Air Safety Some of the snags
that few snags are actually have ben identified as incidents for
incidents. However the same werewhich PIB will be convened and
not reported by the airlines in reports furnished.

violation of aircraft rules (Rule 77C). |ndiGo has constituted an internal
The airlines has therefore committee for study of commonly
suppressed the information by not 5ccyrring snags and findings of the
reporting of incidents. study will be submitted by mid Feb.

2012.

There is a shortage of Training Present strength of trainers is 50 and
examiners/instructors in the airlines. 44 are in process which will be
completed from Mar to Sep 2012.

To be monitored on monthly basis.

Backlog in training of pilots also As per the existing requirement, the

exists in the airlines. airline will be able to meet the training
requirement with existing number of
trainers.
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SI.No.

Discrepency Airline Response

Kingfisher Airlines

1

The airlines has a total of 64 Aircraft recovery plan is as follows:

aircraft in their fleet out of which A320
20 aircraft (nearly 1/3rd fleet) is

Aircraft 1 15 Apr 2012
grounded due to want of spares,
engines, components, etc. Aircraft 2 30 Apr 2012
There is a shortage of 12 engines Alrcraft 3 15 May 2012
for 7 aircraft ofA320 family and 16  Aircraft 4 15 Jun 2012
engines for 9 aircraft ofATR  Aijrcraft 5 30 Jun 2012
family. ATR
Aircraft 1 10 Apr 2012
Aircraft 2 20 Apr 2012
Aircraft 3 05 May 2012
Aircraft 4 15 May 2012
Aircraft 5 25 May 2012
Aircraft 6 10 Jun 2012
Aircraft 7 20 Jun 2012
Aircraft 8 30 Jun 2012
Aircraft 9 30 Jul 2012
Aircraft 10 30 Aug 2012
Aircraft 11 30 Sep 2012
Aircraft 12 30 Oct 2012

Most of spares forATR aircraft
are not available viZAC generator

Kingfisher has long term contract with
major suppliers ofATR and Airbus
(Nil stock), propeller brake (Nil fleet. The agreement supports all
stock), turbine inlet control v/v rotables, consumables for entire fleet.
(One), EEC (One) and starter Some of these agreements are on hold
generator (03). due to delay in payments but will be
The airline is doing activated as soon as payment has been
cannibalisation of parts e.g. a total made. Until such time, Kingfisher will
of 619 items have been removed Continue to procure parts on need
from A320 aircraft VT-ADR till  basis.

17/11/2011.

MEL extensions have increased in MEL extensions were granted by DA
the year 2011 indicating lack of Mumbai.
spares in the stores.
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SI.No. Discrepency Airline Response

6.

A total of 24 pilots have left the The releving of pilots has not impacted
airlines in the last two months.  the pilot staffing number required for
operating fleet.

7. During winter schedule 2011, the Factual information.
airline did not operate 175 daily
flights due to non-availability of
aircraft.

8. Most of the employees have beenFor Nov 2011, 60% employees have been
paid salary upto Oct 2011. paid salary The remaining will be paid

by 15 Jan 2012. For Dec. 2011, all
employees will be paid salary by 31 Jan.
2012.

Go Air

1. Number of training captains is Total number of trainers are 12 (6 check
very lessvis-a-vistotal number of pilots, 2 TRIs and 4 TREs). Five
pilots in the company proposals have been submitted to DGCA

and 04 additional proposals will be
submitted by 31 Mar 2012.
To be closely monitored.

2. EngineeringAudits for the year Details of audit plan and compliance with
2010 have not been carried out ascorrective actions will be submitted.
planned. The plan to be obtained and reviewed in

a time bound manner

3. FOQA counseling data is Airline has admitted that they could not
available only from May 2011 for produce the records and given the
operating crew commitment to complete documentation

by Feb 2012.
4. Key positions in the company are Proposal for one of current check pilot
vacant. will be submitted to DGCA for the post
of Dy. Chief of Flight Safety
Head of Flight Operations will be in
place by end Feb. 2012.
Both the functionaries to be selected and
end Feb 2012.
5. Engineering department does notProcess for procurement of software has

have software (Amos) to track/ commenced. The election will be finalized
monitor inventory of aircraft by May 2012. Full implementation and
spares and rectification data. functionality of software will happen in
Mar 2013.
Airline to keep the deadline as end Dec
2012.
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SI.No. Discrepency

Airline Response

Air India

1. Delay in Incident Reporting and

Investigation.

e No prompt reporting of
occurrences-violation of CAR
Section 5, Series C, Part-I

e Delay in conduct of PIB
investigations — violation of
CAR Section 5, Series ,F
Part-I

e Status of PIB investigations
for the year 2011.

2. Crew Scheduling.

Violation of CAR Section 8,
SeriesA, Part |

e Computerized System of Crew
Scheduling is not available
despite large number of crew

e Rostering is done manually
with  pencil permitting
alteration of data.

e Less number of cabin crew
being rostered for long range
flights.

* Repeated FDTL violations on
long range flights.

Air India has informed that there is NIL
pendency in Boeing fleet. Féirbus fleet,
there is shortage of suitable manpower in
Flight Safety Dept at Delhi which has been
a contributory factor in delay and level of
investigation. Re-deployment exercise of
suitable manpower in the Flight Safety
Department is already in the process and
expected to be completed sodws perAir
Safety Circular 4 of 2011 all concerned
have been advised to report any incident
immediately by SMS/&X/telephone/e-mail
to the concerned authoritie&ir India has
also informed that there are occasional
delays in the PIB investigation’ due
investigation reports of the components
involved in incident not being available
from vendor on time. However in view of
the ASC 4 of 201 all concerned have been
advised to strictly follow the time frame as
specified by DGCA.

Air India has informed that they are in the
process of implementing the Crew
Management System being developed by
M/s Sabre for all its entities including
flight and cabin crewAs per the revised
timelines submitted by Sabre, the expected
cutover of the system is around March
2013 for flight and cabin crewHowever
Air India is presently evaluating the
possibility of usingARMS solution being
developed forAir India Express, as an
interim arrangement till Sabre solution is
available.

No instance has been observed/reported
where less number of cabin crew than
stipulated by DGCA were scheduled on LR
flights or any other flights. Sufficient

number of crew are being scheduled as per
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SI.No.

Discrepency

Airline Response

3. Training

Shortage ofTrainers with Air
India AOP

Violation of Operations Circular
10 of 2010

Simulators at Hyderabad need
upgradation

- Flight deck configuration hot
matching with simulator

- Recurrent technical defects

4. FOQA exceedences

Boeing fleet:
Closure taking lot of time
Repetitive exceedences found
before counseling done on
the previous one

Airbus fleet:

More than 60% exceedences
due to CAS speed high
below 10000 feetTaxi speed
high on ground and High ‘g’
value in-flight

For Airbus fleet, time lag of

around one month for receipt
of data in Flight Safety Dept
at Delhi for monitoring of

exceedences.

the requirement. If the number of crew is
less, then one cabin door has been made
inoperative as per DGCA guidelines.

There have been no violations on FDTL.
If there is any exceedence due
unavoidable circumstances, the same is
informed to DGCA.

Air India has informed that they have
been continuously upgrading its senior
Pilots to TRES/TRIs and continue to make
efforts to train the training captains in
order to meet the requirement of
Operations Circular 10 of 2010With
regard to proposal for upgradation of
simulator at HyderabadAir India has
informed that matter has been taken up
with vendor and found not feasible due
to Airbus aircraft data not available and
new simulator is planned to be inducted
shortly The A320 simulators are 20-22
years old and the failures are due to
ageing and spares issues.

Air India has informed that they are in the
process of developing internal procedures
to reduce the time period for counseling.
As per current practice, the flight
parameters of different types of aircraft in
Airbus fleet are downloaded at various
bases periodically on an interface unit
and same converted to desired format at
respective bases of Engg. and sent for
FOQA monitoring. Since this process
causes delaythe same is being reviewed.
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SI.No. Discrepency Airline Response

FOQA exceedences

Process to close the cases
takes more than two months.

No timely corrective action/
delayed action to overcome
deficiencies observed during
FOQA analysis — violation of
CAR Section 5, Series, Part-I|

Timely counseling of crew
members on the deficiencies
observed not done — violation
of CAR Section 5, Series, F

Part 1l
5. Pending internal audits Air India has informed that new internal
. Boeing fleet audit plan for year 2012 covers all
) ) ) pending stations and audits are
- 06 for international stations. .
scheduled to be carried out as per plan.
- All carried forward to 2012.
o Airbus fleet
- 14 for domestic stations.
- 10 for international stations.
(Violation of CAR Section 8,
SeriesA, Part Il andAir Safety
Circular 2 of 1995)
6. « Grounding ofAirbus aircraft Air India has stated that out of 11

grounded aircraft, six have been made
serviceable. One leaséd320 aircraftVT-
EPFE which was on ground since 3.1.201
due shortage of engines and sparsis,

11 aircraft grounded due
engineering.

Few aircraft grounded due

shortage of engines aPUs.  |n4ia Board has approved disposal
Shortage of spare engines andthrough early lease termination and is
APUs forAirbus fleet under process with the lessoFour

aircraft have been grounded due to non
availability of serviceable engines and
APU. The main reason of non availability
of serviceable engines andPUs is
Inventory of spare parts pregent financial crises being faced Ay
removed from aircraft not |ngia ElevenA-320 vintage aircraft has
properly maintained. been phased out and cannibalized after

18, spare engines and four
APUs available, but all of them
are unserviceable.
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SI.No. Discrepency Airline Response

* Violation of CAR Section 3, Ministry approval. Some of the fast moving
Series C, Part Il - degradation spare parts removed from thesiecraft are
of the operatds capability being reinstalled on other aircraft after
below the required level. servicing and some of these for which

servicing facility is not available withir
India, are being sent to vendors for
servicing.

Retaliation sgainst import of carbon tax

323. MS. SUSHILATIRIYA: Will the Minister of CIVIL AVIATION be pleased
to state:

(a) whether it is a fact that Government is considering to retaliate against the
European Uniors decision by unilaterally imposing a carbon tax on flights landing
in Eurozone;

(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF CIVILAVIATION (SHRIAJIT SINGH): (a) to (c) Pursuant
to the adoption of the Moscow Declaration of 22nd Febru2z®¢2 on the European
Union-Emission Trading Scheme (EU-ETS), a basket of measures are available to the
Government as counter measures, and depending upoh dedsideration of the
resolution of the Moscow Declaration, appropriate retaliatory measures would be
undertaken by all signatories to the Declaration and also other nations wishing
to join.

Indulgence in theft of IGIA

324. SHRIT.M. SELVAGANAPATHI: Will the Minister of CIVIL AVIATION be
pleased to state:-

(a) whether it is a fact that the loaders, porters and other staff at IGIA, New
Delhi were indulging in thefts;

(b) whether Government took a note of press report appeared in national
dailies in this regard;

(c) if so, the action taken by Government in this regard; and

(d) whether it is also a fact that even differently-abled fliers are being duped
at IGIA, New Delhi?

THE MINISTER OF CIVILAVIATION (SHRIAJIT SINGH): (a) to (c)All cases
of theft of the passengerBaggage at airports, including 1@Irport, are reported to
the local police for investigation and further legal action as per the provisions of
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law. All such matters which are brought to the notice of this Ministry are also duly
forwarded to the concerned agencies for further necessary action.

(d) No such information has been received by this Ministry

Cancellation of flights in the Gulf Sector

325. DR.T.N. SEEMA: Will the Minister of CIVIL AVIATION be pleased to
state:-

(a) whether thé\ir India Express has made dgr scale cancellations of flights
in the Gulf sector in the recent weeks;

(b) if so, the details and reasons therefor;

(c) whether Government is aware of the hardships faced by the Kerala bound
travellers due to the cancellations; and

(d) whether Government would ensure operation of adequate fligh#srby
India Express in the Gulf sector?

THE MINISTER OF CIVILAVIATION (SHRIAJIT SINGH): (a) to (d)Air India
Express has been forced to curtail/combine some Kerala-Gulf fliglet$. 15th
February 2012, due to the severe shortage of cockpit crew as well as the new Civil
Aviation Requirement issued by Directorate General of Qlwilation. However
effective Summer 2012 schedule the Thiruvananthapuram - Salalah flight has been
reinstated and also a connection provided from Thiruvananthapuram to Doha and,
Bahrain over KozhtkodeAir India Express is also in the process of recruiting more
pilots and will reinstate flights depending upon availability of resources and the
commercial viability of its flights.

Import of ATF
T 326. SHRI SHI¥XNAND TIWARI:
SHRI RAMCHANDRA PRASAD SINGH:
Will the Minister of CIVIL AVIATION be pleased to state:

(a) whether it is a fact that the civil aviation industry has been given assent
by Government for direct import @&viation Turbine Fuel (AF);

(b) if so, the facts in this regard;

(c) whether it is also a fact that the industry is estimated to get 20 to 25 per
cent financial relief from this decision of Government; and

(d) if not, the facts thereof and the estimate of the amount of actual financial
relief?

THE MINISTER OF CIVILAVIATION (SHRIAJIT SINGH): (a) and (bXes, Sir
Directorate General of Foreigirade has allowed import &TF by or on behalf of
airlines as actual users and on actual use basis.

TOriginal notice of the question was received in Hindi.



60 Motion of Thanks [RAJYA SABHA] on President's Address

(c) and (d) No such assessment has been made by the Govt. in this regard.
However sourcing of ATF through direct import has the potential to lower the
overall procurement cost &TF as the airlines will save oWAT on ATF, which
varies between 4% to 29% from State to State.

Exodus ofAl Pilots
327. SHRI SANJX RAUT: Will the Minister of CIVIL AVIATION be pleased
to state:

(a) whether it is a fact that there is an exodus of pilots #anindia to low
cost carriers due to delayed salaries; and

(b) if so, the urgent steps the Ministry is taking to keep the flock together
and keep the national carrier going high in the sky?

THE MINISTER OF CIVILAVIATION (SHRIAJIT SINGH): (a) No, Sir

(b) Does not arise.

Amount due toAir India by Government

328. SHRI SABIRALI: Will the Minister of CIVIL AVIATION be pleased to
state:

(a) whether it is a fact that Government owes R$& drores toAir India for
VVIP flights;

(b) if so, the details of the flights undertaken by VVIPs for various
destinations; and

(c) by when the aforesaid amount of dues would be made available to ailing
Air India to help the carrier to come out of the red zone?

THE MINISTER OF CIVILAVIATION (SHRIAJIT SINGH): (a) and (bAir
India operates VVIP flights/evacuation flights as per requests received from
Ministry’ of ExternalAffairs (for theVice-President), Ministry of Defence (for the
President) and Prime Minister Ofice (for the Prime Minister)As on 7th March,
2012, Ministry of Externahffairs, Ministry of Defence and Prime MinisterOfice
owedAir India an amount of Rs. 274.17 crores.

(c) The Government has been making paymentéitdndia after verifying
their bills and as soon as funds are available in the appropriate budget heads of the
respective Ministries/Offices.

Revival process ofir India

329. SHRI R.C. SINGHWIll the Minister of CIVIL AVIATION be pleased to
state:

(a) the reasons that the Ministry is delaying the revival procesér ondia;

(b) the decision the Ministry has taken on the delivery of 787 Dreamliners,
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equity infusion of Rs. 6600 crores this year and formation of two strategic business
units i.e. engineering and ground handling;

(c) whether it is not a fact that when other airlines are in doldrums, giving
final go ahead for revival would givRir India an edge over others and helps in
regaining its lost glory; and

(d) if so, the details thereof?

THE MINISTER OF CIVIL AVIATION (SHRI AJIT SINGH): (a) As
recommended by the Group of Ministers (GoM), the Financial Restructuring Plan
and Turn Around Plan ofAir India would be submitted for consideration of the
Cabinet Committee on EconomAdfairs after following due proces¥his has been
delayed on account of some reservations expressed by the lending banks. The
matter has since been resolved with the banks.

(b) The equity infusion of Rs.6600 crores during 2011 and induction of
Boeing 787s aircraft form part of the FRRA'to be considered by CCEApproval
of the competent authority is also being solicited for operationalizatféir dhdia
Engineering Services Limited ardr India Air Transport Services Limited separately

(c) and (d)The FRPand TAP of Air India have been thoroughly examined
and it is expected thair India would be on the road of revival gradually with the
proposed Government equity support and on adoption of various turnaround
measures.

Setting up of Civil Aviation Authority

330. SHRIA. ELAVARASAN: Will the Minister of CIVIL AVIATION be
pleased to state:

(a) whether Government has finalized a draft legislation to set up independent
Civil Aviation Authority (CAA) to ensure better regulation of aviation safety and
security;

(b) if so, the details thereof;

(c) whether the proposed CAA would have financial and administrative
autonomy to take expeditious decisions on matters relating to a range of activities
from regulation of air traffic services and licensing to ensure financial fithess of
airlines; and

(d) if so, the details thereof?
THE MINISTER OF CIVIL AVIATION (SHRIAJIT SINGH): (a)Yes, Sir

(b) to (d) The objective of the proposed CAA is to overcome the constraints
presently faced by DGCA in terms of recruitment and retention of technical
manpower and inability to quickly address ongoing operational issues due to lack of
adequate administrative and financial authority
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Losses posted byirlines

331. SHRI N. K. SINGHWill the Minister of CIVIL AVIATION be pleased to
state:

(@) whether most airlines in the Indian civil aviation industry have been
posting losses;

(b) if so, the details thereof;

(c) what are the steps being taken by the Ministry to provide an incentive to
private carriers in the sector;

(d) whether reforms in the sector are likely tofeat Air India’s
competitiveness; and

(e) if so, the steps being taken to ensAirelndia’s growth?
THE MINISTER OF CIVILAVIATION (SHRIAJIT SINGH): (a)Yes, Sir

(b) Based on returns filed by airlines with Directorate General of Civil
Aviation, all scheduled airlines except IndiGo operating in the country are incurring
losses.

(c) Government has recently taken several sector vide measures to resolve
short term as well as long term issues to improve its sustainability and viability
These are:

()  An interministerial Working Group constituted under the Chairmanship
of Secretary Civil Aviation analyzed various factors causing stress in
civil aviation.

(i) The issue of rationalization &AT on ATF, has been taken up with the
State Govts.

(iiy Directorate General of Foreigfrade has allowed import &TF by or
on behalf of airlines as actual users and on actual use basis.

(iv) A proposal to allow FDI upto a limit of 49% by foreign airlines into
domestic sector is under consideration.

(d) and (e)As regardAir India, Government has infused Rs. 800 crores as
equity inAir India in the FY2009-2010, Rs.1200 crore in R2010-1, Rs.1200 crore in
2011-12. Meanwhile, Group of Ministers (GoM) has approviadn Around Plan
(TAP) and Financial Restructuring Plan (FRP) formulatediinyindia.

Passengetandling capacity of IGI Air Port
332. SHRI MOHD.ALI KHAN: Will the Minister of CIVIL AVIATION be
pleased to state:
(a) whether IGI airport can now handle 26 million passengers per annum;
(b) if so, the details thereof; and
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(c) the steps being taken to expand more in future with a plan of action and
with the involvement of private people?

THE MINISTER OF CIVILAVIATION (SHRIAJIT SINGH): (a) and (bWith
the operationlisation oferminal 3 at Indira Gandhi International (IGi)rport, Delhi,
the airport is capable to handle 62.7 million passengers per annum (mppa).

(c) As per Master Plan, saturation capacity of IGI airport is 100 mppa, as
against 29.7 million passengers handled during the year 2010-11.
Conversion of entire domestic sector into low cost airlines
333. SHRI MOHD. ALL KHAN: Will the Minister of CIVIL AVIATION be
pleased to state:

(a) whether airlines predict that the entire domestic sector could turn low cost
as airlines may choose to convert into the all economy class;

(b) if so, the details thereof worked out for the future;

(c) the suggestions being taken from the private airlines in future in this
regard; and

(d) the present status of each airline in this regard?

THE MINISTER OF CIVIL AVIATION (SHRI AJIT SINGH): (a) No such
prediction is available in the Ministry

(b) to (d) Do not arise.

Irregularities in purchasing of aircraft

1t334. SHRI RAGHUNANDAN SHARMA: Will the Minister of CIVIL
AVIATION be pleased to state:

(a) whether proof of irregularities have been found in the aircraft deal signed
betweenAirbus and erstwhile IndiaAirlines;

(b) the information made available by the Comptroller anditor General
(CAG) in its report in this regard;

(c) whether the permission required for registering FIR against erring officers
has been granted so that investigation is not hampered,;

(d) whether CAG has also raised question on the deal signed between
erstwhile IndianAirlines and Boeing for purchasing 68 aircrafts; and

(e) if so, the details of the reports submitted by CAG regarding the deal of
purchasing 43 aircrafts and 68 aircrafts?

THE MINISTER OF CIVILAVIATION (SHRIAJIT SINGH): (a) to (e) CBI has
instituted a preliminary enquiry (PE) with regard to aircraft deal signed between
Airbus and erstwhile IndiaAirlines. CBI has sought permission to register an FIR
against then functionaries of the erstwhile Indéarines, which is currently under
the examination of the Ministry of CivAviation. Performancéudit of Civil Aviation

TOriginal notice of the question was received in Hindi.
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in India based on CAG Report No. 18 of 2011-12 has already been placed before the
Parliament.

Cancellation of flights by Kingfisher Airlines

335. SHRI BAIWINDER SINGH BHUNDER:Will the Minister of CIVIL
AVIATION be pleased to state:

(a) whether there was a sudden cancellation of many flights of Kingfisher
Airlines;

(b) if so, the details in this regard;

(c) whether DGCA has conducted any inquiry to find out reasons behind the
flight cancellation;

(d) if so, the finding of inquiry;

(e) whether there were incidents of overcharging by other airlines in view of
this large scale cancellation; and

(f) if so, the action taken against those airlines and efforts made to safeguard
the interest of the passengers?

THE MINISTER OF CIVIL AVIATION (SHRIAJIT SINGH): (a) to (d)As
informed by KingfisherAirlines, they have cancelled the flights and reduced their
operations effective 17th Feb. 2012 due to reduction in their operating fleet to 28
aircraft (04A330, 01ATR 42, 10ATR 72 and 13320 family).

Revised-flight schedule of Kingfishekirlines has been approved for 175
domestic and 24 international flights on daily basis.

Kingfisher Airlines has been asked to ensure that passengers are given
advance information about flight cancellations and refund is settled at the earliest.

Directorate General of CivAviation (DGCA) has launched a special drive on
the operational fleet of KingfisheAirlines aircraft to ensure their continued
airworthiness and safety of aircraft operations.

(e) and (f) No case of overcharging by other airlines has been observed due
to cancellations. The airfares are remaining within the fare band unloaded by the
scheduled airlines on the respective websites.

Non-Payment of salay to employees oAl

336. SHRI PRABHA JHA:
SHRIMATI KUSUM RAI:

Will the Minister of CIVIL AVIATION be pleased to state:

(a) whether employees &ir India and other airliners have not been paid
salary since last several months;

(b) if so, the details thereof;
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(c) the reasons for such grim scenario in aviation sector;

(d) whether Government is aware that, due to non-payment of salary to
employees, a number of flights have been cancelled in recent past and passengers
had to face hardships;

(e) if so, the details thereof; and

(f) the details of action Government proposes for timely payment of salary to
staff and to check undue cancellation of flights and hardships of passengers?

THE MINISTER OF CIVIL AVIATION (SHRIAJIT SINGH ): (a) and (bpir
India Limited has disbursed salary to its employees due uptil Jar@r®. No data
is available about other airlines in the Ministry

(c) Government is conscious of the grim financial conditions ofAihéndia
and the aviation sector in general. Stiff competition among various airlines, spiralling
ATF prices and the grim worldwide and specially European economic crisis have
contributed to the lge losses across the aviation sector

(d) to (f) The Government has initiated several steps to tide over the financial
crisis of Air India. A Comprehensive Financial Restructuring PlamfiTAround Plan
has been approved by Group of Ministers and will soon be placed before the
Cabinet.This will help Air India to meet its operational and financial obligations.

Debt restructuring plan of Air India

337. SHRIY.S. CHOWDAR: Will the Minister of CIVIL AVIATION be pleased
to state:

(a) whether it is a fact that GoM has cleared Rs. 21,000 crore debt
restructuring plan foAir India;

(b) if so, the details thereof; and
(c) the reasons therefor?

THE MINISTER OF CIVILAVIATION (SHRIAJIT SINGH): (a) to (c)The GoM
in the meetings held on 28.10.2011 and 07.02.2012, accepted the recommendations of
the a Group of Officers constituted by GoM to vet the Financial Restructuring Plan/
Turn Around Plan (FRP/AP) of Air India which included the conversion of
Rs. 11,000 crores of working capital into long-term loans, issue of non-convertible
debentures of Rs. 7400 crores, guaranteed by the Government. The balance of the
working capital would be in the form of a Cash Créditangement with the Banks.
This, coupled with equity infusion by Government, is to assist the airline in
regaining its cash flow by postponement of debt repayment.

Disastrous landing of JetAir ways plane

338. SHRI GOVINDRAOADIK: Will the Minister of CIVIL AVIATION be
pleased to state:

(a) whether it is a fact that a Jeirways’ ATR-72 plane was approaching
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Tirupati Airport on 9th January with the 70 odd passengers for a disastrous
touchdown;

(b) if so, the reasons therefor;

(c) whether it is a fact that a fireman was manning the air traffic control
system; and

(d) the stringent action the Ministry has taken against the DGMC)Aor
the dereliction of his duty?

THE MINISTER OF CIVILAVIATION (SHRIAJIT SINGH): (a) and (b) No, Sir

(c) Fireman handled the radio telephony as advised by DGIC)AAirports
Authority of India on telephone.

(d) The DGM (ATC), Airports Authority of India has been suspended after
preliminary inquiry
Hike in domestic airfare

339. SHRIMATI T. RATNA BAI: Will the Minister of CIVIL AVIATION be
pleased to state:

(@) whether the Ministry rejected a proposal by domestic airlines for a
massive hike in airfares and announced the formation of an economic advisory
council to look into tariff related issues;

(b) if so, the details thereof; and
(c) the present status thereof?
THE MINISTER OF CIVILAVIATION (SHRIAJIT SINGH): (a) No, Sir

(b) and (c) Do not arise.

Cancellation of flights

t340. SHRI MOTILAL VORA: Will the Minister of CIVIL AVIATION be
pleased to state:

(a) the number of flights cancelled between 01st Octabat 31st December
2011 and the reasons therefor;

(b) the names of airlines which made alternative arrangements for passengers
alongwith the details of the arrangements made; and

(c) the action taken against those airlines which did not make any alternative
arrangements for the passengers?

THE MINISTER OF CIVILAVIATION (SHRIAJIT SINGH): (a)As informed by
scheduled domestic airlines, a total of 728, 614 and 934 flights were cancelled in Oct.,
Nov. and Dec. 201 respectivelyThe reasons for cancellation and their percentage
are as under:

TOriginal notice of the question was received in Hindi.
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Reason Percentage of cancellation
Technical 12.5%
Operational 8.4%

Weather 28.4%
Commercial 6.7%
Miscellaneous 44.0%

(viz. airport restrictions, flight disruptions, non-availability of aircraft, bird
hits etc.)

(b) and (c) Directorate General of Civilviation (DGCA) undertake regular
monitoring of schedule integrity and from time to time take up the matter with
concerned airlinesAdditionally, DGCA has issued regulations on “Facilities to be
provided to passengers by airlines due to denied boarding, cancellation of flights
and delays in flights” which is being strictly monitored by DGCA for their
compliance by airlines.

Review of functioning ofAir India
341. DR.T. SUBBARAMI REDDY: Will the Minister of CIVIL AVIATION be
pleased to state:
(a) whether the functioning oAir India in both the domestic and the

international sectorsis-a-vis the private airlines in the country was subjected to
any review in the recent past;

(b) if so, the outcome thereof;

(c) whether Government proposes to cap the operations of the private airlines
in view of the heavy losses incurred Air India during the last few years;

(d) if so, the details thereof; and

(e) the steps taken/proposed to be taken by Government to revamp the
National Aviation Company Limited to make it a profit-making venture?

THE MINISTER OF CIVILAVIATION (SHRIAJIT SINGH): (a) and (bXes, Sir
Details in reply to part (e).

(c) and (d) No, Sir

(e) The functioning ofAir India was first reviewed at the level of Committee
of Secretaries in 2009. It was decided that the ReviewAiofindia would be
undertaken at the level of GoM. The GoM thereon met several times to review the
performance ofAir India and gave specific tgets/milestones for infusion of Equity
The Government of India has infused Rs. 3200 crores upto March, 2012. The GoM in
the recent reviews held on 28.10.2011 and 07.02.2012, accepted the recommendations
of the Group of Officers constituted by GoM to vet the Financial Restructuring Plan/
Turn Around Plan (FRP/AP) of Air India which included the conversion of
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Rs. 11,000 crores of working capital Into long-term loans, Issue Non-Convertible
Debentures, guaranteed by Government, of Rs. 7400 crores. The balance of the
working capital would be in the form of a Cash Creéditangement with the Banks.

The FRP also includes an infusion of Rs. 30231 crores over a period of ten years
from financial year 2012-13 upto financial year 2020-2021. The implementation of
FRP/TAP would result in the Company turning EBIBT{Earnings Before Interest
DepreciationTax Amortisation) positive by 2012-13, Cash Positive by 2017-18 and
PAT (Profit After Tax) positive by 2020-21.

Landing by trainee Pilots

342. SHRI JAl PRAKASH NARXAN SINGH: Will the Minister of CIVIL
AVIATION be pleased to state:

(a) whether it is a fact that Directorate General of Giviation (DGCA) have
received complaints regarding some private airlines allowing trainee pilots to land in
Delhi and Mumbai airports thus violating safety norms;

(b) if so, the details of such violations; and

(c) what action DGCA have taken against private airlines for serious
violations?

THE MINISTER OF CIVILAVIATION (SHRIAJIT SINGH): (a)Yes, Sir

(B) The Directorate General of CiviAviation (DGCA) has received one
complaint of M/s JeAirways Ltd. where Pilot-in Command allowed the trainee pilot
to occupy the right seat till touchdown landing at Cherxigiort.

(c) DGCA has suspended license of Pilot-in-Command and Trainee Pilot for
the period of three months and appointed Inquiry Officer under Rule 77C of Indian
Aircraft Rules 1937 to Investigate the matter

Scrapping of CPFRBS

343. SHRI JAI PRAKASH NARXAN SINGH: Will the Minister of CIVIL
AVIATION be pleased to state:

(a) whether it is a fact that a tender floated Ay India for Computerized
Passengers Face Recognition Biometrics System (CPFRBS) was scrapped due to
allegation of bribe and corruption;

(b) if so, the details in this regard;

(c) whether Royal Canadian Mounted Police (RCMP) have written to
Government for detailed enquiry; and

(d) if so, the details in this regard?
THE MINISTER OF CIVILAVIATION (SHRIAJIT SINGH): (a) No, Sir

(b) Air India had issued a tender for Computerized Passengers Face
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Recognition Biometrics system in FebruaB®006. Because of its expenditure not
bearing sufficient value to passengers, the tender was not pursued. There was
neither any allegation of bribes or corruption nor was there any complaint from any
source. The tender was scraped in 2009 and the EMD submitted by various parties
was returned to them.

(c) No, Sir

(d) Does not arise.

Operation of scheduled and non-scheduled airlines

344. SHRI HUSAIN DAWWAL: Will the Minister of CIVIL AVIATION be
pleased to state:

(a) the number of scheduled airlines that are operational at present;
(b) whether there are non-scheduled operators also;

(c) if so, the details of operation of both scheduled and non-scheduled
operators;

(d) whether most of the domestic operators are facing financial crunch;
(e) if so, the reasons therefor; and
(f) the steps taken to tone up their financial health?

THE MINISTER OF CIVIL AVIATION (SHRI AJIT SINGH): (a) to (c)At
present, following schedule airlines are operatioAdl: India, Air India Express,
Alliance Air, JetAirways, JetLite, KingfisheAirlines, Spicejet, GAIr, Indigo and
Blue Dart (Cargo).

Scheduled airlines are operating air services in accordance with route
dispersal guidelines laid down by the Government taking into account the need for
air transport services of @i#rent regions of the country

At present, there are 136 non-scheduled operators who have valid operating
permit. They operate air services based on the demand.

(d) and (e)Yes, Sir Based on returns filed by airlines with Directorate General
of Civil Aviation, all scheduled airlines except IndiGo operating in the country are
incurring lossesThe spiraling cost oAviation Turbine Fuel (AF), global economic
slow down and low yield due to intense competition and consequent widening gap
between revenue and expenses have contributed greatly to losses.

() Government has recently taken several sector vide measures to resolve
short term as well as long term issues to improve its sustainabillty and viability
These are:

() An interministerial Working Group constituted under the Chairmanship

of Secretary Civil Aviation analyzed various factors causing stress in
civil aviation.

(i) The issue of rationalization &AT on ATF, has been taken up with the
State Government.
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(iiy Directorate General of Foreigirade has allowed import &TF by or
on behalf of airlines as actual users and on actual use basis.

(iv) A proposal to allow FDI upto a limit of 49% by foreign airlines into
domestic sector is under consideration.

As regardAir India, Government has infused Rs. 800 crores as equifyrin
India in the FY 2009-2010, Rs. 1200 crore in FY 2010-11, Rs. 1200 crore in 2011-12.
Meanwhile, Group of Ministers (GoM) has approvEarn Around Plan (AP) and
Financial Restructuring Plan (FRP) formulatedAiy India.

User Development fee from incoming passengers
345. SHRI K.N. BALAGORL: Will the Minister of CIVIL AVIATION be
pleased to state:

(a) whether airports in the country are collecting user development fee from
incoming passengers, if so, the details thereof;

(b) whether any proposal is pending from any airport in the country to
introduce user fee from incoming passengers, if so, the details thereof; and

(c) the details of the per passenger amount of user fee collected in different
Airports?

THE MINISTER OF CIVILAVIATION (SHRIAJIT SINGH): (a) and (b) No, Sir

(c) Does not arise.

Bailout for private airlines
346. SHRI RRIMAL NATHWANI: Will the Minister of CIVIL AVIATION be
pleased to state:

(a) whether Government has ruled out bailout for private airlines incurring
losses;

(b) if so, the details thereof;

(c) the private airlines as well @s8r India’s financial performance during the
last five years;

(d) the reasons for such a State of affairs, so far these airlines are concerned;
and

(e) in what way the proposal to increase FDI in aviation sector would help
these airlines?

THE MINISTER OF CIVILAVIATION (SHRIAJIT SINGH): (a) and (bYes, Sir
The Ministry has no bailout package for private airlines.

(c) and (d)The details of the losses #ered byAir India are as under:

Year Rs. in Crores

2007-08 2226.16
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Year Rs. in Crores
2008-09 5548.26
2009-10 5552.44
2010-11 6865.17
ToTaL 20192.03

Ministry does not maintain record of profit/losses of private airlines.

The spiraling cost ofAviation Turbine Fuel (AF), global economic slow
down and low fares due to intense competition and consequent widening gap
between revenue and expenses have contributed greatly to losses.

(e) At present, due to decline in availability of working capital and operating
losses, the private airlines in the country are in dire need of funds for their
operations and services upgradation to compete with other global cakdeess to
foreign capital would provide the much needed funds, without any interest cost to
the airline.

Land for maintenance of aeroplanes and helicopters

347. SHRIMA'I MAYA SINGH: Will the Minister of CIVIL AVIATION be
pleased to state:

(a) whether the Directorate @éiviation, Raja BhojAirport has demanded land
near the State hanger and workshop for proper maintenance of aeroplanes and
helicopters and made a request to Madhya Pradesh Government to transfer the said
land; and

(b) if so, the details thereof?

THE MINISTER OF CIVIL AVIATION (SHRI AJIT SINGH): (a) No, Sir
Airports Authority of India (AAl) has not made any such demand/request.

(b) Does not arise.

Provisional Passes foif-3 Terminal

348. SHRI MOHAMMEDADEEB: Will the Minister of CIVIL AVIATION be
pleased to state:

(a) the number of the provisional passes issued as and when cancelled by
Bureau of CivilAviation Security Janpath, New Delhi on the recommendation of
MPs for going toT3 Terminal during the year from 1st Novemp@010 to 31st
October 2011; and

(b) the number of provisional passes issuedTat Terminal from 1st

Novembey 2010 to 31st OctobeR01l and the persons on whose recommendations
these passes were issued?
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THE MINISTER OF CIVILAVIATION (SHRIAJIT SINGH): (a) and (b)Jhere
is no such category of ‘Provisional Passes’ being issued by the Bureau of Civil
Aviation Security (BCAS). Howevetemporary one timairport Entry Passes (AEPS)
are issued on recommendation of MPs for their staff as per provision of BCAS
AVSEC Circular No. 18/2009 dated 09/12/2009 paraThjg record of temporaxEPs
is destroyed after every 15 days as per BCAS Circular No. 15/2006 dated 18.08.2006.
As such the number of such passes issuéd3afor the period from 1st November
2010 to 31st OctobeRO1 is not available.

Irr egularities in Air India

349. SHRI MOHAMMEDADEEB: Will the Minister of CIVIL AVIATION be
pleased to state:

(a) the details of cases of malpractices, irregularities, misuse, misappropriation
and embezzlement iAir India as on date; and

(b) the action being taken in each case?

THE MINISTER OF CIVILAVIATION (SHRIAJIT SINGH): (a) and (b)The
information is being collected and will be laid on freble of the House.

Discrepancies in the operation of flying schools

350. SHRIA. ELAVARASAN: Will the Minister of CIVIL AVIATION be
pleased to state:

(a) whether the Directorate General of Ciiliation which has been auditing
the Pilot Training schools across the country has found discrepancies In the
operation of almost all forty flying schools barring two, one In Rae Bareli and other
in Gondia;

(b) if so, the details thereof;

(c) whether these schools have been given time to rectify some of the
discrepancies that have been pointed out and will be penalized If they do not
comply; and

(d) if so, the details thereof?

THE MINISTER OF CIVILAVIATION (SHRIAJIT SINGH): (a)The Directorate
General of CivilAviation (DGCA) has carried out safety audits of the flying training
Institutes and during the safety audits deficiencies in some of the school related to
the operation, flying training, maintenance, documentation etc. were observed.

(b) The main deficiencies observed by DGCA during the safety audits are
(i) deficiencies in upkeep of documents; (ii) Improper maintenance of dossiers;
(i) insufficient number of ground Instructors; (iv) Fuel, Mismanagement, False
entries in authorization books; (v) non availability of contingency plan and
emegency plan in case of accident to aircraft; (vi) Expired FAidt medicine; (vii)
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Insufficient books in Library; (viii) Improper earthing point in Hanger; (ix) Improper
maintenance offarmac; (x) Improper maintenance on side stripSafiways; (xi)
Improper Boundary wall around operational area; (xii) Uncalibrated Battery charging
equipment; (xiii) Fire fighting equipments not well equipped etc.

(c) to (d) On the basis of the observations made during the audit
enforcement, the following actions were taken by DGCA against organizations:-

() AhmedabadAviation andAeronautics Ltd.-Vdrning Issued.

(i) Bombay Flying Club, Mumbai-Approval withheld from 13.07.2011-
22.09.2011.

@iy Birmi Flying Academy Pvt. Ltd., Patiala-Approval suspended from
14.09.2011-23.11.2011.

(iv) Gujarat Flying Training Institute, Vadodara-Qganisation and CFlI,
approval suspended for two months.

Diversion of sanctioned funds to militant outfits of NER

351. SHRI BIRENDRA PRASAD BAISHYA: Will the Minister of
DEVELOPMENT OF NORTH EASTERN REGION be pleased to state:

(a) whether Government has noticed any reports regarding divergence of fund
amount from various sanctioned projects to the militant outfits of North Eastern
region;

(b) if so, the details thereof including the steps taken in this regard;

(c) whether a large number of projects sanctioned by the Ministry under its
different funding windows including foreign aided projects, which has not been
achieved the target fixed for timely completion and total out-lay; and

(d) if so, the details thereof, State-wise, along with list of projects indicating
total outlay amount released, achievement made including action taken for their
timely completion and financial allocation?

THE MINISTER OF SRTE OF THE MINISTRY OF DEVELOPMENTOF
NORTH EASTERN REGION (SHRIABAN SINGH GHATOWAR): (a) No, Sir

(b) Does not arise.

(c) and (d) Out of the total 1385 projects, sanctioned at cost of Rs. 11389.26
crore under the NLCPR scheme and special BTC package, 663 projects at a total cost
of Rs. 3726.44 crore have been completed. Out of the remaining ongoing projects, in
425 projects completion has not been achieved on thettdate A State-wise list
of these projects is enclosed Amnexure-l. FeeAppendix 225Annexure No. 2]

These projects are at various stages of implementation. For the timely completion of
these projects their progress is reviewed with the State Governments from time to
time. To encourage the t&e Government for their expeditious completion, an
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incentive in terms of additional retention of Rs. 20.00 crore projects as per State
choice, for the best performing State in terms of completion of projects have been
introduced.A State-wise list of projects sanctioned by the North Eastern Council,
Shillong, whose completion have been delayed beyond their target dates, is
enclosed aAnnexure-ll. BeeAppendix 225 Annexure No. 3].

Implementation of Shukla Commission recommendation

352. SHRI BIRENDRA PRASAD BAISHYA: Will the Minister of
DEVELOPMENT OF NOR'H EASTERN REGION be pleased to state:

(a) whether it is a fact that a forum of Chief Ministers of the North East
States have submitted a charter of demands highlighting priority areas for
development of north-eastern region during 1998-2004;

(b) if so, the details thereof and demand-wise details of present status; and

(c) the details of the present status and action taken by Government for
implementation of the recommendations made by Shukla Commission, which was
formed to study the problem of North-eastern region and to offer recommendations?

THE MINISTER OF SATE OF THE MINISTRY OF DEVELOPMENTOF
NORTH EASTERN REGION (SHRI ABAN SINGH GHATOWAR): (a) No charter of
demands highlighting the priority areas for development of north-eastern region
during 1998-2004 was received from Chief Ministers of North East States by the
Ministry of Development of North Eastern Region.

(b) Does not arise.

(c) In order to mobilize financial resources for speedy implementation of the
Shukla Commission recommendations relating to Basic Minimum Services (BMS) and
infrastructure development of North East, a policy decision was taken to earmark at
least 10% of the Plan Budget(s) of the Central Ministries/Departments for
development of the North Eastern States. Government of India also created a Non-
Lapsable Central Pool of Resources (NLCPR) consisting of unspent balance of
mandatory 10% of the budgetary allocation for NER. The Ministry of Development
of North Eastern Region is the nodal Ministry for administration and management of
NLCPR and also for matters relating to the planning, execution and monitoring of
developmental schemes and projects of NER.

As a result of the above policy initiatives, large amount of funds have been
invested for the development of infrastructure in the NER (road, rail, pmoeis
etc.), health, education and culture, employment generation, women and child
development,, backward area development etc. by the respective ministries. The year
wise allocation/expenditure under earmarked funds for NER by non-exempted
Ministries during the 11th Plan-2007-08, 2008-09, 2009-10, 2010-11 and 2011-12 is
summarized in the table below:
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(Rs. in crores)

RE Expenditure RE Expenditure RE
2007-08 2007-08 2008-09 2008-09 2009-10
12932.38 11867.47 14847.36 12733.74 16229.46

(91.77%) (85.76%)

Expenditure RE Expenditure RE
2009-10 2010-11 2010-11 2011-12
14692.68 21772.22 19779.06 23321.78
(90.53%) (90.84%)

Under the NLCPR Scheme infrastructure projects for development of socio-
economic sectors are being sanctioned. Since 1998-99 to 2011-12 (upto 12.03.2012),
an amount of Rs. 7973.64 crore has been released under the NLCPR Scheme to the
North Eastern tates including Sikkim for development of infrastructuYearwise
release of funds under the NLCPR Scheme is given in State®eabdlow).

Initiatives by the North Eastern Council

The North Eastern Council (NEC) has been instrumental in setting in motion a
new economic endeavour aimed at removing the basic handicaps that stood in the
way of development of the regiomhe NECAct was amended in 200Zhe amended
NEC Act provides that NEC will function as the Regional Planning Body for the
North East and will formulate specific projects and schemes, which will benefit two
or more States.

NEC was instrumental in the preparation of North Eastern Raggion 2020,
which provides the road-map, outlines the goals, identifies the challenges and
suggests implementation strategies for various sectors for peace, prosperity and
development of the North Eastern Region. It helps in formulation of an integrated
plan for the development of the North Eastern Region.

Statement

Year-wise budget allocation and expendduof Ministly of Development of
North Eastern Region under NLCPR Scheme

(Rs. in crore)

Year Budget allocation Expenditure
1998-99 106.34 106.34
1999-00 409.96 409.96

2000-01 309.25 309.25
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Year Budget allocation Expenditure
2001-02 491.57 491.57
2002-03 550.00 550.00
2003-04 550.00 550.00
2004-05 650.00 650.00
2005-06 585.00 679.18
2006-07 700.00 689.83
2007-08 600.00 636.00
2008-09 650.00 660.38
2009-10 700.00 668.62
2010-11 799.99 805.77

2011-12* 798.99 766.74
ToTAL 7973.64

*Expenditure up to 12.03.2012

Foreign policy on Middle-East countries

353. SHRI N. BALAGANGA:Will the Minister of EXTERNALAFFAIRS be
pleased to state:

(a) whether India foreign policy centred around the countries of the Middle
East in promoting peace, harmony and long lasting economic ties;

(b) if so, the details of the action taken in this regard;

(c) whether Government has taken necessary steps to safeguard the £ountry’
interest in the region in view of the changes taking place all over the globe; and

(d) if so, the details thereof?

THE MINISTER OF SATE IN THE MINISTRY OF EXTERNALAFFAIRS
(SHRI E.AHAMED): (a) to (d) The ideals of promoting strong bilateral ties that
foster peace and harmony between nations are pillars of drfdiaign policy This
is supported by strong economic, commercial and business relations with friendly
countries. India has civilizational links with the countries of the Middle East and the
Gulf since ancient times.

The region is home to more than 6 million Indians. It is the main source for
oil and is also Indi& laigest trading partneSome countries in the region could be
major sources for future investments in India,

In view of our close relations and mutual interdependence, the relations are
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marked by regular interactions with the leaderships and high level of exchange of
visits. In this regard, Hon'ble Externaiffairs Minister recently visited Israel and
Palestine from January 9-11, 2012 and to Egypt from 3-4 March, 2012. In all our
interactions, we emphasize that we accord the highest priority to peace and harmony
in the region which has a bearing on progress and prosperity for both.

India’s support to the Palestinian cause, a long standing and central issue to
the Middle-East Peace Process, is a matter of record. Our unwavering support to the
Palestinian people is not limited only to economic and humanitarian support but we
have a long history of supporting the Palestinian cause.

Keeping the countrg interest as paramount, the Government has continued
its policy of engagement with countries in the Middle East. Government is closely
monitoring the political developments in the Middle East countries and is taking all
necessary measures to safeguard its interests in the region and the safety and
security of Indians.

As a non-permanent member of the United Nations Security Council (UNSC),
we closely coordinate with other members to ensure peaceful solutions to problems
in the region.

Fishermen killed by the Italian Navy

354. SHRI K.E. ISMAIL:
SHRI M.V. MYSURA REDDY:

Will the Minister of EXTERNALAFFAIRS be pleased to state:

(a) whether it is a fact that two fishermen who had set out to sea from the
Neendakara fishing harbor in Kerala were shot and killed by Italian Navy personnel
stationed on an oil tanker;

(b) if so, the details thereof;
(c) whether any investigation has been conducted into the incident; and
(d) if so, the details thereof?

THE MINISTER OF SATE IN THE MINISTRY OF EXTERNALAFFAIRS
(SHRI E. AHAMED): (a) to (d) Two Italian naval personnel on board an Italian
MerchantVessel “Enrica Lexie” allegedly opened fire on an Indian fishing vessel on
February 15, 2012 resulting in the death of two Indian fishermen on board an Indian
fishing vessel off the coast of Kerala. The Italian merchant vessel is currently in
Kochi. The two Italian naval personnel suspected of shooting at the Indian
fishermen have been detained by Kerala police authorities and presented in Court.
All matters relating to this incident are currently sub-judice and being heard by the
Hon'ble High Court of Kerala and also the Hon’ble Chief Judicial Magistrate of
Kollam.
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Reservation in promotion in Ministry

355. SHRIAMBETH RAJAN: Will the Minister of EXTERNALAFFAIRS be
pleased to state :

(a) whether reservation in promotion is strictly followed and implemented in
your Ministry as per the provisions made in the Constitution through 77th
Amendment;

(b) if so, the details of promotion made for last five years in all categories;
(c) if not, the reasons therefor; and
(d) the tentative time by which the same would be completed?

THE MINISTER OF SRATE IN THE MINISTRY OF EXTERNALAFFAIRS
(SHRIMATI PRENEETKAURY): (a) Yes.

(b) Relevant details are included in the Statem8eebelow).

(c) and (d) Do not arise.
Statement
Ministry of External Affairs New Delhi

Group 2006-07 2007-08 2008-09
No. of SC ST No. of SC ST No. of SC ST
posts posts posts

filled by filled by filled by
promotion promotion promotion

Group ‘A 3 2 - A 01 01 14 1 -

Group ‘B’ 57 14 01 49 06 03 7 14 03

Group ‘C’ 40 07 02 25 05 01 17 02 -

ToTAL 128 23 03 108 12 05 138 27 3

Group 2009-10 2010-11

No. of SC ST No. of SC ST
posts posts

filled by filled by

promotion promotion

Group ‘A 60 12 3 26 - 03

Group ‘B’ 72 15 07 51 08 o4

Group ‘C’ 05 01 - 03 01 -

ToTaL 137 28 10 80 09 07
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MoU signed with Bangladesh

356. SHRI KUMAR DEERK DAS: Will the Minister of EXTERNALAFFAIRS
be pleased to state: .

(a) whether it is a fact that Government has signed MoU recently with
Bangladesh dealing the land of India and Bangladesh in connection with the
solution of border issue;

(b) if so, the details of such agreement and total area of Indian land involved
in the agreement;

(c) whether it is a fact that the present agreement of transfer of land to
Bangladesh has deviated from the agreement signed in New Delhi on May 16, 1974
between the then Prime Minister of India and Bangladesh; and

(d) if so, the details thereof?

THE MINISTER OF SATE IN THE MINISTRY OF EXTERNALAFFAIRS
(SHRI E. AHAMED): (a) and (b)A Protocol to theAgreement Concerning the
Demarcation of the Land Boundary between India and Bangladesh and Related
Matters, 1974, was signed during the visit of the Prime Minister to Bangladesh on
September 06, 2011. The Protocol addresses the outstanding land boundary issues
pertaining to the un-demarcated land boundaxrghange of enclaves and territories
in adverse possession. It is subject to ratification by the Governments of the two
countries and shall enter into force on the date of exchange of the Instruments of
Ratification. The Protocol is based on the situation on the ground and takes into
account the wishes of the people residing in the areas involved. The implementation
of the Agreement will result in exchange oill Indian enclaves in Bangladesh with
51 Bangladesh enclaves in India and preserve status quo on territories in adverse
possession.

(c) and (d)While Article 2 of the Land Boundanjgreement 1974 states that
the two countries would exchange territories Adverse Possession in already
demarcated areas, the 2011 Protocol provides for drawing of boundaries so that the
territories in adverse possessions do not have to be exchanged.

Rules for purchasing gifts

357. SHRI M.V MYSURA REDDY: Will the Minister of EXTERNALAFFAIRS
be pleased to state:

(a) the rules prescribed by the Ministry to purchase gifts to present them to
foreign dignitaries and when were the rules framed;

(b) the procedure being followed by the Ministry in purchasing gifts to
present them to the foreign dignitaries when the Minister visits that country or
foreign dignitaries meet him;

(c) whether rules permit to buy gifts only from the State Emporia and not by
using private suppliers;
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(d) if so, whether the Ministry has ever bent the rules and made purchases
from private people; and

(e) if so, the details of each of such purchases and the private companies/
individuals from whom the Ministry has purchased gifts and reasons thereof?

THE MINISTER OF SATE IN THE MINISTRY OF EXTERNALAFFAIRS
(SHRIMATI PRENEETKAUR): (a) Foreign dignitaries are presented gifts as per
approved monetary ceilings and guidelines issued by the Ministry from time to time.

(b) The Ministry sources gift articles from State Emporia/Public Sector
Undertakings, as the case may be.

(c) to (e) The Ministry sources gifts from State Emporia/Public Sector
Undertakings onlyas the case may be. Some purchases in the past have, however
been effected from private vendors as well, due to limited stock sometimes available
with State Emporia and in order to widen the sourcing base, ensuring thereby
selection of gifts commensurate with the status of the dignitary in question. The
details of such private companies/individuals are attached.

In January 201, the Minister for Externalffairs issued instructions that all
purchases of gift articles should be made from the State owned official Emporia/
Public Sector Undertakings. This policy is currently being strictly adhered to.

Details of Private Companies/Individuals from whom the Ministry has
purchased Gifts in the Past

1. Dastakari UphaarShop No. 3, Near Mother DajriplZ Market, Behind
BKS Petrol Pump, New Delhi.

2. Igbal and Co., 12/15-A, Gher Kale Khan, Nai Ki Mandgra, Uttar
Pradesh.

3. Kiran Arts and Crafts, Nealfejaji Temple, Behind Gopi Sadan, Shilp
Colony, Jhotwara, JaipuiRajasthan.
ZameerAhmed Creations, B-38, Nizamudditlest, New Delhi.
Rama Handicrafts,12C, Pkt-A, DDAFlats, MayurVihar, Phase-Il, New
Delhi.

6. Blue Bird International India, C-215, (LGF), Sarvodaya Enclave, Shri
Aurobindo Marg, New Delhi.

7. Beliram Jain Silverware Mfg Co., 1720, Pisdali Sreet, Dariba Kalan,
Delhi.

8. MahindraWatch Co., 9, Pushpa Market, (Opp 3 ®Mall/McDonalds),
Lajpat Nagar New Delhi.

9. B.R. Jain and Son, 56rihant Nagar Punjabi Bagh, New Delhi.

10. Novel Bidri Craft, Opp Govt Jr College, Siddialeem Road, Bidar
Karnataka.
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Agents operating in Passport Offices

1358. SHRI BALA/ANT ALIAS BAL APTE: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether large number of agents are operating in passport offices;

(b) if so, the details thereof along with the numbers of complaint received
against them so far;

(c) whether agents are openly operating from outside the passport offices
located in Delhi;

(d) whether there is a policy to transfer the passport officers/employees; and
(e) if so, the details thereof?

THE MINISTER OF SATE IN THE MINISTRY OF EXTERNALAFFAIRS
(SHRI E.AHAMED): (a) to (c)As per the legacy system for submission of passport
application forms, travel agents have been authorized to submit applications on
behalf of applicants in the Passport Offices subject to condition that they are
recognized by Internation&ir TransportAssociation (IAA) and are members of
either theTravel AgentsAssociation of India (ARAIl) or Travel Agents Federation of
India (TAFI). These travel agents submit passport applications supported with
proper authority letters and they are required to produce original documents of the
applicants for verification.

Under the Passport Seva Project, there is limited role for travel agents which
inter alia includes on-line filling up of passport applications and status enquiry of
applications. The applicants have to come to Passport Seva Kendra (PSK) for
submission of applications, finger prints and digitization of photograph. Wherever
Passport Seva Kendra (PSK) has been opened, the submission of the applications
by travel agents has been dispensed with. Presently out of 77 Passport Seva
Kendras proposed to be opened all over India, 50 are already in operation and the
remainder would be opened in the next two months.

(d) and (e) The Ministry has constituted a Transfer Board to consider
transfers of employees working in the Central Passport Organization. The Transfer
Board meets every year and takes decision on transfers keeping in view various
factors viz. rotational poligyadministrative exigencies, request diiails on medical
grounds, educational reasons etc.

India’s position in HDR

1359. SHRI RAGHUNANDAN SHARMA:Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Governmemt'attention has been drawn towards the reference

TOriginal notice of the question was received in Hindi.
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made regarding the position of India in the ‘Human Development Report, 2011’
prepared by United Nations Development Programmes;

(b) if so, whether it is a fact that India stands at 134th position in the entire
list of 187 countries;

(c) if so, the details thereof;

(d) whether it is also a fact that inspite of Governngentaim of economic
development in India, human life standard could not be improved in the country;
and

(e) if so, Government reactions thereto?

THE MINISTER OF SETE IN THE MINISTRY OF EXTERNALAFFAIRS
(SHRI E.AHAMED): (a) and (b)Yes.

(c) to (e)A Statement prepared by the Planning Commission in this regard is
laid on theTable of the House.

Statement
Planning Commission

The Human Development Report (HDR) - 2011 titled “Sustainability and
Equity: A better future for all”, released recently by United Nations Development
Programme (UNDP) places India at 134th rank in Human Development Index (HDI)
among 187 countries. The HDI is a composite index that combines three dimensions
of human development namely long and healthy life, knowledge and a decent living
standard and thus is a measure of quality of life. Higher value of HDI implies higher
level of human development and better quality of life.

The UNDP HDR 2011 reveals that India has registered a consistent
improvement in HDI value which increased from 0.410 in 1990 to 0.461 in 2000 and
further to 0.547 in 201l As recorded in the HDR 2Q]1the HDI growth estimated at
1.56% on average per year has been the fastest for India during the period 2000-2011
compared to that in the 1990s, which registered an annual average HDI growth of
1.38% during 1990-2000. Moreoyehere has been a significant improvement in the
human development in the country over the years as revealed by various indicators
of the human developmers per the Census 2D1the overall literacy rate in the
country has increased from 64.83 in 2001 to 74.04 in 2011. The male-female gap in the
literacy rate has gone down to 16.68 in 2011 in comparison to 21.59 in 2001. The
percentage of population below poverty line has also declined from 45.3% in 1993-94
to 37.2% in 2004-05. The Infant Mortality Rate has come down from 80 per thousand
live births in 1990 to 50 per thousand in 2009. The Maternal Mortality Rate (MMR)
was 424 per lakh live births in 1992-93 and has come down to 212 per lakh in 2007-
09. The percentage of people using improved source of drinking water has increased
from 68% in 1993 to 90.3% in 2008-09. Similarthe percentage of households
without sanitation facilities has declined from 70% in 1993 to 51% in 2008.
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International development against Iran

360. SHRI BHARATSINH PRABHATSINH FARMAR:
SHRI ARSHOTTAM KHODABHAI RUPALA:

Will the Minister of EXTERNALAFFAIRS be pleased to state:

(a) whether Government is monitoring current international developments
against Iran as this may adversely impact on our nation as we are importing 70
percent of our crude requirement from Iran;

(b) whether our Foreign Policy towards Iran is influenced by US Government;

(c) whether Government is approaching Iranian Government for hiring their
infrastructure development projects in exchange of import of crude oil as it would be
benefited for both nations; and

(d) if so, the details thereof?

THE MINISTER OF SATE IN THE MINISTRY OF EXTERNALAFFAIRS
(SHRI E.AHAMED): (a) India is monitoring international developments in relation to
Iran. While Iran is an important source for our crude imports, in 2010-11 our import
of crude from Iran was less than 12% of our total crude imports.

(b) Our foreign policy is independent and is based on national interests. Our
relations with a country are not based on our relations with other countries.

(c) and (d) Government is in discussions with the Iranian authorities to
ensure uninterrupted supply of crude.

Norwegian Child’s custody case

361. SHRITARUN VIJAY: Will the Minister of EXTERNALAFFAIRS be
pleased to state:

(a) the stance of the Ministry in Norwegian ChildCustody Case and the
efforts that have been made by the Ministry to regain the custody of the children;

(b) the course of action the Ministry proposes to take in case visa of the
unfortunate parents is not extended;

(c) the countries that have draconian child custody laws similar to that of
Norway; and

(d) whether the Ministrylearning from the current experience, proposes to
issue travel advisories to the families accompanied with small children, travelling to
such countries?

THE MINISTER OF SATE IN THE MINISTRY OF EXTERNALAFFAIRS
(SHRIMATI PRENEETKAUR): (a) The Ministry has strongly taken up the matter
with the Norwegian Government in Oslo and in India, including at Ministerial levels.
The ExternalAffairs Minister spoke to his Norwegian counterpart on January 23,
2012 to urge the early return of the children to India so that they can be brought up
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in familiar surroundings under the loving care of their extended family as this would
be in their best long-term interestBhe ExternalAffairs Minister sent Secretary
(West), Ministry of Externalffairs as his Special Envoy to Norway from February
26-29, 2012 to follow up on the mattdrhe Special Envoy met the Minister of
ForeignAffairs of Norway; the Minister of Children, Equality and Social Inclusion;
and other concerned officials. He urged them to resolve the case speedily by taking
a humane approach and to send the children back to India so that they can be
brought up in their own ethnic, religious, cultural, spiritual and linguistic milieu and
social environment. The provisional date of hearing of the case in the Stavanger
District Court has been fixed for March 23, 2012.

(b) The parents have had their visa extended.

(c) and (d)A large number of developed countries have laws similar to that
Norway and the Ministry of Externdffairs is considering suitable steps to address
issues that may arise therefrom.

Misbehaviour with Indian diplomat in China

1362. SHRIMATI HEMA MALINI:
SHRI PRABHAT JHA:

Will the Minister of EXTERNALAFFAIRS be pleased to state:

(a) whether it is a fact that an incident of misbehaviour with Indian diplomat
in China has occurred recently;

(b) if so, the details thereof and action taken so far by Government of India in
protest to the said incident; and

(c) whether such incidents have occurred earlier also with diplomats along
with the details thereof?

THE MINISTER OF SATE IN THE MINISTRY OF EXTERNALAFFAIRS
(SHRI E.AHAMED): (a) to (c) The incident occurred while an Indian diplomat was
in Yiwu city of Zhejiang Province of China for consular consultation with two Indian
traders there on 31st December 2011. Government has taken this issue seriously and
has raised this matter with the Chinese side which has conveyed that China would
ensure the safety and rights of diplomatic officers in China in accordance with the
Vienna Conventions on Diplomatic and Consular Relations. No such incident has
been reported in the recent past.

Attack on Indians Abr oad

1363. SHRIMATI HEMA MALINI:
SHRI PRABHAT JHA:

Will the Minister of EXTERNALAFFAIRS be pleased to state:

TOriginal notice of the question was received in Hindi.
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(@) whether it is a fact that the number of attack on Indians in foreign
countries has increased during the recent days;

(b) if so, the details thereof;

(c) whether it is not a fact that the Government of Iredistance on the
security of Indians in foreign countries is not stern; and

(d) if not, the details thereof?

THE MINISTER OF SATE IN THE MINISTRY OF EXTERNALAFFAIRS
(SHRIMATI PRENEETKAUR): (a) and (b)There has been no recent increase in the
number of attacks on Indian nationals in foreign countries barring a few isolated
incidents. Howeverin overall terms, there has been a sharp decrease in the number
of attacks on Indian nationals in foreign countries in comparison to that in previous
years.

(c) and (d) Whenever Government of India is made aware of incidents of a
nature affecting the security of Indian nationals in foreign countries, the matter is
taken up strongly with the concerned Governments at both Ministerial and official
levels. Indian Missions overseas are in regular contact with the Governments of the
countries of their accreditation to discuss and ensure the safety and security of
Indian nationals in these countries.

UNSC Resolution on Syria

364. SHRI M.PACHUTAN: Will the Minister of EXTERNALAFFAIRS be
pleased to state:

(a) whether it is a fact that India supported the UN Security Council
resolution on Syria recently; and

(b) if so, the details thereof and the reasons therefor?

THE MINISTER OF SATE IN THE MINISTRY OF EXTERNALAFFAIRS
(SHRI E.AHAMED): (a) and (b)Yes. India supported the resolution on the situation
in Syria which was voted upon in the Security Council on 4 February 2012. The
resolution was supported by 13 of the 15 members of the Council, including India,
but was not adopted due to a veto exercised by both Russia and China.

India’s support for the Resolution was in accordance with its support for the
efforts by the League ofrab Sates for a peaceful resolution of the crisis through
a Syrian-led inclusive political process. The resolution expressly ruled out any
measures undeéhrticle 42 of the Charter and called for serious political dialogue
between the Syrian government and the whole spectrum of the opposition under the
auspices of the League éfrab Sates. In its Explanation ofote (EoV) on that
occasion, India explicitly stated its belief that the leadership of Syria is a matter for
the Syrian people to decide. India also noted the necessity for all opposition forces
in Syria to peacefully engage in constructive dialogue with the authorities and
hoped that this would create a new environment for peace and facilitate a political
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process. India also stated that this political dialogue should build upon the political
reforms already announced by the Syrian leadership with necessary changes so that
they are acceptable to all sections of Syrian saciety

Dependency on oil for Iran

365. SHRI GOVINDRAOADIK: Will the Minister of EXTERNALAFFAIRS be
pleased to state:

(a) whether it is a fact that India is dependent on Iran for oil;

(b) whether New Delhi is pushing for negotiations to settle the crisigeist
Asia instead of supporting sanctions agaihshran;

(c) whether it is a fact that sanctions are not desirable as they are ineffective
and sometimes counter-productive; and

(d) keeping this interest in mind, the further steps the Ministry is taking to
resolve the issue?

THE MINISTER OF SATE IN THE MINISTRY OF EXTERNALAFFAIRS
(SHRI E.AHAMED): (a) India sources crude oil from various countries including
Iran.

(b) Due to the presence of a large Indian community living and working in the
WestAsian region and our strong economic and commercial ties, peace and stability
in this region are of vital importance to India. Keeping in view our close relations
and mutual interdependence, we keep a close watch on the developments in the
region through our MissiondVe maintain regular interactions with the leaderships
in the countries of the region. In all our interactions with them, we emphasize that
we accord the highest priority to peace and harmony in the region which has a
bearing on progress and prosperity for both ofAss.a non-permanent member of
the United Nations Security Council (UNSC), we closely coordinate with other
members to ensure peaceful solutions to problems in the region.

(c) and (d) USA and EU along with some other countries have imposed
economic sanctions on Iran ga&ting its nuclear programmélMe continue to
maintain that we are bound by UN sanctions and unilateral sanctions imposed by
countries or group of countries should not impact legitimate trade relations with
Iran.

Punjabi youth captive in Mauritania

366. SHRIAVINASH RAI KHANNA: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether it is a fact that about 35 Punjabi youths have been kept in illegal
custody in MauritaniayWest African country; and

(b) if so, the steps Government would take for their release?
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THE MINISTER OF SATE IN THE MINISTRY OF EXTERNALAFFAIRS
(SHRIMATI PRENEETKAUR): (a) and (b)The Mauritanian Ministry of Foreign
Affairs has conveyed to odmbassador in Bamako, Mali, that it was unlikely that
such a large group of foreigners would be in illegal custody in Mauritania. Our
Embassy is, howevepursuing the matter further with the Mauritanian authorities.

Leasing of area of Gilgit-Baltistan to China

367. DR. CHANDAN MITRA: Will the Minister of EXTERNALAFFAIRS be
pleased to state:

(a) whether Government is aware of a move by the Pakistan to lease a
substantial area of Gilgit-Baltistan in Pak occupied Kashmir (PoK) to China for fifty
years;

(b) whether Government is also aware of massive protests in the Northern
Territories of Undivided Jammu and Kashmitat®é against various projects being
constructed by China in this region;

(c) if so, the details thereof; and

(d) whether Government has taken up this issue with Pakistan during the
ongoing Foreign Secretary level talks?

THE MINISTER OF SATE IN THE MINISTRY OF EXTERNALAFFAIRS
(SHRI E.AHAMED): (a) Government has not seen anyiadl statement or report
by the Government of Pakistan on leasing a substantial area of Gilgit-Baltistan in
Pakistan occupied Kashmir (PoK) to China. Howeverder the so called China-
Pakistan “BoundanAgreement” of 1963, Pakistan illegally ceded 5,180 Sq. Kms. of
Indian territory in PoK to China. Government remains firm in its resolve to take all
necessary steps tofedtively safeguard India’ security and territorial integrity

(b) and (c)According to media reports, in July 201hundreds of labourers
and contractors protested against non-payment of wages, in front of the office of a
Chinese construction company which was upgrading the Karakoram Highway in
PoK.

(d) The issue of Jammu and Kashmir is discussed at the Foreign Secretary
level talks between India and Pakistan.

Present $atus of Kargil to Skardu Road
368. DR. CHANDAN MITRA: Will the Minister of EXTERNALAFFAIRS be
pleased to state:

(a) the present status of the proposed reopening of Kargil to Skardu Road to
facilitate introduction of Bus Service for the benefit of the people of Ladakh and
Gilgit on the lines of Srinagar-Muzaffarabad Road,;

(b) whether any time-frame has been decided between India and Pakistan for
the introduction of this service;
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(c) if so, the details thereof; and
(d) the progress made in this direction?

THE MINISTER OF SATE IN THE MINISTRY OF EXTERNALAFFAIRS
(SHRI E.AHAMED): (a) to (d) India has proposed to Pakistan for opening of a road
link between Kargil and Skardu. During the meeting between Prime Minister and
President of Pakistan on September 24, 2008 on the margins of United Nations
GeneralAssembly in NewYork, it was agreed that modalities for the opening of the
Kargil-Skardu route would be discussekhereafter the issue has been raised with
Pakistan on a number of occasions. Howge¥akistan has not yet agreed to open
the route.

Exchanging of maps with Bangladesh

369. SHRI S.SAHLUWALIA: Will the Minister of EXTERNALAFFAIRS be
pleased to state:

(a) whether it is a fact that Government has exchanged in the recent past
maps with Bangladesh with a view to ceding of Indian territories to Bangladesh,;

(b) if so, the details thereof indicating the features of traétsny, already
entered with Bangladesh in this regard;

(c) the details of procedures, if anpursued by Government including
whether consultations with representatives of Indian citizens residing in the
territories envisaged to be ceded, which culminated into drawing of the maps prior
to swapping the same with Bangladesh; and

(d) if not, the justification therefor?

THE MINISTER OF SATE IN THE MINISTRY OF EXTERNALAFFAIRS
(SHRI E. AHAMED): (a) to (d) A Protocol to theAgreement Concerning the
Demarcation of the Land Boundary between India and Bangladesh and Related
Matters, 1974, was signed on September 06, 2011 during the visit of the Prime
Minister to Bangladesh. The Protocol addresses the outstanding land boundary
issues pertaining to the un-demarcated land boundamghange of enclaves and
territories in adverse possession. It is subject to ratification by the Governments of
the two countries and shall enter into force on the date of exchange of Instruments
of Ratification. The implementation of the Protocol will result in the exchange of 111
Indian enclaves in Bangladesh with 51 Bangladesh enclaves in India and preserve
status quo on territories in adverse possession.

The Protocol is based on the situation on the ground, takes into account the
wishes of the people residing in the areas involved and was prepared in close
consultation with the State Governments concerned.

TOriginal notice of the question was received in Hindi.
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Impact of political change in Maldives

1t370. SHRI MOHAN SINGHWill the Minister of EXTERNALAFFAIRS be
pleased to state :

(@) whether Government is aware of the coup in Maldives, the nearest
neighbour of India; the political changes likely tdeat Indias relation to Maldives
and to what extent India can safeguard its interests without taking any sides;

(b) whether India does not think that peace and stability in Maldives is a
guarantee for the security of marine boundary; and

(c) if so, the steps taken by Government ensure that guarantee?

THE MINISTER OF SATE IN THE MINISTRY OF EXTERNALAFFAIRS
(SHRI E.AHAMED) : (a) to (c) The Government has been closely monitoring the
recent developments in Maldives. In a statement issued on 7 February 2012,
Government highlighted that the transfer of power to a new President was an
internal matter to be resolved by the Maldivians in a peaceful and democratic
manner During a telephonic conversation with the President of Maldives on 8
February 2012, the Prime Minister conveyed that India had always stood ready to
provide any support or assistance that the people of the Maldives might require. In
his message, the Prime Ministénter alia, conveyed that India and Maldives shared
a common destiny and had common security interests, and that India was committed
to working with the Government in Maldives to further enhance close bilateral
cooperation to mutual benefit and for the continued secguptpgress and
prosperity of the two countries. On his part, the President of Maldives reaffirmed the
special and close ties that Maldives has with India and said that he was committed
to upholding the Constitution of that country and the rule of ladia has remained
closely engaged in efforts to promote peace and stability in Maldives. The Special
Envoy of the Prime Minister visited Maldives on 10-11 February 2012 to assess the
situation.As part of this diplomatic initiative, Foreign Secretary visited Maldives on
15-16 February 2012 and 28-29 February 2012 to facilitate a way forward in the
situation.

Situation of IDPS in Sri Lanka
371. SHRIMAIT KANIMOZHI: Will the Minister of EXTERNALAFFAIRS be
pleased to state;

(a) whether the Minister was able to assess the current situation of the
Internally Displaced Persons (IDPs) in Sri Lanka during his recent visit and details
thereof;

(b) the number of houses that have been built under Goversnassistance
and handed over to beneficiaries; and

(c) by when the housing project would be completed and details thereof?

THE MINISTER OF SATE IN THE MINISTRY OF EXTERNALAFFAIRS
(SHRI E.AHAMED): (a) ExternalAffairs Minister (EAM), during his visit to Sri
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Lanka from 16-19 January 2012, inter alia, discussed the issue of rehabilitation and
resettlement of Internally Displaced Persons (IDPs) in Sri Lanka with the Sri Lankan
leadership. He travelled to the Northern Province of Sri Lanka and also reviewed
various development assistance projects for IDPs funded by Government of India in
the areas of housing, port and infrastructure development, de-mining, education,
connectivity livelihood restoration, economic revival, culture, &be Minister also
handed over houses constructed under Indian assistance to IDPs. In addition, he
also handed over vehicles, medical equipment and schools in the Northern Province
of Sri Lanka.

(b) and (c) Under a pilot project for construction of 1000 new houses, for
which contract was awarded April 2011, as of end February 2012, a total of 365
houses have been completed, another 370 houses have been completed upto roof
level and another 230 houses have completed upto lintel level. EAM handed over
first lot of completed houses to the beneficiaried@alai, Jafna on 18th January
2012.

The Cabinet, in December 2011, approved the modalities for repair and
construction of remaining 49,000 housés,Memorandum of Understanding for
construction of these houses was signed between India and Sri Lanka on 17th
January 2012 in Colombo. The project is expected to be completed within three years
of commencement of work on ground.

Sikh man stabbed in California

372. SHRI KANJIBHAI RATEL: Will the Minister of EXTERNALAFFAIRS be
pleased to state:

(a) whether it is a fact that a Sikh man was stabbed Afrpart in California
(USA) in December201;

(b) if so, the details thereof;
(c) whether Government has taken up the matter with US Government; and
(d) if so, the US Governmestreaction thereon?

THE MINISTER OF SATE TN THE MINISTRY OF EXTERNALAFFAIRS
(SHRI E.AHAMED): (a) and (b)The Government is aware of the stabbing incident
at the Fresn&oesmite Internationdirport, California on 4 December 201in which
Shri Anup Singh sutred minor injuries.

(c) The Government brings to the attention of U.S.federal and local authorities
all incidents, including this one, that affect the safety and security of Indian
nationals residing in and travelling to the United States.

(d) The person who attacked Shknup Singh was arrested by the local
authorities and is being prosecuted in accordance with the U.S. laws. The U.S.
authorities have conveyed on a number of occasions their commitment to the safety
of all residents in and travelers to the United States, including people of foreign
origin.
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PSKS in Rajkot and Vadodara

373. SHRI KANJIBHAI RATEL: Will the Minister of EXTERNALAFFAIRS be
pleased to refer to the answer to Unstarred Question 1128 given in the Rajya Sabha
on 1st December201l and state:

(a) whether Passport Seva Kendras in Rajkot ¥ladodara have become
operational;

(b) if so, the details thereof; and

(c) if not, by when these Passport Seva Kendras are likely to become
operational?

THE MINISTER OF SATE IN THE MINISTRY OF EXTERNALAFFAIRS
(SHRI E.AHAMED): (a) to (c) The Passport Seva Kendras in Rajkot &adodara
have become operational on 30th DecemBedl.

Indo-China agreement to work together

1t374. SHRI SHREEGOR. VYAS: Will the Minister of EXTERNALAFFAIRS
be pleased to state:

(a) the subjects on which India and China have agreed to work together and
are working at present;

(b) whether the will of China to see India playing a comprehensive role is
being observed; and

(c) if so, the details thereof?

THE MINISTER OF SATE IN THE MINISTRY OF EXTERNALAFFAIRS
(SHRI E.AHAMED): (a) to (c) India and China have establishedtmt8gic and
Cooperative Partnership based on the principles of Panchsheel, equality and mutual
sensitivity to each oth& concerns and aspiratioriBhe two sides have reiterated
this position on many occasions, including in the document o8HaredVision for
the 21st Century’ signed during the visit of Prime Minister to China in 2008. There
are regular high-level political contacts between the two countries. In 2010, the
President of India visited China in May and the Chinese Premier visited India in
December ExternalAffairs Minister visited China in February 2012 and the Chinese
Foreign Minister visited India in March 2012. The two sides have established a
dialogue architecture to discuss cooperation in various fields, including political
relations, economics, culture, consular matters, finance, counter-terrorism, water
resources and policy planning. The two countries are also cooperating on various
international issues such as climate change, energy and food security and the global
financial situation at international fora such as the G-20 and WTO.

TOriginal notice of the question was received in Hindi.
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Opening Consulates under Consular Exchange Programme

375. SHRI K.N. BALAGORL: Will the Minister of EXTERNALAFFAIRS be
pleased to state:

(a) whether Government has any proposal to open Consulates of India in any
foreign countries under Consular Exchange Programme;

(b) if so, the details thereof;

(c) the number of Consulates those are functioning in the Indian cities other
than the Capital city;

(d) the details thereof;

(e) whether any pending proposals are there to open new Consulates in
India; and

(f) if so, the details thereof?

THE MINISTER OF SATE IN THE MINISTRY OF EXTERNALAFFAIRS
(SHRIMATI PRENEETKAUR): (a) and (b)There is currently no proposal to open
any new Consulate of India abroad.

(c) and (d) There are 81 Consulates of foreign governments in the Indian
cities other than the Capital cityffhe details are appended irtat@ment-1 See
below).

(e) and (f) The details of pending proposals for opening of new Consulates in
India are appended at Statement-II

Statement-|

Consulates/Deputy High Commissions in Mumbai

01. Afghanistan 02 Argentina 03 Australia
04 Bahrain 05 Bangladesh 06 Belgium
07  Brazil 08 Canada 09 China

10 Czech Republic 11. Djibouti 12 Ecuador
13 Egypt 14  Ethiopia 15 France
16 Germany 17 Indonesia 18 Iran

19 Iraq 20. lIsrael 21 ltaly

22 Japan 23 Korea (ROK) 24 Kuwait
25 Malaysia 26 Mauritius 27 Netherlands
28 New Zealand 29 Oman 30 Panama
31 Poland 32  Qatar 33 Romania
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34 Russia 35 SaudiArabia 36 Singapore
37  SouthAfrica 38  Spain 39 Sri Lanka
40  Switzerland 41 Thailand 42 Turkey
43  UAE 44 United Kingdom 45 USA

46 Vietnam 47 Yemen

Consulates / Deputy High Commissions in Kolkata

01 Bangladesh 02 China 03 France
04 Germany 05 ltaly 06 Japan
07  Myanmar 08 Nepal 09 Russia
10  Thailand 11 United Kingdom 12 USA
Consulates / Deputy High Commissions in Chennai

01 Australia 02 Canada 03. Germany
04 Japan 05 Malaysia 06. Russia
07  Singapore 08  Sri Lanka 09. Thailand
10  United Kingdom 11 USA

Consulates / Deputy High Commissions in Hyderabad - Iran
Consulates / Deputy High Commissions in Bengaluru
01 France 02

Germany 03 Israel

04 Japan 05  Switzerland 06 United Kingdom
Consulates/Deputy High Commissions in Chandigarh - Canada
Consulates/Deputy High Commissions in Goa - Portugal
Consulates/Deputy High Commissions in Puducherry - France

Consulates/Deputy High Commissions in Thiruvananthapuram - Maldives

Statement-11
Pending proposal for opening of new Consulates in India

01. United Kingdom - Hyderabad & Chandigarh
02. Canada - Bengaluru
03. China - Chennai

Irregularities in Protocol Division of Ministry

376. SHRI D. RAJA:
SHRI R.C. SINGH:

Will the Minister of EXTERNALAFFAIRS be pleased to state:

(a) whether it is a fact that there had been irregularities in the protocol



94 Motion of Thanks [RAJYA SABHA] on President's Address

division of the Ministry involving buying of sub-standard gifts at inflated costs for
presenting it to foreign dignitaries by the President, Prime Minister and other high-
ranking officials;

(b) if so, the details thereof;
(c) whether any inquiry has been conducted into the matter; and
(d) if so, the details thereof?

THE MINISTER OF SATE IN THE MINISTRY OF EXTERNALAFFAIRS
(SHRIMATI PRENEETKAUR): (a) and (b) It came to the notice of the Ministry in
May 2011 that some of the gifts being procured by the Protocol Division of the
Ministry were not of the desired quality and specification,

(c) and (d)A preliminary inquiry was conducted into the matter by the
Ministry which could not establisprima facie any involvement or complicity of
officials of the Ministry A detailed investigation into the matter has thereafter been
entrusted to the Central Bureau of Investigation (CBI).

Development in Maldives

377. SHRI RAJKUMAR DHOOTWill the Minister of EXTERNALAFFAIRS
be pleased to state:

(a) whether Government has watched the recent development in Maldives;
(b) if so, the details thereof; and

(c) the diplomatic and other actions Government has taken to safeguard the
Indian interests in this strategically important neighborhood of the country?

THE MINISTER OF SATE IN THE MINISTRY OF EXTERNALAFFAIRS

(SHRI E.AHAMED): (a) to (c) The Government has been closely monitoring the
recent developments in Maldives. In a statement issued on 7th February 2012,
Government highlighted that the transfer of power to a new President was an
internal matter to be resolved by the Maldivians in a peaceful and democratic
manner During a telephonic conversation with the President of Maldives on 8th
February 2012, the Prime Minister conveyed that India had always stood ready to
provide any support or assistance that the people of the Maldives might require. In
his message, the Prime Ministanter alia, conveyed that India and Maldives shared

a common destiny and had common security interests, and that India was committed
to working with the Government in Maldives to further enhance close bilateral
cooperation to mutual benefit and for the continued secuptpgress and
prosperity of the two countries. On his part, the President of Maldives reaffirmed the
special and close ties that Maldives has with India and said that he was committed
to upholding the Constitution of that country and the rule of ladia has remained
closely engaged in efforts to promote peace and stability in Maldives. The Special
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Envoy of the Prime Minister visited Maldives on 10-11th February 2012 to assess
the situationAs part of this diplomatic initiative, Foreign Secretary visited Maldives
on 15-16th February 2012 and 28-29th February 2012 to facilitate a way forward in
the situation.

EU/US sanctions on trade with Iran

378. SHRI NARESH GUJRALWIll the Minister of EXTERNALAFFAIRS be
pleased to state:

(a) whether India shall not be adhering to EU and US sanctions put on trade
with Iran;

(b) whether talks have been held between two countries to build a natural gas
pipeline; and

(c) if so, the details thereof in view of the sanctions imposed by EU and the
us?

THE MINISTER OF SATE IN THE MINISTRY OF EXTERNALAFFAIRS
(SHRI E. AHAMED): (a) India implements its obligations under the UN Security
Council Resolutions on IranMe continue to maintain that we are bound by UN
sanctions and unilateral sanctions imposed by countries or group of countries
should not impact legitimate trade relations with Iran.

(b) and (c) Purchase of natural gas from Iran through a pipeline has been
discussed during the various bilateral meetings including in the last meeting of the
Joint Working Group on Cooperation in the Hydrocarbon sector hel@ehran on
December 19-20, 201@&mong the issues that have been focussed upon relating to
the pipeline project are those relating to pricing, transit fee and transportation tariff,
point of delivery project structure and security of the pipeline. Such multilateral
projects involve protracted discussions, as all the aspects have to be carefully
examined and deliberated upon to the satisfaction of the participating countries to
protect each country’ interests and to avoid any problems in the future in the
successful operation of the Project.

Delay in issuing passports
379. SHRI RAJKUMAR DHOOTWill the Minister of EXTERNALAFFAIRS
be pleased to state:

(a) whether it is a fact that contrary to the claims there is inordinate delays in
issuing passports to the citizens in the country;

(b) if so, the details thereof and reasons for inordinate delays;

(c) whether Government proposes to fix a time limit for issuing of passports
to citizens and include this in the Citizens Charters of the Ministry; and

(d) if not, the reasons therefor?
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THE MINISTER OF SATE IN THE MINISTRY OF EXTERNALAFFAIRS
(SHRI E. AHAMED): (a) and (b)As per Government instructions, passports to
Indian citizens are issued as per the provisions of the Pas#mdri967 and the
Passport Rules 1980 as amended from time to time. Prior to issuing a passport, the
Passport Issuingwuthority must establish the applicattitizenship, identity and,
an absence of criminal record as mandated by the Pasggrt§his requires
verification of personal particulars of applicants and background check of their
antecedents which are time consuming.

The Government has fixed a time target of 30 days for issue of fresh
passports and 15 days for reissue of passports and 1-7 dalatkal applications.
In case of nonTatkal applications, the Government is aware that in a number of
cases passports are not issued within the time target of 30 days for fresh passports
and 15 days for re-issue of passports, due to:

() delays in receipt of police verification reports within the stipulated time
of 21 days;

(i) receipt of incomplete police reports due to submission of incomplete
information/documentation by the applicants; and

@iy increase in demand for passport.

(iv) a shortage of staff strength in the Central Passport Organization, which
is not keeping with the increase in demand for services.

In spite of various constraints, in 2011, the 37 Passport Offices, Headquarters
and the dice of the Chief Secretary &ndaman and Nicobar Islands issued 63.06
lakh passports and related services.

(c) and (d) The Ministry has launched the Passport Seva Project (PSP) under
National e-governance plan of the Gol to quantitatively improve the delivery process
of passport issuance.

Under the PSP50 Passport Seva Kendras have already been opened and the
remaining 27 will be operationalised within two months. The full roll out of PSP will
result in expeditious issue of passports.

It is envisaged that passports will be issued within three working days of
receipt of police verification reports where such verification is necessawever
in cases where no such police verification is required or in case of post-verification,
the passport will be issued within 3 working days of receipt of application.

Return of mortal remains of Indians died abroad

380. SHRI SYEDAZEEZ RASHA: Will the Minister of OVERSEAS INDIAN
AFFAIRS be pleased to state:

(a) whether Government has received any representation from the Forum on



Motion of Thanks [15 MAR., 2012] on President's Address97

Social and Human Right&ndhra Pradesh\est Godavari with regard to the return
of mortal remains of Indian workers who died while on duty in SAudbia;

(b) the details of such representations received within the last two months;

(c) whether Government has carefully addressed the humanitarian requests
made by the Forum in public interest;

(d) to what extent Government has responded promptly to the requests of the
Forum in helping poor people; and

(e) the steps proposed to take note of such demands on compassionate
grounds?

THE MINISTER OF OVERSEAS INDIANAFFAIRS (SHRIVAYALAR RAVI):
(a) and (b) The Embassy of India, Riyadh has reported that in two cases of death-
late ShriVetturi Prakash Rao and late Shri Gobbala Peddi Raju, representations were
received wherein “Forum on Social and Human Riglitsgdhra PradeshWest
Godavari” headed by DiPentapati Pullarao, was mentioned as the contact person in
India. Both the dead bodies have been sent to India which their families have also
confirmed.

(c) to (e) On receipt of welfare related requests from individuals, welfare
organizations, NGOs or Forums, etc., the Ministry of Overseas [ndfdairs
promptly takes up the matter with the Indian Mission concerned, which, in turn,
takes up the matter with the sponsor and sponsoring companies, impressing them to
immediately complete formalities with the local Government authority and to send
death-related documents expeditiously for issuing No Objection Certificates (NOC)
for transportation of the mortal remains.

Missions have been provided with an Indian Commuhnitgifare Fund to
finance well defined welfare activities. In cases where the employers fail to bear the
cost of transportation of the dead bodies, missions despatch the mortal remains to
India at Government cost.

In cases where death compensation is due, the Ministry ensures that the
Mission follows up the cases on priority with the foreign employers concerned, local
Government authorities and even the local courts, whenever necetizog
finalization, the amount of death compensation is immediately forwarded to the State
Governments for payment to the family of the deceased after following the
prescribed procedure.

Similarly, in cases of death caused by accidents, the Ministry of Overseas
Indian Affairs ensures that the Indian Mission informs the next-of-kin of the
deceased about the entitlements of death compensation and advises/guides them to
appoint a lawyer to represent the legal heirs of the deceased to claim the
compensation amount. For this purpose, legal heirs of the deceased either appoint a
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lawyer on their own or authorize the Mission to appoint a lawyer on their behalf by
sending a Power dittorney in favour of the Mission.

Indian workers in Nigeria

381. SHRIAVINASH RAI KHANNA: Will the Minister of OVERSEAS INDIAN
AFFAIRS be pleased to state:

(a) whether it is a fact that about 117 Indians, who were employed by Delta
Steel Company inVarry in Nigeria have not been paid the salary for about a yeatr;

(b) whether they have been confined by the company;

(c) if so, the steps Government is taking to get them released and the
payment of the salary be made to the employees; and

(d) the policy Government is framing so that these types of incidents may not
take place?

THE MINISTER OF OVERSEAS INDIANAFFAIRS (SHRIVAYALAR RAVI):
(a) Yes, Sir It has been reported that ovetOlindian employees, who are still in
Delta Seel Companys service, have not been paid since Februa®l and 15
Indians who have resigned from service in J@1l have been requesting for their
full and final settlement of their dues. Besides, one former employee reportedly has
not been paid his outstanding dues for the period 2008-2009.

(b) No, Sir

(c) Since there is no report of the Indian workers having been confined by
the employer companyuestion of their release does not arise.

Regarding settlement of payment, the matter has been taken up by the
Ministry with the High Commission of Indi&buja, Nigeria,The High Commission
of India atAbuja has made extensivefats to impress upon the employer to pay
the outstanding salaries/dues to the workers. The Mission has taken up the matter
with the Ministry of Steel and the local Government authorities in Nigeria for their
intervention to put pressure on the employer to resolve the issue. It has been
reported that the management of Delta Steel Company has made a settlement with
the 14 ex-employees from India who had resigned.

The Indian Mission is following up the matter with the management of the
company for the expeditious resolution of the issues of the Indian workers.

In addition to the above, the Ministry has taken up the matter with the
Government of Maharashtra as the employees were recruited through M/s Global
Steel Holdings Ltd., which has its corporate office at Mumbai.

(d) As and when such complaints from overseas Indian workers are received,
they are taken up with all seriousness with the Indian Mission(s) concerned and the
grievances of the workers are sought to be resolved.
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Exploitation of labourers from Odisha

382. SHRI RAMACHANDRA KHUNTIA: Will the Minister of OVERSEAS
INDIAN AFFAIRS be pleased to state:

(a) whether there is any allegation of serious exploitation of Migrant Labour
of Odisha in Soutlfrica, CentralAfrica, Sudan and Lebanon;

(b) whether Odisha State Government has written to Government of
India; and

(c) if so, the details of action taken thereon?

THE MINISTER OF OVERSEAS INDIANAFFAIRS (SHRIVAYALAR RAVI):

(@) and (b) SirA reference from the t&e Government of Odisha was received
regarding the non payment of assured wages and non-providence of proper food
and shelter to workmen from Odisha who had been deployed to work in Power Plant
construction in Sudan.

One more reference was received from the State Government of Odisha
regarding the harassment of Oriya workers working in the Kosti Thermal Project,
Kosti (Sudan).

Another reference was received from the Odisha Government with respect to
the grievances of workers at a Central Plant under construction in the Central
African Republic.

References regarding the exploitation of Migrant Labour of Odisha in South
Africa and Lebanon have not been received.

(c) The matter was taken up by the Ministry with the Indian Mission in
Khartoum. They have reported on 18-04-2011 that out of 216 workers working with a
construction companySudan, 198 were sent back by 31-12-2010 and 18 workers
agreed to continue and were allowed to work at the site.

Similarly, the Indian Mission at Khartoum intimated on 26-092@iat 68
workers from Odisha had been repatriated from Kosti Thermal Project, Sudan.

Further with the intervention of Indian Mission, Kinshasa, all the 23 workers
from Odisha were repatriated from the Cenkhican Republic

Funds allocated to BRGF
383. SHRI MOINULHASSAN: Will the Minister of RNCHAYATI RAJ be
pleased to state:

(a) whether Government has dispatched the full amount of funds allocated to
the Backward Regions Grant Fund;

(b) if so, the details thereof;
(c) the details of the spending of the funds, State-wise;
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(d) whether any study or survey has been conducted to check the effects of
the fund,;

(e) if so, the detail thereof; and
(f) if not, the reasons therefor?

THE MINISTER OF RNCHAYATI RAJ (SHRIV. KISHORE CHANDRADEO):
(@) to (c) The details of funds allocated and released to the States under the
Backward Regions Grant Fund (BRGF) Programme along with the expenditure
reported by the States as on 29.02.2012 is given in StateBesbdlow).

(d) to (e)An independent review-cum-evaluation of the BRGF was undertaken
by theWorld Bank in eight gtes in July 2009The Mission in its report has noted
that the BRGF has stimulated a process of PRI/ULB strengthening, particularly in
poor States and districts, and laid the foundation for achieving several of its
objectives. The report has also noted that the projects are generally addressing local
needs within core local government mandates in a relatively clestieé manner
The Planning Commission has undertaken an evaluation study on BRGF during the
year 2011. The study is being carried out by M/s Institute of Human Development
(IHD), New Delhi in 16 states, 31 districts, 83 blocks, 166 Gram Panchayats and a
minimum of 62 Urban Local Bodies, 456 assets and 4560 beneficiaries of the scheme
on sample basis. The evaluation study will look into various aspects of the
programmes including financial and physical progress, role of PRIs, convergence of
resources from various schemes, accrued benefits to the target group/area, training,
monitoring mechanism etc. and will assess the impact of the scheme on the
beneficiaries. The final evaluation report is yet to be submitted.

(f) Does not arise.



Statement =
Funds released and utilisation reported under Backward Regions Grant Fund Scheme (BRGF) of Ministry of Panchayati R§'
(as 0n29.02.2012 e}
(Amount in Rs. crore) §
Sl.No. State No. of BRGF Annual Entitlement 2007-08 2008-09 %
Districts 2007-08 to 2011-12 Funds Utilisation Funds Utilisation
2010-11 Released Reported Released Reported

1 2 3 4 5 6 7 8 9
1. Andhra Pradesh 13 348.28 389.77 316.18 316.18 250.38 250.38 "=
2. Arunachal Pradesh 1 15.47 16.38 0.10 0.10 11.07 11.07 )§>
3. Assam 11 168.19 177.75 61.08 61.08 53.23 4845 P
4. Bihar 36 638.99 688.05 541.78 541.78 42154 42154 §
5. Chhattisgarh 13 248.48 269.80 226.22 226.22 205.44 205.44 =
6. Gujarat 6 107.31 11564 0.60 0.60 6.05 6.05 o
7. Haryana 2 30.44 32.15 25.80 25.80 25.68 2568 T
8. Himachal Pradesh 2 30.50 32.22 27.85 27.85 23.48 2348 %
9. Jammu and Kashmir 3 48.85 52.06 0.30 0.30 40.77 40.28 3_
10. Jharkhand 21 343.56 366.31 23.10 2.10 290.27 290.27 ;
11. Karnataka 5 108.17 118.91 94.97 94.97 0.00 0.00 %
12.  Kerala 2 34.33 36.83 23.38 23.38 0.00 0.00 é
=




1 2 3 4 5 6 7 8 9
13. Madhya Pradesh 24 452.40 490.50 404.82 404.82 324.44 324.44
14. Maharashtra 12 265.57 292.56 1.20 1.20 2981 2981
15.  Manipur 3 42.09 43.93 34.96 34.96 14.62 14.62
16. Meghalaya 3 40.01 41.44 0.30 0.30 37.54 3754
17.  Mizoram 2 24.98 2558 19.17 19.17 2.00 2.00
18. Nagaland 3 40.05 41.48 32.19 32.19 3331 3331
19. Orissa 19 324.67 339.96 283.62 283.62 227.84 227.84
20. Punjab 1 16.65 17.80 0.10 0.10 0.00 0.00
21. Rajasthan 12 262.99 289.46 302.10 302.10 183.50 183.50
22, Sikkim 1 13.97 14.58 0.10 0.10 12.67 12.67
23.  Tamil Nadu 6 114.04 123.74 0.60 0.60 11353 11353
24.  Tripura 1 1321 13.66 0.10 0.10 11.82 11.82
25. Uttar Pradesh K7 636.09 689.05 28.70 28.70 541.74 541.74
26. Uttarakhand 3 44.85 47.24 0.30 0.30 9.00 6.55
27. West Bengal 1 255.90 283.14 193.37 193.37 159.53 159.53
ToTaL 250 4670.04 5049.99 2642.99 2621.99 3029.23 3021.53
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SILNo. State 2009-10 2010-11 2011-12 GrandTotal
Funds Utilisation Funds Utilisation Funds Utilisation Funds  Utilisation
Released Reported Released Reported Released Reported Released Reported
1 2 10 11 12 13 14 15 16 17
1. Andhra Pradesh 357.39 357.39 348.34 310.39 34144 55.54 1613.73 1289.88
2. Arunachal Pradesh 14.67 12.79 12.70 9.46 10.70 0.00 49.24 3342
3. Assam 56.03 40.73 139.12 46.44 52.53 0.00 361.99 196.70
4. Bihar 518.99 491.85 740.25 513.33 395.84 0.00 2618.40 1968.50
5. Chhattisgarh 216.06 216.06 280.90 261.29 183.92 18.80 1112.54 927.81
6. Guijarat 96.64 93.05 103.16 83.09 88.26 5.12 204.71 187.91
7. Haryana 19.35 19.35 39.53 27.93 18.67 3.92 129.03 102.68
8. Himachal Pradesh 2741 2741 30.50 15.71 12.27 0.00 12151 94.45
9. Jammu and Kashmir 9.00 0.00 41.26 19.66 22.19 0.00 113.52 60.24
10. Jharkhand 209.18 201-19 331.02 92.08 79.66 0.00 933.23 585.64
11. Karnataka 103.27 103.27 118.48 95.94 84.83 0.00 401.55 294.18
12. Kerala 2421 23.32 31.59 8.79 17.11 0.00 96.29 55.49
13. Madhya Pradesh 315.65 315.65 535.80 302.99 216.89 1351 1797.60 1361.41
14. Maharashtra 228.19 228.19 290.95 196.18 178.59 2244 728.74 477.82
15. Manipur 27.71 27.71 54.32 3253 19.43 480 151.04 114.62
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1 2 10 1 12 13 14 15 16 17
16. Meghalaya 23.50 2350 50.42 3543 22.55 0.00 134.31 96.77
17. Mizoram 21.28 21.28 28.68 27.66 23.58 542 94.71 75.53
18. Nagaland 43.04 43.04 40.04 40.04 41.18 10.67 189.76 159.25
19. Orissa 223.67 206.76 385.20 361.45 292.86 46.83 1413.19 1126.50
20. Punjab 15.08 15.08 18.22 17.37 14.94 0.00 48.34 3255
21. Rajasthan 141.42 141.42 304.68 265.86 254.49 2549 1186.19 918.37
22.  Sikkim 11.59 11.59 1592 7.15 4.36 0.00 44.64 3151
23. Tamil Nadu 62.09 62.09 113.28 87.47 76.89 0.00 366.39 263.69
24. Tripura 8.58 8.58 1321 9.27 891 0.00 42.62 29.77
25. Uttar Pradesh 579.87 573.38 668.09 501.58 458.22 7047 2276.62 1715.87
26. Uttarakhand 0.00 0.00 37.66 25.09 2755 0.00 7451 31.94
27. West Bengal 181.10 181.10 276.68 159.59 143.20 0.70 953.87 694.29

ToTaL 3534.96 3445.78 5050.00 3553.77 3091.06 283.71 17348.25 12926.78
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Rural Business Hub Programme

384. SHRI MOINULHASSAN: Will the Minister of RNCHAYATI RAJ be
pleased to state:

(@) in what manner the Rural Business Hub Programme of Government
successfully helped in generating employment opportunities and eradicating rural
poverty; and

(b) if so, details thereof ?

THE MINISTER OF RNCHAYATI RAJ (SHRIV. KISHORE CHANDRADEDO):
(a) and (b) Rural Business Hub (RBH) is participatory development model for the
rural areas of the country that is built on the platform of 4 Ps i.e., Public Private
Panchayat Partnership. The Ministry of Panchayati Raj has been implementing this
Central Sector Scheme for promoting businesses using raw materials/skills available
in the rural areas. The scheme targets all sections in the rural areas to reap the
benefits of rapid economic growth unleashed by the economic reforms by
harnessing the resources/skills in the rural areas and leveraging the technology/
marketing skills of the industryThe entire process is mediated/facilitated by the
empowered PRIs. This scheme is applicable to all the BRGF and North-Eastern
Region districts. Under the scheme, the Ministry of Panchayat Raj extends token
financial support (not exceeding Rs. 25 lakh) for viable RBH projects and the balance
project cost has to be converged through other Central/State Government Schemes/
Financial Institutions/implementing Organizations etc. During the 11th plan period
financial assistance has been released to 72 projects in different States to the tune
of Rs. 6.82 crores. Mostlyffunds have been provided for the income generating
activities related to embroidery units, vegetable and vermicompost production, zari
craft, handloom weaving etc to utilize the locally available resources and skills for
producing marketable goods. The activities altogether have provided gainful
employment and income generating opportunities to rural artisans/producers through
larger market access.

Appraisal of performance of civil servants after 15 years

385. SHRI PIYUSH GOXL: Will the PRIME MINISTER be pleased to state:

(a) whether Government has proposed a review and appraisal of civil servants
performance at the end of fifteen years of service;

(b) if so, the details thereof;

(c) whether Government is considering any other proposal to promote
efficiency among the bureaucrats;

(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF SATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRN. NARAYANASAMY): (a) and (b) In so far
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as All India Service Oficers are concerned, Rule 16(3) of thk India Services
(DCRB) Rules, 1958 has been amended on 31st Jar2@t® which provides that
the Central Government main consultation with thet§te Government concerned,
require a Member of the Service to retire from Service in public interest, after giving
such Member at least three mostiprevious notice in writing or three morgtpay

and allowances in lieu of such notice, -

() after the review when such Member completes 15 years of qualifying
Service; or

(i) after the review when such Member completes 25 years of qualifying
Service; or attains the age of 50 years, as the case may be; or

(iiy if the review referred to in (i) or (ii) above has not been conducted, after
the review at any other time as the Central Government deems fit in
respect of such Memher

So far as Central Government Employees are concerned, Government in public
interest may retire any Government Servant after he has attained the age of 50/55
years or after completion of 30 years service by giving him notice of not less than
three months in writing or three months pay and allowances in lieu of such notice.

(c) to (e) The sixth Central Pay Commission has recommended the
introduction of new performance based pecuniary benefit, over and above the
regular salaryfor Government employee3he benefit will be called Performance
Related Incentive Scheme (PRIS) and will be payable taking into account the
performance of the employees during the period under consideration. The
recommendation has been accepted by the Government. Guidelines are being worked
out through inter-departmental consultation.

Condition of Griha Kalyan Kendra/Samaj Sadan

1386. SHRIMATI BIMLA KASHYAP SOOD:Will the PRIME MINISTER be
pleased to state:

(a) the number of Griha Kalyan Kendra/Samaj Sadan in New Delhi that are in
deplorable condition and low on maintenance and for which Rs. 20-22 thousand is
charged as rent;

(b) whether it is also a fact that the Griha Kalyan Kendra/Samaj Sadan at Raja
Bazar New Delhi is in a dilapidated state where there is no cleanliness and parking
facility, the window panes are broken, even there is no electricity and water meter
pipes are either not installed or stolen and the maintenance is almost nil;

(c) if so, the appropriate steps being taken by Government in this regard; and

(d) if not, the reasons therefor?

THE MINISTER OF SRTE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCESAND PENSIONS (SHRVN. NARAYANASAMY): (a) There are a total of

TOriginal notice of the question was received in Hindi.
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30 Samaj Sadans in New Delhi and all are maintained well by CPWD. The cleanliness
and house keeping job of 8 Samaj Sadans has been outsourced to private parties for
maintaining cleanliness. These are also rented out to Central Government employee
as well as to others for holding social and cultural functions in addition to
other activities. The hiring charges for these Samaj Sadans are ranging between
Rs. 6000/- to Rs. 24000/- per day

(b) to (d) The Samaj Sadan, Raja Bazar was constructed in the year 2004 and
it is in good condition. The cleanliness and house keeping job of this Samaj Sadan
has been outsourced to private party and the condition of cleanliness is up to the
mark. Although no area has been earmarked for parking, the electricity and water
meters have been provided. So, faw case of theft of property of Samaj Sadan, Raja
Bazar has been reported.

Holding of elective office in Kendriya Bhandar

387. DR. K.P RAMALINGAM: Will the PRIME MINISTER be pleased to
State:

(a) whether Rule 15(2) (e) of CCS (Conduct) Rules, 1964 provides that a
Government servant, with the previous sanction of Government, can hold an elective
office in the management of a cooperative society formed substantially for the
benefit of Government servants;

(b) whether Kendriya Bhandar is now no longer a welfare project for Central
Government employees as per the C@ision of November2005; and

(c) if so, the reasons for not preventing Government servants from holding
elective ofice in Kendriya Bhandamwhich is a private consumer cooperative society
functioning on commercial lines?

THE MINISTER OF SATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRN. NARAYANASAMY): (a) Yes, Sir

(b) No, Sir Kendriya Bhandar continues to carry out welfare activities and
catering to the items of daily needs of the Central Govt. employees and general
public at large at reasonable prices. It is playing effective role in stabilizing/
moderating prices of essential items by operating on nominal margin of profit. In the
year 2005, Govt. approved charging of market rate of licence fee from Kendriya
Bhandar for the General Pool Residential accommodations allotted to it taking into
account that the overall business activities of Kendriya Bhandar are running in
profit.

(c) Question does not arise in view of reply at (b) above.

Withdrawing of Share Money from Kendriya Bhandar

388. DR. K.P RAMALINGAM: Will the PRIME MINISTER be pleased to
State:

(a) the reasons for not withdrawing share money from Kendriya
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Bhandar when it is no longer a welfare project for Central Government
employees; and

(b) whether Government has held in Novemi2805 that Kendriya Bhandar is
functioning on commercial lines?

THE MINISTER OF SATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRN. NARAYANASAMY): (a) Kendriya Bhandar
was set up in 1963 as a welfare project to promote Consumer Cooperative Societies
amongst Central Government employees and with the aim of supplying essential
commodities of quality at competitive and fair prices. The Department Related
Parliamentary Standing Committee in its 42nd Report in 2010 has also observed that
Kendriya Bhandar is a welfare project of the Central Government and is operating
under the aegis of the Ministry of Personnel RBD Pensions. Being a welfare
project of Central Government employees, the question of withdrawal of share
money from Kendriya Bhandar does not arise.

(b) Being a welfare project, Kendriya Bhandar continues to carry out welfare
activities and catering to the items of daily needs of the Central Govt. employees
and general public at large at reasonable prices. It is playing an effective role in
stabilizing/moderating prices of essential items by operating on nominal margin of
profit. In the year 2005, Govt. approved charging of market rate of license fee from
Kendriya Bhandar for the General Pool Residential accommodations allotted to it in
view of the fact that the overall business activities of Kendriya Bhandar are running
in profit.

Penalty proceedings against Government officials

389. SHRITARIQ ANWAR: Will the PRIME MINISTER be pleased to state:

(a) whether it is a fact that Centraligilance Commission has sought
permission to initiate major penalty proceedings against Government officials
involved in corruption cases;

(b) if so, the details of the persons involved;
(c) whether permission has been granted; and
(d) if not, the reasons therefor?

THE MINISTER OF SATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRIV. NARAYANASAMY): (a) and (b)The
Central Vigilance Commission does not seek permission to initiate major penalty
proceedings but it advises on (a) initiation of criminal and/or regular departmental
action (major or minor) against the public servant(s) concerned; (b) administrative
action against public servants concerned; or (c) closure of the case, on the basis of
the enquiry/ investigation reports furnished by the CNigilance Oficer (CVO) or
the Central Bureau of Investigation (CBI). Furthafter completion of proceedings,
the Commission tenders advice on the nature of penalties or otherwise on references
received from the organization. During the last three year2009, 2010 and 2011
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the Commission had advised initiation of major penalty proceedings in 517, 556 and
544 cases respectively

(c) and (d)As per relevant disciplinary rules, the concerned disciplinary
authority is required to take an independent view in each case after taking into
account all relevant facts and circumstances of the case including the advice of the
CVC. Acceptance or otherwise of the advice of the CVC lies with the concerned
Disciplinary Authority. The CentralVigilance Commission maintains data of non-
acceptance of its advice and reports such non-acceptanceAnnitel Report.

Filing of vacant posts of SC/ST/OBC

390. SHRI D. RAJA:
SHRI M.P ACHUTHAN:

Will the PRIME MINISTER be pleased to state:

(a) the number of vacant posts that lie in the SG,@BC categories from
both fresh recruitments and promotions;

(b) whether Government is taking steps to fill vacant reserved posts within a
given time-frame; and

(c) if so, the details thereof?

THE MINISTER OF SATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRN. NARAYANASAMY): (a) This information is
not centrally maintained.

(b) and (c)Vacancies reserved for the Scheduled Castes (SCs), Scheduled
Tribes (SB) and Other Backward Classes (OBCs) are filled along-with the
unreserved vacancies. Howevarstructions provide that if the vacancies reserved
for SCs, S§ and OBCs in direct recruitment quota are not filed in first attempt, a
second attempt should be made for recruiting suitable candidates belonging to the
concerned category in the same recruitment year or as early as possible before the
next recruitment yeaBesides, the Government has launched a Special Recruitment
Drive in 2008 to fill up the backlog reserved vacancies, both in direct recruitment
quota and promotion quota on time bound basis. Periodical meetings have also been
taken with the Central Ministries/Departments to expedite the process of filling up
the backlog vacancieall the Ministries/Departments have been asked to fill up the
identified backlog vacancies by 31st March, 2012.

Plan for farming families of rural ar eas in theTwelfth Plan

T 391. SHRI RAMCHANDRA PRASAD SINGH:
SHRI SHNANAND TIWARI:

Will the PRIME MINISTER be pleased to state:
(a) whether it is a fact that it has been come into light from the Government

TOriginal notice of the question was received in Hindi.
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survey of 2004-05 that only 17 per cent farmers families in rural areas of the country
maintain their families through the products of their farms;

(b) if so, Government reaction in this regard;

(c) whether there is a need for other sources of income in rural areas in such
situations; and

(d) if so, Governmeng' reaction thereto and the proposals laid down by
Government for it during th&welfth Plan?

THE MINISTER OF SRATE IN THE MINISTRY OF PLANNING (SHRI
ASHWANI KUMAR): (a) and (b) On the basis of the source of major income, 35.9%
of the rural households were engaged in self-employment in agriculture in 2004-05
and further 25.8% of the rural households are engaged as agricultural labour
according to the Statement 3.4 of National Sample Survey (NSS) Report No. 515 of
the 61st RoundAccording to the ttement 5.9.2 of the same Report, 72.7 % of the
usually working persons (principal status + subsidiary status) among rural persons
are engaged in agriculture and allied activities.

(c) and (d)Vvarious Ministries/Departments/@anisations in the Government
of India are implementing schemes for enhancing rural employment for farming
families viz. (i) Mahatma Gandhi National Rural Employment Guarantee Scheme
(MGNREGS) by the Ministry of Rural Development, (ii) Swarnajayanti Gram
SwarozgarYojana (SGSY)/National Rural Livelihoods Mission by the Ministry of
Rural Development and (iii) Prime MinisterEmployment Generation Programme
(PMEGP) by the Khadi andillage Industries Commission (KVIC), and (iv) National
Horticulture Mission and related Development Schemes/Programmes being
administered by the Ministry o&griculture.

The Government supports improved vocational training and skill development
as a critical part of the employment strategy

The National Rural Livelihoods Mission (NRLM), renamed Asgeevika is
being implemented in a mission mod&ajeevika will support creation of strong
institutions of the rural poor and livelihoods as well as diversifying into new
livelihoods. Aajeevika will help the rural people through end to end solutions by
ensuring forward and backward linkag@snew scheme Mahila Kisan Sashaktikaran
Pariyojana (MKSP) has been initiated as a sub-component dafeevika to meet
the specific needs of women farmers and achieve socio-economic and technical
empowerment of the rural women farmers, predominantly small and marginal farmers.

Widening eealth disparities

392. SHRI MANI SHANKARAIYAR: Will the PRIME MINISTER be pleased
to state:

(a) whether according to thspproach Paper to th&welfth Five Year Plan,
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GDP growth has averaged over 8 per cent per annum in the past five years, but the
rate of poverty alleviation over the last eleven years has remained at under 0.8 per
cent per annum; and

(b) if so, how does Government propose to tackle the question of widening
income and wealth disparities?

THE MINISTER OF SRATE IN THE MINISTRY OF PLANNING
(SHRIASHWANI KUMAR): (a) Yes Sir As per theApproach Paper to théwelfth
Five Year Plan, the economy is likely to achieve an average @D®th of around
8.2 percent over the Eleventh Plan Period and the percentage of population living
below the poverty line has declined by about 0.8 percentage points per annum
between 1993-94 and 2004-05.

(b) Reduction of economic inequalities has always been one of the primary
policy objectives of the development planning in Indiae Eleventh Fivérear Plan
adopted the strategy of inclusive growth to ensure that the benefits of growth reach
all the sections of the societfo achieve the inclusive growth, 27 monitorable
targets reflecting multi-dimensional and social objectives of inclusive growth were
identified, 13 of which could be disaggregated at the level of individual States. The
high rate of economic growth that India witnessed recently has contributed
significantly to the expansion of Ind&'economy which has blunted the incidence
of acute poverty throughout the countrin addition, the government is
implementing a number of flagship programmes such as Mahatma Gandhi National
Rural Employment Guarantee Scheme (MGNREGS), Swaranjayanti Gram Swarozgar
Yojana (SGSY), Swarna Jayanti Shahri Rozyajana (SJSR), Integrated
Child Development Scheme (ICDS), Mid-Day Meal Scheme, Sarva Shiksha
Abhiyaan (SSA), National Rural Health Mission (NRHM), Rural DrinkMéter
Supply andTotal Sanitation Campaign, InditavaasYojana (I1AY), Targeted Public
Distribution System (TPDS) etc. towards this end. These interventions are expected
to yield better results over time in terms of reduction of poverty and improved
access to basic amenities elthe Approach Paper to th&welfth Five Year Plan
emphasizes the need to build upon the achievements of Eleventhidaivd’lan and
strive for sustainable and more inclusive growth in order to reduce wealth
disparities.

Kochi Metro Rail Project
393. SHRI PRAJEEVE: Will the PRIME MINISTER be pleased to state:
(a) the status of the approval for the Kochi Metro Rail Project: and

(b) the reason for the delay?

THE MINISTER OF SRATE IN THE MINISTRY OF PLANNING
(SHRI ASHWANI KUMAR): (a) Planning Commission has reiteratediitsprinciple
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approval in September 2011 to the proposal of the Ministry of Urban Development
to construct metro rail fromAlwaye to Petta in Kochi city covering about 25.6 km
Statement $ee below). On February 12, 2012, Ministry of Urban Development
has requested the Ministry of Finance to convene a meeting of the Public
Investment Board (PIB) for consideration of the Kochi Metro Rail Project and has
circulated a note for the samis per the note, the estimated cost of the project is
Rs. 5181.79cr

(b) As per the extant guidelines issued vide Ministry of FinanciBc®©f
Memorandum dated\pril 1, 2010, investment proposals having cost estimate of
more than Rs. 300 cr would be placed before the Public Investment Board for their
appraisal. The case of the Kochi Metro Rail Project is being processed accordingly
by the Ministry of Urban Development which has posed the proposal to the PIB for
consideration.

Statement
No.PC/UD/20/3/2005-HUD
Planning Commission
(Housing and Urbarffairs Division)

Yojana Bhavan, Sansad Nar
September 16, 2011

OFFICE MEMORANDUM

Subject: Proposal of Kochi Metro Rail Corporation- mode of implementation-
comments thereon

This has reference to PMO ID No. 670/59/C/15/2&5.] datedAugust 13,
2011 vide which record of discussions held in the meetings taken by the Principal
Secretary to PM oug 5 andAug 12, 201 have been conveyed.

2. Planning Commission had earlier accorded in-principle approval to
the project in June 2009. This is reiterated so that the project can be considered
on merit. As regard the issue of its mode of implementation, it is recommended
that:

() The State Government may set up SPV for implementing this project.

(i) Government of India may provide VGF which is normally up to 20%.
This, however could be assessed while working out the overall
economics of the project.

(iiy Government of India may provide technical support required for
implementing the project.

(iv) The rolling stock may be done on a PPP basis while the construction
and maintenance of lines may be done by .SPV



Motion of Thanks [15 MAR., 2012] on President's Addresg13

This has the approval of Deputy Chairman, Planning Commission.

sd/-
(Rakesh Ranjah)
Director (Housing and UrbaAffairs)
Tel. No.23096783
Shri Sudhir Krishna
Secretary
Ministry of Urban Development
Nirman Bhavan, New Delhi- 110001

Copy for information to:

Shri R. Gopalan

Secretary

Department of Economiéffairs
Ministry of Finance

North Block, New Delhi

Shri L.K. Atheeq

Joint Secretary to PM
Prime Ministefs Ofice
New Delhi.

Sd/-
(Rakesh Ranjan)
Director (Housing and UrbaAffairs)
Tel. N0.23096783

Special scheme folSC/ST during Five Years Plan
394. SHRIMATI NAZNIN FARUQUE: Will the PRIME MINISTER be pleased
to state:
(a) the funds allocated thssam under various schemes during 2009-10;

(b) whether Government proposes to implement any special scheme for SC/ST
during ensuing Fiverear Plans;

(c) if so, the details thereof; and
(d) if not, the reasons therefor?

THE MINISTER OF SRATE IN THE MINISTRY OF PLANNING
(SHRI ASHWANI KUMAR): (a) Sir, Planning Commission allocates seetdse
funds. Statement indicating sector-wise allocation and earmarked allocation for the
State of Assam under Schedule Caste Sub-Plan Eatshl Sub-Plan for 2009-10 is
given in Satement $eebelow). Howeverinfirmination in respect of funds allocated
to Assam under various schemes during 2009-10 is being collected.

(b) to (d) The Twelfth Five Year Plan is in the formulation stage. Proposals of
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Government to implement special schemes for SGI®hg ensuing Fiv&rear Plan
will be known as when the Fivéear Plan proposals are finalized.

Satement-|

No. M 13048/3(AS)-2009-10-SP-NE
Planning Commission
(State Plans Division)

Yojana Bhawan, Sansad Mar
New Delhi-110 001.
Dated the 3rd Decemhe2009

To,
The Chief Secretayy
Government ofAssam,
Dispur
Subject:  Approval of Sectoral Outlay for th&énnual Plan 2009-10 for thetége of
Assam.

Reference to Govt ohssam Letter No. PDP82/2008 dated 28.10.2009 giving
details of sectoral allocation of Rs. 6000.00 crore, includi@é of Rs. 366.67 crore
which will be sanctioned after the projects/priorities submitted by the State Govt. of
Assam are approved by the Planning Commissidre state Government éfssam
has been provideddvance Special PlaAssistance of Rupees 384.83 crore, which
will be released by M/0 Finance after recommendation of Planning Commission.

2. The Scheme of Financing of the approvethual Plan 2009-10 is enclosed
at Statement-II.

3. A Statement showing the distribution of the approved sectoral allocation
for Annual Plan 2009-10 among f#ifent sectors with Sectotal break up is given in
Statement-IIA. Central Earmarking Fund int@ement-Il B.Allocation of one time
ACA in Statement-1l C. Outlay for Tribal Sub Plan in Statement-1l D and Scheduled
Caste Sub Plan (SCSP) in Statement-IISEepelow).

4. As already mentioned in our letter No.M-1303/2005-SP-Co. dated
31.10,2005 reiterating the earlier guidelines issued on the subject, the \Selfzak
Department could be the nodal Department for formulation and implementation of
the SCSPand TSP The funds earmarked for SCSP/T8Buld be placed at the
disposal of the nodal Department which, in turn, will re-allocate the funds to the
Sectoral Departments for implementing schemes under SCSPIeP funds
earmarked for SCSP/TSP could be placed under a separate budget Head/ Sub-Head
for each implementing Department. Physical and financial achievements of schemes
under SCSP/TSP could be got verified as per the proforma circulated by Planning
Commission vide DO letter No.M-13054/2/2005-BC dated 12.1.2006.

5. Attention of the &te Govt. is also invited to the procedure for sending
adjustment proposal and revision of outlays and to ensure that the adjustment
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proposal and proposal for revision of outlays fully supported by the Revised
Scheme of Financing for thennual Plan 2009-10, if anyogether with appropriate
justification are sent before 31st Decemt809.

6. Statements showing actual expenditure incurred and the corresponding
actual Scheme of Financing of thennual Plan 2009-10 could be sent to the
Planning Commission before 30th SeptemBed0.

7. The Plan Programmes need to be monitored closely with a view to achieve
the financial and physical targets.

Yours faithfully
sd/-
(T. K. Pandey)
Joint Secretary (SP)
Copy to:
1. SecretaryPlanning, Government &ssam (5 copies)
2. SecretaryFinance, Government défssam (5 copies)

Copy also to :
1. Joint Secretary (PF-I), Deptt. of Expenditure, Ministry of Finance,
North Block, New Delhi. ( 5 copies).
2. Secretary Deptt. of Development of North Eastern Region
(DoNER), New Delhi.
3. Coordinating Officers of Central Ministries (except Ministry of
Defence).
Subject Divisions in the Planning Commission (2 copies each).
Financial Resources Division, Planning Commission, New Delhi.
Resident CommissioneGovt. of Assam.
State Plans (Coordination Unit) Planning Commission.

sd/-

(T. K. Pandey)
Joint Secretary (SP)

N o b

Statement-11
Scheme of Financing for the Annual PI2809-10 Assam

(Rs. in crore)

SI.No. Items 2009-10AP
A) Sate Government

1. Sate Government’s own Funds (a to d) -1944.09
@ BCR -6638.92

(b) MCR (Excluding deductions for repayments of loans) -73.25
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SI.No. ltems 2009-10AP
© Plan Grants from GOI (EFC / TFQ) 45.50
(d)  Adjustment of opening balance 4722.58
2. Sate Government's Budgetay Borrowings (I-11) 3406.30
() Gross Borrowings (a to e) 4355.85
(@  NetAccretion to $ate Provident Fund 384.74
(b)  Small saving 115.28
© Net Market Borrowing 3187.46
(d)  Gross negotiated loans 200.00
(i) NABARD 200.00
(e) CentralAssistance - loans 468.37
() Normal CentralAssistance 229.21
(i) ACA for EAPs 76.61
(iii) ACA for others 86.05
(I Repayment (a to d) 949.55
(a) Repayment of Gol Loans 193.30
(b) Repayment to NSSF 157.73
(c) Repayment of Negotiated Loans 94.43
(d) Others Repayments (Market Borrowing) 504.09
3. Central Assistance (a+b+c) 444537
(a) Normal CentraAssistance 2149.75
(b) ACA for EAP 689.49
(c) Others 1221.30
(d) Advance SR 384.83
Total A : Sate Government Resouces (1+2+3) 5907.58
(B) Public Sector Enterprises (PSES)ASTC and ASEB 92.42
1. (a) Internal Resources ASEB 129.34
1. (b) Internal Resources 8STC -36.92
Total B: PSEs (1+2+3) 92.42

Total C : Local Bodies (i+ii)

D. AGGREGAED PLAN Resources(A+B+C) 6000.00

*Advance Special Plar\ssistance to be adjusted by short recovery from NCA/BPfive
equal annual installments beginning from 2010-11.



Statement-11 A
Annual Plan2009-10— Sectoral Break up for The State of Assam

(Rs. in lakhs)
Sl. Name of the Proposed Earmarked Of which
No. Sectors outlay outlay for One-time TSP SCSP
2009-10 central ACA/SPA
Assistance
1 2 3 4 5 6 7
. General Agrl. and Allied Activities
1. () Crop Husbandry 18186.00 7986.00 - (A) 200.00 (& 160.00
AACP (EAP) 10114.00 - - - -
(i) Horticulture 550.00 - - - -
(i) Agril. Research and Education 5600.00 (i) 500.00 - -
(iv) Marketing 155.00 - - - -
Soil Conservation 1000.00 - - B) 63.00 (b) 115.00
4. Animal Husbandry 2474.00 - - (©) 75.00 (c) 352.00
AACP (EAP) 171.00 - - - -
5. Dairy Development 1019.00 (D) 80.00 (d) 160.00
AACP1EAP) 329.00 - - - -
6. Fisheries 2170.00 (B) 130.00 (e) 600.00
AACP (EAP) 444.00 - - - -

Sjueyl JO UOnOW
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1 2 3 4 5 6 7
7. Food Sorage andWarehousing 100.00 - - - -
8. Co-operation 1672.00 - - (F 70.00 (f 170.00
9. Forestry &Wild life 3250.00 - - - -
AACP ( EAP) 2300,00 - - - -
Forest (Ecology & Environment) 60.00 - - G 85.00 (g) 185.00
ToTaL : | 49594.00 7986.00 500.00 703.00 1742.00
IIl. Rural Development
1. Rural Development programmes 71897.00 35185.00 (i) 100.00 - -
2. Land Reforms 373.00 - - - -
3. Panchayat & Community Dev 12548.00 - - - -
Toral : I 84818.00 35185.00 100.00 - -
[ll. Special Area Programme
Hill Areas 38676.00 8581.00 - - -
0.00 3792.00 - - -
BTAD 23000.00 - - -
Other Autonomous Councils 13026.00 - - -
Tribal Sub-Plan 5528.00 - - - -
Schedule Cast Sub-Plan 11567.00 - - - -
1. CharArea Development 2420.00 - - - -
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VI,

BorderArea Development
TortaL : Il

Irrigation and Flood Control
Major and Medium lIrrigation
Minor Irrigation
CommandArea Development
Water Resource

Assam Integrated Flood and River
Bank Errosion management project

ToraL @ IV

Energy

Power (ASEB)

Non-conventional Sources of Energy
TotaL 1V

Industries and Minerals

Village and S.S. Industries

(&) Small Scale Industries

(b) Handloom and Powerloom

(c) Khadi andVillage Industries

(d) Sericulture

3270.00
97487.00

8400.00
3229.00
670.00
15843.00
5000.00

33142.00

17264.00
10.00
17274.00

730.00
1760.00
620.00
300.00

2424.00
14797.00

4500.00
2409.00

6909.00

- (H) 485.00

(iii) 5378.00 -
5378.00 485.00

(iv) 3000.00 1) 295.00
3000.00 295.00

- J)  50.00

- (K) 7500

(h)

0

0
®

0

650.00

260.00

260.00

150.00

150.00

110.00
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1 2 3 4 5 6 7
2. Industries (other than V and S.l.) 8088.00 - - - -
3. Information Technology 8859.00 3609.00 - - -
4. Mining 2565.00 - - - -
TotaL : VI 22922.00 3609.00 - 125.00 410.00
VIIl.  Transport
1. PWD [Roads and Bridges] 35443.00 3137.00 (v) 4394.00 (L) 1300.00 (M) 3400.00
PWD [Building] 550.00 - - - -
RIDF (NABARD) 0.00 - - - -
AACP(EAP) 21630.00 - - - -
Assam $te Road Project [@/ld Bank] 17000.00 - - - -
2. Road Transport 0.00 - - - -
(a) ASTC 2872.00 - (vi) 172.00 - -
(b) Other Transport 0.00 - - - -
(i) Transport Survey Cell 3.00 - - - -
(iiy Commissioner of Transport 2755.00 - - - -
3. Inland Water Transport 880.00 - - - -
TotaL VI 81131.66 3137.00 4566.00 1300.00 3400.00
VIIl.  Communication
IX.  Science,Technology and Envionment
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Xl.

Scientific Research 1980.00
Pollution Control 20.00
ToraL IX 2000.00
General Economic Service

(A) Sectt. Economic Service 9291.00
(B) Sectt. Economic Services (Spl. Projects) 10481.00
Tourism 723.00
Survey and Statistics 495.00
Public Enterprises 25.00
Sub-divisional Spl. Problems 5040.00
Civil Supplies 285.00
Weights and Measures 30.00
Administration of Justice 1920.00
TotaL X 28290.00

Social Service

General Education

(i) Elementary Education 11590.00
(i) Adult Education 130.00
(iif) Secondary Education 4360.00
(iv) Madrassa Education 3510.00

(vii) 300.00

(viii) 600.00
900.00

(ix) 200.00

(M) 235.00

(N) 175.00

(n) 650.00

(0) 500.00
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2 3 5 6 7
(v) SCER 164.00 - - -
(vi) Higher Education 3678.00 (x) 1500.00 (©) 70.00 (p) 145.00
Technical Education 2138.00 (xi) 800.00 - -
Sports andyouth Welfare 743.00 NO 200.00 - -
Art and Culture 0.00 - - -
(i) Cultural Affairs 2536.00 (xrii) 700.00 (P) 100.00 -
(i) Library Services 270.00 - - -
(i) Museum 70.00 - - -
(iv) Archaeology 1055.00 (xiv) 500.00 - -
(v) Manuscripts 15.00 - - -
(vi) Archives 15.00 - - -
TotaL: EbpucaTtion, Seorts, ART anD CuLTure 30274.00 3900.00 - -

Health and FamilyVelfare

(a) Health and FamilyVelfare
(b) Medical Education

(c) Anti-drugs

Water Supply and Sanitation
(a) RuralWater Supply

(b) Rural Sanitation

(c) UrbanWater Supply

24242.00
16949.00
20.00
15000.00
4000.00
1720.00

(XV) 16130.00

(xvi) 50.00

Q) 175.00 (g) 600.00

(R) 550.00 (n 1000.0C
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11

12.

(d) Urban Sanitation by Sewerage Board
(e) Sewerage and Sanitation by T and CP

Housing

(a) Housing Board

(b) Other Housing Programme
(c) House-sites for Landless
Urban Development

(a) Development Programme by T and CP

(b) Programme Under MAD
(c) GDD (GMDA)
Information and Publicity
WPT and BC (OBC Etc.)
TeaWelfare Department
Labour and LabouvVelfare
(a) LabourWelfare

(b) Labour Research

(c) Inspectorate of Factories
(d) Inspectorate of Boilers
(e) Employment Services
() Craftsmen Training

(g) Official Language Impl.

Social Welfare

5.00
5.00
100.00
110.00
10.00
24081.00
1840.00
10312.00
450.00
9609.00
1800.00
130.00
10.00
100.00
80.00
20.00
2118.00
8.00

7859.00

16666.00

5209.00

0.00

277.00

(xvii) 1000.00

(xvii)1143.00

0.00

(S) 1145.00
(T) 75.00

(s) 205.00

) 260.00

(u) 1680.00

(v) 65.00
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1 2 3 4 5 6 7

13. Nutrition by SocialWelfare 6000.00 0.00 0.00
TotaL @ Xl 156852.00 22152.00 22223.00 2525.00 5105.00

XIl. General Services

1. Printing and Stationery 79.00 0.00 0.00 - -

2. Public Works (GAD) 1700.00 - - - -

3. OtherAdministrative Service 0.00 - - (U) 95.00 -
(a) Development oRASC 200.00 - - - -
(b) Contn. OfAPSC Building 100.00 - - - -
(c) Minorities Development Board/Corporation* 788.00 - - - -
(d) PrisionAdministration 30.00 - - - -
(e) Forensic Laboratory 100.00 - - - -
() Home (Political) 410.00 - - - -
(g) AGPRMP (SP-I) 2106.00 - - - -
(h) AGPRMP (SP-II) 17516.00 - - - -
(i) Finance ( RRB) 50.00 - - - -
() Finance 400.00 - - - -
(J) SainikWelafare Board under GAD 10.00 - - - -
(K) 10% Loan component of NEC/NLCPR 3000.00 0.00 0.00 -
TotaL : Xl 26489.00 0.00 0.00 95.00 -
GRAND TOTAL 600000.00 93775.00 36667.00 5528.00 11567.00

*Advance SR has been distributed across the sectors to fill the resources gap.
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Statement-11 B
Allocation of Central Earmarked Fun2009-10

(Rs. in lakh)

SILNo. Departments Schemes/Programmes Amount

1 2 3 4

1. Agriculture RKVY 7986.00
2. Panchayat and RD NSAP 18366.00
3. do Backward Region Grant Fund 16819,00
4, Irrigation AIBP 6909.00
5. BorderArea BADP 2424.00
6. WPT and BC Tribal Sub-plan (TSP) 1726.00
7. —do — Grant-inAid underAtrticle 275(1) 3483.00
8. PWD Roads and Bridges 3137.00
9. Information andTechnology NEGAP 3609.00
10. Urban Development JNNURM 16666.00
11. Social Welfare NPAG 277.00
12. Hill Areas Shifting Cultivation 400.00
HADP 9992.00
AIBP 541.00
NSAP 1440.00
Toa. 93775.00*

*This includes State share also.
Satement-11 C
Allocation of One ime ACA2009-10
Ongoing and new schecmes/project2007-08and 2008-09

No. Name of the Sl Name of the Schemes/Projects Allocation
Sector/Deptt No. for 2009-10

1 2 3 4 5

() Agriculture 1.* Infrastructure Development of Lakhimpur 500.00

College ofVety, Science

(i) Rural Development 2. Development of Extension Centres of SIRD100.00
at Jorhat and Guwahatii
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1 2

3

4 5

(iiy Irrigation and Flood 3.

Control Water
Resource

(iv) Energy

(v) Transport

7

8.*

9.*

10.*

11
12.

13.

14.

15.

16.

R/S andA/E measures to Bhogdoi bundh  38.00
both bank from Immersion Ghat to
Garumora grazing

R/S and regrading of river Charaipani from 85.00
Natun Mati to Kakodonga outfall under
Titabar sub-Division

44 Flood control Schemes in different 4054.00
places of the State,

Protection of Kakilamukh area against 300,00
eroison of river Brahmaputra
(Strenghthening of Spurr No.VII)

Protection of Jorhat from the erosion of 200.00
river Bhogdoi on L/B including improvement
of embankment from immersionghat to N.H.37

Anti Erosion Measures against the erosior301.00
of rivewr Brahmaputra at Nam Deori

area (Strengthening of existing Khutiapota
check bund)

Protection of Deopar¥illage from erosion  200.00
of river Dhansiri in KarbiAnglong

A/E Measures and Protection of Bank

Erosion of River Pagladia 200.00
Namrup Power Replacement Project 3000.00
500 Km all weather Road under 1540.00
MPNA (total protect Rs. 150 crore)

Improvement of DrBhabendra Nath 104.00
Saikia Road

Mettelling and Blacktopping of Bhurakola, 324.00
Randhanijanconnecting Saruchaorai road

with construction of Bridge 5/2 under

Jorhat Rural Road Division

Construction of Kamalpur Morowa Road  194.00
(Ch. 15500 m to 19350m) Baharghat to
Chamarkuchi

Construction of alternative road from 1400.00
Khanapara (Kanyadhara ) to LGBrport
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1 2 3 4 5
17.* Improvement of SBG Road from 250.00
Dhakuajkhana to Ghilamora Lakhimpur
18.* Construction of road from NH 31 to 200.00

19.*

20.*

(vi) 21.
22.

(vii) General Economics 23.

Service

(i) 24,

) 25

(®) Social Service 26.*

27.*

%) 28.*

(i) 20.*

(xili) 30.
(xiv) 31.*
(xv) Medical Education 32.
33.
34.

Prabharal via MadulizaBoonmajar

Pam-Barpeta District

Construction of Roads from Katra to NH 31 232.00
at Sathmau via Koshtola NilgpuBorajol HS
schoolAkona, Nalbari

Construction of Road from NH-37 to LBT 150.00

Road via. Gaharipam Deohal in Tinsukia
District.

Bus terminus at Chowkidingee Dibrugarh  72.00
Bus Terminus at Sibsagar 100.00

Residential school at Jamguri Hazara Gaon300.00
Baska

Establishment of National Law College
and Judicial academy 600.00

Infrastructure Development of Cotton 200.00
Collegiate Govt. Higher Secondary School,
Guwahati

Infrastructure Development of Guwahati ai€00.00
Dibrugarh University

Infrastructure Development of Colleges of 500.00
Rural Areas

Establishment of two Engineering Colleges &30.00
Kokrajhar and BaraNalley

Completion of Sports related schemes 200.00
(committed lability of Sports related 17
schemes transferred to State.

Majuli Development Project 700.00
DevelopmentArchaeological Sites,

Mounaments and Sattras ASsam 500.00
New Medical College, at Jorhat 10597.00
New Medical Colleges, akezpur 2533.00

New Medical Colleges, at Barpeta 3000.00
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1 2 3 4 5

(xvi) 35. Augmentation of Zoo RoatlVater 50.00
Supply Scheme

36. Construction of 200 Km of all weather road
in the border and backward areas
(SC/ST/OBC and MOBC dominated areas)1000.00

Craftsmen Training 37. Computerization of Employment Exchange 83.00

38.* Strengthening ofVocational Training 1060.00
Infrastructure inAssam,

36667.00

Ongoing Projects Rs 30174.00

New Projects Rs 6494.00*

NB: Earmarked outlays for new projects to be released subject to approval of Planning
Commission.

Satement-11 D
Annual Plan2009-2010- Sectoral Beak up of OutlayTribal Sub-Plan (TSP)

(Rs. in lakh)
Sl.No. Excluding CouncilArea
S.No. Name of Sectors Outlay
1 2 3 4
Agricultur e andAllied Activities:
A 1 Agriculture (Crop. Husbandry) 200.00
B 2 Soil Conservation 63.00
c 3 Animal Husbandry 75.00
D 4 Dairy Development 80.00
E 5 Fisheries 130.00
F 6 Cooperation 70.00
G 7 Social Forestry 85.00
Rural Development -
8. Rural Development Programme -
9. Land Reforms -
10. Panchayat and Commubity Development -
H 11.  Minor Irrigation 485.00

I 12.  Power (Rural Electrification) 295.00
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1 2 3 4
Industries -
13. Small Scale Industries 50.00
K 14. Handloom andrextile 75.00

15.  Sericulture -

L 16. PWD. (Road and Bridges) 1300.00
Social Services -

17.  Education -

M (a) Elementary 235.00
(b) Adult -

N (c) Secondary 175.00
(0] (d) Higher 70.00
P 18.  Cultural Affairs 100.00
Q 19. Health and FamilyVelfare 175.00
R 20. Rural Water Supply 550.00
21.  Housing Board -
22.  Rural House Sites -
23.  Laobur and Craftsman Training 75.00

T 24. Backward Classes (a) WPT and BC 1145.00

25.  Social Welfare -
U 26. Nutrition by SocialWelfare -
27.  Municipal Administration 95.00

ToTtAL 5528.00

Satement-Il E
Annual Plan2009-10- Sectorial Breakup Scheduled Castes Sub-Plan (SCSP)

(Rs. in lakh)
SI.No. Excluding CouncilArea
S.No. Name of Sectors Outlay
1 2 3 4
Agrl. and Allied Activities
(@ 1.  Crop Husbandry 160.00

(b) 2. Soil Conservation 115.00
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1 2 3 4

(¢) 3. Animal Husbandry 352.00

(d 4 Dairy Development 160.00

(e) 5. Fisheries 600.00

(H 6. Co-operation 170.00

(9 7. Forestry andwild life 185.00

Rural Development -

8. Rural Development programmes 0.00

Panchayat and Community Dev 0.00

10.  Irrigation -

(h) 11.  Minor Irrigation 650.00
12. Energy

() Power (ASEB) 260.00

13.  ludustries and Commerce -

() 24. Small Scale Industries 150.00

(k) 15. Hand loom and Powerloom 150.00

() 16.  Sericulture 110.00

Transport -

(m) 17. PWD [Roads & Bridges] 3400.00

Social Service -

Education -

(n) (a) Elementary Education 650.00

(b) Adult Education 0.00

(o) 18. (c) Secondary Education 500.00

(p) 19. (d) Higher Education 145.00

(@ 20. Health and FamilyWelfare 600.00

(n 21. Rural Water Supply 1000.00

(s) 22 Housing Board 205.00

23.  House-sites for Landless 0.00

(t 24. Programme Under MAD 260.00

(uy 25. Backward Classes (a) WSC 1680.00

(v) 26. SocialWelfare 65.00

27.  Nutrition by SocialWelfare 0.00

ToTaL

11567.00
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Time period for giving Aadhar number to applicants
1t395. SHRI BALA/ANT ALIAS BAL APTE: Will the Prime Minister be pleased
to state:

(a) the time period stipulated to seAddhaar Number to the applicants after
the nomination;

(b) whetherAadhaar Number has not been sent by the Unique Identification
Authority of India to several applicants who have made their nominations several
months before;

(c) if so, the details thereof and the reasons therefor; and

(d) the steps being taken to ensure the allotmeitadhaar Number to every
citizen of India at the earliest?

THE MINISTER OF SATE IN THE MINISTRY OF PLANNING (SHRI
ASHWANI KUMAR): (a) As per the process, 60 to 90 days time has been
prescribed for deliverindhadhaar number to the resident after receipt of residents’
data packets in Central Identity Data Repository (CIDR).

(b) and (c) The residents' data packets received in CIDR undergoes a number
of validation/quality checks to ensure that the data received is correct and
authentic; such as:

(1) StructuralValidation for data integrity:
() Authenticity of Registrar(s) and EA code,
(i) Village, Town, City Pin-code mapping,
(iiy Certification of operators and supervisors.
(iv) Registrar and Enrolmemgency (EA) mapping.
(2 Demographic De-duplication
(3) Demographic data quality check
() Photo-gender match
(i) Age validation
(i) Spelling/address validation
(iv) Transliteration check
(v) Photo quality
(4) Biometric de-duplication.

Any resident data packet, which fails any of the validation checks, is either
rejected or goes into a ‘hold’ status till the authenticity of the data packet is
confirmed from the Registrar/enrolment agentyis can lead to delays in generation
of Aadhaar numbers. Sometimes, the delay in generatigxadfiaar is on account
of delay in upload of resident data by the enrolment agency

TOriginal notice of the question was received in Hindi.
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(d) The mandate of Unique Identificatiokuthority of India (UIDAI) is to
issue unique identification numbers to residents of the caufiry UID numbers
are meant to prove only identity and not citizenship.

To speed up generation &adhaar numbers, UIDAI has scaled up the
capacity of BiometricAutomated ldentity Systems (ABIS) for the biometric de-
duplication to 1 million aadhaars per dayp minimize validation failures at the
processing stage, the enrolment client features have been enriched and a number of
validation checks have been built into the front end enrolment client. These include
(i) local authentication of operators/supervisors (ii) age and relationship
authentication (iii) End of Day (EOD) review of demographic data by supervisor (iv)
periodic sync of the enrolment machines with CIDR has been made mandatory (v)
periodic report and analytics of the data uploaded are shared with the Registrars and
Enrolment Agencies. To ensure regular upload of enrolment packets by the
enrolmentAgencies, appropriate changes will be made at the enrolment client end as
well as the server end.

Aadhar and NPR

396: SHRI PRAKASH JXADEKAR: Will the PRIME MINISTER be pleased to
State:

(@) the number ofAadhar numbers that have been given under the UID
project till now;

(b) the details, year wise;
(c) the number of requests that are pending;

(d) by what time Government expect to gid@dhaar Number to all the
applicants; and

(e) in what manner Government would avoid duplication betwkadthaar
and NPR (National population Register)?

THE MINISTER OF SRATE IN THE MINISTRY OF PLANNING
(SHRI ASHWANI KUMAR): (a) The total number ofAadhaars generated as on
01.03.2012 is 13,68,82,913.

(b) The year wise details are as under:

2010 - 7,71,158
2011 - 10,21,09,536
2012 - 3,40,02,219

TotaL 13,68,82,913

(c) and (d) Enrolment data packets of 19.19 crore residents had been received
by the Central Identities Data Repositofyne processing of the balance 5.50 crore
resident data packets is underway and is expected to be completed by May 2012.
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(e) The Registrar General of India (RGI) is creating of National Population
Register (NPR) of person usually residing in India under the Citizenship
(Registration of Citizens and Issue of National Identity Cards) Rules, 2003 read with
the CitizenshipAct, 1955. UIDAI is issuing Unique Identification Numbers (called
Aadhaar numbers) to all residents through the multiple registrar model. RGI is one of
its RegistrarsAt the time of setting up of UIDAI, thAuthority was also mandated
with the task of collation of NPR with UIDANn Inter Ministerial Coordination
Committee (IMCC) was constituted by the Office of the Registrar General of India,
Ministry of HomeAffairs on 13th May2010 to coordinate the matters arising from
the interface between the NPR and UID. The Said Committee has been re-constituted
on 8th February2012.

The Government has decided that in States where UIDAI has made good
progress or where State/UT Governments/Administrations have given commitment
for Aadhaar enrolments and are planning to integrate with various services delivery
applications,Aadhaar enrolments through non-RGI Registrars move at full speed.
Accordingly, certain $ates have been specifiedatement-l See below) where
UIDAI can collect data. It has also been decided that the NPR enrolment will
continue as envisaged, but, if in the course of enrolment, a person indicates that he/
she is already enrolled féxadhaay the biometric data will not be captured by NPR.
Instead theAadhaar number/enrolment number will be recorded in NPR and
biometric data will be given to the NPR.

Statement
Unique Identification Authority of India

S. No. States/UB

Andhra Pradesh
Chandigarh
Daman and Diu
Goa

Guijarat

Haryana
Himachal Pradesh
Jharkhand

© © N o g b~ W DN

Karnataka

=
o

Kerala

Madhya Pradesh

=
=
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Sl.No. States/UB

12. Maharashtra
13.  NCT of Delhi
14.  Puducherry

15.  Punjab

16. Rajasthan
17. Sikkim

18.  Tripura

Reconstitution of IDCS in 200 Districts

1397. SHRIMA'I BIMLA KASHYAP SOOD:Will the PRIME MINISTER be
pleased to state:

(a) whether it is a fact that Government is going to start the reconstituted
ICDS for initiating multi-sectoral programme in 200 districts and commencing national
campaign for this purpose; and

(b) if so, the names of the States and districts alongwith the details thereof?

THE MINISTER OF SRATE IN THE MINISTRY OF PLANNING
(SHRI ASHWANI KUMAR): (a) and (b) $rengthening and restructuring of ICDS,
initiating multi sectoral programme to address maternal and child nutrition in selected
200 high burden districts and launching a nation-wide information, education and
communication campaign against malnutrition are separate decisions taken by the
Prime Ministets National Council for India’ Nutrition Challenges in its meeting held
on 24.11.2010.

Therefore, strengthening and restructuring of ICDS, initiating multi sectoral
programme to address maternal and child nutrition in 200 districts and commencing
national (nutrition) campaign are three separate proposals. Names of States/ 200
districts for initiating multi sectoral programme to address maternal and child
nutrition have not been firmed up.

Enrolments for Aadhaar

398. SHRIMA'I KUSUM RAI:
SHRI PRABHAT JHA:

Will the PRIME MINISTER be pleased to state:

(a) the details of the number of enrolments Aadhaar by UIDAI till 1st
March 2012, State-wise;

(b) the details of UID cards issued so, f&iate-wise;

TOriginal notice of the question was received in Hindi.
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(c) the number of UID cards pending so, f&iate-wise;
(d) by when all citizens of the country would be able to get their UID;

(e) the fund allocated and spent for UIDAI since its inception, State-wise;
and

(f) the details of the purpose and use of UID?

THE MINISTER OF SRATE IN THE MINISTRY OF PLANNING
(SHRIASHWANI KUMAR): (a) 13,68,82,913Aadhaar numbers has been generated
upto 1st March 2012. State wise details is enclosed as StatenSsade(ow).

(b) and (c)The number ofAadhaar letters printed and dispatched is 5.88
crore, whileAadhaar letters against the balance 7.81 crore are being printed and
dispatched. State wise details are being collected and will be laid on the table of
the house.

(d) The first phase for enrolling 200 million residents has already been
completed. The Cabinet Committee on UIDAI has given its approval for continuation
of enrolments of 400 million residents by UIDAI through Multiple Registrars Model
in 18 Sates/UTB as perSatement-I $eebelow). The enrolments are expected to be
covered over the next 18 to 24 months. The remaining 600 million residents will be
covered by Registrar General of India (RGI) under National Population Register
(NPR).

(e) Year wise funds allocated since inception and expenditure for the financial
year 2009-10, 2010-11 and 2011-12 (upto Jan. 12)

(figure in crore)

Year BE RE FE Expenditure
2009-10 120.00 30.92 26.38 26.21
2010-11 1900,00 960.66 273.80 268.41
2011-12 1470.00 1200.00 Not applicable 753.33

(upto Jan. 2012)

() Inability to prove identity is one of the biggest barriers preventing the
poor from accessing benefits and subsides. The purpose of the UIDAI is to issue a
unique identification number (UID) to all Indian residents that is (a) robust enough
to eliminate duplicate and fake identities, and (b) can be verified and authenticated
in an easy cost fctive way Enrolment for obtainind\adhaar Number is voluntary
and not mandatonA resident is entitled to obtain @adhaar number on providing
demographic and biometric informatioAadhaar number is an enabler and the
purpose is to ensure better delivery of benefits and services based on establishment
of identity of the resident. The State Govt. and Central Govt. Ministries have been
advised to review the various schemes for service delivery and utilize and leverage
Aadhaar as a platform for service deliveyadhaar number has been recognized as
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valid know your customer (KYC) document for opening bank accounts and proof of
identity and as proof of address for obtaining mobile telephone connections and
new LPG connections. Some of théat® Governments have recogniz&ddhaar

number as proof of identity and proof of address for their resident centric schemes.

Statement-|

State-wise Aadhaar generated count upsh Mar’ 12

State Name Count
Andaman and Nicobar Islands 94330
Andhra Pradesh 36931680
Arunachal Pradesh 356
Assam 12795
Bihar 1278404
Chandigarh 505725
Chhattisgarh 170863
Dadra and Nagar Haveli 15094
Daman and Diu 98398
Delhi 9347481
Goa 518040
Gujarat 2985404
Haryana 1490560
Himachal Pradesh 2198347
Jammu and Kashmir 33869
Jharkhand 5460000
Karnataka 10504513
Kerala 3301009
Lakshadweep %
Madhya Pradesh 5128242
Maharashtra 26211648
Manipur 43796
Meghalaya 567
Mizoram 5388

Nagaland 8537
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State Name Count
Orissa 2371423
Puducherry 706466
Punjab 7628174
Rajasthan 5589719
Sikkim 268394
Tamil Nadu 2303028
Tripura 2722710
Uttar Pradesh 7006731
Uttarakhand 859735
West Bengal 1080892
ToTAL 136882913

Satement-1 |

Unique ldentification Authority of India

SI.No. States/UB
1 Andhra Pradesh
2. Chandigarh
3. Daman and Diu
4, Goa
5. Guijarat
6. Haryana
7. Himachal Pradesh
8. Jharkhand
9. Karnataka
10. Kerala
11. Madhya Pradesh
12. Maharashtra
13. NCT of Delhi
14. Puducherry
15. Punjab
16. Rajasthan
17. Sikkim
18. Tripura
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Definition of poverty

399. SHRI RAJEEVCHANDRASEKHAR: Will the PRIME MINISTER be
pleased to state:

(a) whether it is a fact that there are separate definitions of poverty in various
Ministries and Departments of Government; and

(b) the action that Government propose to take to have a common definition
of poverty within the Government?

THE MINISTER OF SATE IN THE MINISTRY OF PLANNING
(SHRIASHWANI KUMARY): (a) and (b) Planning Commission is the nodal agency in
the Government for estimation of poverty at the national and state level and hence,
other Ministries and Departments of Government do not estimate povdrty
Planning Commission defines poverty line on the basis of Monthly Per Capita
Consumption Expenditure (MPCE) as the criterion. The methodology for estimation
of poverty has been reviewed from time to time. The Expert Group headed by Prof.
Suresh D.Tendulkar that submitted its report in December 2009, computed the
poverty lines at all India level as MPCE of Rs. 447 for rural areas and Rs 579 for
urban areas in 2004-05.

The Planning Commission estimates poverty from a large size sample survey
on Household Consumption Expenditure carried out by the National Sample Survey
Office (NSSO) after an interval of five years approximatélye latest estimates of
poverty have been released based on 61st round of the NSS for the year 2004-05.
After 2004-05, this survey has been conducted in 2009-10. The Planning Commission
is in the process of estimating poverty on the basis of 2009-10 survey data on
Household Consumer Expenditure, which are now available. The estimates of
poverty will be revised from time to time based on the recommendation of experts.

Maintenance of Jaipur-Delhi road

400. SHRI RAMDAS AGARWAL : Will the Minister of ROAD TRANSPOR
AND HIGHWAYS be pleased to state:

(@ whether Government has any clear policy for maintenance of existing
roads during construction phase of four/six laning by NHAI;
(b) if so, the details of such policy; and

() the main reasons for not maintaining Jaipur-Delhi Road (NH8) and other
NH roads to prescribed standard by NHAI?

THE MINISTER OF SATE IN THE MINISTRY OF ROAD TRANSPOR AND
HIGHWAYS (SHRI JITIN PRASADA):(a) Yes, Sir Maintenance of existing roads
during construction phase of 4/6-laning is done through inbuilt provisions in the
ConcessiorAgreement between Concessionaire of the project and NHAI.

(b) During the construction period, the Concessionaire shall maintain, at its
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cost, the existing lanes of the project highway so that its traffic worthiness and

safety are at no time materially inferior as compared to its condition seven days prior
to the date of the agreement and shall undertake the necessary repair and
maintenance works.

(c) Presently Gurgaon-Jaipur road is being maintained by the Concessionaire
as per provisions of Concessiokgreement in trdfcable condition for safe
movement of traffic. Maintenance of roads is ongoing process and other NH roads
are maintained in traffic worthy condition on inter-se priority and subject to
availability of funds.

Road building in neglected areas

401. SARDAR SUKHDEYV SINGH DHINDSA: Will the Minister of ROAD
TRANSPOR AND HIGHWAYS be pleased to state:

(@ whether the Ministry has made elaborate plans to build roads in
neglected areas and untouched zones in the next five years;

(b) whether Government also plan to develop better road network along
borders; and

(c) if is, the details thereof?

THE MINISTER OF SATE IN THE MINISTRY OF ROAD TRANSPOR AND
HIGHWAYS (SHRI JITIN PRASADA) (a) to (c) This Ministry is primarily
responsible for the development and maintenance of National Highways (NH)
network in the countryThe Sates Governments are responsible for development of
State roads. The development and maintenance of NHs including expansion of NH
network is a continuous process. The works on NHSs, including strengthening/
upgradation of the NHs, are accordingly taken up from time to time as per the traffic
density interse priority and availability of fundS'he expeansion of NH network is
done from time to time depending upon the requirement of connectwiajlability
of funds and inter-se priority based upon the proposals received from the State
Governments to decalre state roads as new NHSs.

This Ministry has no specific programme for development of roads
connectivity in neglected areas and untouched zones of the coblotuever the
Government has taken up various programmes such as Specilerated Road
Development Programme in the North East (SARDP-NE) includingnachal
Pradesh Package and Special Programme for Development of Roads in théngeft
Extremism (IWE) affected areas covering 34 districts in eight states (namely in
Andhra Pradesh, BiharChhattisgarh, Jharkahand, Madhya Pradesh, Maharashtra,
Orrisa and Uttar Pradesh). These programmesires;alia, envisaged to promote
socio-economic development in these regions.

Apart from this, the Government also provides funds to the States for
development of State Roads under the Central Roads Fund (CRF) and Inter-State
Connectivity (ISC) and Economic Importance (El) Schemes.
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The Government has approved in principle the proposal of the Ministry of
HomeAffairs' (MHA) for setting up of Integrated Check Posts (ICPs) at 13 locations
on the India-Pakistan, India-Nepal, India-Bangladesh and India-Myanmar borders for
facilitating trade and commerce. The Phase-l of the programme includes development
of 6 ICPs at Petrapole, Moreh, RaxaWllagah, Dawki and\khaura, including their
back linkages (road connectivity) on priorityhis Ministry is taking necessary
action for improvement of the NH back linkages for these proposed ICPs under
Phase-1 for harmonizing their completion with the setting up of the ICPs. The
development of the road linkage other than the NHs is to be taken up by the
Ministry of HomeAffairs through concernedi&e Governments.

Pending road claims

402. SHRI S.THANGAVELU: Will the Minister of ROAD TRANSPOR AND
HIGHWAYS be pleased to state:

(@ whether it is a fact that more than 1600 cases of road projects with
claims valued at Rs. 11,084 crores pending with various Tribunals and Courts
involving major players like landT, Lanes etc.;

(b) if so, the details thereof and whether Government has also decided to
set up a Committee to hear disputes between the NHAI and private players on road
projects; and

(c) if so, the details thereof?

THE MINISTER OF SATE IN THE MINISTRY OF ROAD TRANSPOR" AND
HIGHWAYS (SHRI JITIN PRASADA) (a) to (c)Yes, Sir There are 156 cases
pending in Courts involving an amount of Rs 900 crores approximately and 179
cases pending befowrbitral Tribunals involving an amount of Rs 12,000 crores
approximately These cases are between the National Highwayhkority of India
(NHAI) and various developers for the settlement of disputed claims of varying
amount.As per the recommendations of the B.K. Chaturvedi Committee and as
accepted by the Government, an Independent Expert Group (IEG) headed by a retired
Chief Justice of High Court and Members comprising of a retWagilance
Commissionera retired Dy C andAG and a retired DG (RD) in the Ministry of Road
Transport and Highways has been constituted to resolve the disputes.

Four laning of road from Chennai to Kolkata

403. SHRI RAMA CHANDRA KHUNTIA: Will the Minister of ROAD
TRANSPOR AND HIGHWAYS be pleased to state:

(@ whether it is a fact that NH 5, four lane road from Chennai to Kolkata
have not yet been completed till today;

(b) the names of the major contractors;

() whether it is a fact that they have not paid one per cent cess to the
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State ConstructionWorkers, Welfare Board of Orrisa andVest Bengal as per
Building and Other Construction Regulation CAss, 1996; and

(d) if so, the details thereof?

THE MINISTER OF SATE IN THE MINISTRY OF ROAD TRANSPOR AND
HIGHWAYS (SHRI JITIN PRASADA) (a) Yes, Sir Four laning of about 10 km length
in Chennai-Kolkata corridor of NH-5 under Golden Quadrilateral is not completed.

(b) The names of the major contractors are M/s KNR Construction Limited,
KMC-RK-SD-JV and BBEL-MIPLJV.

(c) and (d) No, SirOne percent cess to the¢a® ConstructionWorkers
Welfare Board has been deducted from the Bills of the Contractors and desposited
with the concerned Department.

Rehabilitation package for displaced persons

404. SHRI DILIPBHAI PANDYA: Will the Minister of ROAD TRANSPOR
AND HIGHWAYS be pleased to state:

(@) whether Government has formulated a three-pronged approach for
widening of highways by giving better compensation for acquisition, a special State
rehabilitation package for the displaced and starting of work on highway bypasses
where there would be least displacement;

(b) if so, the details thereof;

(¢) whether the views of the State Governmetns including Gujarat and other
stake-holders have been solicited in this regard;

(d) if so, the response thereto; and
(e) the follow-up action taken thereon?

THE MINISTER OF SATE IN THE MINISTRY OF ROAD TRANSPOR AND
HIGHWAYS (SHRI JITIN PRASADA) (a) to (e)The land acquisition for National
Highways is done under the provisions of the National Highwigts 1956 which
involves due consultation with the stake holders as per the provisions éfkcthe
Highways are linear projects that involve widening of existing roads and opening of
new road for bypasses, and have a long and narrow corridor of impact. The linear
acquisition of land results in minimal displacement of families and loss of livelihood.
On the other hand, development of highways results in the socio-economic
development of the area, ultimately benefiting the local population.

Relevant provisions of National Policy on Rehabilitation and Resettlement,
2007 in relation of Land\cquisition of National Highways provides that in case of
linear acquisitions, in projects relating to railway lines, highways, transmission lines,
laying of pipelines and other such projects wherein only a narrow stretch of land is
acquired for the purpose of the project is utilized for right of ways, each khatedar in
the affected family shall be offered by the acquiring body an ex-gratia payhent
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such amount as the appropriate Government may decide but not less than twenty
thousand rupees, in addition to the compensation or any other benefits due under
the Act or programme or scheme under which the land, house or other property is
acquired. Provided that, if as a result of such land acquisition, the land-holder
becomes landless or is reduced to the status of a 'small' @irialafarmey other
rehabilitation and resettlement benefits available under this policy shall also be
extended to such faicted family

Grant-in-aid for driving institutes

405.DR. YOGENDERAP TRIVEDI: Will the Minister of ROAD TRANSPOR
AND HIGHWAYS be pleased to state:

(@) the number of driving institutes for which Grant-in-Aid has been cleared
in each State and whose applications are pending;

(b) by when they would be cleared;

() whether in a big $ates like Maharashtra, Gujaratamil Nadu, West
Bengal, only one institute has been provided grant-in-Aid; and

(d) the reasons and details thereof?

THE MINISTER OF SATE IN THE MINISTRY OF ROAD TRANSPOR" AND
HIGHWAYS (SHRITUSHAR CHAUDHARY): (a) to (d) In the Eleventh Fivéear
Plan, ten model Institutes of Driving Training and Research (IDTRs) are being set
up. Sanction has already been accorded by the Ministry for setting up IDTR in
Himachal Pradesh, Madhya Pradesh, Rajasthan, Maharashtra, Gujarat, Heagaha,
Nadu, Bihar andripura. A proposal for setting up an IDTR in U® in processThe
Ministry intends that the IDTR should serve as a "Mother Institute” with a cluster
of small institutes in the surrounding districts/areas. The Central Government
proposes to santion and finance of Mother/Model Institute in each State and Union
Territory. However one such Institute cannot cater to all the driverstaieS/UTE.
State Governments are expected to sanction/finance the cluster Institutes by
presenting the Model Institute as a business model for replication in the private
sector

Grant-in-aid for drivers training

406. DR. YOGENDRA P. TRIVEDI: Will the Minister of ROAD TRANSPOR
AND HIGHWAYS be pleased to state:

(@ the amount of money that was given and to whom during the last three
years under Grant-in-Aid for Drivers Training by Government;

(b) the reasons for the grant not given in spite of more than 20,000 fatal
road accidents;

() whether the main cause of accidents is untrained drivers and fithess of
vehicles; and
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(d) the reasons therefor and details thereof?

THE MINISTER OF SATE IN THE MINISTRY OF ROAD TRANSPOR AND
HIGHWAYS (SHRI TUSHAR CHAUDHARY): (a) and (b)The Ministry of Road
Transport and Highways used to provide grants-in-aid to NGOs under the scheme
"Two days refresher training to heavy motor vehicle drivers ingamized sector".
During the financial year 2009-10 the scheme was revamped so as to ensure that
refresher training is imparted in a mordeefive and gganized manneiThe Ministry
decided to assign this work to established organizations such as Society of Indian
Automobile Manufacturers (SIAM)AIl India Motor Transport Congress (AIMTC),
Automobile Association of Upper India, and the driving training institutes set up
with financial assistance from the Ministmll India Motor Transport Congress
(AIMTC) was sanctioned an amount of Rs. 35,50,000/- for conducting refresher
training programme for Heavy Motovehicle (HMV) drivers through its stake
holders during 2009-10.

(c) and (d) The analysis of road accident data received fromteS/UB
reveals that drivers' fault is the single most important factor responsible for
accidents, fatalities and injuries. This accounted for about 78.0% (389,885 accidents)
of total road accidents during 2010. The cause wise breakup of the accidents is as
under:

Fault of driver 78.0%
Fault of pedestrian 2.7%
Fault of cyclist 1.2%
Defect in road conditions 1.2%
Defect in condition of motor vehicle 1.7%
Weather condition 1.0%
All other causes 14.2%*

*Includes Fault of Driver of other vehicles, Fault of Passengers, Poor light condition, Falling
of boulders, Neglect of civic bodies, Stray animals, other causes and causes not known

Lane conversion of NHs

407. SHRIMATI VIPLOVE THAKUR: Will the Minister of ROAD TRANSPOR
AND HIGHWAYS be pleased to state:

(@) the details and the number of single laned National Highways (NHS) in
the country Sate-wise and NH-wise;

(b) whether Government has received any proposals/requests from the
States including Himachal Pradesh to convert single lane/intermediate lane National
Highways into two lanes;
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(c) if so, the details thereof, State-wise along with the expenditure likely to
be incurred thereon and the time-frame fixed for their completion; and

(d) the financial assistance being provided by Werld Bank for these
projects?

THE MINISTER OF SATE IN THE MINISTRY OF ROAD TRANSPOR" AND
HIGHWAYS (SHRI JITIN PRASADA) (a) The Sate/Union Territory (UT)-wise
details of National Highways (NHs) having less than 2-lanes are gvien in Statement
(Seebelow). Howeverthis excludes thet&e Roads declared as new NHs during
February 2012 which are yet to be entrusted to various agencies.

(b) and (c) This Ministry envisages to convert all single/intermediate lane
NHs into two lane NHs in the next five year plane (2012-17) subject to availability of
funds and also keeping in view inter-se priority of other required development works
underAnnual Plan through budgetary allocations icluding Special Projects likely to
be taken up on Engineering-Procurement-Construction (EPC) mode, proposed loan
assistance from\orld Bank and other programmes such as Ntational Highways
Development Project (NHDP)-Phase B, Phase-Aof SpecialAccelerated Road
Development Programme in North-East (SARDP-NE) &udnachal Pradesh
Package, road connectivity programme for L#fing Extremism (MWE) affected
areas, etc.

However it is premature to indicate any time frame for their completion along
with likely expenditure to be incurred pending finalization of Tweelfth Five Year
Plan.

(d) 3,420 km length of various NHs has been identified to their development
to 2-lane NH standards with propos®drid Bank LoanAssistance.The World
Bank has agreed to provide funds partly for the development of these identified NH
stretches subject to successful completion of project appraisal, loan negotiation and
loan signing agreement with thorld Bank.

Statement

The $ate/Union Erritory (UT)-wise details of National Highways (NHs) having
less than2-lanes along with their lenghts

SILNo. State/UnionTerritory Details of NHs which are Total
single/intermediate lane length
NH No. (km)
1 2 3 4
1. Andhra Pradesh 16, 43, 63, 202, 214, 214A, 318
212 and 234
2. Arunachal Pradesh 37, 52, 52A, 52B, 153 & 229 1,780

3. Assam 52, 53 and 54 409
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1 2 3 4
4. Bihar 2C, 19, 28B, 30A, 57A, 77, 80, 81, 1,527

82, 83, 84, 85, 98, 99, 101, 102, 104,

105, 106, 10And110
5. Chhattisgarh 16, 78, 200, 202nd 221 396
6. Goa 4A, 17and17B 12
7. Gujarat 8A and 228 153
8. Haryana 65and73A 33
9. Himachal Pradesh 20, 20A, 21A, 22, 70, 72B, 73And 88 770

10. Jammu and Kashmir 1A, 1Band1D 377

11. Jharkhand 33, 75, 78, 80, 98, 9and 100 624

12. Karnataka 4A, 13, 67, 206, 209, 212, 2Hhd 234 845

13. Kerala 17, 49, 208, 212, 218nd 220 298

14. Madhya Pradesh 12, 12A, 26B, 27, 59A, 69, 75, 76, 78, 1,096

86 and92

15. Maharashtra 204, 211and 222 2

16. Manipur 53, 150and 155 496

17. Meghalaya 40, 44, 51and 62 349

18. Mizoram 44A, 54, 54A, 54B, 15@nd 154 685

19. Nagaland 61, 150and 155 308

20. Orissa 6, 23, 75, 200, 201, 203, 2&nd224 709

21. Rajasthan 3A, 11A, 11B, 65, 65A, 76A, 76B, 89, 1,126

90, 112, 113, 116nd116A
22.  Sikkim 31A 62
23. Tamil Nadu 45A, 49, 208, 22@&nd 230 80
24. Tripura a4 370
25. Uttar Pradesh 28C, 76, 91A, 92, 231, 23nd233 248
26. Uttarakhand 58, 72B, 74, 87, 94, 108, 109, 119, 1,587
121, 123and 125

27. West Bengal 2B, 31A, 31D, 35, 55, 60, 60A, 528
80, 8land117

28. Andaman and 233 300

Nicobar Islands
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Disposal of motor accidental claims

408. SHRIMATI VIPLOVE THAKUR: Will the Minister of ROAD TRANSPOR
AND HIGHWAYS be pleased to state:

(@) the details of cases pending for disposal before the Mataident
Claims Tribunals in the country including Himachal Pradesh, during each of the last
three years and the current year;

(b) whether Gvoernment is contemplating to evolve a mechanism for sppedy
disposal of the cases lying pending in Mofarcident ClaimsTribunals for a long
time; and

(c) if so, the details thereof?

THE MINISTER OF SATE IN THE MINISTRY OF ROAD TRANSPOR AND
HIGHWAYS (SHRITUSHAR CHAUDHARY): (a) to (c) Section 165 of the Motor
VehiclesAct, 1988, provides that at&e Government mayy notification in the
Official Gezette, constitute one or more Motwrcidents ClaimsTribunals for such
area as may be specified in the notification for the purpose of adjudicating upon
claims for compensation in respect of accidents involving the death of, or bodily
injury to, persons arising out of the use of motor vehicles, or damages to any
propoerty of a third party so arising, or both. Hence, the working of Motor
Accidents Claims Tribunals comes under the purview of State Governemnt/UT
Administration concerned. The detailsrelating to cases pending for disposal is not
centrally maintained and is, thereforot aviilable with the Ministry

Service road construction on NH-8 in Gujarat

409. SHRI ARSHOTTAM KHODABHAI RUPALA:
SHRI BHARATSINGH PRABHATSINH FARMAR:

Will the Minister of ROAD TRANSPOR AND HIGHWAYS be pleased to
state:

(@ by when NHAI intend to complete the service road construction on NH-
8 on Surat Dahisar Section;

(b) whether NHAI will ensure and inspect the quality of proposed toe wall
and stone pitching work for protection of slop of the high embankment at km. 313 at
Majigam, Chikhli of Surat-Dahisar Section of NH-8 so that concessionaire finish of
this proposed work very carefully keeping in view the longer duration; and

() the reasons why NHAI is not serious to avoid probable accidents at
compact underpass #aghaldhara of NH-87?

THE MINISTER OF SATE IN THE MINISTRY OF ROAD TRANSPOR AND
HIGHWAYS (SHRI JITIN PRASADA) (a) The work of service roads on Surat of
Dahisar section of NH-8 is in progress and is likely to be completed by October 2012
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provided the DistrictAdministration/$ate Government extends necessary support
for land acquisition.

(b) As per ConcessioAgreement, the Concessionaire has to carry out the work
in conformity with the specifications and standards set forth in manual of
specifications and standards for six lanning of the National Highways. The work is
being monitored for its progress and quality by NHAI through the Independent
Engineer engaged by them.

(c) Keeping in view the safety requirements, National Highways at
Waghaldhara junction Km. 319.600 has already been six laned alongwith service road
and an underpas3o enhance the safety of the frafand to prevent accident at
Waghaldhara junction (319.600), the Concessionaire has provided speed breakers,
cautionary signboards, reflective slides, blinkers etc. at this locativvaghaldhara
underpass. While the provisions of street lighting at this location is under
implementation, the work of junction improvement could not be completed by the
concessionaire due to encroachment and the matter has been taken up with the State/
District Administration.

Upgradation of NHs

t410. SHRI MEGHRAJ JAIN Will the Minister of ROAD TRANSPOR AND
HIGHWAYS be pleased to state:

(@ the number of proposals sent by Government of Madhya Pradesh to the
Centre under plan and non-plan heads for the upgradation of the National Highways
during the last three years;

(b) the number of proposals out of these that have so far been approved by
the Central Government; and

(¢) the number of pending proposals and by when any action will be taken
on them?

THE MINISTER OF SATE IN THE MINISTRY OF ROAD TRANSPOR AND
HIGHWAYS (SHRI JITIN PRASADA) (a) and (b)Total 193 proposals under plan
Head and 91 proposals under non plan head have been submitted by State
Government of Madhya Pradesh during the last three years and currenbuteair
these 91 proposals under plan head and 69 proposals under non plan head have
been approved.

(c) Development and maintenance of National Highways is a continuous
process depending upon inter-se-priority and availability of funds. The proposals
received from State Government are scrutinized in the Ministry depending upo their
priority in the approved plans and only technically feasible proposals are approved
depending upon availability of funds.

tOriginal notice of the question was received in Hindi.
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Upgradation of National Highways in Chhattisgarh

T411. SHRI MOTILAL VORA: Will the Minister of ROAD TRANSPOR AND
HIGHWAYS be pleased to state:

(@ whether it is a fact that 1365 k. long ten stretches of National Highways
in Chhattisgarh have been selected for upgradation in phase-1V of NHDP;

(b) whether it is also a fact that only three out of ten selected stretches
have been found suitable for PBEheme by National Highwaysuthority of India
(NHAI;

(c) the details thereof and by when the upgradation work of the same
would be completed;

(d) the present status of upgradation work of remaining seven National
Highways; and

(e) the steps being taken by Government for the maintenance of National
Highways until the upgradation work of the same starts?

THE MINISTER OF SATE IN THE MINISTRY OF ROAD TRANSPOR" AND
HIGHWAYS (SHRI JITIN PRASADA) (a) Ten stretches of about 1388 km. length of
National Highways (NHs) in Chhattisgarh have been selected for upgradation in
phase-IV of National Highways Development Project (NHDP).

(b) and (c)Yes, sir Out of these three stretches with NHAI; two stretches i.e.
(i) Raipur-Bilaspur section of NH-200 and (ii) Chhattisgarh/Orissa Border-Aurang
section of NH-6, have been awarded on PPP mode and targeted to be completed by
January 2015; and the feasibility study is under progress for the third project i.e.
Raipur-Dhamtari section of NH-43.

(d) The remaining seven projects are being taken up by Ministry through
State Government (Govt.) of Chhattisgarh for which the project proposals are not
received from State Govt. of Chhattisgarh

(e) The projects which are already awarded will be maintained by the
Concessionaire as per Concessidgreement. The other stretches of National
Highways included in NHDP-IVare maintained byt&te PublicWorks Department
(PWD) as per availability of funds, intee priority and trdfc density

National Expressway Network in Gujarat

412. SHRI NATUJI HALAJI THAKOR: Will the Minister of ROAD
TRANSPOR AND HIGHWAYS be pleased to state:

(@ whether Government intend to consider the proposal submitted by State
Government of Gujarat for National Expressway Network;

(b) if so, the details thereof;

TOriginal notice of the question was received in Hindi.
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() whether Government is willing to increase length of planned National
Expressway in Gujarat from 725 Kms. to more looking to its industrialization and port
development; and

(d) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF SATE IN THE MINISTRY OF ROAD TRANSPOR AND
HIGHWAYS (SHRI JITIN PRASADA) (a) to (d)The Government of Gujarat, during
the year 2009, had requested for inclusion of about 2,871 km length of road stretches
in the Master Plan, then under formulation by this MinistBased on the
recommendations of the Consultant appointed for formulation of Expressway Master
Plan and the views of Government of Gujarat, Ministry included the following
segments passing through the State of Guajrat as National Expressway Corridors: (i)
Ahmedabad-Rajkot (215 km) (ii) Bamanbore-Kandla (210 km) (iii) Surat-Nagpur (750
km) and (iv)JAhmedabad-Ratlam (350 km).

However no investments decisions have been taken so far regarding
developing any of the corridors identified in the Master Plan, including the above
stretches, as National Expressway

Awarding of NH projects

413. SHRI PRASANTA CHATTERJEE Will the Minister of ROAD
TRANSPOR AND HIGHWAYS be pleased to state:

(@) the target of awarding projects for construction of Highways in the
current financial year;

(b) whether Government is sure to achieve the target of constructing 20 km.
road per day; and

(¢) if not, the reasons therefor?

THE MINISTER OF SATE IN THE MINISTRY OF ROAD TRANSPOR AND
HIGHWAYS (SHRI JITIN PRASADA) (a) Highway projects for a length of 7994 km
were tageted for award in the year 2312 by the National highwaysuthority of
India (NHAI) under National Highways Development Project (NHDP).

(b) and (c) The length completed depends on quantum of work available for
completion. NHAI awarded only 5237 km in 2007-08 to 2009-10. This comparatively
lower quantum of award in previous years resulted in lesser length available for
completion and lower targets/completion rates in subsequent years. The award of
projects has since been accelerated and 5059 km were awarded inl20&0+vieet
the target of construction at an average rate 20 km per day i.e. about 7,000 km per
year, it is essential that at any given point of time, there should be almost three
times this length, i.e. approximately 20,000 km awarded and under constriidtion.
the increase in pace of award, length available for completion and actual completed
length is expected to increase. Progress in implementation has also been affected by
poor performance of some contractors, delay in obtaining forest/wild life clearances
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from Ministry of Environment and Forest, railway clearances for Road Over bridges
(ROB's), law and order problems in some States, delay in land acquisition etc.

Funds for NH works in Maharashtra

414. DR. JANARDHAN WAGHMARE: Will the Minister of ROAD
TRANSPOR AND HIGHWAYS be pleased to state:

(@ whether the Government of Maharashtra has submitted an annual plan
of National Highways works to the Union Government for approval;

(b) if so, the details thereof; and

(¢) the time by which the amount approved by the Union Government
would be allocated to the State Government?

THE MINISTER OF SATE IN THE MINISTRY OF ROAD TRANSPOR AND
HIGHWAYS (SHRI JITIN PRASADA) (a) and (b)Yes, Sir A provision of Rs. 395
Crores has been made in the annual plan 2011-12 as proposed by Maharashtra
Government.

(c) A sum of Rs. 266 crores have already been allocated under National
Highways (Original) for the State of Maharashtra.

Four Laning under NHDP-IV in Maharashtra

415. DR. JANARDHAN WAGHMARE: Will the Minister of ROAD
TRANSPOR AND HIGHWAYS be pleased to state:

(@ whether the State Government of Maharashtra has submitted proposals
of inclusion of four laning of National Highways under NHDP-IV work plan of
2012-13;

(b) if so, the details of proposals submitted and the present status of the
proposals thereof; and

() the time by which such proposals are likely to be included in the
NHDP-IV shceme?

THE MINISTER OF SATE IN THE MINISTRY OF ROAD TRANSPOR" AND
HIGHWAYS (SHRI JITIN PRASADA) (a) to (c) Yes Sir Sate Government of
Maharashtra has submitted proposals for inclusion of Indapur to Zarap section of
NH-17 (km 84/0 to 450/170) for development on Public Private Partnership (Design,
Built, Finance, Operate ant@ransfer) PPRDBFOT) mode under NHDP-IVThe
proposals are included under NHDP-IV for development to two lane with paved
shoulders on PPP (DBFOT).

Loss in NHAI's non-taxable bonds

416. SHRI ARIMAL NATHWANI: Will the Minister of ROAD TRANSPOR
AND HIGHWAYS be pleased to state:

(@) the truth behind controversy about National HighwAyshority's mega
sale of non-taxable bonds, if any;
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(b) whether it is a fact that the sale has resulted into a loss of Rs. 110 crore
to the National Excheqer;

(c) if so, whether providing "excessive commission” to lead managers is
one of the reasons for the loss; and

(d) the details thereof?

THE MINISTER OF SATE IN THE MINISTRY OF ROAD TRANSPOR AND
HIGHWAYS (SHRI JITIN PRASADA) (a) to (d)The National Highway#uthority of
India's (NHAI) sale of tax free bonds was duly subscribed and therefor successful.
The expenses incurred were within the ceilings authorised by the Central Board of
Direct Taxes (CBDT), Ministry of Finance for this purpoge.reference has also
been received from Planning Commission, which is under examination.

Proposals received form MP under CRF

t417.SHRI MEGHRAJ JAIN Will the Minister of ROAD TRANSPOR AND
HIGHWAYS be pleased to state:

(@ the number of proposals received so far from State Government of
Madhya Pradesh under Central Road Fund;

(b) the number of approved and pending proposals out of those;

(c) the reason for the proposals being kept pending and the time by which
action would be taken thereon;

(d) the total number of works completed in the State under Central Road
Fund and the amount spent so far thereon; and

() the amount likely to be spend on the implementation of rest of the
proposals?

THE MINISTER OF SATE IN THE MINISTRY OF ROAD TRANSPOR AND
HIGHWAYS (SHRI JITIN PRASADA) (a) and (b)Total 300 proposals received from
state Government of Madhya Pradesh under Central Road Fund and all proposals
have been sanctioned so.far

(c) Does not arise.

(d) to (e) Out of the 300 works sanctioned sq 880 works have already
been completed. Rs 1190.90 crore have been spent so far on sanctioned CRF works
in State of Madhya Pradesibout Rs 166.00 crores is likely to be spent on
implementation of rest of the works.

TOriginal notice of the question was received in Hindi.
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Water transport between India and Bangladesh
1418. SHRI SHNANAND TIWARI:
SHRI RAMCHANDRA PRASAD SINGH:
Will the Minister of SHIPPINGbe pleased to state:

(@ whether it is a fact that some proposal had been prepared jointly to
enhance water transport between India and Bangladesh;

(b) if so, the details of the outline of the proposal,;
() whether any mutual talks were held to implement this proposal; and

(d) if so, the details of places and dates where these talks were held and
final decision taken so far in this regard?

THE MINISTER OF SKTE IN THE MINISTRY OF SHIPPING (SHRI MUKUL
ROY): (a) No, Sir However there is a protocol on Inlandater Transit andTrade in
pursuance ofArticle VIII of the Trade Agreement entered into between the
Government of India and Bangladesh.

(b) to (d) Does not arise.

Intergrated shipyards-cum-ports

419. SHRI MAHENDRA MOHAN: Will the Minister of SHIPPING be pleased
to state:

(@ whether Government has asked the coastal States in the country to set
up integrated shipyards-cum-ports to reduce high traffic at major prots in the
country;

(b) if so, the response of the coastal States in this regard;

() whether Government has sent a Central team to the coastal States to
idenfity/select locations for the same; and

(d) if so, the details thereof?

THE MINISTER OF SHIPPING (SHRI &. VASAN): (a) Yes, Sir The
Government of India has requested all coastal States in the Country to explore the
possibility to set up a new Major Port or a new Ship Building yard or a Composite
Port-Cum-Shipbuilding yard in their States and sbumit a comperhensive proposal of
the Ministry of Shipping.

(b) Proposals have been received from thateS Governments ofndhra
Pradesh, Karnataka and Gujarat.

(c) Yes, Sir Technical Committees have been constituted to identify the
suitable locations proposed by theat®s Governments oAndhra Pradesh and
Karnataka.

(d) The copies of the order consituting thechnical Committee to identify

TOriginal notice of the question was received in Hindi.
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the suitable location proposed by thé&at8 Government oAAndhra Pradesh and
Karnataka are at Statement-l and II.

Statement-|
Government of India Minisyr of Shipping (Pds Wng)
No.PD-22018/2/2010-PD-llI New Delhi, the 17th OctobeR01l
Order

Sub: Constitution of aTechnical Committee to consider/examine the proposal for
Development of another Major Port-Cum-Shipbuilding CentreAatihra
Pradesh.

It has been decided to constitut&echnical Committe to consider/examin the
proposal to identify a site proposed by GovernmenAmdhra Pradesh to develop
another Major Port-Cum-Shipuilding Centre in th&at8 of Andhra PradeshThe
composition of Committee is as under:-

() Commodore K. Subramaniam, CMD, Cochin Shipyard Ltd.,
(i) Shri GJ. Rao, Chairman, Pradip Pdirtust.

(i) Shri B. Poiyaamozhi, Developmeftvisor (Ports), Ministry of Shipping-
Convener

(iv) Shri D.S.R. &ya Prakash, Senior Hydrographic SurveydPSO

2. Chairman, VPT may nominate an HoD level Officer and provide all
necessary support and secretarial service to the Committee, even by engaging the
service of competent consultant if considered necessary

3. The Committee is required to furnish its report to the Government of India
in three months time from the date of issue of order

4. The Terms and Reference of the CommitteeRT are as under:-

() The Committee will visit all the recommended sites with all relevant
documents and materials required to finalize the best suitable location
for developing a new Greenfield Major Port cum Shipbuilding Centre in
the Sate of Andhra Pradesh

(i) To study the locational details of the existing nearby Ports (including
Major and Non-major Ports) in the eastern coast alongwith details of
Cargo traffic profile and capacities keeping in mind the future forecast/
projections of trade volumes and the hinterland of the existing ports
vis-a-vis the proposed locations.

(i) To study the updated navigatonal charts of the proposed sites/locations
to assess the availability of adequate natural draft to develop an all-
weather port cum shipbuilding/repair centre that will cater to the modern
day state-of-the-art large size vessels.

(iv) To study and assess the availability of adequate backup area to be
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V)

(vi)

(vii)

(i)

()

handed over by the State Government for the development of Ports at
all the recommended locations keeping in mind the least issues/problems
relating to displacement and rehabilitation of habitations/people.

To study and examine the available nearby hinterland rail and road
connectivity infrastructure for all the proposed sites/locations and the
further requirement for augmenting the existing infrastructure for
efficient cargo evacuation and investments thereof.

To study and examine the nature of sensitivity of the proposed sites
from the environment point of view (including mangrove vegetations)
and the suitability of the sites from natural erosion and the channel and
harbour area from heavy siltation/sedimentation.

To study and examine the nature of sub-soil of the proposed backup
area for all the sites and their suitability

To assess the overall infrastructural capacities to be developed
alongwith the proposed quantum of financial investment that may be
required to develop a full-fledged technically feasible and economically
viable Major Port Cum Shipbuilding Centres at the proposed sites.

The Committee will also discus the issue of selection of site with all
relevant stakeholders and examine their views and suggestions.

(® To examine any other issue(s) that may be relevant.
This issues with the approval of Hon'ble Minister of (Shipping).
Sd/-
(Vishal Gagan)
Deputy Secretary to the Government of India
Tel. :- 23716619
To,
1. Chairman, VPT
2. PS to Hon'ble Minister of (Shipping)
3. Senior PS to Secretary (Shipping)
4. PSto JS(P)/DS (PD)
Satement-I11
Government of India Minisyr of Shipping (Pds Wng)
No. PD-25021/11/2011-PD-II New Delhi, the 25th Novemhe2011

Order

Sub- Constitution of aTechnical Committee to consider/examine the proposal for
Development of another Major Port-Cum-Shipbuilding Centre in Karnataka

It has been decided to constitut&echnical Committe to consider/examin the
proposal to identify a site proposed by Government of Karnataka to develop another



Motion of Thanks [15 MAR., 2012] on President's Addresg55

Major Port-Cum-Shipbuilding Centre in the State of Karnataka. The composition of
Committee is as under:-

() ShriAjeya Kallam, IAS, ChairmarVPT
(i) Commodore K. Subramaniam, CMD, Cochin Shipyar Ltd.,

@iy  Shri B. Poiyaamozhi, DevelopmeAtvisor (Ports), Ministry of Shipping-
Convener

(iv) Shri D.S.R. &aya Prakash, Senior Hydrographic SurveyéPSO

2. Chairman, NMPT may nominate an HoD level Officer and provide all
necessary support and secretarial service to the Committee, even by engaging the
service of competent consultant if considered necessary

3. The Committee is required to furnish its report to the Government of India
in three months time from the date of issue of order

4. The Terms and Reference of the CommitteeRT are as under:-

() The Committee will visit all the recommended sites with all relevant
documents and materials required to finalize the best suitable location for
developing a new Greenfield Major Port cum Shipbuilding Centre in the
State of Karnataka.

(i) To study the locational details of the existing nearby Ports (including Major
and Non-major Ports) in the eastern coast alongwith details of Cargo traffic
profile and capacities keeping in mind the future forecast/projections of
trade volumes and the hinterland of the existing pwitsa-vis the
proposed locations.

iy To study the updated navigatonal charts of the proposed sites/locations to
assess the availability of adequate natural draft to develop an all-weather
port cum shipbuilding/repair centre that will cater to the modern day state-
of-the-art large size vessels.

(iv) To study and assess the availability of adequate backup area to be handed
over by the State Government for the development of Ports at the
recommended locations keeping in mind the least issues/problems relating
to displacement and rehabilitation of habitations/people.

(v) To study and examine the available nearby hinterland rail and road
connectivity infrastructure for the proposed sites/locations and the further
requirement for augmenting the existing infrastructure for efficient cargo
evacuation and investments thereof.

(vi) To study and examine the nature of sensitivity of the proposed sites from
the environment point of view (including mangrove vegetations) and the
suitability of the sites from natural erosion and the channel and harbour
area from heavy siltation/sedimentation.
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(vii)

(i)

()

®

To study and examine the nature of sub-soil of the proposed backup area
for the sites and their suitability

To assess the overall infrastructural capacities to be developed along with
the proposed quantum of financial investment that may be required to
develop a full-fledged technically feasible and economically viable Major
Port Cum Shipbuilding Centres at the proposed sites.

The Committee will also discus the issue of selection of site with all relevant
stakeholders and examine their views and suggestions.

To examine any other issue(s) that may be relevant.

This issues with the approval of Hon'ble Minister of (Shipping).

To,

A w D

Sd/-
(Gowri S. Nair)
Under Secretary to the Government of India
Tel. :- 23358128

Chairman, NMPT

PS to Hon'ble Minister of (Shipping)
Senior PS to Secretary (Shipping)
PS to JS(P)/DS (PD)

Satus of Hoogly Docks and Par

420.SHRITAPAN KUMAR SEN: Will the Minister of SHIPPINGbe pleased to
state the present revival status of Hoogly Dock and Port Engineering Limited?

THE MINISTER OF SHIPPING (SHRI .&. VASAN): The Cabinet in its meeting
held on 13-01-2011 has approved the following proposals of the Ministry of Shipping
for the Rehabilitation-cum-Restructuring of Hooghly Dock and Port Engineers Limited
(HDPEL), Kolkata:

0

(i

(i)

(iv)

In Principal approval for formation of a JoiWenture of HDPELwith a
private sector player selected through open bidding process;

Write off of Government of India Loan and Interest amounting to Rs. 628.86
crore as on 31st March, 2011 (or the actual outstanding dues on the date
of implementation of decision of Cabinet);

Grants-in-aid of Rs. 111.08 crore (or the actual amount on the date of
implementation of decision of Cabinet) required for Minimiihernate Tax
(MAT) liability on book profit and deemed income arising due to wavier
ofloan, interest etc;

Grant-in-aid assistance of Rs. 21.00 crore for implementing volunatry
Retirement Scheme;
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(v) Government of India Loan of Rs. 16.00 crore\fdorking Capital proposed
to be released in one installation immediately;

(vi) Non-Plan assistance for salaries and wages of employees and meeting
statutory libailities to be continued till the formation of Joienture.

Funds for expansion capacity of ports

t421. SHRI ISHWARLAL SHANKARLAL JAIN: Will the Minister of
SHIPPINGbe pleased to state:

(@ whether Government is issuing funds to the ports in the country for the
expansion of their capacity as per the Ministry's demands;
(b) if so, the details thereof;

(c) the percentage and the amount of funds received by the Ministry from
the private sector;

(d) whether the Ministry is receiving majority of the funds from private
partnership; and

(e) if so, the details thereof?

THE MINISTER OF SHIPPING (SHRI .&. VASAN): (a) No, Sir The expansion
of capacity in terms of development of terminals, berths etc. in Major Ports in the
country is done predominantly on Public Private Partnership (PPP) mode with
investments from private sector

(b) Does not arise.

(c) The Ministry receives no funds from the private secldre funds are
invested by private sector in Major Ports for the port sector project on Public
Private Partnership (PPP) mode. Out of the 23 Public Private Partnership (PPP)
projects with an investment of Rs. 16743.92 crores and capacity of 231.68 MTP
identified for award in the year 2011-12, three projects with estimated cost Rs.
7977.58 crores have been awarded.

(d) No, Sir

(e) Does not arise.

Increasing of capacity of ports

422.SHRI JESUDASU SEELAMWIll the Minister of SHIPPINGbe pleased to
state:

(@ whether Government proposes to establish new ports on the coastal
areas inAndhra Pradesh and Karnataka;

(b) if so, the details thereof; and

(c) the steps taken by the Government to increase the current capacity of
the existing ports?

TOriginal notice of the question was received in Hindi.
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THE MINISTER OF SHIPPING (SHRI &. VASAN): (a) Yes, Sir

(b) Technical Committees have been constited to idenfity the suitable locations
proposed by the t8te Governments ofAndhra Pradesh and karnataka to set up
another port in theirt8tes.The details of thechnical Committees are atament-

I and II. [Refer to the tatementAppended to thénswer to USQ No419 (partd)]

(c) During the year 2011-12, 23 Public Private Partnership (PPP) Projects with
capacity of 231.63 MTR have been identified for award to enhance the total port
capacity of Major Ports on the completion of the projects.

Expansion of Scheduled Castes lists
423. SHRI ISHWAR SINGH: Will the Minister of SOCIAL JUSTICEAND
EMPOWERMENTbe pleased to state:

(@ whether Government has received proposal from various State
Government for inclusion of more castes in the list of Scheduled Castes;

(b) if so, the details thereof and the action taken by Government to include
those castes in the list of SCs; and

() by when the castes recommended by the State Government are likely to
be included in the list of SCs?

THE MINISTER OF SATE IN THE MINISTRY SOCIAL JUSTICEAND
EMPOWERMENT (SHRI D. NAPOLEON) (a) Yes, Sir

(b) Proposals for inclusion of 45 communities in the list of Scheduled Castes
in relation of $ates of Bihar Chhattisgarh, Himachal Pradesh, Karnataka, Kerala,
Madhya Pradesh, Orrisa, Tripura and Uttarakhand have been received and are being
processed.

(c) It is not possible to indicate a definite time limit.

Pradhan Mantri Adarsh Gram Yojana

424, SHRIMATI GUNDU SUDHARANI: Will the Minister of SOCIAL JUSTICE
AND EMPOWERMENT be pleased to state:

(@) the aims and objectives of the Pradhan Ma#tlarsh GramYojana;

(b) whether it is a fact that there has been a demand to include all villages
with 50 per cent population of details in the above scheme;

(c) if so, what action the Ministry has taken on the above request; and

(d) the details of villages identified froAindhra Pradesh under the above
scheme?

THE MINISTER OF SATE IN THE MINISTRY OF SOCIAL JUSTICEAND
EMPOWERMENT (SHRI D. NAPOLEON)(a) Objective of the Centrally-sponsored
pilot Scheme of 'Pradhan MantAdarsh GramYojana' is to ensure integrated
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development of the selected 1000 villages with more than 50% Scheduled Caste (SC)
population so thatinter-alia,

(0] They have all requisite physical and social infrastructure for their socio-
economic development.

(ii) Disparity between SC and non-SC population in terms of common socio-
economic indicators (e.g. literacy rate, completion rate of elementary
education, Infant Mortality Rate/Maternal Mortality Rate, ownership of
productive assets, etc.) is eliminated, the indicators are raised to at least the
level of the national average, and:

a. All Below Poverty Line families, especially those belonging to SCs,
have food and livelihood securitand are enabled to cross the
poverty line and earn an adequate livelihood,

b. All children complete at least eight years of education, and

c. Incidence of malnutrition, especially among children and women, is
eliminated.

(i) Untouchability discrimination, segregation, and atrocities against SCs are
eliminated, as are other social evils like discrimination, segregation, and
atrocities against SCs are eliminated, as are other social evils like
discrimination against girsl/women, alcoholism and substance (drug) abuse
etc. and all sections of society are able to live with dignity and equaity
in harmony with other

(b) Requests have been received to cover more SC majority villages in the
Scheme from time to time.

(c) A decision to expand coverage of the Scheme would depend ont he
successful implementation of the pilot phase.

(d) Andhra Pradesh has not been included in the pilot phase.

Schemes and programmes for OBCs
425.DR. GYAN PRAKASH PILANIA: Will the Minister of SOCIAL JUSTICE
AND EMPOWERMENT be pleased to state:

(@) the schemes and programmes being implemented by the Ministry for
OBC communities in the country during the last five years, year-wise;

(b) the progress of implementation of each scheme during that period, year-
wise, scheme-wise and community-wise;

(c) the targets and achievements of each scheme during that period, year-
wise, scheme-wise;

(d) whether it is a fact that there are some slippages in achieving the targets
and percolating the benefits down to the beneficiaries; and
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(e) if so, how the Ministry is planning to plug those loopholes for effective
implementation of scheme?

THE MINISTER OF SRTE IN THE MINISTRY OF SOCIALJUSTICEAND
EMPOWERMENT (SHRI D. NAPOLEON)(a) to (c) The Ministry of Social Justice
and Empowerment is mainly implementing the following schemes for Other Backward
Classes (OBCs) throughteie Government/UTAdministrations and voluntary
organizatins:-

() Pre-matric Scholarships to OBC studetns

(i) Post-Matric Scholarships to OBC students

(iiy Construction of Hostels for OBC Boys and Girls

(iv) Assistance tovoluntary Oganizations working for the welfare of OBCs.

The targets and achievements under the above Schemes during the last five
years i.e. from 2006-07 to 2010-11 are given in the StaterSeebélow).

(d) and (e) Every &brt is made to achieve the ¢ats. Howeverrelease of
funds is an ongoing process and is subject to completeness of proposals, their
conformity to the norms of the Scheme and availability of funds. In some years,
there have been shortfalls in achievements under the schemes of Hostels and
Assistance td/olunatry Opganizations.

The Ministry takes the following steps for more effective implementation of
its schemes:

() State Governments are regularly pursued for sending complete proposals
in time alongwith progress reports.

(i) State Governments have also been advised to arrange for payment of
scholarship to students through their accounts in banks/post offices.

(iiy Grant is being released to NGOs through electronic transfer system.

(iv) Under the Hostel Scheme indicatvie physical norms and other parameters
have been laid down to ensure uniformity in the physical norms across
the country

Implementation of schemes is also reviewed by the Ministry at regular
intervals and inAnnual Conferences with Ministers/Secretaries aat&
Governments.



Statement

Targets andAchievements during last five years

Scheme Unit of Year Targets Achievements
Physical Physical Financial- Physical Financial
Tamet and Budget (Rs. in
Achievement Estimate crores)
Rs in crores)
1 2 3 4 5 6 7
()  Pre-Matric No. of 2006-07 6.25 25.00 9.57 25.27
Scholarships beneficiaries 2007-08 7.00 25.00 16.81 499
for OBC in lakh 2008-09 9.00 30.00 13.20 32.17
students 2009-10 10.80 30.00 13.00 3154
2010-11 14.00 50.00 17.00* 4471
@iy Post-Matric No. of 2006-07 3.60 34.99 412 53.20
Scholarships beneficiaries 2007-08 5.00 100.00 8.65 125.17
for OBC in lakh 2008-09 10.00 134.00 13.70 180.00
students 2009-10 9.35 135.00 17.58 172.97
2010-11 16.00 350.00 18.00* 353.32
(i)  Hostel for Hostels/seats 2006-07 50 (hostels) 21.00 82 (hostels) 19.58
OBC Boys 2007-08 60 (hostels) 21.00 95 (hostels) 2054
and Girls 2008-09 200 (hostels) 35.00 117 (hostels) 34.55
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1 2 3 4 5 6 7
2009-10 8750 (seats) 35.00 4000 (seats) 2051
2010-11 5000 (seats) 45.00 4035 (seats) 25.79
(iv)  Assistance to No. of 2006-07 14000 6.00 4316 222
Voluntary beneficiaries 2007-08 15000 350 8265 3.56
Organizations 2008-09 No specific 350 5883 2.83
working for target fixed
the welfare of 2009-10 11000 5.00 2050 0.96
OBCs 2010-11 11000 5.00 3715 1.65
*provisional
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Abolition of manual scavenging

426. SHRI NANDI YELLAIAH : Will the Minister of SOCIAL JUSTICEAND
EMPOWERMENTbe pleased to state:

(@ whether the Prime Minister has set a dead line of six months to end
manual scavenging, as Government has renewed its focus on the abhorrent practice
which has eluded compete abolition for over six decades;

(b) which are the States, districts and villages in India where manual
scavenging is still going on, ever after nearly 65 years since we achieved our
independence;

() whether Government would immediately ban manual scavenging on a
war footing by anAct, punishing the dénders; and simultaneously rehabilitating
the scavengers; and

(d) if not, the reasons therefor?

THE MINISTER OF SATE IN THE MINISTRY OF SOCIALJUSTICEAND
EMPOWERMENT (SHRI D. NAPOLEON) (a) During a Conference of State
Ministers of Welfare and Social Justice held in June,12Ghe Prime Minister had, in
his inaugural address, urged States to eliminate manual scavenging within the next
six months.

(b) Certain instances of manual scavenging have been brought to this
Ministry's notices, which have been refereed to concerned State Governments viz.
Assam, Bihar Jharkhand, Madhya Pradesh, Maharashtra, Orissa, Rajasthan, Uttar
Pradesh and Uttarakhand, for verification and rehabilitation of remaining manual
scavengers.

(c) and (d) Employment of persons as manual scavengers is already
prohibited under "The Employment of Mannual Scavengers and Consturction of Dry
Latrins (Prohibition)Act, 1993", and is a criminal f&hce under it. Remaining manual
scavengers, identified by concernetht€/UT, are meant to be rehabilitated under
the Central Sector Self Employment Scheme for Rehabiliation of Mannual
Scavengers.

Rehabiliation of mentally challenged persons

427. SHRI A.A. JINNAH: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENTbe pleased to state:

(@ whether Government has implemented a specific shemes for
rehabilitation of mentally challenged persons in the country with proper medical
facilities by providing assitance to NGOs;

(b) if so, the details thereof and whether Government has also contemplated
any other scheme for providing periodical medical facilities to those mentally
challenged people; and
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(c) if so, the details thereof and action taken by Government in this regard?

THE MINISTER OF SATE IN THE MINISTRY OF SOCIAL JUSTICEAND
EMPOWERMENT (SHRI D. NAPOLEON) (a) to (c) The Deendayal Disabled
Rehabiliation Scheme (DDRS) is being implemented since 1999 with the objective of
ensuring dective implementation of the Persons with Disabilitkest, 1995, by
creating an enabling environment and encouraging Non-Governmental Organizations
(NGOs) through financial assistance for undertaking projects for providing
education, vocational training and rehabilitation of persons with disabilities,
including mental disabilities. Furtheander the National Mental Health Programme
(NMHP) implemented since 1982, a total of 123 Districts in @82eS/UF have been
covered. The NMHP provides for various components like (i) schemes for up-
gradation of psychiatry wings of government hospitals/medical colleges, their
modernization, monitoring and evaluation, research and training, information,
education and communication activities, (ii) setting up of centres of excellence in
mental health and establishment of PG training departments in mental health
specialties and (iii) suicide prevention services, work place stress management, life
skills training and counseling in schools and colleges etc. In addition, there are three
mental health institutes run by Government of India, 40 State run mental hospitals
along-with 335 Departments of Psychiatry in various medical colleges across the
country equipped to treat patients faring from mental illness.

Report on R and R work of Sardar Sarovar Project

428. SHRI NATUJI HALAJI THAKOR: Will the Minister of SOCIAL JUSTICE
AND EMPOWERMENT be pleased to state:

(@ whether any steps/actions have been taken by the Secidiarstry of
Social Justice and Empowerment to call for the report on the R and R works relating
to the Sardar Sarovar Project in Maharashtra;

(b) if so, the details thereof; and

() by when the next meeting of the R and R sub-group of NCA is likely to
be convenced by the Secretaiinistry of Social Justice and Empowerment?

THE MINISTER OF SATE IN THE MINISTRY OF SOCIAL JUSTICEAND
EMPOWERMENT (SHRI D. NAPOLEON) (a) and (b)The SecretaryMinistry of
Social Justice and Empowerment, in his capacity as the Chairman of the R and R
Sub-Group of Narmada ContrAluthority, wrote to the Government of Maharashtra
on 25-2-2011, 20-6-2011 and 14-7-2011 for early completion of Resettlement and
Rehabilitation (R and R) work by way of (i) allotment of one hectare additional land
to major sons of Proje&ffected Families (RFs) at the present dam height of EL
121.92 meters, and (ii) in respect of declarddr$remaining for R and R between
present dam height and the Full Reservior Level.

(c) A meeting of the R and R Sub-Group, fixed for 6th Febru2®yt2 was
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postponed at the request of certain State Government. Next meeting of the Sub-
Group has not yet been fixed.

Sudy reports on development of SCs/SFOBCs

429. SHRI VIJAY JAWAHARLAL DARDA: Will the Minister of SOCIAL
JUSTICEAND EMPOWERMENTbe pleased to state:

(@ whether being a nodal Ministry for overall policglanning and co-
ordination of programmes of development of SCs/GBCs, reports of Commission
to investigate into the conditions of Backward classes; National Commission for
Safai Karmachairs; and the status report of implementation of the Protection of Civil
RightsAct, 1955, Scheduled Castes and Schediildues (Prevention oAtrocities)
Act, 1989 were duly received and considered; and

(b) if so, whether the Parliament was informed about hte finding of such
crucial reports concerning vulnerable sections of population?

THE MINISTER OF SATE IN THE MINISTRY OF SOCIAL JUSTICEAND
EMPOWERMENT (SHRI D. NAPOLEON)(a) and (b) The Ministry of Social Justice
and Empowerment, is the nodal Ministry for Scheduled Castes and Other Backward
Classes, but not for the Scheduled Tribes.

The Second Backward Classes Commission (commonly known as mandal
Commission), constituted undérticle 340 ("Appointment of a Commission to
investigate the conditions of backward classes") of the Constitution, submitted its
Report in 1980 which was laid in Rajya Sabha on 3@thl, 1982.

The National Commission for Safai Karamcharis is presently a non-statutory
body, whose Reprots are not required to be tabled in Parliament.
Annual Reports under the Protection of Civil RigtAst, 1955 and the

Scheduled Castes and Scheduleibes (Prevention oAtrocities) Act, 1989, have
been laid in Parliament, upto the year 2008.

ISRO scientist barred from Government job

430. SHRI RAM KRIPAL YADAV: Will the PRIME MINISTER be pleased to
State:

(@ whether Government has barred ISRO Chief and three other senior
scientists of ISRO from holding any Government jobs due to their mismanagement in
Devas Contract;

(b) whether it is a fact that this decision have been taken on the basis of
report of High Power Committee formed on this fallout;

(¢) whether it is also a fact that those scientists were not given any chance
to submit their reply to the committee and without their views decision have been
taken;
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(d) whether this action has not established that only those scientists are
guilty in this case and no one else in involved:;

(e) if so, whether it would not hit the image of such senior scientist, who
have done lot for the country; and

(N the details thereof?

THE MINISTER OF SRATE IN THE PRIME MINISTER'S OFFICE (SHRV.
NARAYANASAMY): (a) The former ISRO chief and three other former senior
scientists of ISRO (who were already superannuated form service) have been
excluded from re-employment, committee roles or any other important role under the
Government and have been divested of any current assignment/consultancy by
Government.

(b) This decision has been taken based on the reports of the High Powered
Review Committee (HPRC) and the High Lefelam (HLT).

(c) No, Sir The High LevelTeam had sent detailed letters to all the above
four officials in July 2011 seeking clarification for their involvement in various lapses
and issues, including those pointed out by Hight Powered Review Committee. While
requesting clarification within 10 days, it was also stated that (i) In case there is a
requirement, the fiter may also be requested to appear before the &iid (ii) If
the oficer desires, the HL would be willing to give opportunity for personal
hearing and giving views regarding the agreement Hiceived written replies from
the above four dicers. Chairman on the HLprovided opportunity for personal
hearing as requested by former Chairman of ISRO. Fomrer Chairman of ISRO
followed it up with a letter to Chairman, MLon August 10, 201.

(d) The above action is based on the names appearing in the High Level
Team reports identifying the responsibldiadrs for various acts of commissions.

(e) Does not arise.

(f) Does not arise.

Action taken on high level panel report

431. SHRIY.S. CHOWDAR : Will the PRIME MINISTER be pleased to state:

(@ whether is a fact that High Level Panel Report has found serious
administractive and procedural lapses in Amgrix-Devas Deal,

(b) if so, the details thereof; and
(c) the action taken/being taken by Government in this regard?

THE MINISTER OF SKTE IN THE PRIME MINISTER'S OFFICE (SHRV.
NARAYANASAMY): (a) Yes, Sir

(b) The High LevelTeam (High Level Panel) in its report has concluded
that there hae been serious administrative and procedural lapses and reported
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collusive behavior on the part of certain individuals and fixed the responsibilities
accordingly

The HLT have also reported serious lapses of Judgment on the part of a
number of officials. In case of some, their actions verged on the point of serious
violation of norms and breach of public trust.

(c) Based on the recommendations of the High L&eeim report, four former
space scientists have been excluded from re-employment, committee roles or any
other important role under the Government and have been divested of any current
assignment/consultancy with the Government.

Ministry of CorporateAffairs and Department of Revenue are conducting
necessary investigation for possible acts of omissions and commissions.

Findings of committee onAntrix-Devas deal

432. SHRI M. VENKAIAH NAIDU : Will the PRIME MINISTER be pleased to
State:

(@ whether it is a fact Government has appointed two high-level
committees to go into th&ntrix-Devas Deal,

(b) whether the two committees have sbumitted their reports and if so, the
salient findings/observations; and

(c) if so, the follow-up action that was initiated by Government on the
findings/recommendations of the Committees?

THE MINISTER OF SATE IN THE PRIME MINISTER'S OFFICE (SHRV.
NARAYANASAMY): (a) Yes, Sir

(b) Yes, Sir The High Power Review Committee (HPRC) in its finding, has
reported that while agreement with Devas does not indicate any short selling of
Spectrum, it does, howevedndicate certain financial and strategic gaps, procedural
lapses and lack of transparenthe full text of the High Powered Review Committee
has been placed on the ISRO website (wsmn.govin) and Department of Space
website (wwwdos.gown).

The High LevelTeam, in its finding, has pointed out that there have been
serious lapses of judgment on the part of number of officals. In case of some, their
actions verged on the point of serious violation of norms and breach of public trust.
The HLT also has identified &iters responsible for various types of omission and
commission. The conclusions and recommendations of the High Level team has been
put on the ISRO website (wwisro.govin) and Department of Space website
(www.dos.govin).

(c) Based on the recommendations of the High Powered Review Committee
and the recommendations of the High LeVelm, the following steps have been
taken by Governments:-
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A set of governance and systemic reforms have already been implemented
within ANTRIX, Department of Space and in the conduct of business in Space
Commission, as given below:-

i. Sectretary DOS/Chairman, ISRO relinquished the post of Chairman,
ANTRIX. A full-time Chairman-cum-Managing Director has been
appointed on July 7, 2Q1A Coordination Management Committee under
the Chairmanship of SecretafpOS was constituted with representatives
form ISRO andANTRIX. The Antrix Board is being re-constituted.

i. DOS secretariat has been strenghtened by appointing a Director (Legal)
and Director (Projects and ProcuremeAppointement of a Director level
functionary for Costing is under procedshe InternalAudit function of
DOS has been restructured and strengthened withA (ientralized
internal Audit, (i) An Audit plan andAudit calendar and a training
scheme put in place.

i. The Satellite Communications and Navigations Programme Office at ISRO/
DOS Headquarters has been restructed into three sepW@fiaigs,
dealing with (i) Frequency Management, (ii) B&OM Policy
Implementation and (iii) Satellite Communication programmes.

iv. SATCOM Policy (1997) as well as the Norms, Guidelines and
Procuedures (2000), approved by Cabinet have been put on the ISRO
Website in July 201 and later on the DOSVebsite.

v. Space Commission,with addition of Prof. Goverdhan Mehta, as Member
would give a diferent perspective A Standing ProjectAppraisal
Committee is in place to review all Project proposals before being taken
up to Space Commission for approval. Space Commission is periodically
apprised on matters related ANTRIX.

vi. The reconstituted INSRA Coordination Committee (ICC) has already met
twice during 201. Technical Advisory Group and tanding Pricing
Committee have also been activated. The allocation of transponders of
GSAT-8 and GSA-12 has been cleared by ICC on Novemeber 291.201
ICC is evolving revised guidelines for transponder allocation in future.
Costing and revision in pricing are being addressed by ICC. Matters
related to orbital slots and spectrum, including possible usage of S-band
orbital slot available with DOS, are also being addressed by ICC.

vii. A revised utilization plan has been made for GBAand GSA-6A
satellites, taking into account the strategic and societal imperatives of the
country

vii. Ministry of CorporateAffairs and Department of Revenue have been
requested to conduct neccessary investigation for possible acts of
omission and commission.
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k. Based on the recommendations of the High LeUeam report, four
former space scientists have been excluded from re-employment,
committee roles or any other important role under the Government and
have been divested of any current assignment/consultancy with the
Government.

Committees on irregulatities in Antrix-Devas Deal

433. SHRIMATI KUSUM RAL:
SHRI PRABHAT JHA:

Will the PRIME MINISTER be pleased to state:

(@ whether Chaturvedi Committee and Pratyush Sinha Committee on
irregularities in Antrix-Devas Contract for S-band spectrum deal in 2005 have
submitted their reports;

(b) if so, the details of the findings of both the committees separately;

() whether responsibility has been fixed for loss to exchequer and any
action has been taken by Government against the erring persons;

(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF SRATE IN THE PRIME MINISTER'S OFFICE (SHRV.
NARAYANASAMY): (a) Yes, Sir The High Power Review Committee (Chaturvedi
Committee) and High Leveleam (Pratyush Sinha Committee) have submitted their
reports.

(b) The High Power Review Committee in its finding, has reported that while
agreement with Devas does not indicate any short selling of Spectrum, it does,
however indicate certain financial and strategic gaps, procedural lapses and lack of
transparencyThe full text of the High Powered Review Committee has been placed
on the ISRO website (wwigro.govin) and Department of Space website
(www.dos.govin).

The High LevelTeam, in its finding, has pointed out that there have been
serious lapses of judgment on the part of number of officals. In case of some, their
actions verged on the point of serious violation of norms and breach of public trust.
The HLT also has identified &iters responsible for various types of omission and
commission. The conclusions and recommendations of the High Level team has been
put on the ISRO website (wwisro.govin) and Department of Space website
(Www.dos.govin).

(c) and (d)There has been no loss to the exchegBased on the findings of
the High LevelTeam, four former scientists of the Department of Space have been
excluded from re-employment, committee roles or any other important role under the
Government and have been divested of any current assignment/consultancy with
the Government.



170 Motion of Thanks [RAJYA SABHA] on President's Address

(e) Does not arise.

Action against senior scientists

434. SHRI BAISHNAB FARIDA: Will the PRIME MINISTER be pleased to
State:

(@ whether it is a fact that after the probe report, Government has initated
action against some senior Indian space scientists for their alleged roleAnttixe
Deal,

(b) if so, the details thereof; and

(c) the appropriate action that Ministry is taking to bring more transparency
in the governance of science institutions in the country?

THE MINISTER OF SKTE IN THE PRIME MINISTER'S OFFICE (SHRV.
NARAYANASAMY): (a) Yes, Sir

(b) Based on the recommendations of High Leledam (HLT), four former
space scientists have been excluded from re-employment, committee roles or any
other important role under the Government and have been divested of any currrent
assignment/consultancy with the Government.

(c) Based on the recommendations of High Powered Review Committee
(HPRC), a set of governance and systematic reforms have been implemented in
Antrix, Department of Space and Space Commission in order to bring more
transparency in the governance.

Scam in MSTC

435. SHRI RAMDAS AGARWAL : Will the Minister of STEEL be pleased to
state:

(@ whether it is a fact that Mineral State Trading Corporation Limited
(MSTC), a public sector companget up for trading is iron scrap, has been caught
in Rs 611 crore scam as it ventured into gem and gold jewellery exports at the
behest of dubious associates;

(b) if so, the details of Report of Comptroller aAdditor General of India
(CAG) in this regard; and

() the concerete steps taken by Government to recover loss from the
defaulted comapnies whom advance of 80 per cent of the value of exports in
advance etc. has already been paid by MSTC?

THE MINISTER OF STEEL (SHRI BENI PRASAD VERMA)a) There is no
Public Sector Company called Mineral State Trading Corporation Limited (MSTC).
However MSTC Ltd. (erstwhile Metal Scraprading Corporation Limited) is a Public
Sector Undertaking under the administrative control of Ministry of Steel. Under
clause 10 of the Memorandum Association of the MSJ Ltd., the company has
been established to attter-alia as selling or purchasing and/or handling agents
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and function as facilitator in all types of precious metals, stones, components of
infrastructure such as land, building etc. It is reported that around Rs 600 crores is
outstanding against export of Gold Jewellery made by the MSTC Ltd. during the
years 2007-08 and 2008-09.

(b) The Comptroller andduditor General of India (C andG) in his report
has recommendecthter-alia that the company should exercise due diligence in
selecting associates/foreign buyers, take adequate measures to safeguard its
financial interest before making any advance payments, take propoer insurance
coverage for such transaction etc.

() In order to recover the outstanding dues, MSTTd.Lhas already
launched arbitration proceedings against theAsigociate SuppliersThe Company
has filed cases against the ECGC in the National Consumer Dispute Redressal
Commission for refusing to entertain the insurance claims. The matter has also been
referred to the CBI for detailed investigation. Recovery claims have also been filed
against foreign buyers in UAE and Singapore for default of payments.

Acquistion of ore-mines by SAIL

436. SHRI PIYUSH GOML: Will the Minister of STEEL be pleased to state:

(@) whether the green panel has not given clearance of SAIL's acquisition
of three ore-mines in Jharkhand;

(b) if so, the details thereof; and
(c) the reaction of Government thereto?

THE MINISTER OF STEEL (SHRI BENI PRASAD VERMA)a) to (c) The
Steel Authority of India Limited (SAIL) has been granted 13 iron ore mining leases
(Chiria-6 leases, Gua-4 leases and Kiriburu-Meghahatuburu mines-3 leases) in the
State of Jharkhand. The revnewal of mining leases is pending with State Government
except one lease i.e., Budhaburu leases of Chiria for which in-principle approval has
been granted.

Environmental Clearance (EC) has been obtained for 3 leases of Kiriburu-
Meghahatuburu mines and for 3 leases of Chiria mine. Environmental Clearance
proposals for 1 lease of Chiria and 1 lease of Gua mine are awaiting approval of
Ministry of Environment and Forests (MoEF). In respect of 3 leases of Gua, MoEF
has asked State Government to take appropriate control measures.

Similarly, Forest Clearance (FC) for 2 leases of Kiriburu and Meghahatuburu
mines is vaild. Howeverfor main working lease,t&ge-l Forest Clearance has been
granted by MoEF for existing as well as new pits (South-Central Block) for which
compliance of conditions is pending because of finalizatiowitdlife Conservation
Plan (WCP) by the State Govt.

Forest Clearance for Dhobil lease of Chiria mine is vaild. Howdweranother
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3 leases, Stage-l Forest Clearance has been granted by MoEF for which compliance
of conditions is under progress.

Forest Clearance of 2 leases of Gua are pending with MoEF for grant of
Stage-l Forest Clearance. Howevéor another two leases MoEF has askéateS
Government for clarfications.

Expansion of steel capacity

437. SHRI VIJAY JAWAHARLAL DARDA: Will the Minister of STEEL be
pleased to state:

(@ whether concrete steps have been taken for steel capacity expension
and achieving cost effectiveness so that in the coming decade substantial reduction
in operating and raw material cost is achieved when the capacity is estimated to rise
110 mtpa by 2019-20;

(b) if so, whether rehabilitation of indigenous and tribal people, as iron-ore
mining is done in economically backward States like Chhattisgarh, Orissa, Jharkhand,
etc. is adequately taken; and

() whether it is a fact that displaced tribals in Jharkhand mining operations
had to resort to agitation to protect their rights?

THE MINISTER OF STEEL (SHRI BENI PRASAD VERMA)(a) Steel
Expansion capacity projects are being undertaken by the major steel investors based
upon their own techno-commerical considerations, as steel is a deregulated sector
The technology and operation methods are decided by the individual companies to
achieve optimum cost of production.

(b) Adequate measures are taken by the concerna® &overnments for
rehabilitation of indigenous and tribal people affected by mining operations.

(c) As per the available information, no such incidence has been reported
from Jharkhand.

Foreign tourists in Assam

438. SHRIMATI NAZNIN FARUQUE: Will the Minister of TOURISM be
pleased to state:

(@ the total number of foreign tourist arrival lssam, Nationality-wise,
during last five years, percentage increase or decrease and comparison with all
India;

(b) whether Government has any plan to develop new tourist centres in
Assam;

(©) whether any development proposals have been submitted to
Government from thédssam Government;

(d) if so, the details and disposal thereof; and
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(e) the ranking ofAssam as foreign tourist destination in India?

THE MINISTER OF SATE IN THE MINISTRY OF TOURISM (SHRI SUTAN
AHMED): (a) The number of Domestitourist Visits (DTVs) and Foreigmourist
Visits (FTVs) inAssam andAll India during 2006 to 201 were as follows:

(Figrues in lakhs)

Year Assam All India

DTVs FTVs DTVs FTVs
2006 32.69 011 4623.21 117.39.
2007 34.37 0.13 5265.64 132.57
2008 36.17 0.14 5630.34 143.81
2009 3851 0.15 6688.00 143.72
2010 40.51 0.15 7402.14 178.53
2011 43.39 0.16 N.A. N.A.
Annual Growth 551 7.98 12.49 11.05

Rate 2006-10

N.A.: Not Available
Nationality-wise break-up of FTVs is not compiled.

(b) to (d) Development and promotion of tourist places including new tourist
places, are primarily the responsibility of the concerned State Governments/UT
Administrations.

The proposals received from theta Governments/UTAdministrations
including Assam, are processed as per existing scheme guidelinessefenrity
and subject to availability of funds.

The details of tourism projects sanctioned to the State Governments of
Assam, during the last three years, are given below:

Year Number of Project Amount Sanctioned
2009-10 07 22.76
2010-11 o4 2355
2011-12 03 4.23

(upto 31st December 2011)

(e) The rank ofAssam in terms of FTVs during 2010 was 24th among all the
States and UnioriTerritories.
Mega tourism projects

439. SHRI HUSAIN DALWAI: Will the Minister of TOURISM be pleased to
state:

(@ whether Government is making efforts for development of nationally
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and internationally important destinations and circuits through mega tourism
projects;

(b) if so, the details thereof with particular reference to Maharashtra and
Goa; and

(c) progress made in these mega tourism projects?

THE MINISTER OF SATE IN THE MINISTRY OF TOURISM (SHRI SUTAN
AHMED): (a) to (c) The Ministry of Tourism (MoT), at present, has identified 53
Mega Destinations/Circuits for development in the counimgluding Maharashtra
and Goa, in consultation with the concernddt&S Governments/Uniofierritories
(UTs) on the basis of footfalls and their future tourism potential. Out of the 53
identified projects, 35 have already been sanctioned. The list of Mega Destinations/
Circuits identified/sanctioned is given is Statemeegbelow).

For each identified mega destination and circuit, the MinistryTafirism
contribution as central financial assistacne is capped at Rs. 25.00 crore and Rs.
50.00 crore respectively under the scheme of "Product/Infrastructure Development
for Destinations and Circuits".

Implementation of the sanctioned Mega Destinations/Circuits is primarily the
responsibility of the concernedtafe/UT

Statement
(Rs in lakh)

SILNo. State/UTs Name of the Mega Project/Circuits  Year of Amt.
Sanction Sanctioned

1 2 3 4 5

1. Andhra Charminar area of Hyderabad- 2007-08 994.75
Pradesh Destination

2. Tirupati Heritage Circuit 2008-09 4652.49

3. Kadapa HeritgaéTourist Circuit 2008-09 3692.89

4, Development of Buddhavanam 2011-12  Identified

Project at Nagarjunasagar

5. Assam National Park Mega Circuit covering 2010-11 Identified,
Manas, Orang, Nameri, Kazirange,
Jorhat, Sibsagar and Majouli

6. Bihar Bodhgaya-Rajgir-Nalanda-Circuit 2006-07 1922.42

7. Chhattisgarh Jagdalpur-Tirathgarh-Chitrakoot- 2008-09 2347.39
Barsur-Dantewada-Tiratgarh Circuit

8. Delhi Illumination of mounments-Circuit 2006-07 2375.09
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3

4 5

10.
11

Goa

Guijarat

12.

13.

14.

15.

16.

Haryana

Himachal
Pradesh

Haryana
and

Himachal
Pradesh

Jammu and
Kashmir

17.

18.

19

. Jharkhand

20.

21.

Karnataka

22.

23.

Kerala

Development of Dilli Haat, Janakpuri

Churches of Goa Circuit

2010-11  Identified
2008-09 4309.91

Dwarka-Nageshwar-Bet Dwarka Circuit 2008-09 798.90

Shuklatrith-Kabirvad-Mangleshwar-
Angareshwar Circuit

Panipat-Kurukshetra-Pinjore Circuit

Eco andAdventure Circuit
(Kullu-Katrain-Manali)

Panchkula-gmunanagar
(Haryana)-Ponta Sahib

Mubarak Mandi Heritage Complex,
Jammu-Destination

Naagar Nagar Circuit (dtlab via
Hazrabal, Tulmullah, Mansbal and
Waullar Lake), Srinagar

Development of Leh as a Mega
Tourist Destinationa-Setting up of

Trans Himalayan Cultrual Centre in

Leh, J and K

Mega Destination at Deoghar

2011-12 4650.97

Phase-I 3175.25
2006-07
(S-1630.03)
(R-1161.23)
Phase-II
2008-09
(S-1545.22)
(R-35.54)

2009-10  Identified

2010-11 3253.06

2010-11  Identified

2011-12 3814.56

201011 2242.95

2011-12 2371.19

Development of Ranchi Mega Circuit 2011-12  Identified

Hampi Circuit

2008-09 3283.58

Development of Trouism Infrastructure2011-12  Identified
at the World Heritage Site Pattadakal
and Badami/Aihole in (Bagalkot District)

Muziris Heritage Circuit connecting

histroically and archaeologically
important places of Kodungalloor

2010-11 4052.83
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1 2 3 4 5
24, Develgpment of Backwater Circuit in  2011-12  Identified
Alappuza in Kerala
25. Madhya Development of Chitrakoot as Mega 2009-10 2401.98
Pradesh Destination
26. Jabalpur as Mega Circuit 2010-11  Identified
27. Bundelkhand comprising of Tikamgarh,2011-12 Identified

Damoh, SagarChhatarpur and Panna
as Mega Circuit

28. Maharashtra Vidarbha Heritage Circuit 2008-09 3738.19

29. Aurangabad Destination 2008-09  Identified

30. MahaurNandedVishnupuri-BackWater 2010-11 4510.99
Kandhar Fort as Mega Circuit

31. Destination Development of Nashik 2011-12  Identified

(Gangapur Dam, Nashik City),
Kalagram at Goverdhan Nasik city and
Gondeshwar as a Megha Project

32. Manipur INA Memorial 2010-11 1238.59

33. Integrated Mega Circuit Project- 2011-12  Identified
Marging Polo Complex, Keina and
Khongjom

34. Meghalaya Umaiam (Barapani) as Mega 2011-12  Identified
Destination

35. Nagaland Development of Mega Destination 2011-12 2370.45
at Dimapur

36. Orrisa Bhubaneshwar-Puri-Chilka-Circuit 2008-09 3022.08

37. Puducherry Development of Puducherry as a 2010-11 4511.00
Mega Tourism Circuit

38. Punjab Amritsar Destinationa 2008-09 1585.53

39. Rajasthan Ajmer-Pushkar Destination 2008-09 1069.68

40. Desert Circuit (Jodhpur-Bikaner- 2010-11  Identified
Jaisalmer)

41. Sikkim Gantok-Destination 2008-09 2390.70

42. Tamil Nadu  Mahabalipuram-Destination 2002-03 1039.00

43. Pilgrimage Heritage Circuit (Madurai- 2010-11 3647.95
Rameshwaram-Kanyakumari)

44, Thanjavur 2010-11 1475.00

45, Tripura Mega Lake Circuit Including Mata Bari2010-11  Identified
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1 2 3 4 5

46. Uttarakhand Haridwar-Rishikesh-Munikireti-Circuit 2008-09 4452.22
47. Nirmal Gangotri 2011-12 5000.00

48. Uttar Agra Circuit Phase-I 3758.33
Pradesh East Gate
2005-06
(S-848.49)
(R-848.49)
West Gate
2006-07
(S-933.40)
(5-933.40)
Phase-ll
2009-10
(S-1976.44)
(R-988.22)

49, Varanasi-Sarnath-Ramnagar Circuit Phase-I 2202.31

2006-07

(S-786.00)

(R-628.80)
Phase-Il
2008-09

(5-1416.31)

(R-708.16)

50. Development of Mathuratihdavan 2011-12 3178.66
including renovation ofVishramghat
(Mathura) as Mega Destination

51. West Ganga Heritage River Cruise Circuit 2008-09 2042.35
Bengal

52. Dooars (Jalpaiguri District) 2010-11  Identified

53. Kolkata Heritage and River-Front 2011-12  Identified

Mega Tourism Project

Budget allocation for Tribal sun-plans
440. SHRI MANI SHANKAR AIYAR: Will the Minister of TRIBAL AFFAIRS
be pleased to state:
(@) the share in the general budget of the allocation made to different Tribal
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Sub-Plans in relation to the share of the total tribal population in the total
population of India, over the past five year; and

(b) the steps Government is taking to raise the share in the budget of the
Tribal Sub-Plans to match the share of the tribals in our total population?

THE MINISTER OF SRATE IN THE MINISTRY OF TRIBAL AFFAIRS
(SHRI MAHADEV S. KHANDELA): (a) and (b) The Planning Commission had set
up aTask Force under the Chairmanship of Darendra JadhawWember Planning
Commission in June, 2010 to review the operational difficulties in implementation of
Tribal Sub-Plan (TSP) both at the level of Central Ministries/Departments and State
Governments. Based on the recommendations of Tdmk Force, the Planning
Commission has made a differential earmarking of Plan funds for 28 Central
Ministries/Departments for the purpose TSP commencing from 20t12 so as to
provide at least share in proportion to the Bdpulation.A statement showing
Ministry/Department-wise stipulated earmarking of funds under TSP for 2011-12 is
enclosed. The Planning Commission has requested the other Ministries/Department
also to make efforts to provide allocations under TSP in the interest of Scheduled
Tribes.

Statement showing the Ministry/Department-wise stipulated earmarking
of funds under TSP fo2011-12

SILNo. Ministry/Department Earmarking of
funds under
TSP (in percent)

1 2 3
1. Department ofTelecommunication 0.25
2. Ministry of Textiles 1.20
3. Ministry of Water resources 1.30
4. Department of Food and Public Distribution 140
5. Ministry fo Cultrure 2.00
6. Department ofAYUSH 2.00
7. Ministry of HUPA 240
8. Ministry of Tourism 250
9. Department of Science antechnology 250
10. Ministry of Road Transport and Highways 350
11. Department ofAgriculture Research and Education 3.60

12. Ministry of Mines 4.00
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13. Department of Informatioechnology 6.70
14. Department of Higher Education 750
15. Department ofAgriculture and Cooperation 8.00
16. Ministry of MSME 8.20
17. Ministry of Coal 8.20
18. Department ofYouth Affairs 8.20
19. Ministry of labour and Employment 8.20
20. Ministry of Panchayati Raj 8.20
21. Department of Sports 8.20
22. Ministry of Women and Child Development 8.20
23. Department of Health and familelfare 8.20
24. Department of Land Resources 10.00
25. Department of drinkingVater and Sanitation 10.00
26. Department of School Education and Literacy 10.70
27. Department of Rural Development 17.50
28. Ministry of Tribal Affairs 100.00

Utilization of funds for SpecialArea programme by Gujarat

441. SHRI DILIPBHAI PANDYA: Will the Minister of TRIBAL AFFAIRS be
pleased to state:

(@ whether the funds allocated in respect of Spekiab Programme and
grants made to the State of Gujarat for the welfare of tribals have been fully utilized
and target achieved;

(b) if so, the details thereof for the last three years and the current year
district-wise particularly in Patna-Mehsana and Banaskantha; and

() the details of the schemes/programmes being implemented by
Government to remove the social, economical and educational backwardness of the
tribals and their result and outcome?

THE MINISTER OF SRATE IN THE MINISTRY OF TRIBAL AFFAIRS
(SHRI MAHADEV S. KHANDELA): (a) and (b) The releases to the State
Government of Gujarat under the Spechaka Programmes of Special Central
Assistance talribal Sub-Plan (SCAo TSP) and grant undétricle 275 (1) of the
Constitution of India and utilization reported by the State Goverenment for the last
three years are as under:



180 Motion of Thanks [RAJYA SABHA] on President's Address

(Rs. in lakh)
Years SCA to TSP Grant underArticle 275(1)
Release Utilization of the Constitution
Reported Release Utilization
(as on Reported (as
12-03-2012) on 12-03-2012)
2008-09 4571.43 4571.43 2372.77 2372.77
2009-10 5635.53 5635.33 4783.00 4783.00
2010-11 9477.96 7356.00 8302.00 5667.92

The priority for the development schemes in a particular district are fixed and
executed by the State Government depending on the feld needs of the district. Such
schemes are implemented in conjunction with other schemes of Central/State
Government. Hence the district-wise details of releases and target achieved are not
maintained by the Ministry

(c) The primary reponsiblility for implementing the schemes/programmes to
remove the socio, economic and educational backwardness of the tribals rests with
the Central Ministries and thet@&e Government. Ministry offribal Affairs
complements the efforts by way of various development interventions through its
followings schemes:

() Special CentraRAsistance toTribal Sub-Plan for employment-cum-income
generation activities.

(i) Grant underArticle 275 (1) of the Constitution of India for promotion of
welfare of Scheduled Tribes and upgradation of the levels of
administration in Scheduledreas.A part of grant undeArticle 275 (1)
of the Constitution is used for setting up of "Ekalavya Model Residential
Schools" for providing quality education to ST students (both girls and
boys) from class VI to XII.

(iiy Scheme of Strengthening Education among Schedules Trible (ST) Girls
and Low Literacy Districts.

(iv) Scheme of construction of hostels for ST Girls and Boys.
(v) Scheme of Establishment éfshram Schools infribal Sub PlanAreas.

(vi) VocationalTraining in Tribal Areas. The Schemes o¥ocational Training
in Tribal Areas is a self-employment or employment oriented scheme
aimed at benefiting Sboys and Girls equally

(vi) Post-Metric Scholarship for ST students.
(vii) Upgradation of Merit of ST students.
(¥) Rajiv Gandhi National Fellowship for ST
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(®) Scheme of National Overseas Scholarship fos.ST
(x) Top class Education for SEtudents.

(xi) Grants-in-aid toVoluntary Ouganization (under which residential, non-
residential schools, computer training centers and knitting, weaving and
handloom training centers run by NGOs for ST students are supported,
apart from hospitals, mobile dispensaries etc.)

(xiiy  This Ministry is also implementing the Scheduled tribes and other
Traditional Forest Dwellers (Recognition of Forest Righds)X, 2006
which seeks to recognize and vest forest rights over forest land in forest
dwelling S® and other traditional forest dwellers.

Implementation of the schemes/programmes of the Government for the
upliftment of tribal people is an on-going process and endeavors are constantly
being made through various such schemes/strategies to bridge the gaps in
development of tribals as compared to that of rest of population.

Victimisation of forest dwellers by local administration

442. SHRI SHADI LAL BATRA: Will the Minister of TRIBAL AFFAIRS be
pleased to state:

(@ whether Government is aware of the victimization of forest dwellers
claiming land rights by the local administration;

(b) if so, the details thereof; and
() the measures taken by Government in this regards?

THE MINISTER OF SATE IN THE MINISTRY OF TRIBAL AFFAIRS (SHRI
MAHADEV S. KHANDELA): (a) to (c) Complaints have been received over a period
of time concerning denial of rights under the Forest Riglests 2006 and eviction
of tribals from forest etcThese complaints have been sent to respectiats/BT
for taking necessary action as the implementation ofAtttelies with the &tes/
UTs.

Inquiry into exploitation of Jarwa tribals

1t443. SHRI ISHWARLAL SHANKARLAL JAIN: Will the Minister of TRIBAL
AFFAIRS be pleased to state:

(@) whether Government has initiated any appropriate steps in the recent
case regarding the Jarwa tribals;

(b) if so, the details thereof;

(¢) whether the National Scheduled Tribes Commission had instructed the
Andaman administration to conduct an urgent enquiry into the matter and send a
report at the earliest after this matter came to light;

TOriginal notice of the question was received in Hindi.
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(d) if so, the details of the enquiry report;

(e) whether Government has informed the tribal districts of all the tribal
States so that such incidents are not repeated in future; and

(f) if so, the details thereof?

THE MINISTER OF SRATE IN THE MINISTRY OF TRIBAL AFFAIRS
(SHRI MAHADEV S. KHANDELA): (a) Some objectionable video footage about the
Jarawa tribes were shown in media on 11-1-2012 and 5-2-2012. The Government of
India as well as the National Commission for scheduled Tribes immediately took up
the matter with the UTAdministration of Andaman and Nicobar Islands for
appropriate action.

(b) to (d)Andman and Nicobar Islandsdministration have informed that two
cases have been filed under section 292 IRCs.r 67 IT Act, 2000, 3(1)(iii) of
Scheduled Castes and Scheduleithes (Prevention oftrocities)Act, 1989 and 7/8
of Andaman and Nicobar Islands(ProtectionAdiforiginal Tribes) Regulation, 1956,

Four persons have been arrested in this connection who include two policemen. The
policemen have been placed under suspension for dereliction in the discharge of
their duties and a departmental enquiry has been initiated against them. Other
measures taken by the UAdministration includes reduction of the number of
convoys from 8 to 4 on each side on #hredamanTrunk Road (AR) which passes
through the Jarawa Reserve and strict regulation oficti@i ATR; cautioning tour
operators to desist from promoting Jarawa tourism; conducting awareness
programmes among settlers ahfiR users from time to time; display on sign boards
DO's and DON'T's and strengthenidAgdamanAdim Jati Vikas Samiti (AAJVS) for
protection of aAboriginal Tribes including Jarawas.

(e) to (f) The provisions of IPC are applied by the States/UT to deal with the
such incidents. In addition to the IPC, the Scheduled Castes and scheduled Tribes
(Prevention ofAtrocities) Act, 1989 is already in operation to deal with cases of
atrocities against Scheduled Tribes in the States. The State Governments/UT
Administration are implementing thisct.

Increase in migration of tribals

t444. SHRI KAPTAN SINGH SOLANKI: Will the Minister of TRIBAL
AFFAIRS be pleased to state:

(@ whether it is a fact that there has been an increase in the cases of
migration by tribals in the entire country;

(b) if so, the details thereof;
(c) the reasons for their migration;

(d) whether Government has made any policy for their rehabilitation; and

TOriginal notice of the question was received in Hindi.
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(e) if so, the details thereof?

THE MINISTER OF SATE IN THE MINISTRY OF TRIBAL AFFAIRS
(SHRI MAHADEV S. KHANDELA): (a) Yes, Sir

(b) The detail is given in th&able below

Migration rate for Scheduled ribe (Number of
migrants per1000 persons)

All-India
Social Category of persons
group Rural Urban
Male Female Person Male Female Person

Scheduled Tribes 56 357 204 282 411 345
(1999-2000)
All social group 69 426 244 257 418 334
(1999-2000)
Scheduled Tribes 47 440 238 288 430 356
(2007-08)
All social group 4 477 261 259 456 34
(2007-08)

(Source: NSS 64th Round Report No. 553)

(c) The reasons of migration include, (i) in search of employment, (ii) in
search of better employment, (iii) business, (iv) to take up employment/better
employment, (v) transfer of service/contract, (vi) proximity to place of work, (vii)
studies, (viii) natural disaster (drought, flood, tsunami, etc.,), (ix) social/Political
problems (riots, terrorism, political refugee, bad law and peter,), (x) displacement
by development project, (xi) acquisition of own house/flat, (xii) housing problems,
(xiii) health care, (xiv) post-retirement, (xv) marriage, (xvi) migration of parent/earning
member of the family(xvii) other and (xviii) reasons not known. (Source : NSS 64th
Round Report No. 553)

(d) and (e) This Ministry does not have a rehabilitation policy for migrating
tribals. Individuals migrate for varying reasons. The Central Government and the
State Government programmes and policies help address different requirements/
issues.

Hostels,Ashram and Vocational Training in Chhattisgarh

t445. SHRI SHREEGORL VYAS: Will the Minister of TRIBAL AFFAIRS be
pleased to state:

(@) the number of proposals received by the Ministry from Chhattisgarh for
hostels, ashram bhawan and vocational training along with their date;

TOriginal notice of the question was received in Hindi.
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(b) the funds proposed for each category;
(c) the funds released so far; and
(d) the details of the release of remaining funds?

THE MINISTER OF SRATE IN THE MINISTRY OF TRIBAL AFFAIRS
(SHRI MAHADEV S. KHANDELA): (a) and (b) Following proposals during the
current financial year under the schemes of Hostals for ST girls and boys,
Establishment oAshram Schools iffribal Sub PlarAreas andVocationalTraining
in Tribal Areas have been received from th@t& Government of Chhattisgarh:-

SILNo. Name of Scheme Amount No. of Date of receipt
sought Hostels/Ashram of the proposal
(Rs. in lakh)  Schools/VTCs

1. A Hostels for ST 11526.20 100 hostels 24-8-2011
girls and boys
B) -do- 3225.60 27 hostels 03-10-2011
2. (A) Establishment of 6012.30 50 Ashram 09-8-2011
Ashram Schools in Schools
Tribal Sub Plan
Areas
(3)] -do- 2983.00 23 Ashram 04.10.2011
Schools
3. (A Vocational Training  330.00 11 Vocational 6-07-2011
in Tribal Areas (grant for Training
the year Centres
2009-10)
B) -do- 330.00 lakh 11 Vocational 01-08-2011

for the year  Training
2010-11 and  Centres
330.00 lakh

for the year

2011-12

(c) and (d) An amount of Rs. 1,07,86,500/- has been released under the
scheme ofVocational Training in Tribal Areas for the year 2009-10 totae
Government of Chhattisgarh. The grant for the year 2010-11 and 2011-12 could not
be released as the State Government of Chhattisgarh could not get the recognition/
affiliation/accreditation of their VTCs under "Modular Employable Skills (MES)"
from Sate/UT or from National Council onocational Training (NCVT) under
Directorate General of Employment and Training, which is mandatory under the
scheme. The grant-in-aid which was admissible for the eyar 2009-10 has been
released fully

The grant-inaid under the schemes of Hostels for ST girls and boys and



Motion of Thanks [15 MAR., 2012] on President's Addresg85

Establishment oAshram Schools has not been released because physical progress
report of hostels and ashram schools sanctioned in previous years wa#\goor
against a total of 61 hostels sanctioned during the year 2006-07 and 2008-09 State
Governmentcould complete only 13 hostels. Similaggainst a total of 78shram
Schools sanctioned since 2006-07 to 2008-09, Sateernmentcould complete only

8 Ashram SchoolsAs per the provisions of the schemes, the construction of
Hostels andAshram Schools are completed within two years.

Educational complex for tribal girls

446. SHRI NAND KUMAR SAI: Will the Minister of TRIBAL AFFAIRS be
pleased to state:

(a8 whether there is any propoal to set up additional number of Educational
Complex in Low Literacy Pockets for development of Scheduled Tribe girls and tribal
areas in the country;

(b) if so, the details thereof, State-wise;

(c) the details of funds allocated/utilized by various States during each of
the last three years so far; and

(d) the number of tribal girls benefited in such educational complexes in
various States during the said period?

THE MINISTER OF SATE IN THE MINISTRY OF TRIBAL AFFAIRS
(SHRI MAHADEV S. KHANDELA): (a) The Ministry is implementing a scheme for
Strengthening Education among ST Girls in Low Literacy Districts. Proposals duly
recommended by State Government and fulfilling other criteria laid down in the
scheme guidelines are considered for sanction subject to availability of funds.

(b) 23 new proposals duly recommended by 8 State Governments are under
consideration. The State-wise details of these 23 new proposals is given in
Statement-1 $eebelow).

(c) The details of projects funded in various States including funds released
during the last three years is at StatemengHepelow). Grants are released to NGO
projects only after receiving the Utilization certificates of the previous grant.

(d) The number of tribal girls benefited in such educational complexes in
various States during the last three years is at Statement-Il.

Satement-|
State-wise list of New Proposals received under the scheme of
"Strengthening Education Among ST Girls in Low Literacy Districts"

SI.No. State Number of New Proposals
1 Tripura 01
2. Gujarat 09

3. Arunachal Pradesh 03
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SI.No. State Number of New Proposals

4. Madhya Pradesh 04
5 Maharashtra 01
6 Chhattisgarh 02
7. West Bengal 02
8 Manipur 01

TotAaL 23

Statement-I1

State-wise details of funds released under the scheme of strengthening
education among ST girls in low literacy districts

(Amount in Rs)

SI.No. State 2008-09 2009-10 2010-11
1. Andhra Pradesh 190984110 175274250 159306090
2. Arunachal Pradesh 375000 2204200 1222500
3. Chhattisgarh 3913218 2893762 3491440
4.  Gujarat 40568600 3792905 5355183
5. Jharkhand 375000 1134600 2335999
6. Madhya Pradesh 39525509 11423289 76903415
7. Mabharashtra 0 2770400 5144400
8. Orissa 119365986 123882951 113342664
9. Rajasthan 4892577 11623643 8500847

TotaL 400000000 335000000 375602538
Satement-111

State-ise No. of beneficaries covered dur2@®8-09to 2010-11in strengthening

education among ScheduledibE girls in low literacy districts

SI.No. Name of the State Year 2008-09 Year 2009-10 Year 2010-1

No. of No. of No. of
Beneficiaries ~__ Beneficiaries —Beneficiaries
1 2 3 4 5
1.  Andhra Pradesh 12705 7771 7072
2. Arunachal Pradesh 100 0 330
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1 2 3 4 5
3. Chhattisgarh 180 180 180
4. Guijarat 4517 1298 2407
5. Jharkhand 100 50 100
6. Madhya Pradesh 0 142 100
7. Maharashtra 1811 722 2642
8.  Orissa 6550 6774 6043
9. Rajasthan 309 372 400
ToTtAaL 26272 17309 19274

Implementation of Integrated Tribal Development Projects

447. SHRI NAND KUMAR SAI: Will the Minister of TRIBAL AFFAIRS be
pleased to state:

(@) the names of States where Integrated Tribal Development Projects
(ITDPs) are being implemented in the country;

(b) whether any of these projects is being implemented in Chhattisgarh;

(c) if so, the details of the funds allocated under these ITDPs the Eleventh
Plan period of State Government of Chhattisgarh;

(d) the details of funds utilised by the State Government during the plan
period so far; and

(e) the extent to which the ITDP have been able to achieve its objectives
in the State during the said period?

THE MINISTER OF SATE IN THE MINISTRY OF TRIBAL AFFAIRS
(SHRI MAHADEV S. KHANDELA): (a) and (b) There are 190 Integrated Tribal
Development Projects(ITDPs)/Integratelitibal DevelopmentAgencies (ITDAS)
spread over 17 States including Chhattisgarh as below:

SI.No. States No. of ITDPs
1. Andhra Pradesh 8 (ITDA)
2. Gujarat 9
3. Kerala 7
4. Madhya Pradesh 31
5. Assam 19
6. Himachal Pradesh 5
7. Karnataka 5
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Sl.No. States No. of ITDPs
8. Odisha 21(ITDA)
9 Jharkhand 14
10 Chhattisgarh 19
11 Maharashtra 16
12 Rajasthan 5
13 Tamil Nadu 9
14 Manipur 5
15 Uttar Pradesh 1
16  Sikkim 4
17 West Bengal 12

(c) to (e) The Ministry of Tribal Affairs releases grant to thetafe
Government, including Chhattisgarh for the implementation of the schemes/
programmes for Scheduled Tribes meant for their socio-economic development and
protection against exploitation. The concerned State Governments implement these
schemes/programmes by releasing funds to their administrative vinit§TDPs/

ITDAs etc. The details of such funding and implementation of items of works of
these schemes/programmes, therefore, are maintained by these State. The
responsibility of monitoring and strengthening their administrative units, that is,
ITDAs also rests with the States.

Rehabilitation programmes under Swadhar
448. DR. T.N. SEEMA: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(@ whether efforts have been undertaken to increase the effectiveness of
rehabilitation programmes offered under the Swadhar scheme.

(b) if so, the details thereof;
() whether these efforts have impacted the cost of care per head; and
(d) if so, the details thereof?

THE MINISTER OF SRTE IN THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (SHRIMATI KRISHNA TIRATH): (a) and (b) Under the revised
scheme of Swadhar Greh, for effective rehabilitation, arrangements have been made
for providing vocational training to the women beneficiaries throWglational
Training Institute recognized by Directorate General of Employment and Training
under the Ministry of Labour and Employment.

(c) and (d) On successful completion of training, the actual training and
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examination fee would be reimbursed to the implementing agency on submission of
the certificate issued by the vocational training institute.

Hunger and Malnutrition Survey

449. SHRI R.C. SINGH
SHRI K.E. ISMAIL:

Will the Minister of WOMEN AND CHILD DEVELOPMENT be pleased to
State:

(@) whether Government's attention has been drawn to survey carried out
by an organization called by Hunger and Malnutrition Survey (HUNGA MA) on
child undernutrition in rural India in 2010-11 which has found that 42 per cent of the
under-five children were under weight and 59 per cent were stunted in the 100 focus
districts in India; and

(b) if so, the gist of its findings and what measures are being taken to
reduce the child under nutrition in the country?

THE MINISTER OF SRTE OF THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (SHRIMATI KRISHNA TIRATH): (a) and (b)Yes, Sir Nandi
Foundation, a Non-Government Organization, has coordinated the HUNGa MA
Survey 2011, in 112 districts in 9 States out of which 100 focus districts were taken
from 6 Sates namely Bihardharkhand, Madhya Pradesh, Orissa, Rajasthan and Uttar
PradeshAs per this survey42 per cent of children under five are under weight and
59 per cent are stunted in the 100 Focus Districts. In the best districts in each of
these States, the rates of child underweight and stunting are significantly lower at 33
and 43 per centres pectiveljhe survey indicates a reduction in the prevalence of
child underweight which has decreased from 53 per cent (DLHS, 2004) to 42 per cent
representing a 20.3 per cent decrease over a 7 year period. Other findings are that 51
per cent mothers did not give colostrum to the newborn soon after birth; household
socio-economic status has a significant effect on children's nutrition status; mothers'
education level impacts children's nutrition; hand washing with soap is not a
common practice; andAnganwadi centres are present in 96 per cent of the villages
in the 100 focus districts etc.

Malnutrition is manifestation of several underlying factors and causes and is
complex, multi-dimensional and inter-generational in nature. The causes are varied
and include inadequate consumption of food, frequent infections, lack of availability
of safe drinking water and proper sanitation, illiteracy specially in women, poor
access to health services, low purchasing posagio-cultural factors such as early
marriages of girls, lack of care durings pregnancy and infaigryorance about
nutritional needs of infants and young children etc.

The Government has accorded priority to the issue of malnutrition and is
implementing several schemes/programmes of different Ministries/Departments



190 Motion of Thanks [RAJYA SABHA] on President's Address

through $ate Governments/UTAdministration. These programmes include the
Integrated Child Development Services (ICDS) Scheme, National Rural Health
Mission (NRHM), Mid Day Meal Scheme, Rajiv Gandhi Schemes for Empowerment
of Adolescent Girls (RGSEAG) namely SABLA, Indira Gandhi Matritva Sahyoga
(IGMSY) as Direct targeted interventions. Besides, indirect Multi-sectoral
interventions includeTargeted Pubic Distribution System (TPDS), National
Horticulture Mission, National Food Security Mission, Mahatma Gandhi National
Rural Employment Guarantee Scheme (MGNREGR)al Sanitation Campaign,
National Rural DrinkingWWater Programme etc.

All these schemes have potential to address one or other aspect of nutrition.
Along with the new schemes/programmes, several existing schemes/programmes
have been expanded/universalized just before or during the Eleventh Five year Plan.
Government has accorded priority to the issue and the results of these interventions
would be visible after some time.

The responsibility of implementation of most of the above schemes lies with
State Governments/URdministrations who have been advised from time to time to
set up State Nutrition Council and other mechanisms to address the issue.

Honorarium of Anganwadi workers
450. SHRI KANWAR DEEP SINGH: Will the Minister of WOMEN AND
CHILD DEVELOPMENT be pleased to state:
(@ the number ofAnganwadi workers in the countrigate-wise;
(b) the details of honorarium being paid Amganwadi workers;

(©) whether the Ministry proposes to enhance the honorarium of
Anganwadi workers; and

(d) if so, the details thereof?

THE MINISTER OF SATE OF THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (SHRIMATI KRISHNA TIRATH): (a) There were 12,46,614
Anganwadi Workers (ANWS) in the country as per reports on 31-12120A
Statement indicating State-wise details is annexed.

(b) to (d) The honorarium ofAWWSs has recently been enhanceck.f.

1-4-2011. The details of honoraria currently being paid as per approved scheme of
Government of India are as under:

(in Rs.)

Non- Matriculate Non- Matriculate
Matriculate Matriculate with 5year
with 5year experience

experience

2938 3000 2969 3031
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Non-Matriculate Matriculate with Mini-Anganwadi
with 10 year experience 10year experience Worker
3000 3063 1500
Statement

State-wise number of Anganwadi workers in the country a8lefh2-2011

SI.No. State/UT No. of Anganwadi workers
1. Andhra Pradesh 81681
2. Arunachal Pradesh 6028
3. Assam 57656
4. Bihar 80211
5. Chhattisgarh 47331
6. Goa 1258
7.  Gujarat 48490
8. Haryana 17445
9. Himachal Pradesh 18185
10. Jammu and Kashmir 25954
11. Jharkhand 36278
12. Karnataka 61148
13. Kerala 33013
14. Madhya Pradesh 88877
15. Mabharashtra 101186
16.  Manipur 9883
17. Meghalaya 5113
18. Mizoram 1980
19. Nagaland 3455
20. Orissa 65983
21. Punjab 26202
22. Rajasthan 57256
23.  Sikkim 1198
24.  Tamil Nadu 47444
25.  Tripura 9906

N
o

Uttar Pradesh 177775
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SI.No. State/UT No. of Anganwadi workers
27. Uttarakhand 16794
28. West Bengal 106002
29. Andman and Nicobar Islands 697
30. Chandigarh 420
31. Delhi 10517
32. Dadra and Nagar Haveli 246
33. Daman and Diu 107
34. Lakshadweep 107
35.  Puducherry 788

ALL INDIA 1246614

Financial aid for orphanage

t451. SHRI BHAGAT SINGH KOSHWARI: Will the Minister of WOMEN AND
CHILD DEVELOPMENT be pleased to state:

(@) the details of eligibility criterion in terms of receiving financial aid for
running an orphange;

(b) the details of the proportion of fund contribution and expenditure shared
between Central and State Governments for running the said orphanages; and

(c) the State-wise number and details of orphanages running across the
country at present?

THE MINISTER OF SRATE OF THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (SHRIMATI KRISHNA TIRATH): (a) Orphanages can be set up
under one of the threacts, namely Women's and Children Institution (Licensing)
Act, 1956; Orphanages and Other Charitable Homes (Supervision and CAatrol)
1960; and Juvenile Justice (Care and Protection of Childretp)2000 (JJAct.) The
Government, in the Ministry oWomen and Child Development is providing
financial assistance, under the Integrated Child Protection Scheme (ICPS), to State
Governments/UTAdministrations for setting up and maintenance of Homes and
SpecialisedAdoption Agencies (SAAs) under the Jct for children in need of
care and protection, including orphans. The Model Rules, 2007 framed under the
JJ Act, lay down minimum standards of care for children in the instituions,
including standards for physical infrastructure, clothing, bedding, nutrition and diet,
as well as rehabilitation measures such as education, vocational training,
counselling etc.

TOriginal notice of the question was received in Hindi.
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The proposals for release of grants of Homes and SAAs, which are run as
per the provisions of the JAct and the Rules there-ungeare required to be
examined and cleared by a Project Sanctioning Committee set up under ICPS and
headed by concerned Secretary of the State Government, before these are
recommended for financial assistance under the Scheme.

(b) The ratio of sharing of funds between Central Government in the Ministry
of Women and Child Development,tafe Government and Non Governmental
Organisations (NGOs) for setting up of and maintenance of such Homes and SAAs
is at Statement-1.See below)

(c) The number of Homes and Specialis@doption Agencies (SAAS)
assisted under ICPS is at Statement-II.

Satement-|
Details of ratio of sharing of funds between the Union Government, State
Governments and Non-Government Organisations (NGOs) for setting up of and
maintenance of Homes and Specialised Adoption Agencies [SSAs]

Sl. For States other than Homes SAAs
No. North-Eastern States Central State NGO Central State NGO
and State of
Jammu and Kashmir

1. Government run 75% 25% - 75% 25% -

2. Non-Governmental 75% 15% 10% 90% - 10%
Organisation (NGO) run

Sl. For North-Eastern States Homes SAAs

No. and State of Central State NGO Central State NGO
Jammu and Kashmir

1. Government run 90% 10% - 90% 10% -

2. Non-Governmental 90% - 10% 90% - 10%

Organisation (NGO) run

Statement-11
State-wise details of no. of various types of Homes and Specialised
Adoption Agencies (SAAs) assisted under ICPS

SI.No. Name of the State/UT Number of Homes Number of SAAs

1. Andhra Pradesh 102 23
2. Arunachal Pradesh - 1
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SI.No. Name of the State/UT Number of Homes  Number of SAAs
3. Assam 7 5
4. Bihar 14 3
5. Chhattisgarh 13 -
6. Gujarat 57 9
7. Haryana 12 1
8. Himachal Pradesh 2 1
9. Jharkhand 16 3
10. Karnataka 76 23
11. Kerala 28 3
12. Madhya Pradesh 24 14
13.  Mabharashtra 91 17
14.  Manipur 13 6
15. Meghalaya 18 -
16. Mizoram 4 4
17. Orissa 29 19
18.  Punjab 15 5
19. Rajasthan 63 5
20.  Sikkim 5 1
21.  Tamil Nadu 42 18
22.  Tripura 11 3
23. Uttar Pradesh 67 5
24. West Bengal 55 14
25.  Delhi 25 -
26. Puducherry 6 -

TotAL 815 183

Funds directly to Panchayats

T452. SHRI BHAGAT SINGH KOSHWARI: Will the Minister of WOMEN AND
CHILD DEVELOPMENT be pleased to state:

(@ whether the Planning Commission has proposed to provide funds

TOriginal notice of the question was received in Hindi.
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directly to the Panchayats for eliminating corruption prevalent in the Integrated
Child Development Scheme (ICDS);

(b) if so, the details thereof;
(¢) whether other Ministries have been consulted in this regard; and

(d) if so, the details thereof and the action taken so far by Government
thereon?

THE MINISTER OF SATE OF THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (SHRIMATI KRISHNA TIRATH): (a) to (d) No, SirThere is no
proposal of the Planning Commission to give money directly to the beneficiaries or
to Panchayats under the Integrated Child Development Services (ICDS) Scheme.
However there is a proposal fortr@ngthening and Restructuring of ICDS Scheme
for which, meeting of EFC is scheduled to be held on 22-3-2012.

Restructuring of ICDS

453. SHRI PRASANTRA CHATTERJEE Will the Minister of WOMEN AND
CHILD DEVELOPMENT be pleased to state:

(@ whether a decision to launch a strong and restructure ICDS was taken in
National Council on India's Nutrition Challenges; and

(b) if so, the actions that have so far been taken in this regard?

THE MINISTER OF SATE OF THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (SHRIMATI KRISHNA TIRATH): (a) and (b)Yes, Sir In pursuance
of one of the decisions taken by the Prime Minister's National Council on India's
Nutrition Challenges, the strengthening and Restructuring proposal of ICDS was
initiated and taken up. Based on the report of the Inter-Ministerial Group (IMG)
constituted for the purpose, the draft EFC Memo on Strengthening
and Restructuring of ICDS Scheme was circulated to all the line Ministries on
24-11-2011 seeking their comments. The comments from various line Ministries have
been received. The meeting of the Expenditure Finance Committee is scheduled to be
held on 22-3-2012.

Malnutrition level

454, SHRIMATI KANIMOZHI : Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(a) whether according to a recent stuthe malnutrition level is around 42
percent;

(b) the steps taken by Government to further decrease malnutrition among
children, especially those who are from weaker sections of society; and

(c) whether Government would consider introducing targeted schemes for
pregnant and lactating women to improve their nutritional condition?
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THE MINISTER OF SRTE OF THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (SHRIMATI KRISHNA TIRATH): (a) to (c)As per National Family
Health Survey-3 (2005-06), 42.5% children under 5 years are underweight in the
country

Malnutrition is manifestation of several underlying factors and causes and is
complex, multidimensional and inter-generational in nature and it can't be solved by
single sector alone. Hence, a multi-sectoral and coordinated approach is required to
tackle the problem of malnutrition. The causes are varied and include inadequate
consumption of food, frequent infections, lack of availability of safe drinking water
and proper sanitation, illiteracy specially in women, poor access to health services,
low purchasing powersocio-cultural factors such as early marriages of girls, lack of
care during pregnancy and infapnggnorance about nutrtional needs of infants and
young children etc.

The Government has accorded priority to the issue of malnutrition and is
implementing several schemes/programmes of different Ministries/Departments
through $ate Government/UTAdministrations. These programmes include the
Integrated Child Development services (ICDS) Scheme, National Rural Health
Mission (NRHM), Mid-Day Meal Scheme, Rajiv Gandhi Schemes for Empowerment
of Adolescent Girls (RGSEAG) namely SABLA, Indira Gandhi MatritvaSahyggy
(IGMSY) as Direct targeted interventions. Besides, indirect Multi-sectoral
interventions includeTargeted Public Distribution System (TPDS), National
Horticulture Mission, National Food Security Mission, Mahatma gandhi National
Rural Employment Guarantee Scheme (MGNREGR)al Sanitation Campaign,
National Rural DrinkingWater Programme eté&dditionally, the proposed National
Food Security Bill contemplates provision of supplementary nutrition under the
ICDS scheme and maternity benefits for pregnant and lactating mothers.

All these schemes have potential to address one or other aspect of nutrition.
Along with the new schemes/programmes, several existing schemes/programmes
have been expanded/universalized just before or during the Eleventdawdlan.

The results of these interventions would be visible after some time.

Malnourished children

455. SHRI M.P ACHUTHAN: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(@ whether it is fact that 46 percent of children in India are malnourished;
(b) if so, the details thereof;

() whether the scheme being implemented by the Minister in the selected
districts to provide conditional cash assistance to pregnant and lactating mothers
who adopted good health practices has been found to be successful;

(d) if so, the details thereof;
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(e) whether government has a proposal to extend this scheme across the
country; and

(f) if so, the details thereof?

THE MINISTER OF SATE OF THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (SHRIMATI KRISHNA TIRATH): (a) to (f)As per National Family
Health Survey-3 (2005-6), 42.5% children under 5 years are underweight and 69.5%
(children 6-59 months) are anemic in the counirgje Sate-wise details of the
underweight and anemic children are given in StatemeS8eE pelow).

Indira Gandhi Matritva Sahyogrojana, a Conditional Maternity Benefit
Scheme which was introduced on a pilot basis in Octdb@t0, is operational in
52 districts across the country in all selected districts. Pregnant and Lactating
Women of 19 years of age and above are entitled for benefits for first two live
births under the scheme except all Government/PSUs employees. The beneficiaries
are paid a total of Rs. 4000/- in three installments to be disbursed from the second
trimester till the child attains the age of 6 months subject to fulfilling the specific
conditions related to maternal and child heaklnound 12.5 lakhs pregnant and
lactating women are expected to be benefitted under the scheme every year
Rs. 117.95 crore was released in 2010-11. In 2011-12, Rs. 293.92 crore have been
released to the t&es/UF for implementation of the scheme.

The year 2011-12 is the first full year of the implementation of the scheme.
The extension of the scheme will be planned after its performance is assessed in
the 12th Plan.

Statement

Prevalence of underweight and anemia children below the age of
five years NFHS3, (2005-06) State-wise

SI.No. State Children (below 5 yrs of age)
% Underweight % Anemia

1 2 3 4
1. Madhya Pradesh 60.0 74.1
2. Bihar 55.9 78.0
3. Jharkhand 56.5 70.3
4, Meghalaya 48.8 64.4
5. Chhattisgarh 47.1 71.2
6. Gujarat 446 69.7
7. Uttar Pradesh 424 739
8. Orissa 40.7 65.0
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1 2 3 4
9. Rajasthan 399 69.7
10. Tripura 39.6 62.9
11. Haryana 39.6 72.3
12. West Bengal 38.7 61.0
13. Uttrakhand 38.0 61.4
14. Karnataka 376 704
15. Maharashtra 37.0 63.4
16. Himachal Pradesh 36.5 54.7
17. Assam 36.4 69.6
18. Andhra Pradesh 325 70.8
19. Arunachal Pradesh 325 56.9
20. Tamil Nadu 29.8 64.2
21. Delhi 26.1 570
22. Jammu and Kashmir 25.6 58.6
23. Nagaland 252 NA
24. Goa 25.0 38.2
25. Punjab 249 66.4
26. Kerala 22.9 445
27. Manipur 221 49.1
28 Mizoram 199 44.2
29. Sikkim 19.7 59.2

INDIA 425 69.5

ICDS scheme for SC/ST children

456. SHRI JESUDASU SEELAMWill the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(@) whether efforts have been taken in the Intergrated Child Development
Services (ICDS) Scheme to cater for children in SC/ST community;

(b) if so, the details thereof, State-wise;

() whether gap exists between children of SC/ST community and advanced
community in receiving services such as supplementary nutrition, immunization,
health check-up etc. and

(d) if so, the details thereof and the steps taken by Government thereof?
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THE MINISTER OF SRTE OF THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (SHRIMATI KRISHNA TIRATH): (a) to (d)The Integrated Child
Development Services (ICDS) Scheme is a Centrally sponsored Scheme implemented
by the $ates/UE. It provides a package of six serviegs. supplementary nutrition,
pre-school non-formal education, nutrition and health education, immunization,
health check-up and referral services. Three of the serve&esimunization, health
check-up and referral services are provided by the Ministry of Health and Family
Welfare.The ICDS Scheme is universal and a self-selecting scheme and open to all
including SC/S%.

The Scheme, since its inception, envisages priority consideratitn, alia,
of areas predominantly inhabited by tribes, particularly backward tribes: areas
inhabited predominantly by Scheduled Castes; backward areas in selectin of projects
in rural areas and priority consideration of location of slums and areas
predominantly inhabited by Scheduled castes in selection of ward(s) in urban areas
for urban projects.

In order to cover the hitherto uncovered areas, including SC/ST habitations,
the ICDS was expanded in three phases. The scheme was universalized in 2008-09
covering all habitations including SC/SRA Statement indicating number of
sanctioned and operationAhganwadi Centers (ACs) is given in gatement $ee
below)

Advisories are sent to the statesUffom time to time to operationalize the
remainingAWCs and give priority consideration to the areas inhabited by SGfST
the matter of openinlAWCs with a view to have lger coverage of SC/ST
beneficiaries.

Statement

State-wise number of sanctioned, operational Anganwadi Centres (AWCS)
under ICDS Scheme as on DecemB6dl

SI.No. State/UT No. of Anganwadi Centres
Sanctioned Operational
1 2 3 4
1. Andhra Pradesh 91307 85946
2. Arunachal Pradesh 6225 6028
3. Assam 62153 57656
4. Bihar 91968 80211
5. Chhattisgarh 64390 47133
6. Goa 1262 1262
7. Gujarat 52137 50134
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1 2 3 4
8. Haryana 25962 24988
9. Himachal Pradesh 18925 18651
10. Jammu and Kashmir 28577 26400
11. Jharkhand 38296 38186
12. Karnataka 64518 63376
13. Kerala 33115 33080
14. Madhya Pradesh 90999 90999
15. Maharashtra 110486 106231
16. Manipur 11510 9883
17. Meghalaya 5156 5113
18. Mizoram 1980 1980
19. Nagaland 3455 3455
20. Orissa 72873 69038
21. Punjab 26656 26656
22. Rajasthan 61119 58393
23.  Sikkim 1233 1213
24. Tamil Nadu 55020 54439
25. Tripura 9911 9906
26. Uttar Pradesh 187517 186447
27. Uttarakhand 23159 17165
28. West Bengal 117170 116390
29. Andaman and Nicobar Islands 720 697
30. Chandigarh 500 420
31. Delhi 11150 10560
32. Dadra and Nagar Haveli 267 267
33. Daman and Diu 107 102
34. Lakshadweep 107 107
35. Puducherry 788 788
ALL INDIA 1370718 1303300

*Based on State level consolidated report sent by State Government and information sent in

templates by tte Governments/UTAdministration.
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Juvenile Homes

457. SHRIMATI SMRITI ZUBIN IRANI: Will the Minister of WOMEN AND
CHILD DEVELOPMENT be pleased to state:

(@ the number of Juvenile Homes that exist in our courigte-wise;

(b) the steps the Ministry has taken or will take to set up Juvenile Homes
throughout the countryespecially in thoset&es and U3 where they do not exist
till date;

() whether the Ministry has conducted any survey itself or through any
independent body or NGOs to find out the condition of these Juvenile Homes in the
last three years;

(d) if so, the finding thereof; and
(e) if not, by when the Ministry would conduct such a survey?

THE MINISTER OF SATE OF THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (SHRIMATI KRISHNA TIRATH): (a) and (b)The Juvenile Justice
(Care and Protection of ChildrerAct, 2000 [JJAct] provides for the fate
Governments to establish and maintain, eithr by themselves, or in association with
voluntary organisations, homes for children, in every district or group of districts,
based on requiremenfThe Ministry of Women and Child Development is
implementing a Centrally Sponsored Scheme, namlatggrated Child Protection
Scheme (ICPS) from the year 2009-10 under which financial assistance is provided to
the State Governments/UT administrations for setting up and maintenance of various
kinds of homes for juveniles in confllict with law as well children in need of care and
protection under JAct. The Sate-wise number of various types of Homes assisted
under Integrated Child Protection Scheme (ICPS) so far is annexed.

(c) to (e) No, SirHowever to ensure that the standards of care prescribed in
the Rules under the ALt are being met, thet&@e Governments/UAdministrations
are urged from time to time to monitor the functioning of such Homes through
Inspection Committees set up under #et.

Statement

State-wise details of no. of various types of Homes assisted under the
Integrated Child Protection Scheme (ICPS)

SI.No. Name of the State/UT Number of Homes
1. Andhra Pradesh 102
2. Assam 7
3. Bihar 14
4, Chhattisgarh 13
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SI.No. Name of the State/UT Number of Homes
5. Gujarat 57
6. Haryana 12
7. Himachal Pradesh 22
8. Jharkhand 16
9. Karnataka 76
10. Kerala 28
11. Madhya Pradesh 24
12.  Mabharashtra 91
13.  Manipur 13
14. Meghalaya 18
15.  Mizoram 4
16. Orissa 29
17.  Punjab 15
18. Rajasthan 63
19. Sikkim 5
20. Tamil Nadu 42
21. Tripura 11
22. Uttar Pradesh 67
23.  West Bengal 55
24.  Delhi 25
25.  Puducherry 6

ToTaL 815

Reasons for pending proposals of Madhya Pradesh

458. SHRIMATI MAYA SINGH: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(@ the number of proposals received from the Government of Madhya
Pradesh during the last five years and total number of pending proposals at present
and the amount involved therein and the action taken by the Ministry after receiving
these proposals;

(b) the reasons for pendency of proposals received from the State
Government;

() whether any time-frame has been fixed for the disposal of these
proposals; and
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(d) the details thereof?

THE MINISTER OF SRTE OF THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (SHRIMATI KRISHNA TIRATH): (a) to (d) The information is
being collected and will be laid on tfi@ble of the House.

Sports infrastructure by SAI

459. SHRI ISHWAR SINGH: Will the Minister of YOUTH AFFAIRS AND
SPOR'S be pleased to state:

(@ whether the Sportéuthority of India (SAI) has set up full-fledged
sports infrastructure in various parts of the country;

(b) if so, the details thereof; and
() the achievements made by such SAI centres?

THE MINISTER OF SRTE OFTHE MINISTRY OF YOUTH AFFAIRS AND
SPOR'S (SHRIAJAY MAKEN): (a) and (b)Yes, Sir SportsAuthourity of India (SAl)
has 61 SAlTraining Centres (STC), 21 Specialea Games (SAG) Centres and 12
Centres of Excellence (COE), which are mainly located in Regional Centres. These
centres are equipped with synthetic surfaces, outdoor facilities, multipurpose halls,
fitness centres, hostels, sports medicine facilities and modern equipment.

(c) A total of 5,451 medals have been won in national events and 519 medals
in International events by the SAI trainees in the last three years. India won a
record of 101 medals in 2010 Commonwealth Games securing 2nd position and 64
medals in 201®Rsian Games securing 6th position in the overall ranking.

Enquiry into CWG irregularities

460. SHRI M. VENKAIAH NAIDU : Will the Minister of YOUTH AFFAIRS
AND SPOR'S be pleased to state:

(@ whether it is a fact that Government has promised that Shunglu
Committee appointed to enquire into CWG irregularities would complete its enquiry
and submit the enquiry report within 90 days and the action would be taken
thereon;

(b) if so, the recommendations/findings of the Committee; and
(c) the steps taken by Government on the recommendations?

THE MINISTER OF SATE OF THE MINISTRY OF YOUTH AFFAIRS AND
SPOR'S (SHRIAJAY MAKEN): (a) A High Level Committee (HLC) headed by Skiri
K. Shunglu was constituted by the Government on 25th Oc¢t@9410 to look into
issues relating to the organizing and conduct of Commonwealth Games, 2010. The
Committee was asked to submit its report within three months. Howéeeterm of
the Committee was extended upto 31st March, 2011, to enable it to complete
its work.
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(b) The HLC submitted its findings/recommendations contained in six Reports
which are available in the public domain.

(c) A Group of Ministers was constituted by the Government to consider and
make recommendations with regard to Reports of the HLC. The first and second
Reports of the HLC were considered by the GoM which made their
recommendationsAs regards the remaining Reports, the GoM decided that the
comments and views of the Ministries/Departments/Oftgamcies be forwarded by
the Ministries/Departments/othégencies to the Central Bureau of Investigation
(CBI) and CentralVigilance Commission (CVC) for information in the matter of
ongoing investigations.

Youth coaching centes

461. SHRIMATI T. RATNA BAI: Will the Minister of YOUTH AFFAIRS AND
SPOR'S be pleased to state:

(@ whether the Ministry has announced the establishment of youth
coaching centres in some States to improve the sports academies there including in
tribal areas;

(b) if so, the details thereof,t&e-wise especially iAndhra Pradesh; and

() the sops to be given for sports persons and their coaches during the
Twelfth Five Year Plan?

THE MINISTER OF SATE OF THE MINISTRY OF YOUTH AFFAIRS AND
SPOR'S (SHRIAJAY MAKEN): (a) and (b)The Ministry of Youth Affairs and
Sports has not made any announcement for establishment of youth coaching
centres in the States for improving the sports academies in the States. There are
already SportAuthority of India (SAl)s Regional Centres, SAlraining Centre
(STCs) and Specidirea Games Centres (SAGs) spread across the cothmrpasic
purpose of which is imparting training/coaching to the identified talented
sportspersons by qualified coaches. Details of SAlI Regional Centres, STCs, Centres
of Excellence (COEs) and SAGs, State-wise, are given in StaterSesbglow).

Further the Ministry has decided to set up National Institute of Sports
Coaching at Patiala, by de-merging National Institute of Sports, Patiala, from Sports
Authority of India, aimed at producing quality coaches of international standards
within the country and developing a holistic system for imparting coaching to the
sportspersons.

(c) During 12th Plan period, the sportspersons will continue to get Special
Cash Awards under the Scheme of Special Ca#stards to medal winners in
international events and their coaches and pension under the Scheme of Pension
to meritorious sportspersons.
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Statement

Regional Centres of Sports Authority of India

SI.No. Regional Centres /Sub-Centres

North Eastern Regional Centre, Imphal.

Sub Centre, Lucknow

Sub-Centre, Guwahati.

Netaji Subhash Eastern Centre, Kolkata.

Netaji Subhash Southern Centre, Bangalore.

Udhavdas Mehta Central Centre, Bhopal

Laxmibai National College of Physical Education, Trivandrum

Northern Regional Centre, Sonepat

© 0O N o gk~ W DN P

Netaji Subhash National Institute of Sports, Patiala

[
©

Netaji SubhashNestern Centre, Gandhinagar

State-wise details of Sports Authority of India (SAIL) Centre

SINo. State Centres
SAl Training SpecialArea Centre of
Centre (STC) Games (SAG) Excellence
(COE)
1 2 3 4 5

1. Andhra Pradesh Secunderabad

Eluru - -
Kurnool - -
Medak - -
Vishakhapatnam - -
2. Assam Guwahati Tinsukia -
Golaghat Kokrajhar -
3. Arunachal Pradesh - Naharlagun -
4. Bihar Patna Muzzaffarpur -
- Kishanganj -
- Giddaur -
5. Chhattisgarh Rahnandgaon - -
6. Goa Ponda - -

7. Gujarat Gandhinagar - Gandhinagar
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1 2 3 4 5

8. Haryana Sonepat — Sonepat
Kurukshetra - Hissar
Bhiwani - -
Hisar - -

9. Himachal Pradesh Dharmshala - -
Bilaspur - -

10. Jammu and Kashmir Udhampur - -

11. Jharkhand - Ranchi -

12. Karnataka Bangalore - Bangalore
Dharwad - -
Medikeri - _

13. Kerala Trichur Alleppey Kollam
Kollam Tellichery Trivandrum
Calicut - -
Trivendrum - -

14. Madhya Pradesh Bhopal Dhar Bhopal
Dhar - -
Indore - -
Jabalpur - -
Tikamgarh - -

15. Maharashtra Kandivali - Kandivali
Aurangabad - -

16. Manipur Imphal Imphal Imphal
- Utlov -

17. Meghalaya Shillong - -

18. Mizoram - Aizwal -

19. Nagaland Dimapur - -

20. Orissa Cuttak Jagatpur -
Dhankanal Sundergarh -

21. Punjab Mustana Sahib - -
Badal - -

Ludhiana
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1 2 3 5
Patiala - -
22. Rajasthan Jodhpur - -
Alwar - -
23. Sikkim - Namchi -
24. Tamil Nadu Chennai Nagercoil -
Salem Mayiladuthurai  —
25. Tripura - Agartala -
26. Uttar Pradesh Raibreilly - -
Jhansi - -
Safai Etawah - -
Lucknow — -
Allahabad - -
Bareilly - -
27. Uttaranchal Kashipur - -
28. West Bengal Kolkata Bolpur -
Lebong - -
Burdwan - -
Siliguri - -
Union Territor y
29. Andman and Nicobar— Port Blair -
30. Chandigarh Chandigarh - -
31. Delhi (NCR) Delhi - -
32. Puducherry Puducherry - -

Progress of work at Shivaji $adium

462. SHRIMATI VASANTHI STANLEY: Will the Minister of YOUTH
AFFAIRS AND SPOR'S be pleased to state:

(@ whether it is a fact that at Shivaji Stadium, New Delhi the work is in
progress despite the advice from the Shunglu Committee that suggested otherwise;

(b) if so, the reasons therefor;
() by when the stadium would be completed; and

(d) by when the stadium would be opened for public use?
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THE MINISTER OF SATE OFTHE MINISTRY OF YOUTH AFFAIRS AND
SPOR'S (SHRIAJAY MAKEN): (a) and (b)The New Delhi Municipal Council, which
owns the Shivaji Stadium, has informed that work is in progress at Shivaji Stadium
and that no such instructions have been received by them.

(c) and (d)The work on Shivaji &dium is likely to be completed bApril,
2012 and to be opened for public use by June, 2012.

Infrastructure facilities in rural areas

463. SHRIMATI SMRITI ZUBIN IRANI: Will the Minister of YOUTH
AFFAIRS AND SPOR'S be pleased to state:

(@ the quantum of funds allocated by the Ministry during the last five
years for providing infrastructure facilities for overall development of games in rural
areas and the players there, State-wise;

(b) whether all the States have utilized the funds fully;

(c) if not, the reason therefor and the steps taken by the Ministry in this
regard; and

(d) what is the output of players after this infrastructure upgradation?

THE MINISTER OF SATE OF THE MINISTRY OF YOUTH AFFAIRS AND
SPOR'S (SHRIAJAY MAKEN): (a) Under the ‘Panchayatuva Krida Aur Khel
Abhiyan (PYKKA) which was introduced in 2008-09, Rs. 729.29 crore has been
released for the last three years and the current financial year upto FeBi#fty
to the State Governments including SAlI and NYKS mainly for the development of
playfields and for holding annual sports competition. The State-wise details are
given at Statement-l, II, 1ll, and IVSgebelow).

(b) No, Sir

(c) Many of the States have utilized the grants. Some of the States which
have availed the grants recently may take some time to complete the development
work by utilizing the funds. The matter has been taken up with the State
Governments on regular basis. The progress of works in the States is being
monitored by making field visits of the officers from the Ministry and at meetings
of the State Sports Secretaries. Eminent Sportspersons, who have retired from
active sports, have been engaged as observers for monitoring the ongoing PYKKA
activities in the States.

(d) Sports facilities being created under the PYKKA scheme in village/block
panchayats and conduct of annual sports competitions provide ample opportunity
of sports participation to rural youth. This also provides a huge base for
identification of sports talent.



Motion of Thanks [15 MAR., 2012] on President's Addresg09

Satement-|

State-wise sanction & release of funds under PYKKA Scheme for development
of playfields and for holding competitions durirp08-09

(Rs. in crore)

SI.No. Name of Development of Playfields Competitions  Total
State Amount Amount Amount amount
approved released released released
1 2 3 4 5 6
1. Andhra Pradesh 25.98 12.99 0.78 13.77
2. Arunachal Pradesh - - 0.93 0.93
3. Assam 481 - 1.88 1.88
4. Bihar 1044 522 - 522
5. Chhattisgarh 10.11 - - -
6. Goa 0.35 - - -
7. Gujarat 9.65 - - -
8. Haryana 6.51 3.26 — 3.26
9. Himachal Pradesh 4.02 201 - 201
10. Jammu and Kashmir 532 2.66 - 2.66
11. Jharkhand - - - -
12. Kerala 1.60 0.80 - 0.8
13. Karnataka -
14. Madhya Pradesh 23.65 11.82 - 11.82
15. Meghalaya - - - -
16. Maharashtra 27.55 8.91 - 8.91
17. Manipur 1.08 0.87 - 0.87
18. Mizoram 1.07 0.85 - 0.85
19. Nagaland 148 1.18 - 118
20. Orissa 7.34 3.67 - 3.67
21. Punjab 1255 6.27 197 8.24
22. Rajasthan 9.43 371 - 371
23. Sikkim 0.67 0.54 - 0.54
24. Tamil Nadu 13.82 5.00 - 5
25. Tripura 1.36 1.09 0.37 1.46
26. Uttar Pradesh 5391 10.00 - 10
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1 2 3 4 5 6
27. Uttarakhand 8.89 3.00 - 3
28. West Bengal 4,63 - - -
29. SAI for holding national - - 222 222

level competitions etc.

TotAL 246.22 83.85 8.15 92.00
(=) - Nil

Statement-| |

State-wise sanction and release of funds under PYKKA Scheme for
development of playfields and for holding competitions du@0§9-2010

Sl.No. Name of Development of Playfields Competitions  Total
State Amount Amount Amount amount
approved released released released
1 2 3 4 5 6
1. Andhra Pradesh 25.98 12.99 0.95 13.94
2. Arunachal Pradesh 5.56 444 - 444
3. Assam - 3.85 - 3.85
4. Bihar - 5.02 342 844
5. Chhattisgarh - 5.06 117 6.23
6. Goa - 0.18 - 0.18
7. Guijarat - 7.10 - 71
8. Haryana - 3.25 1.10 435
9. Himachal Pradesh - 201 0.70 271
10. Jammu and Kashmir 210 - 21
11. Jharkhand 4.79 2.39 - 2.39
12. Kerala - 0.80 - 038
13. Karnataka 6.22 312 142 4.54
14. Madhya Pradesh - - 2.64 264
15. Meghalaya 132 1.06 - 1.06
16. Maharashtra - 4.86 - 4.86
17. Manipur - - 047 047
18. Mizoram 2.08 021 0.37 0.58
19. Nagaland - 0.30 0.56 0.86
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1 2 3 4 5 6
20. Orissa 7.34 8.05 211 10.16
21. Punjab - 6.27 118 745
22. Rajasthan - 472 1.93 6.65
23. Sikkim 1.35 0.13 0.32 045
24. Tamil Nadu - 191 2.63 454
25. Tripura - 0.36 0.36
26. Uttar Pradesh - 16.96 2.55 19.51
27. Uttarakhand - 5.90 1.03 6.93
28. West Bengal - 232 - 232
29. Funds released to SAIl for conducting - 4.49 449

National level competitions
TotaL 54.64 105.00 30.00 135.00

)

- Nil
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State-wise sanction and release of funds under PYKKA Scheme for development of playfields and for
holding competitions during010-2011

(Rs. in crore)

SI.No. Name of Development of Playfields Competitions Total
State Amount Amount Rural Women Total amount
approved released Competitions Competitions released

1. Andhra Pradesh 51.96 25.98 11.26 - 11.26 37.24
2. Arunachal Pradesh 1111 1051 2.05 - 2.05 12.56
3. Assam - - 2.96 0.38 334 3.34
4. Bihar - - 6.19 - 6.19 6.19
5. Chhattisgarh - - 201 - 201 201
6. Goa - - 0.18 0.08 0.26 0.26
7. Gujarat 11.35 02.55 2.69 - 2.69 5.24
8. Haryana 1443 14.43 150 031 181 16.24
9. Himachal Pradesh 8.79 8.80 118 0.15 133 10.13
10. Jammu and Kashmir - - 2.10 - 2.10 21
11. Jharkhand - - 281 0.35 3.16 3.16
12. Karnataka 1247 14.86 252 042 294 178
13. Kerala 11.17 11.17 132 - 132 12.49
14. Madhya Pradesh - - 413 0.66 4.79 4.79
15. Mabharashtra 28.16 4194 3.88 0.48 4.36 46.3

[VHGVS VACVYY] S)ueyl Jo Uono ZTZ
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16. Meghalaya 132 01.19 0.67 0.12 0.79 1.98
17. Mizoram 225 02.27 0.58 0.13 0.71 298
18. Nagaland 5.92 02.96 - 0.13 0.13 3.09
19. Orissa 10.35 05.98 3.85 0.42 4.27 10.25
20. Punjab 27.87 26.66 155 0.30 185 28,51
21. Sikkim 0.67 2.02 - - - 2.02
22. Tamil Nadu - - 4.66 044 5.10 51
23. Tripura 7.06 03.24 0.67* 0.11 0.78 4.02
24. Uttar Pradesh 58.83 62.27 947 - 9.47 7174
25. Uttarakhand 1943 1943 1.38 0.09 147 209
26. West Bengal 02.32 331 - 331 5.63
27. Andaman and Nicobar 01.06 01.06 - - - 1.06
28. Lakshadweep 00.51 00.51 - - - 051
29. Puducherry 00.69 00.69** - - - 0.69
30. UT of Chandigarh - - - 0.03 0.03 0.03
31. Through NYKS 322 - 322 322
32. Funds released to NYKS to hold Inter-school Competitions 7.31# -

in 626 districts and 35 states.

GRAND TOTAL 285.40 260.84 76.14 4.60 88.05 348.89

** Funds to UT of Puducherry have been released by SAU out of unspent balance.
# It excludes transfer of Rs. 5.00 crore to NSDF-PYKKA.

) - Nil
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Statement-1V

State-wise sanction and release of funds under PYKKA Scheme for development of
playfields and for holding competitions duri2§11-12(upto 29.02.2012

(Rs. in crore)

SI.No. Name of Development of Playfields Competitions  Total
State Amount Amount Amount amount
approved released released released
1 2 3 4 5 6
1. Andhra Pradesh 25.98* - 25.98
2. Arunachal Pradesh - - - -
3. Chhattisgarh - - 223 223
4. Gujarat 2.08 13.43* * 13.43
5. Haryana - — 1.60 16
6. Himachal Pradesh 4.02 3.66 124 49
7. Jammu and Kashmir - 0.56* - 0.56
8. Jharkhand - 2.40* - 24
9. Karnataka - - 217 217
10. Kerala - - 0.23 0.23
11. Madhya Pradesh 23.65 3547 491 40.38
12. Maharashtra - - - -
13. Meghalaya - - 0.09 0.09
14. Manipur - 0.22* - 0.22
15. Mizoram - 2.07* 0.10 217
16. Nagaland 1.48 4,70 - 4.7
17. Orissa - 7.34* - 7.34
18. Punjab - - 210 21
19. Rajasthan - - 218 218
20. Sikkim 1.66 1.66 112 2.78
21. Tripura 4.09 4.09 0.79 4388
22. Uttar Pradesh - 18.39* 8.20 26.59
23. Uttarakhand - - 1.39 1.39
24. West Bengal - - - -
UTs

25. Andaman and Nicobar — — — _
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1 2 3 4 5 6

26. Lakshadweep - - - —
27. Puducherry - - - —

28. Funds released to SAIl for — - - 5.10
holding national level competitions

TotaL 36.98 119.97 3345 153.40

* |t includes release of grants approved for the previous yeagsY008-09 and (2009-10).
** Funds to UT of Puducherry have been released by SAl out of unspent balance.
(=) - Nil

M/s Dow Chemicalsvis-a-vis London Olympic Sports and Games

464. SHRI S.SAHLUWALIA: Will the Minister of YOUTH AFFAIRS AND
SPOR'S be pleased to state:

(@) whether M/s Dow Chemicals of USA is one of the main sponsor of the
ensuing London Olympic Sports and Games 2012;

(b) whether Government is aware of the fact that as successor of Union
Carbide plant in Bhopal, responsible for gas-leak that killed thousands of our
citizens in 1984, Dow Chemicals has refused to own up its liabilities in Bhopal;

(c) whether Government is aware of strong public protests against the
International Olympic Committee choosing Dow Chemicals for sponsorship; and

(d) what has been Governmenttesponse thereto?

THE MINISTER OF SARTE OF THE MINISTRY OF YOUTH AFFAIRS AND
SPOR'S (SHRIAJAY MAKEN): (a) M/s Dow Chemicals is one of the sponsors for
the forthcoming London Olympics, 2012.

(b) The question of liability of Dow Chemicals Company and/or any other
successor to Union Carbide Corporation/Union Carbide (India) Limited is pending
before High Court of Madhya Pradesh at Jabalpaow Chemicals is also one of
the respondents. The Department of Chemicals and Petrochemicals has also filed
a Curative Petition (C) No. 345-347/2010 on 03.12.2010 in Supreme Court seeking
enhancement in the compensation which was earlier settled at US $ 470 million by
Supreme Courtide its Orders dated 14th/15th Febryaf®89.

(c) Yes, Sir

(d) Government of India had directed Indian Olympgsociation to take up
the issue of sponsoring of London Olympics, 2012 by M/s Dow Chemicals
emphatically with the Iternational Olympics Committee (IOC) to draw its attention to
the sensitivities of the victims of the tragedy in Bhopal and that the association with
the Dow Chemical Company militates against the fundamental ethical principles of
the Olympic Committee. Indian Olymp#ssociation took up the matter with the 10C
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to which I0C replied that Dow Chemical had no connection with the Bhopal tragedy
since Dow did not have any ownership stake in Union Carbide until 16 years after
the accident and 12 years after the US $ 470 million compensation aggreement was
approved by the Supreme Court of India. The Ministry also took up the matter
directly with IOC urging it to go beyond lesser considerations, and in the larger
interests of the ideals of human rights, compassion and solidaatycel the
sponsorship of Dow Chemicals for the London Olympics, 2012, thereby apart from
assuaging the feelings of millions of people, send a strong message the world over
for upholding the noble ideals of the Olympic Movement. HoweV&C has
reiterated their earlier stand on the issue.

Law to regulate sports bodies

465. SHRI RAJEEV CHANDRASEKHAR: Will the Minister of YOUTH
AFFAIRS AND SPOR'S be pleased to state:

(@) whether Government proposes to enact a new sports law aimed
at addressing the ills and politicization of the various sports bodies of the
country; and

(b) if so, the details thereof?

THE MINISTER OF SARTE OFTHE MINISTRY OF YOUTH AFFAIRS AND
SPOR'S (SHRIAJAY MAKEN): (a) Yes, Sir

(b) In order to bring transparency and accountability in the functioning of
the National Sports Federations and Indian Olymissociation, Government has
formulated a regulatory framework with the objective of promoting good governance
among sports bodies. The Draft of the National Sports Bill has been placed in the
public domain for pre-legislative stakeholders consultations, the salient features of
which are as under:

0] Central Government support for development and promotion of sports
including financial and other support for preparation of National teams,
athletes’ welfare measures and promoting ethical practices in sports
including elimination of doping practices, fraud in age and sexual
harassment in sports, Rights and obligations of the Indian Olympic
Assoication and National Sports Federations (including adoption of
basic universal principles of good governance and professional
management of sports).

(i)  Participation of athletes in the management/decision making of the
concerned National Sports Federation and the Indian Olympic
Association through théthletes Advisory Council.

(iiy Duties and responsibilities of the Spossithority of India and the
Government of India, which have been clearly defined.

(iv) Mechanism for sports dispute settlement and establishment of a
Dispute Settlement andppellate Tribunal.
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V)

(Vi)

(vii)

(vii)

)

Greater autonomy to National Sports Federations and dilution of
control of Government over the National Sports Federations.

Bring National Sports Federations under Right to Informagioh 2005
with certain exclusion clauses for protecting personal/confidential
information relating to athletes.

Specific provision has been inserted in the anti-doping clause to
exclude the administering by the NationAhti Doping Agency
(NADA) of those provisions of theWNorld Anti Doping Agency
(WADA) Code to which the International Federation of the Sport is
not subject.

A duty has been enjoined upon the coaches, gurardians and other
support personnel to prevent unethical practices in sports such as
doping and fraud of age.

Specific provisions have also been made to ensure that National
Sports Federation, the National Olympic Commitee, the Sports
Authority of India adopt or undertake measures not only to prohibit
sexual harassment at workplace for sports but also provide appropriate
conditions for women in respect of work, leisure, health and hygiene.
Other measures have been provided for setting up a complaint
mechanism for redressal of complaints with a committee headed by a
woman, or special counselowhilst adhering to the principle of
confidentliality.

PAPERS LAID ON THE TABLE
Notifications of Ministry of Shipping

THE MINISTER OF SATE IN THE MINISTRY OF RARLIAMENTARY
AFFAIRS (SHRI RAJEEVSHUKLA): Sir, on behalf of Shri &. Vasan, | lay on the
Table, under sub-section (3) of Section 458 of the Merchant Shigaihgl1958,

a copy each (in English and Hindi) of the following Notifications of the Ministry
of Shipping:—

@)

)

©)

GS.R. 9(E), dated the 13th Janya2@12, exempting the Indian fishing
boats of less than 20 meters in length from the requirement of
Merchant Shipping (Indian Fishing Boats Inspection) Rules, 1988.
[Placed in Library SeeNo. L.T. 6195/15/12]

GS.R. of 10(E), dated the 13th Janua&©12] publishing the Merchant
Shipping (Registration of Indian Fishing Boatghendment Rules, 2012.
[Placed in Library SeeNo. L.T. 6193/15/12]

S.0. 67(E), dated the 13th Janya®pl2, specifying every vessel or
ship, other than Fishing/essels and Sailing/essels, to be Indian
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fishing boat for the purpose of section 435 B of Merchant Shipping
Act, 1958. [Placed in LibrarySeeNo. L.T. 6194/15/12]

Notification of Ministry of Personnel, Public Grievances and Pensions

THE MINISTER OF SRTE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONSAND THE MINISTER OF SATE IN THE PRIME
MINISTER'S OFFICE (SHRN. NARAYANASAMY): Sir, | lay on theTable, under
sub-section (1) of Section37 of tWelministrative TribunalsAct, 1985, a copy (in
English and Hindi) of the Ministry of Personnel, Public Grievances and Pensions
(Department of Personnel afidaining) Notification No. GB.R. 923(E), dated the 30th
December 2011, publishing theAdministrative Tribunals (Procedure for appointment
of Members) Rules, 201 [Placed in LibrarySeeNo. L.T. 6167/15/12]

A Copy of Economic Survey2011-12

THE MINISTER OF SRATE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): Sir, | lay on theTable, a copy (in English and Hindi) of the
Economic Survey2011-12. [Placed in LibrarySeeNo. L.T. 6176/15/12]

Action Taken Note on the ecommendations of the
Thirteenth Finance Commission

SHRI NAMO NARAIN MEENA: Sir, | lay on theTable, under article 281 of
the Constitution, a copy (in English and Hindi) of the Explanatory Memorandom as
to Action Taken Note on the recommendations of thkirteenth Finance
Commission on Debt Relief to States in respect of National Small Savings Fund
(NSSF) Loans. [Placed in LibrargeeNo. L.T. 6179/15/12]

REPORT OF DEPARTMENT RELATED PARLIAMENT ARY STANDING
COMMITTEE ON TRANSPORT, TOURISM AND CULTURE

SHRI SHADI LAL BATRA (Haryana): Sirl present the One Hundred and
Seventy-third Report (in English and Hindi) of the Department-related Parliamentary
Standing Committee offransport,Tourism and Culture on 'The National Highways
Authority of India (Amendment) Bill, 2011".

REPORTS OF DEPARTMENT RELATED PARLIAMENT ARY STANDING
COMMITTEE ON CHEMICALS AND FERTILIZERS

SHRIA.A. JINNAH (Tamil Nady : Sir, | lay the table, a copy each (in English
and Hindi) of the following reports of the Department-related parliamentary
Standing Committee on Chemicals and Fertilizers (2011-12):
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() Twenty-first Report onAction Taken by the Government on the
recommendations contained in the Thirteenth Report (Fifteenth Lok
Sabha) on 'production, pricing and Distribution of Molasses' of the
Ministry of Chemicals and Fertilizers (Department of Chemicals and
Pertrochemicals);

(i) Twenty-second Report oAction Taken by the Government on the
recommendations contained in the eighteenth Report (Fifteenth Lok
Sabha) on 'Demands for Grants (2011-12)" of the Ministry of Chemicals
and Fertilizers (Department of Fertilizers);

@iy Twenty-third Report onAction Taken by the Government on the
recommendations contained in the Nineteenth Report (Fifteenth Lok
Sabha) on 'Demands for Grants (2011-12)' of the Ministry of Chemicals
and Fertilizers (Department of Pharmaceuticals); and

(iv) Twenty- fourth Report orAction Taken by the Government on the
recommendations contained in tAaventieth Report (Fifteenth Lok
Sabha) on 'Demands for Grants (2011-12)"' of the Ministry of Chemicals
and Fertilizers (Department of Chemicals and Pertro chemicals)

STATEMENTS OF THE DEPARTMENT RELATED PARLIAMENT ARY
STANDING COMMITTEE ON CHEMICALS AND FERTILIZERS

SHRI A.A. JINNAH (Tamil Nady : Sir, | lay on theTable, a copy each (in
English and Hindi) of the following statements showing further follow up action on
the recommendations contained in the followiAgtion Taken Reports of the
Department-related Parliamentary Standing Committee on chemicals and Fertilizers
(2011-12):--

() Action Taken $atement on Fourteenth Report Action taken by the

Government on the recommendations contained in the Fifth Report
(Fifteenth Lok Sabha) of the Committee (2009-10) on 'Production and
Availability of Medicines to Deal with Swine Flu' of the Ministry of
Chemicals and Fertilizers (Department of Pharmaceuticals);

(i) Action Taken $atement on Fifteenth Report dkction taken by the
Government on the recommendations contained in the Sixth Report
(Fifteenth Lok Sabha) of the Committee (2009-10) on 'Demands for
Grants (2010-11)"' of the Ministry of Chemicals and Fertilizers
(Department of Fertilizers);

(iiy Action Taken $atement on Sixteenth Report dction taken by the
Government on the recommendation contained in the Seventh Report
(Fifteenth Lok Sabha) of the Committee (2009-10) on 'Demands for
Grants (2010-11)' of the Ministry of Chemicals and Fertilizers
(Department of Pharmaceuticals); and



220 Re: an issue regarding [RAJYA SABHA] Sri Lankan High
interview of Commissioner

(iv)  Action Taken $atement on Seventeenth Report/Axstion taken by the
Government on the recommendations contained in the Eighth Report
(Fifteenth Lok Sabha) of the Committee (2009-10) on 'Demands for
Grants (2010-11)"' of the Ministry of Chemicals and Fertilizers
(Department of Chemicals and Pharmaceuticals).

REPORT OF COMMITTEE ON THE WELFARE OF SCHEDULED CASTES
AND SCHEDULED TRIBES

SHRI LALHMING LIANA (Mizoram): Sir | lay on theTable, a copy (in
English and Hindi) of the nineteenth Report of the Committee or\tbkéare of
Scheduled Castes and Scheduled Castes and Scheduled Tribes of the Ministry of

ConsumerAffairs, Food and Public Distribution (Department of Food and
Public Distribution) onAction taken by the Government on the recommendations
contained in the third Report (fiffeenth Lok Sabha) on Reservation for and
Employment of scheduled Castes and Scheduled Tribes in Food Corporation of
India".

RE: AN ISSUE REGARDING INTERVIEW OF
SRI LANKAN HIGH COMMISSIONER

SHRI PRASANRA CHATTERJEE (Vést Bengal): Sjrthe Prime Minister was
to come here and inform us. But, he is not here .nfimteruptions)

MR. DEPUTY CHAIRMAN : The matter was discussed and the Minister
has replied to ifinterruptions) The parliamentanAffairs Minister has intervened
during Question Hour and said(Interruption) The Government has clarified your
question and that matter is over n@nterruptions)

SHRI TIRUCHI SIVA (Tamil Nadu): Sirthe Sri Lankan High Commissioner
in an interview said that...

MR. DEPUTY CHAIRMAN: See, you have to give a notice on it.

SHRI TIRUCHI SIVA: The Sri Lankan High Commissiongn an interview
expressed that th&amil Nadu MPs were lobbied by theTTE against Sri
Lanka.This is in gross violation of our privilege. There can be no comment on the
conduct of the Members of Parliament. It is in gross violation of our privilege.

MR. DEPUTY CHAIRMAN: The statement of the Sri Lankan High
Commissioner is to be examined by the ME@aterruptions) Okay, you have
mentioned it.We have to examine it only after the receipt of a notitle. have
to examine it. | cannot say anything on that now because there is no Naé#ce.
have to examine it only after the receipt of a notiédéee have to examine it.
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(Interruptions) Please do not show it{Interruptions) It has to be examined.
(Interruption) Please do not show if(Interruptions)

SHRI D. RAJA (Tamil Nadu) : Sirit is gross violation(Interruptions) It
is gross interference in our affairglnterruptions) The Government should
respond on this issue(Interruptions)

MR. DEPUTY CHAIRMAN: Mr. Minister, are you responding on this?

THE MINISTER OF SATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI RAJIV SHUKLA): Sir, you should only believe what the External
Affairs Minister has said on the floor of the Houséou should go by
that...(Interruptions) Why are you quoting media reports@nterruption) There
will be hundred media reports(Interuptions) You should not believe the media
reports...(Interruptions)

SHRI TIRUCHI SIVA: That is not the issue.There is an
interview...(Interuptions)

SHRI RAJIV SHUKLA: When the externalAffairs Minister has said
something on the floor of the House, you should go by .th#iterruptions)

MR. DEPUTY CHAIRMAN: Mr. Siva, you have raised it. It has to be
examined because it is an issue between the two countfieterruptions) It is
a Sensitive issue. Okayou have raised it.

Now, Shri M.\enkaiah Naidu.

MOTION OF THANKS ON PRESIDENT'S ADDRESS

SHRI M. VENKAIAH NAIDU (Karnataka) : Mr Deputy Chairman, Sir
yesterday | just started the discussion on the President's addié&sAddress
of the hon. President ignores the most vital question the country is asking. Do
we have a Government? Who is governing us? The essence of the Government,
particularly Sir, in the age of coalition politics is leadership, decisiveness,
credibility and trust between allies. The development of the last few days has
shown that this Government has failed on all these counts. One Minister in this
Government from Uttarakhand has submitted his resignation; his whereabouts are
not known; he has not come to the House also.

Sir, yesterday another Minister after presenting the Railway Budget, is
reported to have resignede do not know about it. Just npwhe parliamentary
Affairs Minister is saying that the Prime Minister has not received any
resignation. The entire country is agog with the news that the Minister has
resigned after presenting the budget. It is because the congress party wanted to
implements its agenda by enticing its allies. It has broken the dharma of the
coalition by enticing a member of the algnd now the crisis has been created.

Sir, it is not known whether the Railway Budget, which is the property of the
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House, is continuing in its original form or whether it is becoming a subject matter
of some intrigues of political negotiations.

Sir, the other daythe members of another ally fromamil Nadu went to
the Well of the HouseThey were greatly agitated; naturally so on an important
issue. This all shows that the foundations of this Government are being shaken
brick by brick. There is no governance. It is a theatre of the absurd because this
Government and this Prime Minister do not know how to run a coalition.

Sir, we have run a coalition Government of 23 political parties. For five
years , there was a stable Government under an able .leBdéerwhat is
happening now? Sirthe President'&ddress is like a lacklustre speech. It is like
a grocery shop list, listing out what has been said eardied also even on
earlier occasions. There is nothing new in this. There is no vision in the
President'sAddress.

Sir, 1 would like to tell the Government that it is losing the confidence of
the nation, certainly of the Opposition, and, of course, of your allies also. Why?
It is because the leadership has two power cenfralse the recent example of
a Cabinet Minister who declared in the midst of campaign in Uttar Pradesh that
the youth leader is more suitable to become the Prime Minister of India; and if
he wants, he can be made the Prime Minister of India in the midnight itself. It
is degrading the Prime Minister under whom you are working as a Cabinet
Minister. This never happenedhere is a Prime Ministerand his Minister says
the 'x' is more suitable than the present Prime Minister; if he wishes, he can
become the Prime Minister in the midnight.

Sir, your ability to govern the country is questioned by the Congressmen,
not by the Opposition. Sithe talk of even mid-term poll has not emanated from
the Opposition benches. It has come from your own allies. There is a stability of
graveyard now practically because the Government is saying that they are stable;
they have the numbers. They have the numbers but they do not have the
Members with them. One day it is the TMC which goes to the well, one day it
is DMK which goes to well, one day it is RID which goes to well and gets the
House adjourned alsahis is happening continuouslir, if it is on an isolated
incident or some emotional incident, one can understand. But practically it is
happening regularlyWWe have seen also last time that even the Rajya Sabha had
to be adjourned because a member of the RIJD had gone to the well of the House
and created problems. The RJD is an ally of the Government, DMK is an ally of
the GovernmentTMC ia an ally of the Government. Sit is not opposition which
is obstructing the functioning of the House or creating problems for the
Government but it is your own allies. That means you are not following coalition
dharma, which means you are not having free and frank discussions on issues
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and challenges faced by the nation and you are not able to evolve consensus
among your allies before taking major decisions. That is why things are happening
like this. Sir that being the case, what is the guarantee that you will be able to
implement the promises you have made in the Presidehdidiess. Sirthere is

no vision in the presidential address, there is no road map; it is only end of the
road. That is very clear and visible also. ,Sihe joke of the decade is para No.4

of the PresidentiaRddress which says, "My Government has remained committed
to providing an honest and more efficient Government and has taken several
further important steps towards that end.”, $iam underlining the words 'honest

and more dicient Government'. Sirhow many scams have happened in this
Government, during the regime of this Government? Never before in the history
of the country since independence this many scams have happened. This is not
an allegation made by opposition. ,Sin the CAG even in the courts, even in the
media, everywhere these are being talked about and the entire world now is
eagerly looking to India what is this which they are going to do with regard to
these major scams. Sitake the 2g telecome spectrum scafour Minister may

go on roaming and taunting saying that there is zero loss. But the highest
authorities have confirmed it. Rs.1,76,000 crores scam and what you are talking is
honesty Coal scam, coal allocation scam, Rs.85,000 crore, Commonwealth Games
scam, Rs.70,000 crores, aircraft purchase scam, Rs.64,000 crores, rotten foodgrains,
Rs.58,000 crores, Hasali money laundering scam, Rs.54,000 crores, KG Basin
ghotala Rs.30,000 crores, S-Band Devas Scam, Rs.10,000 crores, Defence land
scam of Adarsh, Rs.10,000 crores, LIC Housing loan scam, Rs. 10,000
crores..(Interruptions) They are all in public domain.(Interruptions) That is why

you are blind to the realityvou are blind to the reality.(Interuptions) That is

what is happeningYour Minister said the other day that there is zero loss even
on 2G also. Finallywhat has happened? He has to eat his wbik. same thing

will happen to you also. Try to understand this. Then the other day my friend,
Shri Chaturvedi, said that ha has a graphic showing comparison between the NDA
and the UR about scams.(Interuptions) Your graphics are right because in the
UPA all these things have gone up, all these scama and scandals have gone up.
This graphic has gone up in BRegime. Sir as regards the black money issue,
the Prime Minister promised a roadmap within 100days of coming to pdwer
2009 you came to power second time. So far you have not done anything. In the
past three years, the Government has stonewalled every demand by the
opposition-come out with official estimates of Indian black money abroad, no
answer disclose the name of the account-holders, no andake efective steps

to bring wealth back, so far no action.,Sione other than the CBI Director while
addressing a conference said Indians have stashed over 500 billion in the US
Banks. Rs. 500 billion in the US Banks, this is what the CBI is saying. Then what
is it that you are doing? What are the steps you have taken? This many numbers
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of years have passed. Even after Convention against Corruption, even after the
resolution adopted, what is it that the Government has done? What is the
roadmap you have laid for bringing back the black money? No action on that
count also! Sir the Prime MinistefInteruptions) They are trying to dferentiate
between the Prime Minister and the PMO. Can there be a PMO without Prime
Minister? In the case of 2G with regard to granting prosecution sanction to
Dr. Subramanian Swamyt has been said thefiofals of the PMO do not sensitize

the PMO about the gency of the mattefThen, what sort of PMO it is ? If they

are not able to sensitize the Prime Minister in time about an important issue, what
sort of PMO IT IS ? The PMO was found fault on umpteen occasions. The Prime
Minister is presiding over the PMO. That means, he is directly responsible to this.
But for the efective intervention of the Judicigryconstant insistence by the
Opposition and aggressive campaign by the media, tisér 2G scam would not
have seen the light of the dajhe CBI enquiry into the scam was instituted in
2009, but till 2010, the Prime Minister was openly backing the Minister who has,
subsequently to go tihar jail. The Prime Minister was always baching that
Minister. Why it had happened? Is the Government sensitive to all these scams?
Have you taken any steps? The people have gone to jail, be it the Minister of
Communications, be it the chairman of the CW@t because of the Government,

it is not because of the Prime Minister or it is not because of the PMO's initiative,
it is because of courts, it is because of monitoring of cases by courts. It is only
then they have gone to jaiks far as the Government is concerned, you have
not taken any action to get any person arrested in these issues. So, what is the
guestion of your talking steps and providing honest administration!

Sir, | come to adarash scamesterday High court, on adarash scam, asked
why you are not taking action against prominent persons. In each and every case,
it is courts, courts and courts who have acted. The Government is not moving
an inch; the political leadership is not doing anything, ®ie President'&ddress
speaks about bringing a new bill to fight corruption. What is required is not a
new bill, what is required is a political will which is lacking in the Government.

It is not there.You are trying your best to shield the culprits till the last moments
otherwise, how could the Communications Minister say there is zero loss in the
2G scam when the entire country is talking about it? The court is monitoring and
even the CAG has come out with his Repdfdu are trying to shield and cover
up. You have not done anything. Npwou are just saying that, you would come
out with another Bill. What is there? There are enough Bills. What is lacking is
political will.

Sir, in the President'dddress, there is not mention about the Sri Lankan
Tamils 'plight’. It was only yesterday after the opposition and also some of the
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ruling party member gave a notice, the hon. Minister of Extefitdirs made a
statement. But, what about the living conditions of Sri Lankamils. Are we not
concerned/Being a neighhowe have special relationship with Sri Lankan and
even with Sri LankarTamils also.There is ho mention about it in the President's
Address. How this Government is functioning — One step forward, three steps
backward and the situation is awkward? | will give you a number of examples. It
is not that | am making a political comment and criticising the Government. | will
tell you. Petroleum prices were hiked in November last. Due to pressure from your
allay, you have taken them backhe FDI in retail was announced in December
and taken it back from implementation because of pressure from your &itay
Teesta Water Accord was planned, discussed with Bangladesh and decided to
sign, but, finally it was given up.You know what the reason i8Ve know how

you dealt with Lokpal. It was discussed and voted in Lok Sabha. Then, it came
to Rajya SabhaWe discussed here and all Members had their Bay, at the

end of the daythe Minister was answering and abruptly you ran away from the
debate! That is why | said one step forward and three steps backward.

Sir, with regard toAnna Hazare Movement, you first praised hiirthe
Government initially said that he is honest, to the core, from head to toe. ut,
susequently they said he is dishonest from head to tdéat is this? If he is
palatable to you, he is a great man. Otherwiliea .

Even with regard to Baba Ramdahe Government had sent four Cabinet
Ministers under the leadership of Pranab Babu to go to airport, to receive him and
rollout the red carpet. First you saaba Ramdev is a god and the next day you
say he is fraudWhat is this/Vithin 24 hours you change your stand!

AN HON. MEMBER: Thank God.

SHRI M. VENKAIAH NAIDU: May God bless you. Sjryou rollout red
carpet, you praise him, Pranab Babu, number two in the command, goes to airport
— | don't know what is the protocol — to receive him and suddenly when he is
not palatable to you, next day you call him fraud and make all sorts of allegations.
Your Congress General Secretary speaks whatever comes to his mind...sometimes
with out mind also. That is what is happening. Then, you attack the
demonstrators; there is midnight coup, police go there and beat mercilessly the
women, senior people, youngsters and children, as if there is no right to protest
in a democracyThey were not doing anything against the .|&ley were simply
lying there. But, at midnight, you go and attack them. What is this?

On homosexualitythe Additional Solicitor General submits something in the
supreme court. But, within hours, the Home Ministry issues a statement,
completely differing with what had been submitted in the supreme court.

With regard to the NCTC, you had given a date of March 2nd, but, then,
because of protests you have postponed its implementataiimg in haste and
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repenting in leisure has become your habit. who had asked you to do it in such
a hurry? In a federal setup, is it not your duty to consult the states and take
their views on an important legislation like this? But you don't do it and you
suddenly announce it and, then, withdraw it or keep it pending. First you make
an announcement and, then, you hold discussioes. wm<l, @@ o ¥gd <@

IR uE A T, AP T W AR T, OSHH AR H TEl WA, I AT Bl AdT

T2 AT WHR A R w) @ T, 'H wEy # W@l o7 @ 22 Home Minister

is supposed to be very intelligent. He just avoids the states and issues the
orders. Even the Standing Committee had made a unanimous recommendation to
the Home Ministry to keep it in abeyance till it is discussed with the states and
a consensus is evolved. But the Home Minister says that there is nothing wrong
in the NCTC. If there is nothing wrong, then, what is that you are discussing?
Then, ten Chief Ministers have protested on this issue. This has never happened
in the history of the country that 10-12 Chief Ministers have come out openly to
state their stand on an issue.

Similarly, take the ban on cotton export. My friend, Shnand Sharma, is
sitting here. On 5th March, you impose ban on cotton export; on 12th March, you
lift that ban. What is thistamash& Whom do you want to benefitRt whose
behest did you do it/ Siwhen i use words, Icarefully chose them to use — one
step forward three steps backwaMou impose a ban on 5th March; on 12th
March, you lift that ban. What had happened in between? Why this tamasha is
happening?And, same thing is going to happen in the Railway Budget also. It
is because, in this Goverment, what left hand is doing, the right hand is not
aware. The right hand proposes, the left hand opposes and the mind disposes.
T¢ B W proposedxd ¥, d¢ TS W opposedRd ¥, M wRE wRd T
That is why all this is happenind@ll this is happening because there is no ynity
there is no clarity in this Goverment. There is no meeting of minds in this
Goverment.Two Cabinet Ministers went on hammer and tongs against the Election
Commission. Laterthey backtracked and apologized to the Election Commission.
You circulated a Cabinet Note and the GoM discusses to crub the powers of the
Election Commission. Subsequenthyn public reaction, you backtrack and keep it
in cold-storage.

Sir, the Government is not functioningfedtively. The Government is not
functioning democraticallyThe Government is not following itscoalitiottharma.
Otherwise, all these things would not have happened at all, whether it is ban on
cotton export or it is FDI or it is NCTC or it iBeestaWater Accord. | have not
chosen these examples or picked these examples just to criticize the Government.
These are the realitie§Vhat will happen to the image of the Governmeytu
brought forward the issue of FDI and said that it was good for the couhtry
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it was good for the country why did you keep that in cold storage? If the NCTC
is good for the countrywhy did you keep that in cold-storage? If the ban on
cotton exports was good for the counttiien, why did you lift the banWhat

is happening? Is it the way the Government should functiWe?want straight
answer from this Governmenthis Government has no answer; it is clueldss.

i told you, because it has no claritif has no unity

Sir, another important aspect in this PresideAtiress is assault on the
federal structureThe biggest crime committed by the AJRGovernment is an
assault on the federal structure of the Constitution and the federal system of the
country Sir, the federal principle is not a luxurit is a constitutional mandate and
is held to be a basic structure of the Constitution. It is not at the mercy of
anybody Sir, in fact, you are doing everything to compromise withTitere is
an increasing tendency to centralize powers rather than decentralizing Weem.
are in an era of decentralization. But you are trying to centralize everything, be
it taking over the functions of the state by imposing extra-legal measures or
transferring the states' functions to the con current List or misusing the
constitutional powers to withhold Bills passed by that&sAssemblies.Take the
case of Gujarat. GUJCOC Bill has been waiting for four years to be approved by
the Central Governmenflerrorist activities are on the ris¥ou are saying that
there is a need for NCTCAnti-terror Mechanism. Gujarat is a state which is
having border with Pakistan, our unfriendly neighobut you don't allow that
state to go for a firm legislation. Why are you keeping the GUJCOC BiIll pending
for four years/ It is because you don't believe in a federal system.want to
weaken the federal system.

Sir, with regard to NCTC's overriding powers against the federal structure,
| would say that it is a step towards autocracy and further encroaching upon the
law and order powers of the State Government. Let the Prime Minister call a
meeting, discuss it with the Chief Minister and, then, arrive at a consensus. But
what is it that you have doneu have just called a DG$’'meeting.What can
the poor DGR do? Sirjust see the way they have treated the DGWgh your
permission, | am giving this newspaper to you. It is The Indian Express. The
caption is: Dort be CM5s Senographers’. ...(Interruptions)...The Home Secretary
tells the DGPs, ‘Don’'t be CMs’ Stenographers’. It is height of arrogance. Does
it mean to say that the Home Secretary is a Stenographer of the Prime Minister
and the Home Minister? Is this the way you should take it? Can you take the
Centre and State relations so lightly? What is this? Prime Minister is an elected
person. He should be respected by one and all. He has been given autherity
same is the case with the Chief Ministand the Chief Secretaries are supposed
to follow the decisions of thet&e Government and the Chief Minsit&nd you
just give a lecture here saying them, ‘Don’t be Stenographers.” What is this non-
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sense? It is atrocious, | should sdlyis an atrocious comment by a responsible
person. It is because of the mindset. It is not the fault of the Home Secretary
or some other diter. It is the mindset of this Government. é\tare a hoot for
rederal structure’, that seems to be the mood of this Government.

Then | come to Railway Protection Force (RPA&Jt — another recent
attempt to undermine the Police functions of the State. Then The Public Services
(Protection and Regulation) Bill, 2010 is a prime illustration of how the Centre
plans to further interfere in the state matters.

Then | come to appointment of Lokayukta®u have seen the example
of Gujarat Lokayukta. The Gujarat Governor appoints the Lokayukta without
consulting the Chief Ministerlf that is the case, Sithen, tomorrowthe Central
Government with the help of its agent Governors in different States can have their
nominees as Lokayuktas in respective States, and if these Lokayuktas find fault
with the Chief Ministers, then all non-Congress Govenments should go. Is it the
spirit of the Constitution? Is it the spirit of the federal structure? The Centre
wants to be a silent spectator or a promoter of this sort of behaviour by
Governor What is this?There is an elected Chief Ministddle has the mandate
of the people.The Governor should consult hinwiithout that, you cannot do
it. But they have done it. This Government is just a silent spectator to that
because this Government is also a party to that. The Centre also is a party to
this. Otherwise, the appointment of Lokayukta is a classic example of how the
Governors’ institutions are being misused in this count8ir, take the case of
Prevention of Communal anbBargetedViolence Bill, 2010.This is another instance
of aasault on the secular fabric of the counifge NAC group of persons who
have drafted this Bill has its own agenda to take the powers of the State
Governments. SirSection 20 of the proposed Bill is a direct assault on the
autonomy of the State. This Section is against the very spirit of the Constitution
and against the recommendations of various Commissions, including the Sarkaria
Commission which had sought greater autonomy for the States. It is totally
against the recommendation of this Commissidnd then, they want to bring
such Bills before the Parliament! It is a draconian. [&his Bill is another blatant
attempt to tally bypass the State Governments. Then, they want to put one
community against the othefThis is a ‘communal Bill'! | would call it a
‘communal Bill' and not a Bill meant for prevention of communalism. If this Bill
becomes anrAct, there would be demands for further division of the country
which is a very dangerous trend. For Godake, please do not pursue such Bills
because this would divide people on a permanent basis of ‘minority’ and
‘majority’. They want to put one section against the otlied the Muslims ask



Motion of Thanks [15 MAR., 2012] on President's Addresg29

you at any time to bring such a Bill? Why are you trying to show them in a
poor light, as if the minorities are not safe in the hands of the majority and the
majority always commits assaults on minority communities? This is because of the
pre-conceived agenda of the Congress Party that the NAC has drafted such a BiIll,
and such a draconian Bill has been sent for our recommendation.

Even on NCTC, the Home Minister had said that it is a shared
responsibility Fighting terrorism is a shared responsibiliye are one with the
Government on fighting terrorism. But is it not the responsibility of the Central
Government to share it with the States? Why has he not done it? What happened
to his wisdom? This is the second point.

The third point | want to make is about discrimination towards non-
Congress fates. From the day the Government came into powmsy have
wanted to centralize everything. They want to take the entire credit. They have
removed the photographs dftal Bihari Vajpayee from the National Highways
scheme and instead put photographs of people who are not connected with the
Government in any wayat an extra cosfThen, they are changing the names of
various schemes and using he names of their Congress leaders. There is no
dearth of leaders in this country who have made sacrifices for the sake of the
country (Interruptions)Yes, Subhash Chandra Bose is nowhere because he has
no relatives who are in the Government ndBardarVallabhbhai Patel, Pandit
Madan Mohan Malaviya, Balgangadhar Tilak, Lal Bahadur Shastri — these are all
examplesWhy just one familys names are being useWhat is this? Dont’ they
feel ashamed of doing such things?

Sir, talking of discrimination, whether it is Madhya Pradesh, Karnataka,
Gujarat, Bihar or even Odisha, for that mattethere is discrimination by the
Central Government towards the non-Congress States. Be it allocation of coal,
allocation of thermal powgnrllocation of foodgrains, allocation of NREG#ANds
or allocation of National Highways, there is a totally partisan approach adhered
to by our Ministers and our Government. ,Sir would just give you a few
examples. The coal fields in Madhya Pradesh produce 167 million tonnes. Madhya
Pradesh needs 70 lakh tonnes, but they have been allotted only 11 lakh tonnes.
Their production is 167 million tonnes, they need 70 lakh tonnes, but they have
been allocated only 11 lakh tonnes. The National Highways roads in Madhya
Pradesh are in a very bad shape. The Chief Minister had written to the Centre
asking it to hand over those National Highways roads back to the State
Government so that they could carry out repair works, but they have not done
it. Then, there are 37 lakh families in Madhya Pradesh which are homeless. The
allocation of homes made under the Indin@aasYojana is only 70,000. Madhya
Pradesh has got a large number of families belonging to the Scheduled Castes and
Scheduled Tribes. There are 68 lakh BPL families in Madhya Pradesh, but the
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Centre has made food allocation to only 41 lakh families. Then, ground frost had
destroyed the entire Rabi cropo in Madhya Pradesh and the State Government
needs to spend Rs. 1400 crores. The Central Government had sent a team there
and there was a GoM, but not even one rupee has been released So, far
Rs.1400 crores have to be spent by the State Government. Is this the respect they
give to the federal system? There is a popular government elected by the people
there. Does the Government want to punish the people in Madhya Pradesh
because they have elected the BJP Government there?

Sir, in Gujarat, as | told you, GUJCO has been waiting for four years.
They have a sensitive bordérhey dont want to allow Gujarat to enact a Bill,
thereby challenging the very federal structure of the Constitution. Then, in the
case of cotton, they have now announced withdrawal of the ban but they have
put some conditions. | do not understand why such conditions were put. If that
is the situation there, then why was the ban imposed at all in the first instance?
The Government needs to explain thiith regard to discrimination, | told you
about coal, thermal powefoodgrains, NREGAFund, National Highways and then
Indira Awas Yojana. In all these schemes, there is a total discrimination against
non-Congress States. | am ready to provide the figures. Let the facts speak for
themselves. But for paucity of time, | am not taking the details of other States.
Same is the case with Karnataka, Bjh@rissa, Chhattisgarh and othetat8s
which are ruled by either BJP or BJD or JD(U) or other parties. The same is the
attitute of the Central Government. This will weaken the federal structure of the
Constitution of India. Prime Ministethis will really make the people to lose belief
in democracy and federal structure of the Constitution.

Coming to the way you are misusing the Central institutions like CBI,
IncomeTax, IB, etc. Sirthe CBIS misuse is an indication that the Congress wants
to use CBI to stay in power and destabilize the Opposition, to manoeuvre the
neutrals and keep the allies under control. Four points programme of the CBI is
to demoralize and destabilize the Opposition, keep the supporting parties under
control, manoeuvre the neutrals and harass the opponents. Be it the case of
Mulayam SinghYadav or Mayawati or the case of Gujarat, the way the CBI is
behaving and functioning is a shan®e.primary opanization of the country is
forced to act in such a partisan mannérhas become a political tool. Even the
day before yesterdayhe High Court had asked why prominent people named in
the Adarsh case were not arrestéhis is the question put by the High Court.
CBI does not function there because the ruling party people are involved. Most
of the Opposition leaders are harassed by the CBI, Intelligence Bureau, Income
Tax Department and other investigating agencies. Even the CVC and the Election
Commission are not spared. They were criticized. Motive has been attributed to
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them. The Government of India should strengthen these constitutional and
statutory bodies. On the other hand, you are trying to weaken them. | don’'t want
to give detailed examples of who spoke what. One of the Ministers said, ‘Even
if | am hanged, | will not go back.” He has been hanged in election and is then
banged also by the peoplénd, then the Election Commission writes to the
President of India; this has not happened in the recent days.

With regard to price rise, less said the beffdérere is no mention of the
price rise.There is only one line in the Presidenfddress that the ‘Prices are
under control.We would like to know in which bazgam which are, in which
item prices are under control. In every item, prices are going up. They are rising
whether you take tea powdecoffee powder rice, wheat, sugarturmeric or
tamarind. From turmeric to tamarind, everything is going up. So far as vegetable
prices are concerned, | do not want to blame the Central Government for that. It
is a seasonal problem. Howeyveegetables have become one of the heart-burning
problems for the common men. The farmers who are producing onion are crying
in Nasik, in Maharashtra and in parts Afdhra, and the consumers in Delhi are
forced to pay very high price¥hen we were in powed am proud to saythere
was no line, no queue, no waiting list, no shortage and no black-marketing for
five years. Under ShrAtal Bihari Vajpayee, prices were under control and the
Rupee was strongVhen we were in powgrone Dollar was somewhere around
44 RupeesToday what is the position of Rupee? It is 50 and it has gone to 52,
53 or 54 in betweenThat is how we have governed the couni®ome on, let
us have a debate on the price rise, then you can understand what is the reality
today Sir, whenever there is a problem, you blame the international position.
Then, how is China safeguarding itself? How do event#rirerica and Britain
impact India?After so many years of independence, are we not able to have
Swawlambana? Canwe stand ourselves against these developmeruas? have
increased the interest rates 13 timésd, you still want prices to be under
control. It has never happened that in 19 months, interest rates have been
increased 13 times. ‘Hik’ seems to have become the word of the year with
everyone fearing as to when the next hike will come. When people meet you, they
ask, “When is the next hike?” There is hike in petroleum prices, hike in interest
rates, hike in fertilizer prices and hike in EMWII of these hikes are turning
aam admB budged into a nightmarem I @@ f& & w0 &1 8, IW
JEHl & WA AP, BUA B B, AWM ARH F AHY, UE B T G
Ig + = Wl Sir, | don't want to go political. But, ata the same time, | must
tell you that the very slogan of the Congress Party wasi &1 191, 1 e
& e

What is happening t@am adnm? What are the steps you have taken to
control the prices?

*Expunged as ordered by the Chair
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Sir, now | come to fiscal deficit. Fiscal deficit was geted at 4.6 per
cent, which was impossible to achieve from the day one. In the last three years,
expenditure has increased by 18 per cent every. ye@arrent yeds Budget
Estimate is 3.5 per cent. No steps have been taken to control the expenditure.
This is just done to look good. It is a * on the natidou are not able to
control the expenditure. Disinvestment target was Rs. 14,000 crores. What is the
achievement? It is Rs. 12,000 crores. The target for GDP was 8.4 per cent. The
PresidentialAddress states that 7 percent has been achieved. In the last,quarter
GDP was at 6.1 per cenfthe PresidentiaAddress claims it to be 7 per cent.,Sir
in the current quartent may fall further | wish that it should not happeihat
is the reality of the situation. Sithis is all on account of flip-flop in policy
Investors are losing confidence — both domestic and international. Capital flight
is taking place; migration is taking place. People want to go out and invest. That
is, unfortunately the other problem. Even the Member from the ruling pawtyo
spoke yesterdaysaid that enough had not been done for manufacturing sector
What are you policies? What is happening to the infrastructure, which the hon.
Prime Minister always keeps close to his heart? Infrastructure is the basis of a
country What is being done to increase power supply and power production
in the country? What is the progress of various power projects in various
parts of the country? Let there be a White Paper on that so that people can
understand it.

Then, with regard to subsidies for gas, subsidies for NREGA, subsidies for
food, subsidies for fertilizerall of them have been cut down. For each one of
them, allocations have gone down resulting in increase in prices. That is one of
the reasons for prices rise. Fertilizer prices have increased two-fold. DAP was at
Rs.446. It has now gone to Rs.1,035. What can a poor farmer do? How will you
be able to bear the burden when agricultural implement prices are going up and
input costs are going up? How do you expect the farmer to survive by the mere
announcement of your MSP?

Sir, in NREGA, Rs. 1,48,000 crores have been spent.tf&r Government is
talking about the input, that is Rs. 1,48,000 crores. But, | am asking about the
output. How much assets have been created? Let the Government respond to this.
Sir, the farmers are in distresthey want that, at least, in the sowing season,
during the agricultural operations, the NREGA should be linked with agriculture so
that the farmers can also get labour at affordable cost and the cost can be met
from NREGA. That is one suggestion | have for the Government. Let the
Government consider it.

*Expunged as ordered by the Chair
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Sir, with regard to infrastructure, as | told you, the Nortast®WSouth-East
corridor, initiated by ShriAtal Behari Vajpayee, was supposed to be completed in
2007. What is the progressYou were elected to power for the second time in
2009. The project has gone nowhere. During the NDA regime, we completed 11
kilometres per day on national highwayéu said that you would complete 20
kilometres per dayYou have not been able to complete even three to four
kilometres. | am told that for more than three years, there has been no Chairman
in the National Highway#\uthority of India. If | am wrong, if | am corrected, |
will be more than happyThe National HighwaysAuthority of India is an
important institution which overseas the laying down of the national highways
across the countryThese are prestigious projects and we do not have a
Chairman. The NHAI has no Chairman. What happened to the civil aviation
sector? It is in a big mess. What happened to the Delivery Monitoring Unit set
up by the Prime Minister to monitor flagship programmes? What is it doing? What
happened to the Bombay blast case? What happened to the German bakery blast
case of Pune? What happened to the Delhi High Court blast case in the capital
itself? Sir terrorism is raising its ugly head even in the capital itself. | would like
to know from the Prime Minsiter as to what happened toWbenen Reservation
Bill. The Presiden$’ Address is silent on such an important issue. Have you
forgotten it? Have you given it up, and, is that the reason that you have not
mentioned theWomen Reservation Bill here?

Sir, in the Presidentiahddress, there is no reference to the linking of rivers.
Even after the Supreme Court gave a direction to the Government of India has
not moved an inch. During our regime, under the chairmanship of Sudresh
Prabhu, a committee was set up. Estimates were taken, and, it was found to be
a feasible scheme involving Rs. 5,60,000 crore. This Government, after it has come
to power has not done anything. | would like to request the Prime Minister and
this Government to please initiate step even now to take up the scheme of linking
of Ganga, Cauvery and other major rivers in the country

Sir, there is no reference to farmersticides in the countryFarmers’
suicides are taking place unabated in the counthat happened to the
recommendations of the Swaminathan Commission? In 2006, Swaminathan
Commission recommendations were made. are now in 2012. Six years are Qver
and, you have not acted on the recommendations of the Swaminathan
Commission. It is a burning problem.

Sir, today every producer of every agricultural produce is in distress
because the input costs are going up and the agricultural prices are stable,
whereby the farmers are not getting remunerative prices. Please consider
Swaminathan Commissi®’'recommendations, take the House into confidence and
inform as to what are you going to do. In the agriculture seotigrations are
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taking place. Forty-two per cent of agriculturists do not want to remain in
agriculture and want to migrate to other professions. It is going to pose a very
dangerous problem to the county am not saying this for one party or one
Government. It is a lger issue. Sjrthere are many issues, which are pending with
the Government of India. What happened to the request of Karnataka for
amendment to article 371 of the Constitution to give special status to districts of
Hyderabad-Karnataka for their development? It is also pending with the
Government of IndiaThere is no mention about it in the Presidenfialdress.

Sir, what happened to the rehabilitation Af India? Sir it is a pathetic
case.We have a cash-strappedr India. Figures do not mattewhether it is
41,000-crore debt, 18,000 crore losses, 20,000 crore working capital loan, and, other
debts of airport operators. Oil companies, vendors, caterers, hoteliers, and, even
the salaries of the employees are not properly paid. National caroarlare not
paying the salaries in time. When we go to the airport to board a flight or when
arrive at Delhi, the airport staff comes to us with a pathetic face, and, they say
that their salaries have not been paid for three months. What are you doing?
What is your action planWhat is your roadmap foAir India? What happened
to Mission to clean Ganga? By 2020, you are supposed to clean Ganga. The
Government is not doing anything. In the last three years,tt&irNational Ganga
River BasinAuthority held only two meetings. In three years, only two meeting
were held, and, in disgust, MRajendra Singh, the Magsaysaward winner has
quit. What is the Government doing? What is the Government doing with regard
to the resignation of Roddam narasimha, the great scientist? No response. No
explanation from the Government as to why these people have left. Sdt iSir
not only the people, political parties or its allies, but also the scientists and social
activists, who are losing confidence in the Government. &y point is that there
is neither unity nor clarity on any issugect & W T ¥ WA B8 T T
LSIIGE DI S I A NG o W R o | B 3 T - B 1 A T
s9® HRU IE ¥ f& brake is not in the hands of the drivéBrake is in
somebody else’ hands. Today one of the newspapers has reported that the
Minister crosses the signal, and, somebody pulls the emergency chain. The chain
is in the hands of somebody else. Somebody is sitting in the 'drigeat, gears
are in the hands of somebody else, and, brake is in the hands of somebody else.
Government does not know how to go, where to Tuat is the situation today
How long would you allow this Government to continue? Is it good for this
Government to continue? Then, why has this talk of mid-term polls come? There
is inbuilt instability in this Government. In the very creation of this Government,
there is inbuilt instability because there is no ideological cohesion. There is no
leadership which can command respect of all the parties. They are all there
because of their own compulsioou have seen how the political parties are
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behaving. Some of the alliance partners want to take the role of the Opposition
also. They want to be in support and also in Opposition. My point is, if the
ruling party friends themselves go to the well of the House, the ruling party itself
disturbs the functioning of the House, then what is meant by the Government;
what is meant by democracy; what is meant by parliamentary systemised

to blame the Opposition party that it is not allowing the House to function. Please
introspect and find out who are the people responsible for that. Is it the
Opposition?We are here to give constructive support to the Government on vital
issues, on major challengedle have given support on the Cooperative Bill. On
umpteen numbers of times, we have come forward. But, you are not ready; you
are not steady because you dohave confidence in your own alliesou dont
discuss with them. | am really wondering to see that you don’t discuss with you
allies. You dont discuss with your allies on the Sri Lanka probléfhy is this
communication gap there? | have sééruchi Siva the other dayHe was talking

in an emotional tone. He was saying that there was no question of Parties. | do
agree that there is no question of Parties. But, at the same time, we have go a
Party system. The Parties are running the Government. They should discuss, they
should consult with each otherriting letters from Chennai to Delhi. Sithere is

a lack of communication; there is lack of conviction and that is why the present
situation has arisen in the country dont know how long this Government is
going to continue. | only wish something concretize and then if the Government
is able to take everybody along with it, let it govern, otherwise, get out. Thank
you very much.

SHRI PRASANRA CHATTERJEE (Wst Bengal): Sjrthe Prime Minister is
here. ...(Interuptions)...We demand the Prime Ministerreply on the resignation
of the Railway Minister...(Interuptions)...

MR. DEPUTY CHAIRMAN: Shri Pramod Kureel..(Interruptions)...

SHRI PRASANR CHATTERJEE: Sir this is a very important issue.
...(Interruptions)... The Prime Minister is here..(Interruptions)...

MR. DEPUTY CHAIRMAN: That reply has already come from the
Government....(Interruptions)...

SHRI PRASANR CHATTERJEE: No, no...(Interuptions)... Just after
placing the Railway Budget, the Railway Minister(Interruptions)... This is the
UPA-II's Railway Budget...(Interruptions)...

SHRI MOINUL HASSAN (West Bengal): Sjrthe Leader of the House is
present here...(Interruptions)...

MR. DEPUTY CHAIRMAN: We have already taken up the Motion of

Thanks on the Presidest’ Address. The discussion is going on.
...(Interruptions)...
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SHRI PRASANT CHATTERJEE: Yes, but what about that?
...(Interruptions)...Everybody requested.(Interruptions)...Even the Leader of the
Opposition also...(Interruptions)...

MR. DEPUTY CHAIRMAN: It has been told that..(Interruptions).. He has
already said that the Minister has not resignedinterruptions)...

sft A viey wE ((BR): 39 &1 Id Wl PN ', W AS S @rEdl
g, O |..(TaEm)...
Nt Suumfer garm q L9, .

st serefie o1 (enfsem): femer fBEy g7 7 98 € f& wsar f3
T, (@EHE).. UE R UUE WA S HE §, Al 9gd /%l I L..(SaE)..

SHRI MOINUL HASSAN: Sir we are asking the leader of the House
...(Interruptions)...

MR. DEPUTY CHAIRMAN: You see, whatever you have raised, the answer
to that has come from the Government. Beyond that, the Chair cannot allow
PRI ATEd |... (). .

SHRI PRASANTA CHATTERJEE: No answer has come from the
Government. ...(Interuptions)... The Prime Minister is here. He must clarify
...(Interruptions)...

MR. DEPUTY CHAIRMAN: Yes, Mr Kureel.

SHRI PRAMOD KUREEL (Uttar Pradesh)Thank you, Sir First of all, |
would like to thank hon. Deputy Chairman for giving me this opportunity to speak
on the Motion of Thanks on the Presidest’Address. | feel honoured and
privileged to be speaking in the august presence of our hon. Prime Minister
Manmohan SinghjiThis PresidentiaAddress was delivered on 12th of March by
the President of India. First of all, | would like to congratulate the Government
for coming out with such a beautiful piece of fiction. It is a beautiful piece of
fiction. | have gone through thiaddress two-three times. | read all the details,
various policies and programmes and the so-called achievements which the
Governments claims they have been able to achieve in the past two years or
during the last seven years. There are many points on which | would like to
speak, but there are certain salient features, salient aspects of this Presidential
Address which | would like to especially focus on.

Sir, since our hon. Prime Minister is an eminent economist of world repute,
| would start by taking economic issues first. | would talk about the condition of
our economy in the last seven years generally speaking, in the last 60 years
our country has progressed. There have been areas where we have not
progressed to our desired extent. Our rate of growth is around six or seven or
eight per cent. It is a remarkable fedtere is no doubt about iAt the same
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time, | want to focus on the economy of India and the economy of Bharat. |
think there are two diérent rates of growth of econom@ne is that of India and

the other one is of Bharat. India represents 10-15 per cent of the population of
the country It is Bharat which is nowhere near this seven or eight per cent of
growth. This dichotomy is very much visible if you step out of the limits of
capital city of Delhi of big cities like Mumbai etc. The moment you step out of
these big cities, you see the real condition of Bharat, the real face of Bharat.
While we are talking of this six or seven or eight per cent of growth, | think this
growth rate reflects the growth of India, not the growth of Bharat. What is this
Bharat? Bharat is 85-90 per cent of the population of this cquatngajor portion

of which belongs to the Scheduled Castes, the Scheduled Tribes, the backward
classes, and the minoriteg/e all feel very happy and in a self congratulatory
mood we say that we have been able to achieve 7-8 per cent of growth, whereas
in other parts of the world, even bigger economies have not been able to achieve
this kind of growth. But | dare say that this growth is fake; it is false; it is
fictitious. | would elaborate this by quoting certain points. Just Nmkaiah
Naiduji was speaking about the condition of farmers and small-scale industries.

Sir, in our country after agriculture it is the small-scale industries which
employ the largest number of people. It gives employment to small entrepreneurs,
semi-skilled people, and poor people. But what is the condition of these people?
The growth of our small-scale industries is very bad. They don't get easy loans.
They dont get good technologyThere is an promotionThere is no protection
of their rights in this important sector of our countfjne Government came to
power on the plank oham aadmi Now, look at its priorities. It is now working
for the khas aadmi It came to power in the name of poor people. But
consistently during the last seven years, it has been working for the rich people.
| would give you one or two examples. In the last session | had put an Unstarred
Question to Finance Minister

MR. DEPUTY CHAIRMAN: Mr. Kureel, you can continue after lunch.
Now, the House is adjourned for lunch till 2.00 p.m
The House then adjourned for lunch at one of the clock.
The House re-assembled after lunch at two minutes past two of the clock,
MR. DEPUTY CHAIRMAN in the Chair

MR. DEPUTY CHAIRMAN: Mr. Pramod Kureel is to continue his speech.

SHRI PRAMOD KUREEL: Thank you, SirBefore the House dispersed for
lunch break, | was talking about a great piece of fiction of Shakespearean
proportion called “the President of IndiaAddress to the Members of both
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Houses of Parliament”. | danknow which part of Shakespeasehuge literature
should | refer to while talking to the BPGovernment and its performance. | can
see the traces of “Macbeth” in the working of this Government; | can see the
traces of “Julius Caesar;” | can see the traces of “Comedy of Errors;” and, most
importantly | can see the traces of “Hamlet” in this Governméyg.far as the
condition of our hon. Prime Ministewho is a very learned man, a very honest
man, a very nice man, is concerned, | can see the traces of Hamlet in him.

Sir, | was referring to the economy of this country and the dichotomy
which exists between India and Bharat. By “India” | mean the five-ten per cent
of the people who are super-rich and super-privileged enjoying all the benefits,
all the rights and all the privileges. There is another India which is called
“Bharat”, who are pogrilliterate, sufering from mal-nourishment, defing from
diseases and being denied human rights. This is the condition of the ninety per
cent of India which is called “BharatThe URA — the UR-1 and the UR — is
in power for the last seven years. The Congress Government has been in power
at the Centre for as good as fifty years out of the last sixty years. | think, this
UPA Government and the Congress Party have to take the blame for the pathetic
condition of Bharat. Sirl was referring to the attitude of the Government towards
the rich and the pooir will give you an example. In the last Session, | put a
guestion to the hon. Finance Minister about Non Performfiagets, NRs. My
guestion was, “How much is the total AP | had also asked the names of 100
top defaulters, those rich people, industrialists who have gobbled up crores and
crores of rupees of the public exchequehad asked the names of such people
from the Finance MinisterThe hon. Finance Ministerin his reply refused to
divulge the names of these rich people who have gobbled up as much as Rs.
1,19,120 crores. The Government itself admits that this much amount is lying there
as Non PerformingAssests, which has been gobbled up by these rich people. Sir
this is as far as the rich people are concerned. What about the poor people?
What is the attitude of this Government towards the poor people? Just as the
Government gives loans to rich people to the tune of Rs. 100 crores or Rs.200
crores or Rs.500 crores or Rs. 1000 crores, it also gives loans to poor people to
the tune of Rs. 50,000 or Rs.1 lakh or Rs. 2 lakh. | am holding in my hand an
advertisement printed in a leading newspapér Times of India, just last week.

This advertisement has been published by the State Bank of India. | do not know

whether | am allowed to show it. Sthis is the advertisement which | am holding

in my hands. In this advertisement, the State Bank of India has given the names
of three defaulters who have failed to pay the dues to the State Bank of India.

They had taken some loan. These three persons had taken a loan of Rs. 50,000
to Rs. 1 lakh. The total outstanding amount is not more than Rs.2 lakh. In the
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case of these poor people, the Government is printing their names, photographs
and addresses in newspapers saying that these people are defaulters, who have
refused to pay the monewhich they owe to the Government. But so far as these
rich people are concerned, who have gobbled up Rs. 50 crores or Rs.100 crores
or Rs. 200 crores, the Government is refusing to divulge their names. This is
attitude of the Government. They talk aam admi but they work for khas admi.

They talk of poor people, but they work for rich people. This is what we have
to understand very deeply as to where the priorities of this Government lie.
Moreover Sir, in the last 65 years, ever since our country got independence, the
gap between the rich and the poor is increasing day by st two months
back, there was a big controversy created by some comment made by one of the
Ministers. He commented that those who earn Rs. 27 per day are above the
poverty line. If a person is able to get Rs. 27 per, dagt is enough for him

to be above the poverty line. Of course, there was a lot of controversy and a
lot of opposition to this definition of povertyThe Government has probably
retracted. | do not know what the current position is. But we all know what is
the meaning of Rs. 27 in todaytime. Foget about one dayou cant even get

one time meal in Rs. 2®enkaiahji was referring to price rise in the recent past.
We all know what is happeningVe all go to marketswe all purchase our daily

need items. The way poverty is increasing, the way the prices are rising, the scale
of poverty in this country is increasing and the purchasing power of the country
is decreasing day by daynd who is responsible for this? It is the pro-rich
policies of the UR Government. Sjryesterdaythe hon. Home Ministerin reply

to one of the questions in the Question Howas referring to the menace of
terrorism, and he admitted that one of the prime reasons for terrorism and this
kind of activity is lack of development and acute poverty in many parts of the
country We all know and it is true, that nobody wants to become a terrorist, that
nobody wants to take a gun in his hand, unless and until he is compelled to do
so. Why are these poor tribal poor Dalits, of Jharkhand, Chhattisgakliest
Bengal, Maharashtra and Bihar taking guns in their hands? It is because of
poeverty because of exploitation, that they have been compelled to ddhsy.

have been pushed to such a level of existence that they have no other way out
except to take guns. But what is the policy of our Government? It is doing
nothing to eradicate povertyt is doing nothing to eradicate discrimination. It is
doing nothing to eradicate exploitation. ,Sihis is a very serious problem which

our hon. President should have mentioned in Aeddress.

Sir, besides the economic angle, there is also the caste ahyke.are
these people who are branded as terrorists in the country? If we look at the social
profile of these so-called terrorists, who are these people? They are the Dalits, the
tribal’'s, the backward people, the Muslims, the Christians, the Buddhists or the
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North-East people. If we see closekeventy to eight per cent of the people of
this country are branded as terrorists. Why have they taken guns in their hands?
It is not just economic discriminaion, but it is also social discrimination. They are
not only exploited economicallybut they are also discriminated against socially
So, unless we are ready to understand this problem in a deeper sense, | don't
think it will be possible for us to eradicate terrorism or eradicate this kind of
social unrest which we are seeing all over the country

In the last few months, | had a chance to go to Jammu and Kashmir many
times. | went to the heart of Srinagarwent to the villages of Srinagal talked
to the people there, the youth there. | asked them what their problefmds.
wherever | went, people openly admitted and saide “Wave nothing against
India. Our main problem is economic backwardnés&s. have no jobs.” | found
many students, many young people who have done their Ph.Ds. aechB.but
they have no jobsThere is rampant unemployment, poverbackwardness, and,
most importantly corruption. Corruption today is the singledest factor which
is contributing to the social unrest that we are witnessing in Jammu and Kashmir
But our government is only doing a lip-service. The Prime Minister goes there and
announces some packages. But nothing happens on the ground. They remain
confined to files. Nothing is happening on the ground. So, even this peace, —
some people say that Kashmir is returning to peace — | want to warn this
Government that this peace is only tempardiyis peace is very temporaryhe
way things are boiling up, the way things are not changing, the way basic
problems of people are not being addressed, | am afraid, it may erupt again. Sir
this is something that we need to understand and address at the earliest.

Sir, another important point which | would like to raise here is this. | just
talked about discrimination against the po®he poor belonging to the dalit,
backward and minority communities are facing discrimination everywhmd.
sadly it is not only the poor people amongst these sections who are facing
discrimination. | wish to draw the attention of the House towards the attitude of
the Government in the non-fulfillment of the reservation quota for SGs, GBCs
and minorities. | have a lot of data with me which | have collected through the
RTI. The reservation quota for SCs, sSSTOBCs, especially in Class | posts and
academic instituions is not even one per cent. In one of my speeches made last
year on the IITBIll, | spoke about how in IIT Delhi, there was only one
Scheduled Caste and one OBC Lecturer out of a teaching faculty of 478 people.
Even in JNU and other Central Universities all over the courtngre are
thousands and thousands of SC/ST and OBC students with the highest
qualifications and good academic records, but they are roaming in the streets
without jobs. The Government says that they are not able to fill those positions
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because they don't get qualified candidates. | fail to understand the meaning of
‘qualification’. The maximum qualification is Ph.D. or NEEven with these two
qualifications, our SC/STOBC and minority students are not able to get jobs in
universities as LectureiSo, | feel there is a design behind all these thifige
Government talks about safeguarding the interests of SCA8d@ OBCs but what
they say and what they do are diametrically opposite. This Government is very
high on words but hollow in deed$his is very clearespecially from the point

of view of implementation of reservation for SCsSand OBCs.

| wish to cite another example here,.Siast year sometime during the
Budget Session, the issue of diversion of SC Special Component Plan funds to
the tune of Rs.734 crores for Commonwealth Games was raised and the Hon.
Home Minister stood up and gave a commitment that this money would be
reverted back to the SCP fund account at the earliest. Nothing happened for five-
six months. In theWinter Session, | had put a question to the Government as
to when this money was going to revert to the SUkey didnt give a clear
cut reply Even today Sir, when it is more than a yeathat money has not
reverted back to the SCP fund.

MR. DEPUTY CHAIRMAN: Mr. Kureel, you have taken about 22 minutes.
Your Party has 51 minute§here are two more Members.

SHRI PRAMOD KUREEL: No, no. One more MembeBhri Narendra
Kashyap is not here, Sir

MR. DEPUTY CHAIRMAN: All right. Then, | leave it to you.

SHRI PRAMOD KUREEL: Sir yesterday Shri Satyavrat Chaturvedi was
talking about the welfare schemes started by th& G®vernment for the welfare
of the Muslims community minority communities, on the lines of the Special
Component Plan. But, this is an example of diversion of the funds meant for SCs.
The same is the condition of tribalstib-plan.Their money is being diverted. Sir
in JNU, there was a big news. The funds meant for OBC students’ welfare were
diverted for foreign visits of professors. The money was meant for welfare of OBC
students, but it was diverted for some other means. Everywhere, all over the
country this kind of a thing is happenin@he funds meant for the Scheduled
Caste people, the funds meant for the OBC people, and the funds meant for the
Tribal people are being diverted for some other purpose. | see the same kind of
thing which would happen to this fund also, which the Government proudly claims
that it is a separate fund meant for minorities and Muslims.v8ih this kind of
an attitude, | do not think the Presiden&ddress has any meaninghat is why
| said that it is a beautiful piece of fiction.

Sir, in any country or societya Human Being is the primary unithe
Government is meant for increasing the value and worth of a human being, his
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existence A human being can exist as a daily wage-earning labofireuman being

can also exist as an enlightened man or as a highly educated man. This is the
guestion which we have before us. Every now and then, our people in media and on
other forums compare India with China, where China was 50 years back and where
India was 50 years back, where China stands today and where India stands today
China is 50 years ahead of us because they have invested in the development of
their human resource$hat is why in science, technologynilitary, economy sports

— you name any field — and in all fields they are 50 years ahead of us because they
have invested in the human resources. They do not look at a human being just as a
labourer Our Government congratulates itself repeatedly on the MGNR&BAMe.

What is MGNREGA?A human being who has the potential to become a scientist, an
academician, an enginear a doctgrhas been reduced to the level of an animal.
The work which an animal could do, the human being is put on that, and we proudly
claim that we are giving a job to him! This is not the meaning of a job, working at
Rs.100 per day is not a jobhat too, you are giving for just 100 days a ydais

not a job.You are reducing the level of a human being to the level of an arimal.

job is something which gives him dignity and honoQnly then he would find a
sense of fulfillment in his life. That is a job. In MGNREGA, you have wasted
Rs.1,50,000 croresA sheer waste it isThis money has not gone for the
development of human beings. Unless the development of human resource is done,
how can we grow?

You talk of making India a super power by 2020. | think, we need to
understand the meaning of being a super powMier are in 2012 nowAfter just
8 years, we would be in 2020. | can only laugh at the proposition of India
becoming a super power by 2020, at our level of econowith the infant
mortality, with the kind of education and literacgnd the health facilities. Many
studies have been there to show the level of India being even below the sub-
Saharan countrieg\frican countries.Then, we proudly claim that by 2020, we will
become a super power! | do not know what to say to this.

| remember; maybe it is 1986 or 1987 when the late Shri Rajiv Gandhi was
the Prime MinisterHe gave a beautiful slogan, “Health for all by the year 2000".
In 1986, we had 14 years to reach 200@& thought, maybe, by 2000, we will be
able to achieve this et as we still had 14 year&fter those 14 years, another
12 years have passed as we are in 2012. ‘Health for all' still looks like a distant
dream; it looks like a mirage&the more we go towards it, the further it runs away
Though | must really congratulate the Government for doing something in the
field of polio eradication. It is a commendable job which the Government has been
able to do. | must appreciate it. But a lot more needs to be done, and the
Government is paying no attention to it. Most of the victims of this health
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problem are the poor people living in villages and small cities. These are Dalits,
Muslims and backward people onlggain, the inhabitants of Bharat and not India.
This document, this fiction does not tell us what the Government is planning to
do in this direction.

Sir, there is one more thing. Now take the LandAcquisition Policy of the
Government. In the last few months, the Government has said a lot about the
Land Acquisition Policy A few months back, one big and youth leader of the
Congress Party took up the issue of land acquisition on a very big scale. | want
to tell the House, by live examples, about the attitude of this Government towards
land acquisition. Sjrl will give two examples about the Lamktquisition Policy
of this Government, and | think these two examples should open the eyes of
everybody In Tamil Nadu $ate, there is a place called Madurai. In the year 1973,
the MaduraiAirport was constructedAt that time, land was acquired from the
village called China Udippn near Madurai, on which tigort stands todaysSir,

600 acres of land was sought to be acquired by the Governérihese 600
acres of land belonged to the Dalit people. When the Government officials
approached them, the Dalit people said,e“\&e ready to give this land free to
the Government provided you name the proposed airport in the name. of Dr
Ambedkar’ That was a small condition which they put before the goverment.
The Government said, 6, okay we will do it.” The land was acquired, and not
even a single paisa was given to these Dalit villagers. But after that, when the
Airport came up, there was no maneAshbedkar The people protested over this
issue.They asked the Government that if you do not name it afteAmDbedkar

then, give us our moneWothing happened. Some 10 years back, f8ir making

this Airport an internationalAirport another 400 acres of land was acquir€de
villagers said, “If you want to acquire our land, then, give us money for that”.
No money was given to therthe land was forcibly acquired. Siast year when

| went to that place, the villagers told me about this thing. | raised this issue in
Parliament through a question. | put a question to the hon. Minister about land
compensation. | have a copy of the answer given by the hon. MiniEter
Government informed that they have paid about Rs.3.46 crores and another Rs.1
crore. This is the reply of the Government that they have paid about Rs.3 crores
and Rs.1 crore under thfent headsThe fact is, till today not even a single
rupee has been given to the villagers. When my question which must have
reached the dite of the hon. Ministerit may have been given further to local
authorities, at that time, there was some activity and the SDMTahsildar went
around the village, gave some piece of paper to the people, /@lawill give

you some moneYy They were given some piece of paper and till today not even
a single rupee has been given to these people. This incorrect and misleading reply
is coming from the Government. This is the attitude of the Government. This land
is worth crores of rupees. But thedalit villagers have not been paid tipeice
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for about one thousand acres of land which has been forcibly acquired from them.
Another example | will give, SirLast year some time in Februatyon. Prime
Minister went and inaugurated a big container terminal in Cochiviaharpadam.
Incidentally the day he was inaugurating it, | was also there in Cochin, | was
present there, Sil saw his speech on television. Hon. Prime Minister was very
proudly saying that —"this is a very hig step for our coustrgévelopment and
we are proud to have this thing.” Siram not against the container terminal, |
am not against development. But what happened, vw&is that the same evening

| went to that placeVyallarpadam, | met 250 families, poor fishermen belonging to
Latin fishermen community For the approach road leading Mallarpadam
container terminal, their houses were forcibly bulldozedinterruptions)...| am
coming to that....(Interruptions)...

PROFE RJ. KURIEN (Kerala): It was immediately settled.(Interuptions)...

SHRI PRAMOD KUREEL: | am coming to how it has been settled, | will
open it now..(Interuptions)...1 will open it. ...(Interuptions)...| am giving you
only an example. Both of you can go and verify it on the spot. These fishermen
were having two-storeyed houses, pucca houses, good houses. | saw a CD of
demolition. Local people showed me a CD, how the police came, how all the
people were pushed into a community centre and it was locked from outside,
bulldozers came an all these houses were demdlidhean give you the CD, Sir
Not just that, in the CD also | saw another thing, what the then Chief Minister
of Kerala State said. He was saying that those people who were opposing, who
were asking for their rights or for compensation of their land are Naxalites. | can
supply the CD.

THE MINISTER OF OVERSEAS INDIANAFFAIRS (SHRIVAYALAR RAVI):
| have a point of orderHe should name the Chief Minister because then only
we can answeMe come from Kerala, we know the situation. He is living in some
Northern part of India. He is speaking on the basis of some hedigaghould
tell us who the Chief Minister was.

st gOI9T Uled (STR URT): SAdG! dled  QIRNIU.(Saem). S ud! 9y STee,
M T AN TG BT AL, (STIET)...

SHRI PRAMOD KUREEL: Do you want his name? His name is. Mr
Achuthanandan.(Interruptions)...

MR. CHAIRMAN: Do not take the name..(Interruptions)...

SHRI PRAMOD KUREEL: | did not tell it on my own. He asked me the
name.

SHRI VAYALAR RAVI: He never said itWe are asking it.
MR. DEPUTY CHAIRMAN: He is not here to defend himself.
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SHRI PRAMOD KUREEL: Sir | can supply him the CD.
PROFE RPJ. KURIEN (Kerala):Will you just yield for a minute?

sft goIeT Uled: SUWUNfT SN, ¥E FT B @ B(WAUM)..IAE HH B Ghdl

PROE PRJ. KURIEN: You see, Mr Achuthanandan does not belong to
my party...(Interuptions)... He yielded. ...(Interuptions)... fce *3 faar
...(Interruptions)...He does not belong to my partBut everything what he said
was reported in the Press and never such a report has been seen. This is what
I want to tell you.

MR. DEPUTY CHAIRMAN: You can answer that when you speak.

SHRI PRAMOD KUREEL: | will get 250 CDS of that incident.
...(Interruptions)... Post luch you have to start it again, . Sir(Interuptions)...
Please don't count that time. ,Sirwill get 250 copies of the CD and will be given
to all the hon. Members of this august House. It is a promise which | am making
on the floor of the House. Their Houses were demolished and they were given
land. ShriVayalarji rightly said that they were given land. It was lowland and it
was ultimately filled with loose soil. They were given a 1000-2000 square fet. plot
and they were also given Rs. 2-3 lakhs for the two-storeyed Pucca hdiides.
these two laks rupees they can't even fill the foundation of that land because to
fill land you have to go five or six or eight feet down to get to the solid ground
and even if you go there todathese people are still living in shackehe people
who had two storeyed houses are still living in shacks. This is the land
acquisition policy of this Governmen#gain | would say the attitude of this
Government is favoured more towards the rich people as compared to the poor
people.

Finally, Sir, Venkaiah Naiduji was comparing this Government by giving an
example of an automobile. In this Government, the driver is somgltioelyperson
who is having his foot on the brake is somebody else, somebody is putting his
foot on the acceleratosomebody is navigatolSo many people are guiding this
vehicle. That is why it is not going anywhere. It very aptly summarizes the pace
and working of this Government. | would slightly modify whé&tnkaiah Naiduji
said. This Government, Siris playing a very beautiful gam#&hat it is doing is,
it is pressing the accelerafoand engine is making a nois€ou feel that the
vehicle is moving at a very fast pacéou get that feeling, but there is another
leg of the Government which is pressing the clutch completst; engine is
moving. It is consuming poweit is making a lot of noise as if it is moving at
a very fast pace, but the vehicle is not moving because the design and the
mentality of this Government is that it does not want the vehicle to run. They
want to give an impression that this country is running at a very fast pace
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because it is making a lot of noise. But till the engine get engaged with the gear
box, the vehicle will not move and unless you remove your leg from the clutch,
the gear box and the engine will not come into contact and the vehicle will not
move. Sir | think this Government is not inclined to remove the leg from the
clutch. They want to give an impression that they want development but they are
not interested in development at all and especially they are not interested in the
development oBharat. With these words, | thank you, Siior giving me time and

an opportunity to speak in this subject.

MR. DEPUTY CHAIRMAN: You have finished within your time limit!
SHRI PRAMOD KUREEL:Thank you, Sir Sill twenty minutes are left.

Mt Rrarm< fa fer): g=ae Suwwnfy 98ied| 89 |9 o 3 ey
St & WS B YA 8, SOl Usl gl I dgd Aed o & qsgufa Siod
3T WHR B Yo A JUAUE! MR WRGR & B bl @ oY, o IIegufd S
Pl TH WHR B B UhsAl dET A I8 WHR 7 TdaR & 919 & dKE
gl seme, foumeM iR srgdfted WReGR € ¥E| T WBR 1 YAl Bls HM Aol
fpar 2, o 39 WRerR @ Wi guyuE WYl

[UFUf HElG, w1 Bleld & 39 Hodb B, U GER b bed Bl SR
TE 21 s 9 M # q@ ok Pume R vd RO SR aRd gY 'R W
F yaE HAl ST 9 dEl f6 S I H S o 9 42 W 9= UG B
g underweight g1 € sk 78 I ¥ @ 9@ g1 # A8 w@s uar g b
TaE H#A ST g SN IS ¥ P 9 PE e o5, S9dl @ i w7 ¥ Sl
42 WYE T PUIG a1 B R €, R ge AW B Wi B Afey A
59 QW H Sl AW 70 WY @l fHAl e ¥ Sfled @R #R L B, SAdl
uff=r BT AR Hedl Al ol § f ofR fell @1 wffer gmn wifey, dl
AR e W S @l wffr g ARyl 'R W % mue Wl S Anh swiwme
g1 1991 ¥ fag #0 & WU d TN W B ve T ¥ fa &, Ree ar
7 pg T f& IE SeNlexRu @ e Ay ¥ R S @1 W T ¥, 98 9
qrarefe o A W g B SUUWl STl 1991 W AR 2012 qH  HAHISMD
aMfers MY &1 < H Fad Y 21 A Bl Y, b IuyA™ FAT gg? " HAl
St oge wuff=r @ 8 W 8 9 F' w ¢ f6 qw @ ufwr e Ay, g
o wfter g9 @ity g 9gd g ged g

TAR TET N 2 BNIS 16 @ AT 18 @G ded BY A Uar 'l ¥
T W Y W e, W 1 wRie 83 o ded puitd der B E1 g9 puifd
91 89 9 S=E @ va" & g S96T $S A8l dedl §, $Adl fRAm 8
gedl g WHMIRE Aeg g8l 96 Y §, g P8l b I§ PRad (bW Bl IR-
WA B T gl Bl BIS PYR A8l &l Bl bR Nh g T & gyH w#=
ST S ofeaRen Tell XE ¥, S SRR % BRU SAdl Al Bl WRUS Ao A&l
e &1 S 9 T H [ B, S WY ¥ SAhl Sl SRI$ [Her @iy, Al
™ H M ¥ B 1000 AT dH TE WA B SF db SAB Gl GAD A
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oY, g8 SAB! Tel el T s SAeT R 9™ sueREd B S gl §9
FRad few @ IRRE) ¢ fav wfer @ wge w1 oS @l gEr =iyl g
g FEl, Sudl U By wderor el g

gl dp ARG SN 9l Y% 9 Al S8 HEWs % §ald Pl Sordrl gH
<@ @ ¥, Ud | g — "Save the Children".1s wxadl, 2012 @1 & =9
g @ RuE I ggl sHer RAE #§ ®'r m g f& AReiRa & 9w 9Rd
TE U 9w B, e e afiiee aw @wed € fF Se gwl @l s
Y YT Ul ¥l YT 9 gedl $ WA wWd ded &1 wdemr # o 24%  @nn
T @El f6 S WSl 16 WA W BH SH P odwd HER YW Ied g1 20% Al
J Pel & SHIP Sl B Wi qoe T8 e &1 29% ot 9 ®Er R "Es
F FAd TAP! JWE A Pl PRI TSl 81 17% AN Fpd gedl bR, MO qedl
B AT F A9 H o Tl OTE W B OB ® SR WUy S 3 WRaR
P Ul gquyul & 2! HY S 9 R dgd ofvEd Bl 2l

q@ SR PUNUl B GERT BAR <@ H Al el € Aelel &b Uel, EHSI
qe §, 'AA WErHl WEl Sho@l uer or, Wl St 9 @er o f& R W
e B WM I I ARA, @ 9 I b vy A oA A W S
d 38 W dEl o1 & B9 T @Ed & oW W Ari B RIS QYL ST
FEA A1 6 B e A RAAC & oW Ul RN AT A, FHBI SO
BRI

TN FEl ARte e fify § Iw @ S e w1 e ® Iw few
e &1 o™ 8 | ¥, IT SiEew fem ' IE ¥l e o1 8 e g i
F WS A B OIWT T, AMBT ISFIR FHT God @l B W FI RN F e
Al F U By ufed T8 8, RS wlled @ dred T8 gl

SHF-EH A8l REAll I Wl B WRIRS fId &, g' S wfeasl € 3 "adr @
qdcld §? SHAl Aded ol ddd I8 T fP oMU WA I 9 BT T AR SHar
P S AFH N I@ T I I9 HT 9gd GW BT TSN G BT OT,
U AMH YW@ Aedl b 'Y H RS WY IW FHAAAY Bl AqHd Bl & (B
<Ry, g9 fhad s € 6 B g el B WIS BRI SN I8 WRBR
W o o g8 § SR Al @I g Arad dN PR @ gIAT §l SADT g
Tt & 3% 9% war T8 & gmme @ e Rufa grhi

AR gue H@Al St wrifae v d 9w & mu sl qE s &1 9=
FU A AN B ARE WAl H OMBR, ART AN PR, Sgd TIPS AL
O B R o s e 151 B TS B o) SRS i e T S e O o1 1 B 3 B A T
gl M TEl H WIEy, g8l ANl @l @1 gled ©l dls @) ge AW B, gel AR
T R wEd T & o dvm fRew e ' sfewr smaw fRear &g
3R BART M odicd H fgdl AT g w Bl AR ST B obiHE  urey,
et 59 <9 4 o) 999 9@ 999 T8, S9d 9Ed aa] Idl g1 STTeH @
wafel B WH RS @ Tl IE TAD T 3H W B QY FA Tl @ §, WA
aferd T

qEled, 8 A W LUl ¥yRMER & AW H A IR Refed e MY F
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SEF IR W ggd A @l 7 Fell H TH IR H PV &l A8l el dedl gl
TH gd W OW S edl ggad f[tad Bl f6 < wer b1 ¥ B Al
Wl 87 T & IR H ol dhur A¥g WEd dd % 91 9H 9gd
GIRAF M g 2| od TIHLAM. &9, I§ F9I <™ b AIHT 17-18 H& HOBAT
A zaeE Ry fEar ggm @ S @1 wum e fv o'W g APl @ dow
g | oifed, dod fFad garse d9® BW Asked! | gaR, R SiSide ek
e WheS B gAdTl gHH fadae b1 gl F@r 27 A @1 gE e Hdentie
AR T I WHRI 7 Pel & Befow & dsd dfewE 7 S g afeR
fear 8, S9P1 I' Sootwd B @ Bl WWfae WU 9 g AR @ d8d i
2, 98 garl difey o, «fdT <@ P BE Wshed! A% AshedS R SIS @l
9o gl I ©, SHHI I A9 ©? Il sfedn WA &k S AN €, B SMU
I WHRI B RE TshHEl ded 87 J@aRl d§ ff 9 fewmn wrl #1 @
e fod eeR fewmn on fF @ ww # e WA S 9 @Er 5 o' E
A q gel al SeiH fEg feur iR dEl & o'W W @R @l 9 el @il
dfee, SuAwMfy Helqd, # oMUdl RO GRET AR fb SE gL W I
P g AR P URdEae o e Al SS9 9HI sl U8 Afd 7 bEl A B Iy
WWHRI A FAE o B Pl STORd -8l &1 Wl a3y, Udh AAIbReME 39 oRg
F A daa T 9w et & oar ¥ gw fafwer ¥ @er 5 s YW Td
FE1 Bl H s A8 wEar g Rife sHS USA SAbl UH AN M FgHT AT &
R WHRI A FAE P OBRd T8l &1 AU TS FAT (9 Ao T 82

AU WHI H GAE} ol e Uh g9 Al O, @ dEd ¥ f& R SR
e Ag% dled dl f$Rexy 8 9| dfdd, SHhl fRer gW @ Sexa Tel ot
1952 # Ufe@m= &1 S SN o, SS9 9MY SRavl SEH &Y & 9% S
e 81 &d o, S & R sd on, g® IR udl oft, b 16 wew
g IR P 9§ FEEE A ¥, RSHe 12 9ew 91 99 9uy ifsd e W
FEA F W P B SN Al TAW SHH Racexr I @ SwRa el udll e,
39 QW A uh WA HA W e, el W ' odmt 9 @ f5 owew wudr o
& wal gga @ g WA B W deodl §, O @ISl gqodl Bl TP I§ Bl
W o R e ¥ 5 S TFRme W U8 AR Id Y& ¥l R e
T, WE?

Hqeled, # feER ¥ amar g1 WH 2011 B SHEAUET @1 Wil RU 8, S
feaE & IR WET 82 WNe o fRME dd ¥ e X1 W ORIl BRd B erdl
TN ¥ET UF Tollgd @fe go oTl wa @i 4 @el fF R @ dwedr F9 e,
figr #d d% gOeHe FW O SR MR 9 TWRede @ A a1 ALEL Y
PA geM? BER FET 30:32 WME YW ¥l ST oA A w8l R SeR nmsul
dfp, SS B AN, el TEl 87 TR OUET 82 WRNE W UGT ANl R
da 9 e A Bl v AE § fe fowen feft duaR @ gem § fawd @l
i ferR WeR 1 Y WeR W& ol 39 g9 Jg8 fAoret wdar @t 2
feR WHR 7 500 HMEE o7l ol IR A W B, dfbT ARl gled Rl
g2 11dt duadflm oo d e W dla e T fewnl RN te e Ui
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WeH €, IS9P &l & ' TR &) ged € 89 Sl W9 H 500 AEe
Bl TH H FPlE oIl dBd B THH KT 91 87 A AURl BH BTl A8l o,
P fape TE I I8 WAR &9 B AR WIH T AR SAB! MU B foAdpe
T E PRI A B e fifRer s\ ox@r ®1 W & o & derd
IR U H AUl AT B M| YA B ANl P Fged Y USd § OWRSGR G
FT SN WA IW T A, G WU AHAER B A EER TR UE Ao gfafad
g9 grell B, SHBI WA AT AT T S Wy # AR g™ #Al S 9 FEl
f& § @i T gem e, g8 W S wW 8§ <@ o, g1 S ww o,
AERt & AN P dEl fB PR U AP Yh TR UdhS SMME difeg, a8
3MUP AT HEl TEN & AW W TS IAEFE @i < A9 SEEl WAl G-
TH BOIR UHs oM o & fy IR 81 U1 R Uy § O IEE &1 ' |ad

M ' TS faU wew # oM ARl mRY WReR @1 dEd & f6 '8 e
d o9 @ T wehd €1 39 ddy # s Wed # g good W S| U P
e 8 fF @ T # @Wew, g8 Ml @1 W ¢ WX on, 98 W B T
g, gAfIT 89 SS9 T # Gl W WAl uge #El S B ®El, 99 U
W= S UEl ey A @ AN W W WS ') ®El f g8 w® o8 w® oy oA
SeM ®el & ' dwa e @l dafed W =an dEed 8, sdeg e WA
St oEl e e €, 981 Uwa gMafel TEl dld aR dfid e wed SiEl b
e ¥, g8l W PHafger @il

gl Ae o P W@ 5w <@ A S ey ¥, @1 S=iN dEl O b

I8 dafead & ¥ & dga gFEfdd st @kl 9wl fRR 4 $Et ® dwda
grEfael @eT et Br, I8 el # d8@eR 99 X, A8 feel HOd8 A}
T 'l ®nm ¥El federalism 82 ®1 ¥€) I @1 IRBR &2

dffar d I8 weRar € f6 b WOR IR Bl el B SR BrEHw
HHeE S Uiferdll &9, S9d R 9 Al § 99el fadvur gRmI g gfaem
B TH FI] § dEY SR Ued WHE gol Y2 8 &R W 9w e € dfgye
P AR FEl A b1 W Tl SHBT Seoidd PRb AW Afgu fRIEN FW AR
e €1 3MU Al H O Uwd WHH dell Re 81 g9d 4% 30 Al H WM g 3R
Fed © & g saw dw won, el @ o, EER sam W g, dRo@n T,
dfF @ri 9 R Al g S qEE ' 5 o'W g@r € iR s AEe E,
S AN Bl SEar A drel 3R 2014 SIET §) A8l Bl 2014 A g} B AW
fewg < € 8 o9 Wl ged ¥, 9% MUb sW H I TAR S9 H T 8| ;G
PR Hd TH & S0, $dd IRGR SN, ORI dls fShmr =&l &1 Sugamfd
HElGd, ¥E Bl &l 3 RE W B (A FoAdl 82

ol faewr Afd & Ravl Td d BEART USRI fowd B, fowmd & 9@
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AR ® BORI duf BT Wdg Tl oMl At WHfid W A 39 W & @ dar
IR AMRIR O 8§, ®ife SR aar & fF AR SN Ry § vew, d g9l
PR Tdd W IS U Tl SS9 9T F @I RO BER W F GId ABUI
g Al Ufed SEER @ qgw S 9 o™ e @R, fdewa @1 S aggression
B, A A I OSB!l AT beol H ORI, [HGI ARG < S| SHBI AR
31, sovereignity fer@ & & fead w @9 @1 sovereignity ¥l 1 a8l @&&n
BAId 8?2 981 W 23 WMl A ISRl B Tl SR el el #l, afed meHeTR
fem €1 PR MHEw &R, o 9 WA H AW 99 EH B ggied & 4}
g O ¥, 9 areHl 3 dRE BT deA Soil ®l BAR 9o W, foed # R
dedy ¥, TART ifife Wey ¥, 99 fawd W AN anoieE e ® € 3R BW 3
d dd SE@R WU 87 Bl 'R IEl Refd Bl

qiaed § @ gaM? Alad d RgwE @1 dHde S Ul of,  S9dl
gel faar o eiR gE ome @l gel, dfcd 9 ey # WEMI URd 9 S @aR|
# wWex vy & off f5 Aed § sEa B9 dwel ®1 98 @ Al a8 % Imeufa,
Alewg e B deied aRA & fog IR @ ¥ o'W o g oRd 9 I,
FF A dd Se} 9l | Tien g genm & gvt usufy ged T iR A
tar fe@mEar R % € fF SR W@l $U A8l AW, I8 SHME B TN, RAR
g Tl

SEEUA S, 38 WeHR B N A R 99 @ U W 2 I WIR P 4 qd
W R B @ D TR P AR TN FE T FEl W e A OTE oemarl d fER
[ T & AR Al geld WSl g1 39 WRPGR B AE Al & [ BH 98d
e fear, g7 9gd Raed! B W dgd SMM a8l 81 BARI SR e
&,

T
3

i
oft gfewr @ws1 H B, AfET 'R I€ T fF gEud # oW wa # AdE
P IqA dred, T B OGN WM B AN ST R O 9 9 'ER Wdl A
wifech fafemt Ser axdt offl te 9 e ger-gex fodfemil ome ged aw ¥
f@ gaR o WO € 'R S A € SAel 89 wier # fodelt fewm
g faor s9 we genm f& fodfei @ 8 E|

AR A€ ¥, oMl WA @ HEMT ORI, BH AN R gd & § 'R
S H I8 WERT B & B WM @ GRUE g9 dled WA Tedl o SR
ARl @ MR BAPINA AP A P UHYdH  exaAll WOBYST A S A M
F S AeEE g SAel a6 Al Slee T8l 99 Uil g, s el 9o Ul 2l
Fi? gafay & 89 @M @ H ARl S WM 97 89 S @M ¥, "GN
g 2, qoRT WM A, WAl @ 9, 9 6d WA 8 AR e Refy aw ®
& g awell 4 f4% g SR wEd €1 e |9 @ gE bE e ©, ol SKe-
fowsr €, 9 98 o' W £ f5 w®w o wh € aw o1 faee € ST R eme
g, Su fad g d@ € 9 g W Al W&l Avede €, Sdid AR AROR
ST oM @ R W RIT @R @1 Sum W@l @) @ g1 ¥ malnutrition &
fg ICDS 9 amRa & $uRed dic g &l Uwr faarfemmom @El el El
bl Bl

=
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3.00p.m.

Cuewreme (WL @S PRI deriF gy

M 2011 & =9 U oogl 39 < H oY 9 s @ et W gd
4 3 wxd €1 MEdEd W Ry, g8l dkenell @l 93 gy ofay, wEt eml
el W el @ S I W gedl €, Al 9 I8 PR WSl 8 WKl &1 B!
Iqg ¥ TP IR S Aledl A Wl |H H Ufed SEAE} ol 8% bl gHkD ad
g0 d'l o1 & Afea, S ae] dm F fag ot €, S9¢ fu R dfed SameR
A A8w Pl WGR ITh R b fE} W B Bl AT PRI S, Al H w9
WHR A JAs IR o, I8 I S=H @ Al JT W P Bl IS & (B
I B JANE b 6364 T b e N AR Bl Iqgufd ST die omemur JE
g 99 WIR & I H e J e M g # wW wwd § e 20 T
SN o fheirier X W UMl bR A §1 AE 2011 BT WA HE B B, UB
d 81 w' &1 gl onfl W Up TS SMErEl PRI dd W ooud BRI H ORIl @R
BT ¥l Pl ¥ W@ ' YU HA SN W gew @ed g1 yue w5 o ued
3 A T8l 91 I9 GF BAR ggd g gg ot frEuR) ST waw 9 gl
R H TS AU A PEM| I FSl ARRUEE ST &S ¥ uar TEl, ¥ EER
foat @ gu WAl SN 9% UgAIdN| oY §disQ, ¥ IS IH PN A8l
g, dfews ¥ HoHIEd R S & fag + 9 Pz difdcdd abr T8 @ Tl e
STHl S Refd & sad ¢ gg Rofy gafag & f& o gom @20 €@n & 98 <
P TR Y BT ¥, R S AgRA offex BT ¥, SEHI GG AEY BRI T,
S IR ©, ofdd gURE Tl ugE HA S @ @ T 1 SHdl dle |
q TE TearEr W, ¥R IS |WT H WS TN A QR OWRERT E1 gar e,
M @ ¥ ¥ fhad @AMl Bl IE e BN BIUW B FE GRET URERT 1952
4 ge gs Al S 9y He™ ¥ o1 SR Y Uew giRe Sl A 9 1952
$ gAg H g8l gAscs Wwe H ggHd  fAer ol

P oeHd H Al gAECs e b S dtex oW ded ¥, WA &
ITAR SIHI gaT @iy ol oifed Sl T8 gomam @l fea @ gomam T
I St e wAaE Sfey fe wenm S 9 g @ @1 ga@ T8 @er onl e
AEd A SAB Al 99 WHI a1 g o, S A SeH), WAl SAfcre
& A gA Iw|H, Higd A Afe few ok gwr @ F wu H owmy usw
PRI Al A HUE B RN Ed ¥l Al Sw @ guE HEAl TR Al
HT...(HTET)

F®, de Rema iR Uvm d@aem § Iow W6 wue W eriem #
I WA (3 A IRmEvEE): U e BM BINY, PRCIGRM A dleT TS BRI
dfg, SEs T He B S|

2t Ram= fad: o@ PR | 991 @1 gA dseR el Al © Al S9!
SRS F Tt 'l oar ¥ 5 U A @ W W g wed @ fiedd

*Expunged as ordered by the Chair
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[+ Rram< foEr]

d off o @ gAE@ dsd @ W B SHFA yEE HA B FAE@ A SR AL, SAD
gIa H e dordi|l R w®@ T8l de W sHee fd gt H P, s9iey
fo @t # T 3@ gE SMMT T, I IE FHORRI WH, G WHE & A
W PIs Siad arar =8 &1 8a9hr ¥ Taawedt off & R« B T A * B
$ WHU H TH T ¢ (@aE) gAY, (@a) S9el s W giifa 8
T |...(aeeT)

et fea s (fevmeer e, o 9 & o kg E2...(aum)

N Ram< @ a7 A swrs 09 F Afes ®mogem wEr T R
IR QY A U A FRIe vor, fowel gt @ wmanl @ gen e @1
Sl g o, S Al Wher &F H O uER fed, gX o Wwe &F H . (eaur)
3@ IISFIT PG, dedl  BIRST...(aem)

SHRI VICE-CHAIRMAN (PROF PJ. KURIEN): Expunge the nameBwariji,
don't take names..(Interruptions)...They cannot come here and defend themselves.
...(Interruptions)...vAT #d HIY|...(@aemE) 9H TaRIOS R 9|

sft R fEr: sy # sa |@ed @ dred B ARyl (|)

Sureme (Wt |o HREE): W wa iYL (craEm)

At REam< @t s T S S @ IeHae 9@fa B fagd fea 2 I8
WSl B AP BT AT H o S B SR e o g8 fawr <& g1 a1 fedd
HER T A B RO Afegme S k&l §eRE ¥, S Bl ofmud =en feal
e Bl Wl € fP U AR | R el "o, Ub AR W SWdl drbd @ Bl
SR &1 &M SRS Bl AU $W YA H FREE $R o, SFl ge T, Uk
U N $B TEl g9 A Tl M U HH @ dEled MUB! F@Al BRUI BHAT SR
FEl 5 9% Wor REEN 2, 9% WoR aEN P, 98 WOR Eqod ¥, IUe]
g € WEl ¥ f5 o'W feR WY - 9@ WY, TR oW, Y9 OY, 39 WeR @I
PO ga@ TEl 2l

SURWIE HEIGY, YHdl ol © B Irgufd wWelgwn | 9gd ekl PP o§ S
T AR B Wie Juue w1 HH e ¥l I8 WReR A Ul & 5 os9d @
o =Ry, @l @ Isdrl @ity R WReR & Ag@ A W b g T
U F ReR 8, {9 <9 @ 70 WA R 80 WdHc IEE! & fag ww &
T BT BIY [EET T B, Al Wi WER B B T B Al A FST SRR
IR BIs T B Fear ¥ gafy, Icufd HEledr b S SYHIYUr ¥, SS9 ST
d Sl WEHR B ARG B TS v, SHBl H fRE Pxar g SR AN dxar §
Al AEIGAT 39 WRAGR B B UHSHY, FAGI Ad e IR gAdl R e
& W W FAl, T8 Al JERT deER BNl 9ga-dagd  gae |

sft TIR® IFER (TERTY): SUFYENE Heled, H JMOHl Ui @l IR W XIegufd
TerEar St & sifwor & owwel A wer genm g1 wrgufa St @1 S sifywieer g
T, O bel T fb Ieguly @1 MU Ue SIS BNl ®, WRGR % gRT Sl
PRIGH ToAd & SEDT TH UfI BIAT ¥ R I B PG wU W @Eerdl g9
F fIU S WHR B AR F Ao g9 Al g, o drRimpd iR Ry S g,

*Expunged as ordered by the Chair
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T AP SWE BT T IO WEIEAT U AW # ST qHm gAfar @
o fer 2, R 9 o9l 9w ok @1 ¢ RS9 gAIfEdl @1 8 fRE uerR
AEAT BN, 89 b ft SR R fewr @1 Suavieme wEigw, 9t oiea € f e
X faeg e #E A YoR @1 € SR SW e Hel B SRR WRG WOW UsI
Tl AN B9 39 ¥ THR AL IR AR, ofbd I9 e HEl W SIRA & faw
WHR A S S H&H IolY &, S P aoe 9 AR G B AT WHR  HRAT
TSl & 5 O e W MR@, WU IR gER < A MG HAl P AR TSI, SH
P IAAT SRR BAR T W el gl SUGWRHH Heled, ¥ gAY WWd B ORI
P WHR 7 I T W $g9 ST F @1 998 9 IRd &I S99 Wentar A
froma fer|

7Egy, Ml 'R faug ¥ well, wR ¢ wiE fqadt SS9 o wimur
WEHR B A=A BI, ofed wara a8 € & g fa=i ff Aifa, g ik srdwn
B g TORT 9 d@d €l PR TART Ad9RAT @El ¥ Al 'H diol |@Er femmh
Ue, dfPT TR AR I@E @ of ™l g negative EFM A1 I@IA ' I Al
Tord feErll US| Sudureza Heled, Wieds d fquen @l agd 9$! gfier el ®
IR Ay & e ot Bkt 1 S & el S emalem aRAl ¥ @R, S99
PR el fpar ST gadr, oiedd ¥ 9 39 & fv w@da B, offed R sl &
faQ srdra T @ WY, IE Ifd TE g1 "Ry, fud @ IR ¥ $Y eAd g
I, B U 9 FE ondt R ¥ o 9 W # WRGR B ST 9 e A
JIRA H, U1 FRHA Bl MW FeM A HAee Al A IHEA ST BT WG BT
3R ART ¥ I HT W Rl odfbd VAT fauer @ iR | \El garl

IgAHIE HEled, faadt St dg W 9 5 R wae §E St 7 @l W ier
fomr f& <o & @ 42 ufed =@ malnutriton &1 freR €1 WER, S
aNw FRAT TRy ol 59 H edEd SR @ del Yorsy § B S=E s9 ad @l
Wer fHar T el B U HHVRI WHR BRIl & R PR Uy WAl ot J
39 9d @l WeR fea ¥ oA vw afl @ aie B TRy oY, SH @ wRiE
g ART offl WReR 7 FH W A IE1 TE R P o' A THH THwei @
qagE B fear g1 e e gHIfEl ik ggd Wl gl AR W ©
M & R g9 Igufd w e | e S mr # fear 7, dfew SR 9w @
2 g ggd ddl B % e 81 S dEl € ofe qw W WL q| SR
FReRaT @1 W @)+ & U &M @)A1 Bl gE wefiear S e gRem
USH PRA @I SRl Bl TS BY MG Bl AP HU A A I bl AR A&
Tl IR QM ol IAET 98 B 9 el T e R we 9 3w # e
P B @ § W P SR B @ T, W W H PN IWET deM @ 9«
8l B B, 9 IWd Y SMS HEl AT H FHoll Pl AEIGAl dgdl S &l g1 8H
dE B U B P fAT WHR A B S HeH Qo 7, e e Awmia
Raisauits S | B Ao SR 1 11 S O 5 | O~ Y =3 e 1 = Ry o B B 1= I S L
wferer 9 g # ve 9 9 ¥ iRVl Bl dd] ST R Q9 WAl
fafa € ok & @ 39 9@ B HEYW XAl © (b R BAR QY B GAARY IR
ghar &1 wafeRvl wR1E Bl & A1 gi¥d BT 8, Al S9d BAR HIEG Sfiad @l
IR R H TS Whdl ©l UEal, AfaRe SR A gRem JEREd wRA P oa|
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[sh aRe sMaR]

memied Ul ST 9 @ ¥ T UE
gl ™ gEpR fear €, e fear ®
5 =t ®-RT wfea] 1

SUFYIEIE "8G, 2010-11 ¥ S BAN! SRb-ardaRe, BRI WY YT 84 TURNC
fl, 98 "eHX oW 7.0 YRR B S ¥ Ugufy wWElRdr W 39 9 B WIeR
o € R @81 € % A B M a0 WHI H YA &g @l uifd wR iR S
TARY W Y 7.0 U B TS ¥ SEH G@HR Y W 8.0 IR 9.0 UfHd W o
Y, 9 91 @ BIRR &= 9yl

AEGY, SEl 9% ¥RER &I 99 g, ¥El AHl § YRER gER Q¥ & fau
Th $R B RE © IR THHI AN BMT @RVl $He g S Al erE, 9 A
& BT IAET gS, SEd AU HIPE HRAT AUl g G b1 Rip g
AERAT 7 I Afywmer # frw ¥ fF WReR @ R ¥ 39w # &% eRR QiR
SN don 8oy MU ¥, e faw 39 el @ g emcht ¥ - (i) The Public Interest
Disclosures and Protection of Persons making the Disclosures Bill, (ii) The
Prevention of Bribery of Foreign Public Officials and Officials of Public International
Organisations Bill, (iii) Citizens' Right to Grievance Redressal Bill; (iv) The Judicial
Standards andiccountability Bill, and (v)The Lokpal and Lokayukta Billssd
IAT YRR & faog S gad I 99 & UM § 9 Hl IRd WHR Bl R
¥ TWER fr U €1 39 9 w1 W ey e o ¥ R e arer Al H eH
g9 fesm & S PeH TN R YRR Bl JAbd BN BB H S|

ARG, Bl 89 @ 919 BRI T BIom o9 SN I W BN ¥ A W b 3R
g, ISPl Al WA @M1 9gd oMavdd gl TR ¥ d W I8 IRAd gHAHl ad @
2, SHB FAW YA B AEIHAT ¥l FE ARAN A SR BH I q¥ ¥ I
fremr @ed &, RO femr aed § @ 39 R & < 8N SRR 39 Bl
g7 B BAR W b B A FE ST BN, I JHHT SEH AW FAR I b
uaital @l frerm| g9 fewm H W $rE 99M @ 99 el 8§, The Benami
Transactions (ProhibitionAct 3k The Prevention of Money Launderirgy e
fpar T § SR Hrel g9 B UG W RAb P AU BT B OASGT & BT Tb

ddpey formm w1 B, S BAR AU SR AR <¥ & fau ggd owH il

ITANEIY WEIGY, g 91 9el ¥ fF R WeR @l Hud ok Hify |d =
al gw fell W dey B U PR WA © | SHBl el g8] 9qd I8 © b AR oW
# uiferar, S e fawred & U # om QiR BA AT W ¥E W 9 fF gER 9
¥ IE g 9E BN AT Al BN, AfeT WReR d ggal e @1 Gdou foran
IR T 84 H' Gdd © & Ul 8AR I W W |AW Bl g@r ©l fawm
wWRew ded q Mt dE R ¥ fF 9@ TR S % gw wifel @1 Rer T8 w
I Elo12d Ao d | An Bl WReT WA UgaN Bl IR WRGR BT Sl el
g, ISPl W I Bl I B e &1 gANI GDP usd dgd w9 ofl, 3%l wWRey
Jarsil P A ARH dF UgAW & foy, TWamg 9@ ugeam & fav § GDP 25
e @ delad] ol @ e Bl T dRE W A6 ISR wWRed ' AN 6
AT W 2 FRIS, 64 o URARI HI ST WY 1 GRET USH & T T

g W Bl v f6 demfed 9 99 T9m
AR orme Srfyuryer H gam B IR @ ¥
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TURT oed & o aredl Qo &) 9Hiftd 9o el 7 BRie URAR] Bl UKy wW@rRey
g [RET YIB! G| TH RE A WRI P &F Bl RB ARGR DI G &M
g ok TN IR ¥ 5 EW 3 A @ R N, wWife S I8 d9gd €l SEH
IR T AW g gHr F

SIS Sfl, AR HI & IR H O BB TN, IICURIh] b GBI
3 ghed oxa & fog, amiivie iR Jafte wu @ fies o & fov faiRa @
H ¥ 45 UREA Pl U DI Bl QUG B BT Y WReR 7 fom 7
AEIGY, oSl gUdI Ry & ' ¥, B AN UG RIg FR I} F, AfeT gdied
JE g 5 SeR P R T s eHeE @ RUE % R R SreuN e
e B ARE0 feAr S =A@yl sy el e fawn Tn g1 @M g9 9|
B Ry &Y T T fF S 27 ulowa omRewr ¥ s ¥ | sl oRewn @i femr om
el &7 H Famn @mm & [fER A S 27 YT @1 e g, S9H  Annexure-|
3R Annexure-ll € 3k 'fisg o qon werid fUse @ @ g dier WOE,
gfera iR HeTefad A SH®l diel T B AT S Al Hed HHIRE & gRI
identified € oowiE® Wge d Sl 89 TWMEl R ®ed §, Swl drl Bl
Jg ARV feA T Tl FE bEl N @ 2 OfF g4 F MR W AT A& femm
T Y, IR oA AT T, g9 b ER W SHG] IMRe T8l fdm e g1 Asd
PHRE $ gRT B @ identify fear war & 9 @i @1 w9 @@ A e
far T &, S A W W 45 URR @l Bl SREV fAT oM RET ¥l Pw AN §
S 9 3 iRy ) W ®, Hife 8= g9el aMen A8l gl

SUGHIEA Sff, TART I TS PV YO < T AR BH W AN T WER
PRI B AT BAR sl Fgd AEFNGRU g B, dgd AP g B, oAfb e
BAR W B 60 § 70 Ufw@ omerdl U 2, S B W ommiRa ® w@i B w
R @<l 81 S 99 gAR feaMl, gR "Wiier wogyl SR wiEl § e darel an
@ BTG el GERI, 99 9@ Wl AREl H Q9 &1 e T8 8 dear ©l H g™
qd P U ARSR B WET PIAT AEdl g b WHR 1 3Hd (A7 Y S HaH
IBT T, Y VW HgH oy T, RFY feaml &1 wen ' wear g1 g8 e W
PN w0 A6 fFAr @, Afed one W fEEEl & oAEE wwHwn g1 YA wweE q
B Al g1 T, Qfed a8 qRT Rl v i SH fHAEl Bl qEwieli b1 wHEE
T8 Bl &1 ol W fREE ouAr WA Uil geTeR Sl ISR dRAl €, S9d! HiEd
SHP! Fel ferdl ¥ WEIGy, oMU B! dRE W 39 91d Bl WM § [P MY BER
Jgi S GaE & @awen g, 98 d9gd @ B9 gl oo o fREm TR iR @Rar
2, ST I9d! ggd Al Sl &1 AMT BRA gsal g1 PW g@T TSl 7, HH
e ol 7, W dERI B S %, $B 9 PV TH a¥E b WAWN AW e T
R S9! S9a1 afeR T8l i uar g1 § 99sar g 6 WeR @ 3§ W
TR @ A ARyl

Heled, 8 ad Wel & fb 'ARI Sced dgd 9@l g1 99 2010-11 H PN &=
d 66 WHC P g g T, OV IE TA F WA H wAR 9w A TE Tl
Sl TRE W BART IE WA & 6 oMU AW qHiT Hed A GeRl §, ol S
A ' oG’ e feami & fag, e &3 & fau w@riEem sfem @ S
recommendationss, @1 fl @r] few WUl SR WEl ARAl A &9 el @l
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[5f @R® sraR]

AAMYR ST TR €, SUh! UK UG Rl AiEd §, of S9d U mawd ®
f& @M ®feE @t St Wt recommendations?, SH@ WeR fRar Sw i H
sl g 5 WAR 3 W ORR @R S|

TEIed, WaR W fUsd Ndeea w9 § I @ gren fme uw e
oA T W JRem JGEEd eI b AU B wEE Sude™ BN, I8 U 370l
SN HeH Sorl T R

TEIGY, AR AR P A Hel ol & B ARM P ORI dgd A @i Bl
IR fen 1 39 $eR T8 fewr W1 9@ar, dfed wer @l g8 W giifed
HAT TS fb AR H W ¥R g, NN ST W WRGR BRI Bl Aol TS
of, I® A%d &R @1 YA 8 @ & AR 98 YRMER H Bl gg dP foaw &8l
P 2l SAAT AR W BH & o9 8N MR IE wwEr g fe o Sew 9@
B UG ATl g8 off, SW ANl b1 AW HOIGRI AR WAl H e dlel SRISTR
gqhl Bl PEl db Ugd e ol Eelld 3H ASHl W AN U BRIs ANl Bl
gl T BrEl frer § ofed SR gHel 'H SR W Y 3 W A R, g
URefSar aY, SRRt o, @ gT B S9al iR ) BREl $oT Wdd © SR
IT AN @B AW Ugar \ad 2

HErey, R WRa AT AroFr €1 99 2004 H S UG B WWISR T o,
Ja 9 Ao B fn M oarl ¥E oA |El § f6 wRa FMUT ue agd & swel
FEFHA T, AfPT O S B @Ml 1 PEl & gART <9 1 A A de M ¥ -
TP IRAT E, TH HRA Bl S 9RG § d€ WAl # IEAl ® SR ST MWl B B
FWR TJorF MY, WAl H TEd Al Bl HA gl g oY, dg hwd 2
SE d6 99 AR UfRa mErel Bl gd gl gfagd Fgl 9f, 99 96 sERT oF
Th AU <¥ b WU H el IWR APl g IR 3 3 A B GEll § fF WReR
J 39 feem A @ few ok PE VW HM W g, S TN TF aRIs TRW
¥ fag afaRead fqers @) gaRen gE| t6 /g Wal R 1 @RI 75 A INE
URART B fstell <, HIS[El 1 @ 96 BOR fdhelldlex Ul HgDHI BT UR BRA
IR W fafed W 9@ 99 @ A% U UgAM @1 S 31 "G, 2012 BT AT o,
98 YT g3 Bl H wwen § P JULT B WSR T AE 9gd €l W beH SoRl
g R Ul IR WO A M de™ B SwRd © TEH Gl W @ B, YRR §,
[HH ST B EAIDAT & AR [P G¥ BRA DI AARSA © |

eIy, Ted S & 9N H ®HEl A M S Ueforg Ao ¥ S
RO 980 S9ewd &1 Ue-folgdy o9 Aioae RMR - BlAl € d99 SHb 9
fewrd € <ar, SO WM IUeR BT B SHUfIU P ®H ISR b AR 9@l
P 8, 39 a9 b AU WHR B 39 HeH Io B AEaIHal | H wEs@l g
f6 wed Sar ol R BH WEl I W AN BN A ARG H SHBI qeM B BRI
PR Al SEH FW AN Bl ISR A Fehar §odem 2012-13 # U™ @@ AY
RISTIR & (@R Ul o= @l Sff e g S% W R § qerd @l § wasiar § b g
g0 WR KRR JaHi B IR femm, e fewn fenhl sdlifar 5@ oem @
JM TG B TRNT ¥, SHH! WAHGAT F YR W o Bl oRd T I8l W
TEME @ 99 FE TR o A oge # & wEr 5 e g # o wd @1 <R
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I BT B, SHBI IR BAR <¥ W W 2| APveR wrer axgell d wRda dfed fava
¥ aE < H ueh S AR @ T g w A awqy, ofenfie wrmht el g
@ HHA b ged W W gErwifa 9 21 AT iRy edl & Wik g9 @
PH B b AU b dd R OAHET Yodb SR Ul AT SIoel WA Yob UL
fem T 1 W' e el den vl H wwen § 6 s ' Yol & PR
PRI A BB gG db U el g @ere yeRi d gereifd § del 9 firmEe
M Bl ¥E UH ISl Hbd vl § w@wal § & sw W SR e Al @l 9gd
st @ freim | ol fraer &1 & ®E W g1 el e gga o g1 PR '
o P e WU W A geMl © A1 gol f9w smav¥e ¥ N9 9% R QW A
ol fraer €1 g, q@ 9@ oM dredl fedl H S gART W&l 8, 98 @1 TRl 8
dHar € gaeg ol e & fav 'H 9w 4 U9 sEWR UeM dRA BRI, UAl
UCHRBIR  gM1 BIM, ifd @l Yol e &R @b | Heled, e w9 gl W R
S w99 TR 2 ogdfy § sam & wgwm 5 oww e fewm # 9w € wwd
B, W&y el B A S99 &g Pl UK q@e¥ HXA, §H X I WA T8l dP SR
U o'W Wy Ael B @negl § g fedrm @ & sl dgd gl A S
R®T & IeCufd a_TH NG AT I O Sl @ der ol Mr. Barack Obama,
President of the Unitedt&es ofAmerica said in this very Parliament House that
India was not emeging but had already engad as an economic powefd Ig dqrd
e Ul 98 ff sMRer ¥ oIgufd F OgRT wEl Wi @1 § wwsar g & SN
$B d q@l B8O, R®ife W 8, IR-RFERM U ek T8 9edl ©§, 98 W
SFR®T & Ul & gRII gAflY 9@ S el ¥ f& WRd emerge &Y g@T ¥
B A @l Sl I H SN ged B SRd € AR IHSI IR e Hod
PR B STORA B HElGd, SN UeR gdie FHafddl & Prof. Roubini 9 @Er em
f& India is placed better amongst Brazil, China and Russia. This is because our
fundamentals are strongfeg w@ & fem @& & 00, @dww wd TE g,
dif W& e BN, 9% 9% B9 IUAT W&y U [El BR Add | sy H owesEl g
fF BN IR H BOAE SR 8, oAbd AN Al WHI H WWHR g A& B X
FAM S oM el A 'AY PUU-1 SR gdiw2 H O HEl o B o ameHl @
geer & g, o oredHl @I AN geM P fAg S Wl PeH WRPR Tl Wl g,
ST Id! e SR AMIfTe U A ASgd IR Bl BM BH A R I
eI B BH SRR U NI gl aral b Wiy § wemiew weufd b5 S
BT WHAT PIAT E| GAAIS |

3t fFeR FuR W= () Suuwers wWeey, Igufd St & SifdMTT W
gIae WE F WRT 9 ¥El W ogal 8 W@ g, 99 Wl H, g8 gaw & @e ¥
f weufd v U 9w @) WUl € SRl ) O9EE o $ SW favard fear S
Tl Bevd wWeeR H, AR Gfge 9 9wl el B SR fewr €1 59 sferR @l
S BAR AN b WAMG §, WRAay H JULT B WAR T, G8 FHHI A b Y

TE 8, e TR § W gdqet ¥8l W FE gP & AR I§ PV AT H Wl
A T T B ey U g ar § SR ISl | W IE T ¥, S IO Bl
frg e ¥ oAl H odied Wy, I8 b AR B e B, dfed g8 N
BEl el A Bl SN B G UL WHR & g oAl bl wel fawm H, wel
foeem feor & o1 9 0% 9 omded fewr ¥ v g9 € oWar ¥ g 9 ®W
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[5h fPeiR AR HiE=h]

3y ®Ed € 5 Al @ S SReRI @S Bl R, SWRl ST H Sdaudic & fow
WHR Bl ¥, MR SH U H B9 B WAR A 8, d o9 ¥ feHS BRI g,
a1 SH Al @I dm B YUY WHR FEl TR W el <@l g1 gE@eg § g
F WY T AT R TP AT @A 61§ [P Irgufa St se sifror
FE W W, ARk B gu W, ARken Redww f9a w ewmr gede W@ fewmn v oww
WHR & 97 H Ig Aften Rodym fiad 9t ¥9 & gRT U™ BRI I8 |9e™
g8 3@ @ ad § & U P RRAT AR €, ARl AU Afgen § SR AR
|l Tgdal St 4 w9 Irgufd & fvwmur wog=Ee 9 & fau 8w @1 initiate
fear, @ SN @e & IRufd S 9 S @B T, 98 T OWOR & IUDH B
ST &1 Wfb I9 3med H, g3 IE del W qE o & Afar s gy A, SH@r
Afgeme & Ufy oMex ¥, T IMIGR R ¥, I W 9A H El Smarl Isgufy Sft
P APl O & gH ARer fd &1 SwR AR, 98 IS [Hl d U™ B T, S
|qur H o8l W ALY $ majority 8, a8l W R U Tl HRAl qPHl, I§ Ul
Sl Uy WHR &y HAl S ¥ SR Sl gUlT. WReR b Wl gEiive g,
I gedl eyl {9 oA © fF agddl S d' e o9 & wrgufa @ srfdrmor
WHR & S BRIHA T, ST AN 7, SO We¥W # ug yfywryer Igufa St A
Wed & WA @ o, I8 WRNR TAd 8N

IuauIge Helgd, d e sam wem 6 Bekd wWeew d @l Al Bl
sfreR U €1 dfdgE & R W o'W W Al W oemd §, # Sifewmn woemar g
BAR g HAl st 49 uedAmed Sff € # dig) SFar &« 9 ol g, BAR e HAl
g5 AT & % g8l majority BT @xReb AU € g8l Al Bl wUIe i S
Td & Ui g1 981 W A5 SHa1 & b S A €, W g HAl €, SAdr sy W
FORE SE [T H, By A P AN A A U o SRl BT AIMRY| DI
ARPR T Pl BAR AfquE A fEAr gem v § IRAR HEw, @e AL @
AT B, @R Aleuted &1 "Hen @, ae Land acquisition refornesr Amen w1, fe
B A dis fl a0 99 s WIR & IR AWl g, A oA HW W I WIR
F g ARl | wEl T8 B iR T FMl ST W o dede |Hel | aH
o WHR e o T W e WR R T e erv s & o At A
fa @1 faRig fear €1 & uep @@ SR de @Em fe A sifesm @ belong @xan
g a8l W 27 per cent coal reservg| wWRadgy @ 27 per cent coalsifsem #
reserve ¢ 3R siifsem @t feate 19 per cent? | dgf ffad W ooff & &= € 9
AL Fwd Holl SAfRd Fw T A I P ol SAed P ©, ST @d B
fenfs &l & & afs s9a1 19 per cent@drgen e SQ a9 oUW I BT qef
YW F MY USW B ol & GPd Bl BH AU URY HT IR A @ fyeran 2
TAR UQW & GEHA! T4 USARE St 7 IRER Fe @GR B, bwid ol A3
@ U3 fora ¥ f5 ST BAR T H MR Sl ¥, BH SAN den femm Sl S
FAR I &1 WR ARGR 2, F=id ol @3 g8 W 8F 9 & fau e a9 g
Sref 4 19 per cent coal blockierm =nfey, &1 #m3 7 per cent coaldl fear <irar
g1 R s wRaRT A coal block & ferg corporate sectors@!  erusft
recommendationsfl 7&f <1 off, ST@l @y few S § f6 g coal block s
TH AR WY s WROR B WWERI & NI emdl &1 bw WReR dEdl §
f& # faeell o doax dictatorship &% &R el s =g g1 a8 St UPA IWRaR
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P AT g, H gl Fr wxar g1 H A m B g @1 S ogd 7, bew d oS ol
WHR B AT g8 SABT o7 B HM Ael BN, a AW drel qHI W OS9 red A
980 TWE & M|l B AHd T

Sygaegel weled, §# NCTC & #vet # ot U ad dgm f& 5@ NCTC @1
qEAT AT AT A BAR g HAl FdM yeddd Sff 7 ugE H#A SN Bl A femar en
fF o8 I WHRI F AWPRI W &9 2| M0 ¥ WHRI & g AR 4§ 59
ded # foerfet eve @ fow e ar wxdl o afe el sl @t s A A
HeAafd Bl iR a9 MY IE BIH A Al S BlAIl Sl BAR did 8 HAl §
IR S SFF secretary €, S=M T R B ddavalle A8l & R IW b IW
SECEN VR cﬂlqdaﬂwmwlsﬁrwwﬁmﬁmaﬂ
WHR el 2, g8 & TH-IRE & HA TES R H @S Tl I§ I@ oW drel
FA B AN ol § & WAR P S AT T, SHS! W b R A de # AL
AT ST RET &1 H A8 HEAl wEW P A A b b (AU S Al BrE g S,
®We & S g@@ #A €, S g8l @ Uger Tade § ST g8l oMY B R &H
¥ A IE HEA @R B Al AT MY T WEHd © A e, W A BT AT
fpar oz, @ NCTC &, =@ @& RPF actall s Yo oioaem g o 2, oo
IGH W FEA BT BM RO T IH W AR & HAl AN USARE St 7 el ©
& ol Al Il B wEREl $ S W BIGR O 8, SHifey Al b g HORE
A consult &1 S 81 IR I RPF actd @i uReads &) @ &, a ffed
AR W g8l b I b g HAl 9 s o iR IEH P8 gR9dd oy, 9wl Ig
FA @ el s RPF act®dl fRlg AR g #3949 uedrme St 5 ot e
oIl TR deuE [ 8, degd | B A 9 Bis f [fd v WeR  uifemie
d AQ A B A T FEA SR W b FUR @R PRI ON e g, A H g &
FEM & @l T WARI B 3 HeW H vy A fom SMg, @i SogERT W™
gen g, S S9e W € 89 SHel & aR 9|

qered, § @gm f& St UPA WRaR & @ 38t w® 9 gy € RF st |
PUF B WPR &, d ddd SAH g JRUWG T B oad GEd g1 9 dEd §F
9RA B1 AH AEH IAB! WBR Bl 4| A FHBI TP IR o b 2008 H,
S Nfee # YaHe de oS iR S 9l H...(haE )...

THE VICE-CHAIRMAN (PROFE PJ. KURIEN): Mr. Mohanty there are two
more speakers from your partyou have already taken nine minutes.

SHRI KISHORE KUMAR MOHANTY: | will take two minutes more Sud+rezer
wElgy, § 3a & ®g ' o1 f6 w9 onfewm # 2008 W @ g 1 30 Tt A W
18 el & el FAd 1 MW TR dRIe A WX W 9} 9| 89 ded
SE mEEEEl ST B BAR Sl s T ueAre o 9 fugt fodl, ar g s
St yaRer Y SR gEi W oA f& #H eifewm @ 200 RIS vW @ wEW@T &,
TR e g Bl U W T A8l fewr warl sER gEEEEl qde gedame St |
JUT T b Be I 8 PRIs AR B, NEel dhein o, SaRT @ O
o R o Sefral &% fov N gw wm fRul 98 W ow@ W gu W AgRd
T hE B WBR F UgE HH dEd § P vUd Ug W OAEl Wodr gl @a faEr
d R ggE #A S A TP 9gd g 9@ el off, el oifSwmar #ed @ @)
AH| Mg SN R e enfsIm § HUN @l Bld 99 W dgd¥ Bl o Y&l ¥
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I=E oMfeem & ufy W aRE 9 O S ¥l ¥, W] BIa g1, UAen &l JeEd
gE-d s B, I® dLNvd FE B A dlz W I H g, I oifem & Ul
Hdeed 2 €, SEfe oifesn TR Q¥ &1 9 TWdH Ig Tl 999 IWEaH oY
B gy Al oifewm & g w3l 9 yedme St gRT WU & ugE WAl Bl aR-
IR faes & @ f S=R TR qifewn T @t wuwme & ufa dasen @
s BRU W H b ga T & wgm 6 b A oSl gWly WeR ' I8 dd e
# fowgm &=, a9 g 9 Tl @ 99H SO @) 'S R @ IRIE T |
H SO PEBR AU A W BT G

SHRI SUKHENDU SEKHAR ROY(West Bengal): MrVice-Chairman, Sjrl
shall concentrate my speech only on two issues because so many issues have been
highlighted by other hon. Members. In paragraph 31 of the Presideddtess, it
has been claimed by the Government that there was a record production of
agriculture crops last yeam paragraph 88 of the Presidemiddress, it has been
stated that certain measures have been taken by the Government to strengthen
development and food security for the people living in Maoist affected areas. But,
unfortunately so far asiVest Bengal is concerned, everyone knows that in 24 blocks
of three districts inNVest Bengal, popularly known as Jangalmahal, which are Maoist
infested areas, a series of killings has taken place in the past few Widwrshe
intervention of the hon. Chief Minister of the newly elected Governmemeast
Bengal, this problem has been contained to a considerable limitth&irFood
Minister of West Bengal has requested the Central Government for additional
allocation of foodgrains for the BPL people in those 24 Maoist infested blocks in the
Jangalmahal area, and in 15 blocks which were affected by lla in the Sundarbans
areas and in the entire Darjeeling and Dooars areas, particularly in those areas where
plantation labourers are living and where most of the tea gardens are closed for
some reasons or the other

Our requirement for additional allocation, for the Government/est Bengal
was 17,78,592 MTBut not even 1 MTof additional allocation has been made,
although it has been claimed that there is a record production of agricultural crops.
And, we have, recentlyseen that the Supreme Court also has reprimanded the
Central Government that million tonnes of foodgrains are getting rotten in the
godowns and warehouses of the Food Corporation of Inkta, people living
below-the-poverty line, particulaglyn those vulnerable areas are not getting proper
support, which reflects from the figures that | have mentioned right Toerefore,
| would request, through you, Sithat the Government should act immediately to
show their eagerness which has been mentioned in Paragraph 31 and 88 of the
Presidens Address so that these poorer people can have some food. Otherwise, the
sub-human conditions, under which these people are living, cannot be eradicated.
This is point No.1.
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The second point of my speech is regarding National CouFdeiorism
Centre which has been constituted by an Executive Order dated 3rd FeBfisty
By a combined reading of @i#rent clauses of that Executive Ordigremepges that
the NCTC is designed to exercise powers which are attributed to police force like
arrests, search, detention, intelligence gathering, investigation in the field of counter-
terrorism, etc., etc. But neither of the 97 Entries of the List | of the Seventh Schedule
of the Constitution dérs percentage to these provisions in any.\itais true that
the Union Government, pressing into service Entdy @f the List I, may deploy any
armed forces in aid of the civil power of a particular State. But here also, the Sarkaria
Commission recommended that while deploying armed forces under the Special
Armed PowersAct, prior consultation with the concerneda® Government is a
must. Even in the case of Nagaland PegpMbvement versus Union of India, the
Apex Court ruled that it is mandatory on the part of the Central Government to
consult the State Government while sending armed forces. But here, the NCTC does
not get any kind of sustenance from Entry @&Athe List I, since it is not aArmed
Force of the Uniorper se And personnel of NCTC cannot be termedAamed
Force of the Uniorper se And, it would like to refer to Entry 80 of the List 1, and
| quote: “Extension.of powers and jurisdiction of members of a police force
belonging to any State to any area outside that State but not so as to enable the
police of one State to exercise powers and jurisdiction in any area outside the State
without the consent of the Government of the State in which such area is situated.”
Therefore, this Entry also reinforces the theory that without’ the consent of the
concerned Government, the powers and jurisdiction of members of the police force
belonging to a &te cannot’be extended to anotheat& Now coming to the
formation of the NCTC, it is from the police forces from different States. The
constitution of NCTC, by the Executive Order that | have referred to, also goes
against the authority of the Constitution, since article 73 does not sustain any such
kind of order Section 2E of the Unlawfulctivities PreventionAct-they have given
powers to the NSG under thisct-requires that specifications of the designated
authority will have to be made by a notification published in the Official Gazette.
Therefore, it envisages a statutory order under Section 2(e) and its publication is a
must in the Official Gazette. But, here, it was not published in the Official Gazette
and, ratherby an Executive Ordethe designated authority has been established by
virtue of clause 3(1) of the NCTC Orde012.Thus, it is a clear circumvention of
the statutory mandate and is, therefowdjd ab initia The Order dated 3rd
February 2012, cannot be a substitute for a statutory notification as mandated by
the UARA Act.

Now, as per Clause 43af the UARA Act, ample powers have been given as
if the designated authority will enjoy temporal powdnfettered powers have been
given. They can arrest anybody at any point of time. They can search any
establishment, any area, any office, any place, at any point of time, although there is
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a bar by virtue of a ruling of the Supreme Court that after sunset you cannot arrest
a woman. But no such thing has been mentioned in Clauseo#t8fe UARA. So,

this agency would enjoy unfettered and unlimited powers! The provision contained
in Clause 3.2 refers to the provision of Section 43 of the Aatd but is totally

silent on the provision as laid down in Section 43B. Therefore, it is totally
ambiguous, susceptible to illegal detention and arrests and the officers of the
Operations Division of the NCTC cannot resort to the provisions of section 43B of
the saidAct.

My next point so far as the NCTC is concerned is, we all krthat public
order and Police are a State Subject, that is, List Il of the Seventh Schedule, and the
federal structure of the Government is enshrined in the Constitution, which nobody
can touch. In the Keshavanand Bharati case, in the Minerva Mills case, the Supreme
Court had categorically stated that even Parliament cannot touch the basic structure
of the Constitution. Whatever amendments are to be made, they should be made
within the framework of the Constitution. Federalism is a framework of the
Constitution which cannot be fatted by an Executive Ordefhis is unheard of.
Now, supremacy of the Union over the federal unit as envisaged and introduced by
the Order dated 3rd FebruaB012, is absolutely against the spirit of federalism and
affects the basic structure of the Constitution.

Sir, there is no denying the fact that terrorism is a threat and/est Bengal,

we have thousands of kilometres of land bordering with more than one neighbouring
country So, we are aware of the threat perception, but that does not necessarily
mean that, to combat terrorism, we should say goodbye to our federal structure. It
cannot be so. This cannot be ‘extended to a position where the Central Government
would discharge Police functions making inroads into the functioning of the State
Government in the area of public order as assigned to it by the Constitution itself. In
no way can the Centre bulldoze the autonomy of tke#eSand encroach...

THE VICE-CHAIRMAN (PROE P K. KURIEN): Just a second, MRoy Out
of 18 minutes, you have taked &And there is one more speaker from your Party

SHRI SUKHENDU SEKHAR ROY | will take only one or two minutes to
conclude, Sir

Therefore, the Centre cannot bulldoze the autonomy of the State and
encroach upon the constitutional authority of the State. Federalism is a long-
practiced essence of our democracy which must not be uprooted. This is my sincere
appeal to the Government. The Government must take note of it, otherwise, there will
be a serious political disorder in the system itself which will affect the people at
large in different Statess@ &9 96 Rgaw dlad 3¢ € o @I I8 94 @ © o
T Rgome # & 9 W E R AU WAR A W 9o o W ¥ gg |drea |
g7 g1 g1 B A A FE Haa W W dm e ) fem
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SHRI D. RAJA (Tamil Nadu): Sir thank you. On behalf of the Communist
Party of India, | would like to put on record some of our views on the Presdent’
Address. Sir | find the Presiderd’ Address as a compilation of promises, both
broken and to be brokeflhe reason for that is that the AHR Government suers
from loss of moral authorityThe Congress Party and the constituents in th&-WP
Government are pulling the Government in different directions.

Yesterday and the day before yesterdag had serious discussions on war
crimes and human rights violations in Sri Lanka, and the Government ofslindia’
stand at Geneva. Hon. Prime Minister was present in the House. He never thought
of getting up and uttering a word on this issue. | do not say that the Prime Minister
personally is insensitive to the issue. | definitely say that the Government remains
insensitive to this issue. That is because this Government suffers from the loss of
moral authority this Government sférs from its own internal contradictions.

Sir, coming to some of the issues, when | say ‘broken promises’, my previous
speakers also referred to it, take the example ofVWbeens Reservation Bill, it
remains a promise, a broken promise. NaWwe Government talks about the
livelihood security That is the number one priority for the Government .nibwefers
to the Twelfth Five-Year Plan that will have goals of fasteustainable and inclusive
growth. But, really have we built an economy which guarantees inclusive growth?
The two decades of neo-liberalism as a politics, as an economy in our chawey
proved that these policies can never allow to have inclusive growth. In this respect,
Sir, | would like to quote from a Special Mention which was made hyGyan
Prakash Pilania, a very respected Member of our HoWth a passion, he
presented this Special Mention in which he has pointed out, “India is home to the
largest number of hungry people, about a quarter of the estimated 820 millions in the
whole world. The NFHS, last carried out in 2004-05, had also shown that 23 per cent
of married men, 52 per cent of married women and a chilling 72 per cent of infants
were anemic-a sure sign that a shockingly large number of families were caught in a
downward spiral of slow starvation.”

This explains what is the inclusive growth that we are talking about in India
today Sir, again, the PresidestAddress talks about this on page 6, point no.24,
“My Government will introduce a new Bill in the Parliament for eliminating manual
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scavenging and insanitary latrines.”,Siere, with a pain and anguish, | would like

to ask the Government why manual scavenging is still prevalent in the country
despite we have the 199&t passed by this Parliament. | am asking this from the
GovernmentWe have five Prime Ministers since 1993, from Shvi Rlarasimha Rao

to Dr. Manmohan SinghAll of them promised to eradicate the inhuman and illegal
practice of manual scavenging. Our current Prime Minidber Manmohan Singh,
announced in June, 2011, that within six months, i.e., by the end of year 2011,
manual scavenging would be eradicated from the caur&yce, the Government of
India should replyThere is only one Minister sitting in the House. But 1 draw the
attention of the House to iThis is how the PresidestAddress is taken seriously

by the Government.

Sir, 1 am asking the Government to reply in Parliament how and why the
promise given by the Prime Minister has failed. The promise to eradicate manual
scavenging was given by the Prime Minister

Sir, in January 2011, the Minister of Social Justice and Empowerment
announced the Governmestdecision to conduct a fresh survey to identify
locations of dry latrines and the number of manual scavengers in the cdurdrg
shame to note that even after 13 months the process has not begun. What are we
telling the people? The Government goes on giving promises, and breaking
promises. | am talking about the most downtrodden, the most deprived section of
our society the manual scavengers. Everybody agrees it is a shame to have manual
scavenging in the 21st centufiydia claims that it is an engng power No, it is
not an emeging power; it has already engexd a powerBut this is the-condition of
these people. So, | want to know whether the Government or the Prime Minister will
take the initiative to convince the Railways to eradicate manual scavenging.
Yesterdaywe had the Railway Budget, and we will discuss the Railway Budpet.
Railways being the single largest employer of manual scavengers must initiate
immediately a time-bound programme to end this practice of manual scavenging.

Secondly an action plan to surveylemolish the dry toilets and rehabilitate
the manual scavengers must be initiated by the Government. | want to know whether
the Government would do it.

Thirdly, Sir, I would like to suggest that the Prime Minister should convene a
meeting of Chief Ministers, particularly the Chief Ministers of Uttar Pradesh, Gujarat,
Bihar, Madhya Pradesh, Uttarakhand, Jammu and Kasl@disha, Maharashtra and-
Rajasthan where this practice of manual scavenging is prevalent in a bid waayt
to know whether the Government will do it because the President has given an
assurance that the Government will introduce a new Bill in Parliament. Why do you
talk of a new Bill when there is already a Bill on this issue? There are ways to
eradicate manual scavenging. | would like to ask the Government whether we are
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deceiving ourselves, pwe are deceiving the nation, the peoplee Government
should seriously take note of this.

There are other issues also which | would like to raise,T8& President has
spoken about the ergpr security What is the engry security we are talking about,
Sir? The Presidens Address does not mention about India-Pakistan-Iran gas
pipeline.Why did you give up that projectfou cannot blame Pakistan for that; you
cannot blame Iran for that. If you have to blame, you have to blame yourself. It is
India which has gone back. Why? It is because of the pressure given by the United
States ofAmerica. We have succumbed to the pressure given by theYd&.have
backed out.You do not speak about India-lIran-Pakistan gas pipeline and you are
talking about engy security What is the engy security you are going to build?
Now there is an agitation going on in Kudankulam against the nuclear power plant.
Two units are ready for commissioning. But people are agitating. People have
genuine fearsAfter Fukushima incident these fears are very réhe women and
children when they were sleeping, there was a trial run. They heard a huge noise.
They got panickyChildren clung to their parent¥hey were all running away hat
was the beginning of the current agitation. Their fears have to be alleviated;
apprehensions will have to be removed. The Central Government constituted an
Expert Committee. They have given the report. Both the State and Central
Governments should work together in a coordination and see how these fears will be
removed on the scientific basis, scientific evidence. Pepafety is paramount
and should be paramount for the Government of India when we talk about energy
security

Then, Sir about internal and external security | would like to raise one or two
issues.We had enough discussion on Sri Lankamils question. | do not want to
take this time to further discuss it. But the Government cannot let down the Sri
LankanTamil causeThe Government cannot give up its commitment to protect the
interests of Sri Lankamamils. Today the newspapers have reported that the Sri
Lankan High Commissioner in Delhi has made a statement accusing the Members of
Parliament saying that they speak because they have some connections with some
groups who have sympathy for Elam cause. | think it is a gross violation on his part
of all accepted diplomatic norms in the world. It is a gross interference in our affairs.
How can a High Commissioner of another country attribute motives to the conduct
of the Members of Parliament in our country? | urge upon the Government to take
serious note of this statement. The Government should register a strong protest
against the statement made by Sri Lankan High Commissidnefact, the
Government should ask the Sri. Lankan Government to call back its High
Commissioner who is in Delhi and then only India can show that it is a power and
it can stand up to any challenge in the world. Even a country like Sri Lanka if it tries
to blackmail, if | am allowed to use that word, a country like ours, then what will
happen to Indi& position in the comity of nationsrhis is a serious issue.
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Then, Sir the Presiders’Address does not talk about fishermen. Every day
Indian fishermen are attacked, they are killed and their nets are confiscated. | have
spoken on this on several occasions. Now again | raise this issue. Unless the
Kachathivu agreement signed in 1974-1976 with Sri Lanka, is reopened, renegotiated,
we cannot find an everlasting solution to the safety of our fishermen.

Sir, if Sri Lankan Government does not come forward to re-open those
agreements, | think India has a prerogative to retrieve the Katchatheevu Island,
which was once part of India, which belonged to Intie, in fact, gave that Island
to Sri Lanka.We conceded that Island to Sri Lanka when the International Maritime
Boundary Line was defined. So, the time has come. If you want to safeguard the
interest of fishermen, if you want to safeguard their traditional fishing rights in the
Indian Ocean or Palk Strait, it is imperative that Katchatheevu agreement is re-
opened. 1 don’t think that is going to be done. That is why | am saying
Katchatheevu will have to be retrieved by the Government of IAdiaTamil Nadu
Assembly has passed a Resolutidh.least give respect to a Resolution passed by
the elected Government and sovereilyssembly in our countryHow can you
uphold the principles of federalism? Many speakers have referred to NCTC. | also
referred to it. | criticized this NCTC.

THE VICE-CHAIRMAN (PROF P J. KURIEN): Mr Raja, you have already
taken three minutes more.

SHRI D. RAJA: | will finish it, Sit If this Government has to function as a
respectable Government, this Government will have to give promises; this
Government will uphold the principles of federalism. When this Government strives
for economic growth, this Government should assure the nation, this Government
should guarantee social justice to all sections and this Government should promise
that it will provide a corruption free, transparent governance and administration.
Otherwise, Government should note,, $itat on February 28--with this point I will
conclude — there was a massive strike all over the country irrespective of political
affiliations. All the Central Trade Unions, all the national level federations came
together at a joint call to observe &l India strike against the economic policies of
the Government. BMS was there, INTUC was there. My friend 34njeeva Reddy
is not here. INTUC was there., BMS was the&kETUC was there, CITU was there;
irrespective of political diliations, all trade unions joined togethé&W¥hy, Sir? All
sections of our people are on the path of agitation, protests and they do not agree
with the economic policies pursued by the Government. But you talk of economic
security! How is it possibleYou talk of inclusive growthYou talk of sustainable
growth and the main thrust of thewelfth Five Year Plan is PRFPublic Private
Partnership. It is nothing but privatisation. On the one side you talk of fundamentals
of economy They are quite sound. On the other side, what are the fundamentals?
We have our public sector industries, our public sector banks, our public sector
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insurance companie¥ou are trying to liquidate all Government equities, making the
public sector units vulnerable and subjecting them to gripping privatizatiom.

have seen the neo-liberal policies, how it created a hell, in other countries. What is
going on in the United t&tes ofAmerica, OccupyingNall Sreet Movement or the
Euro Zone crisis? Why can’'t Government draw lessons from the United States of
America? You signed 123Agreement with the USAt least take note of what is
happening in the US, what is happening in the European Union and what is
happening in NorthAfrica. That is why neo-liberal economic policies need to be
reversed. | do not find such an indication in the Presidéwdress. | think, this
Presidens Address is nothing but a compilation of promises, promises broken and
to be brokenWith these words, | conclud&hank you.

SHRI N BALAGANGA (Tamil Nadu): Thank you, Sirfor permitting me to
participate in this discussiofo begin with, | would like to say that the hon.
President Address was delivered as a mere ritual without setting any agenda for
the coming yearlt is anAddress merely to keep up the tradition of delivering an
Address to the Joint Session. On many crucial issues facing the cothery
President Address remains silenthere is a failure of the Government on all fronts,
be it Central-State relations, be it inflation, be it price rise, be it healthcare or
education.

With regard to Centrei&te relations, of late, it is increasingly a tendency on
the part of the Central Government to treat States as subordinates. The Centre is
taking over most of the welfare programmes, leaving little to the States. Due to this,
many States have become ‘glorified Municipalities'.

The latest case of usurping powers from the States is about the formation of
the National Countefferrorism Centre (NCTC). Establishment of such a Centre
infringes upon the duties and powers of the State police force. This would curtail
the role of the State police force in counter terror operations. The Intelligence
Bureau has already been performing the related job and there was no need to give
power to search and arrest to NCTC as proposed. Many States have objected to the
controversial Section 43(A) of the Unlawfictivities (Prevention)Act which
empowers the officers to perform search and arrests. The NCTC should not be
formed without the consent of the States. | request the Centre to make suitable
amendments to dispel the impression that was created.

Among many other issues, concernTaimil Nadu fishermen is the one which
has not found place in the Presidemddress.A number of times we have voiced
our concern of the fishermen who faufat the hands of the Sri Lankan NaWye
only measure that the Center should take is the retrieval of Katchatheevu. | urge
upon the Government to impress upon the Sri Lankan Government to retrieve
Katchatheevu.

The next burning issue is the power shortage that is prevailing all over the
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country andTamil Nadu is no exception to thats soon as our Chief Minister of
Tamil Nadu took over the Chief Ministership, she took many steps to meet the
power shortageThese steps would yield fruits in a few months tife.tide over

the situation, she appealed to the hon. Prime Minister to allocate 1,000 MW of
additional electricity from the Central Pool. But, till now it has not been allocated. |
would urge upon the Government to view this precarious situation seriously and
allocate 1,000 MWbf electricity as demanded by the Chief MinisterTamil Nadu.

Tamil Nadu has recentlywitnessedThane Cyclone which devastated many
parts of the fate.The hon. Chief Minister oTamil Nadu has written a letter to the
hon. Prime Minister to release special financial assistance of Rs. 5,000 crores. But,
only a meager amount of Rs. 500 crores was released. The disaster caused by the
Thane Cyclone is unprecedented and the relief operations require more financial
allocation. This also did not find a mention in the PresideAtidress. | appeal to
the Central Government to grant special financial assistance totdte & Tamil
Nadu.

Sir, MGNREDA is one of the flagship programmes of the Government of India.
Since its inception, six years ago, the Government has spent more than Rs. 1 lakh
croes, but there is no tangible asset creation anywhere in India. Mqrebger
scheme is mired with widespread corruption and irregularities. There are major flaws
in the scheme. | request the Government to find a monitory and regulatory
mechanism for proper implementation of this scheme.

Yesterday Sir, we had a statement from the hon. Minister of Extefifdirs
on the US-backed Resolution in the United Nations.

Sir, whenever Indo-Sri Lanka issue is raised in this House, the Prime Minister
and the Externalffairs Minister say that India is a friendly countey neighbouring
country But Sri Lanka has killed thousands Tdmilians.They never say that India
is a friendly country a neighbouring countryOnly we think so.A resolution,
condemning the violation of human rights in Sri Lanka, should have been brought
by India. But we failed to do so. When the US is. backing the resolution and other
countries are backing the US, it is Indiddounden duty to support this resolution.
| urge upon the Government with folded hands to support the resolution, to be
voted in the Geneva Conference.

Thank you very much.

SHRI H.K. DUA (Nominated):Thank you Mr Vice-Chairman, Sjrl rise to
support the Motion of Thanks. For the last two days, we have been discussing the
Presidens Address and a variety of opinions have been expressed. Some of them
are in agreement, while others conveyfatiénces. Sjrl am happy about one thing;
is that, whatever may happen to the Railway Budget, Parliament has come back on
the rails.And, in its glory This is the only way to sort out important national issues.
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Dissent, diferences, variety of opinion, etc. are natural in a demockéleyare a
nation of over a billion people and there can be billions and billions of issues.
Statesmanship and leadership lies in sorting out and brining about a consensus on
the important issues of national concewe are, by nature, gumentative people.

But, we should not allow the argument to lead to a confrontationist atmosphere,
which often develops in our debates. The debates in the House or outside should
not be allowed to become a kind of a zero sum game--your victory is my loss and
my victory is your loss. Despite the differences the country has to evolve effective
policies for India of the 21st Century--and that can be done only exchanging ideas
and a lot of thoughts. One if the questions, which has cropped up latalf the
federal powers and thetée powers, of the federal rights and the Cestrgjhts.

My impression is — whatever | know about Constitution — we are not a federation of
States.We are not a unitaryt&te either Founders of our Constitution had tried to
evolve a unitary-cumfederal setup. In many areas, the Centre has got prominent role
in some areas, the States have got prominent role; and, there is some overlap in a
few areas, which are mentioned in the Concurrent List. There is a provision for the
residuary powers of the Centre. But for a layman; if it is a national question, the
solution has also got to be national; even the laws have to be national, which have
to be followed across the boundaries of thates Terrorism, for instance, is no
longer a State question. The entire country is facing threats from terrorism. The
terrorists have surprise as a weapdf. do not know where the terrorist groups will
strike next. 26/11 was a surprise, Delhi bomb blasts were a surprise, other incidents
of terrorist violence in Mumbai, irAjmer and Hyderabad also had element of
surprise.

Most Sates have got to be vigilanthe Country has to be vigilant. Npw
differences have cropped up on the Cestmoposal to set up NCTC. | am sure
this question will be sorted out by talks between the Centre and the States. But to
convert the whole question into the Centre versus the States or the States versus
the Centre, | think, is very unfortunate. What needs to be done is; the Centre and
the Sates together have to fight terrorism in the courithe terrorist threat is still
serious. Steps have to be taken by the States and the Centre together to combat
terrorism. One strategy should be adopted, whatever may be the out come of the
talks between the Centre and that& on NCTC. Certainlyaw and order is at&e
subject. But when a State is failing to combat on its own law and order problem, it
often, it asks for the assistance of tAemy, the BSF or the CRPRnd such
assistance is always given. The Centre also cannot fight terrorism alone because the
State Police is closer to the ground and sense trouble, from wherever it may come.
Imagine, if a beat constable had been there at Badhwar Park in Mumbai on 26/11, |
am sure the beat constable would have been able to find out wherefrom those
rubber boats had come. If a vigilant beat constable had been there, we would have
come to know about the terrorist threat which was emerging and which brought
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about a very grishy event in counsyfight against terrorism. Our country has paid

a heavy price for it. So, togethahe centre and the states have to fight terrorism.
But in tackling the law and order problem, the lead role should be of,the State. The
Centre should assist theafs whenever they need to implement smrt out the

law and order situation. Howeven fighting terrorism, the lead role should be of the
Central Government and theaBs should assistogethey | think, a kind of team

spirit needs to be evolved on the NCTC, and in combating terrorism. | am sure, the
States and the Centre will have the maturity to final a way out. | am told that more
talks are going to take place very soon, in the near future, to sort it out. But what is
needed, essentiallys a consensus. Democracy cannot work without a consensus
on major issues; and terrorism is one of them. Fighting naxalism is another matter of
internal security needing consensA$so, issues concerning. External security is a
matter connected with Foreign Policy need to be resolved by a consensus. | don't
think it is difficult to evolve a consensus among the leaders of various parties —
they are all responsible. On these issues, there should be a national consensus. |
think we will go far ahead, and much sooner into the 21st Cerifunyajor issues

are kept out of partisan or daf-versus-Centre kind of a controverSy, the world
around India is changing fast. It is not going to wait for us. The House cananot
ignore the kind of a sitution that is developing around us. Three major powers are
going to have a change in their rulers. Putin already has first taken over as President
again in Russia, practicallffhe USAis going to have Presidential elections soon.
We dont know who the winner will be and what the policy of the Unitéates will

be. China is going to have new sets of rulers in a few n®riime. 1 think, by
October they will be able to complete the process. One knows who are likely to be
the rulers in the major countries. But we do not know how these three powers are
going to look at the world, particularlyhis region, which is of vital importance to

our country and the Southsia and alsdNestAsia. There is a situation developing

in West Asia which should get the attention of the House and the Leaders of all
parties — Government as well as those sitting on the Opposition Benches. The
situation in wesfsia can lead to a conflagration it may not be imminent, tomorrow
or the day afterbut it can go out of hand the near future. Most of our oil comes
from WestAsia. A conflagration of in a corner dflestAsia can lead to rise in oil
prices.A major conflagration can even lead to blockage of the oil supplies to India.

The closure of the Hormuz Straits’ which was a threat only a few weeks ago
itself can be a serious development for India. No country has enough oil reserves;
you can'’t afford to keep oil in reserve for a long time. Secondly; 5.5 million people
of India live in the Persian Guand othenVestAsian countries. If there is trouble
in WestAsia, do we have a plan how to pull them otGit®e immensity of the task
itself is forbidding. What we need to do is to play a more effective role in



Motion of Thanks [15 MAR., 2012] on President's Addresg71

international dhirs. We used to do that once upon a time during Jawahar Lal
Nehrus days when we were not that strong. Now | think, when we haveyethaes

a country to reckon with, we can play a diplomatic role in sorting out the problems
particularly in the neighbourhood.

The Americans are going to quitfghanistan in 2014 in just two yearsme.
They could not continue fighting that war for lonye need to work out a roadmap
to safeguard about our interests Afghanistan as situation ifghanistan is
important for us for our access to Centhaia. Who will fill the vacuum once the
Americans leave?Are the local people going to fill the vacuum? Karzaérm is
coming to an end this year with him we signed strategic partnership agreement only
last yearAre Taliban likely to come back to Kab&lmericans are already talking to
the Taliban. They are not even letting Pakistan; and Hamid Karzai know what is the
agenda of the talks. Now Traliban comes to power in Kabul, what will be its impact
on Indias policy onAfghanistanWhat about India presence ik\fghanistan?\Ve
have spent over US $2 billion rupees Afighanistan's development projects, which
| am told have closing very welAnd India s presence iAfghanistan is welcome to
the people. But once thEaliban, backed by Pakistan and ISI, comes to power in
Kabul, it will be a totally different situation for us. So, we need to draw a roadmap
for whatever happens there after the US pull out.

Our relations with our neighbours are bett@ertainly with Bangladesh,
except for theTeesta — | am sure, they will be able to sort out one day by talks at
home and by talks with BangladesWith Nepal, our relationship is much better
under a new Prime Minister in Kathmandiith Myanmar our relationship has
improved quite a bit and our Parliament has been visited by their delegations and
they Head of the Government has been here. There is indeed much more
understanding between Myanmar and India. But, receimtlyhe Maldives, | think,
we were taken by surprise by developments in Maldivers which is of crucial
importance to us considering our vital interests in the Indian Odeanwe, as a
nation, bothered about the Indian Ocean? Chinese Navy is very active and going to
be more and more active in the Indian ocean despite its preoccupations in the
Pacific. The chinese are present in theabian Sea; they are present in the Bay of
Bengal, and, in the Indian Ocean, their increasing interest is very much Kw@wvn.
have a boundary problem with China; we have recurring problem or continuing
problem with Pakistan, but we cannot ignore our interests in the Indian Qaehn.
next time, if something happens in the Maldives, we should not be feeling surprised
about it. Now the nexus between Pakistan and China — | don't think there is going
to be war between India and China; but the nexus between China and Pakistan is of
a very vital concern to us. They have a relationship in the nuclear programme and in
the Missiles Programmdogether these create a formidable defence situation for us.
| don't think India can be complacent about it. So, what is the way out? The way
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out is that on issues of securiipternal and external securitglus defence matters,
there is need for having a consensus in the couAtong with that we have to
develop the strength of our econgnplus military power backed by a national
support emerging out of the consensus. This can help us a great deal in meeting all
challenges.

Thank you, MrVice Chairman.

SHRI BIRENDRA PRASAD BAISHYA (Assam): Sir in her Address, her
Excellency the President of India, has given the picture of a robust economic growth
of our country In her speech, Madam President had said that the estimated
economic growth of our country in the year 2010vias 8.4 per cenind naturally
we achieved more than seven per cent economic growth in the lastTheals
going to increase in the present year as well as in the coming Neatoubt, the
President has given a very rosy picture of the economic growth of our coliméry
credit goes to our strong banking system. Thanks to our strong banking system,
even during the period of global recession when the European economy had
suffered badly and when most of the leading banks in EuropeAametica had
collapsed, our economy had performed much hetter

Sir, the hon. President in h&ddress spoke a few lines about price rise and
inflation. But, frankly speaking, Sithis Government has totally failed in controlling
price rise and inflation in our countryfhere is a failure of the price control
mechanismThere is nothing mentioned about it in the Presidehdidress.

Then, Siyr Public Distribution System can play a very important and
significant role in controlling the price rise in our countoyt due to the total failure
of the Public Distribution System, people suffered a lot. There is nothing mentioned
about the failure or about the improvement of the Public Distribution System.

Sir, | come from the North-Eastern region of the courye to the failure of
the Public Distribution System, people of my region ardesiniy very badly Can
you imagine, Sirthat the price of salt is more than Rs.120 per kg in places beyond
Tawang in Arunachal Pradesh7This is how the Public Distribution System is
working and nothing has been mentioned about the failure of the Public Distribution
System in the PresideatAddress. Due to the nexus between sonfecials and
corrupt businessmen, the public distribution system has totally collapsed in our
State and the North-Eastern Region, and this Government has not done anything
about it.

Sir, regarding the Lokpal, her Excellency had rightly mentioned that we had
introduced the Lokpal Bill in Parliament. Everybody remembers what happened on
the 29th of December last year on the floor of this House when we were discussing
the Lokpal Bill. Anyway, the Minister for Parliamentarjffairs has given us the
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assurance that the Lokpal Bill would be taken up for discussion again before the
30th of March, and we hope, we would get an opportunity to speak on it.

Now | come to our friendly relations with our neighbouring countries. Hon.
President in her Presidentiatidress says, ‘to promote peace and cooperation in our
immediate neighbouring countriesThis is very good; this is welcom&Ve want
better relationship with neighbouring countries; we also want peaceful relations with
neighbouring countries. In her Presidentaldress, hon. President said about the
visit of our Prime Minister to Bangladesh. But,,Sirere is no mention of sealing of
Indo-Bangladesh bordeWe want better relations with our neighbouring countries,
but still Indo-Bangladesh border is open and the hon. President has not said
anything about the total sealing of Indo-Bangladesh borkterher Presidential
Address, one of the important emphases given is regarding the protocol of the Land
BoundaryAgreement between India and Bangladelhis is a very important issue.

The Government of India sacrificed our land to Banglad€kk. land ofAssam had

been given to Bangladesh without consulting us. This is an insult to my State; this
is an insult to the federal structuMye want better relations with Bangladesh; there

is no doubt about it, but not at the cost of the landAsgam, not at the cost of
people ofAssam. Sir this Agreement is totally against the spirit of peopleAstam.

We want better relations with our neighbouring countries; it is very good. But this
PresidentialAddress has fgot to mention two major issues faced by the North-
Eastern Region regarding our relations with China. It is known to everyloayy

person fromArunachal Pradesh goes to visit China, he will not get visa. Not to
speak of ordinary people, when our hon. Defence Minister visitachachal
Pradesh, China objected to it. Regarding this incident, hon. President has not
mentioned anything in her President#aldress.Another very serious problem faced

by the people of the North-Eastern Region and the people of Eastern India is
diversion of River Brahmaputra at the source in China. This is a very serious issue,
but our hon. President is totally silent about it. It means our Government has not
spoken anything about this issue., $ir China, the Brahmaputra River is known as

the Yarlung River; when it ente’srunachal Pradesh, it takes the name of Siang and
when it entersAssam, it takes the name of Brahmaputhater level of Siang River

is reduced by 145 metres and China has already constructed several channels. There
are certain Chinese areas where there are water crisis. They have already
constructed a big dam. But this Government is totally silent about this problem.
want better relations with neighbouring countries, but when we are going to develop
better relations with neighouring countries, please remember that there is a State or
a region in our country which is the integral part of our coyrdnd this is the
North-Eastern RegionVithout the North-Eastern Region, you cannot do anything.
The Government should give importance to the North-Eastern Region. There is one
more important thing, in her Presidex®ddress, the Presidesélid that the National
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Ganga River BasiAuthority is making dbrts to clean up the Ganga Rivathe
Government of India took some measures. This is very good; it is a welcome move.
But, Sir, flood and erosion problem éfssam and the North-Eastern Region has not
found any mention in the PresidentAddress. It is a welcome move of the
Government to clean up the Ganga RivBut the Government of India should
declare flood and erosion problem Aédsam a national problem. But the President’
Address is totally silent about this. In h&ddress, the hon. President has given
importance to fertilizer production in our countiyithout fertilizers, our farmers
cannot survive and increase in fertilizer production is the call of the Beuy for

the last several years, people of the North-Eastern region, peop@iesam, are
fighting for revamping of the Brahmaputkélley Fertilizer CorporationThe then
Fertilizer Minister Shri RamVilas Paswan, had declared that Brahmap\Wabey
Fertilizer Corporation will be developed very soon. But, the Government has not
done anything to develop the Brahmaputedley Fertilizer Corporation.

Sir, 26 years back, the Government of India signed an agreement with the
leaders ofAssam Movement which is known as thesamAccord. But, for the last
26 years, the Central Government has not done anything for implementation of the
AssamAccord. It is the duty of the Central Government to implementAtsgam
Accord, but they are not doing anything. So, | request the Government of India to
look into this matter and start implementation of AssamAccord immediately

The hon. President has, given importance to the power generation in our
country; It is very good. But, what is happening in the matter of rural electrification
in the North-Eastern region? The Government of India should look into this. Rural
electrification has totally failed in the North-Eastern regibhere is no electricity
People are crying for electricityots of money has been invested, but there has
been no improvement in the availability of electricity in rural areas.

[THE VICE-CHAIRMAN (SHRI PRASANTA CHATTERJEE) in the Chair]

Sir, there is another important area, to which the hon. President has given
importance, that is, protection of tigers. It is a very good m@diewelcome it. But,
Sir, Assam is famous for one-horned rhino. No measures have been taken by the
Government of India to protect rhino population in our country

Sir, very frankly speaking, these are the problems faced by the people of the
North-Eastern region. The Government of India has not mentioned anything about
this. We give importance to the agricultural production in our couniiny our
country agriculture plays a dominant role. Most of our people are dependent on
agriculture. This is very good. But, everybody should remember one thing that the
small tea gardens play a very important role in our country for the unemployed
people. The Government of Indial has not given any importance to the development
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of small tea growers in our region. Sir request the Government of India to look
after the small tea growers in my State because they have provided a safe
employment and lot of unemployed people are getting jobs in these gardens.

THE VICE-CHAIRMAN (SHRI PRASANTA CHATTERJEE):The time allotted
to you is over

SHRI BIRENDRAPRASAD BAISHYA: Sir, | have only one more pointhe
hon. President has mentioned about the ‘Look East Policy’, Bithout
infrastructure development, without road connectivity with the Solsian
countries fromAssam, the ‘Look East Policylill be incomplete. If the Government
of India is really serious about the implementation of this pplibey should
develop road linkage from the North-Eastern region to the Sasiin countries. It
will be automatically helpful for trade and economic growth of our State and the
North-Eastern region. Siduring the SecondVorld War, a route was developed
betweenAssam, MyanmarChina andThailand. This route is still there. But, the
Government of India has not taken any interest to develop this routewiiout
the development of route connectivity with the SoAgian countries, the ‘Look
East Policy’ will be incomplete, tf the Government of India seriously wants to
implement this policyit must give importance to trade and economic growth in the
North-Eastern region by providing route linkage.

With these words, | hope that the Government of India will take some.
interest in looking after the problems faced by the North-Eastern region. The North-
Eastern region of our country is an integral part of our coubtry at the time of
sanctioning moneyat the time of sanctioning projects, everybodygéts about the
North-Eastern region. | hope that the Government of India would remember this
point. With these words, | thank you for allowing me to speak.
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d drar g 6 e oRdR Al @1 feae g owe W A Sed @ B

I A dEd & b g wer [Ren fagwe ad| d9 a9y usd o fem #
39 BRE H oo o, SEe A & T 9w wsgufa St @1 aifdMwer genl Swd
@El T 5 ' @ @ren e ddd 99 9@ el WReR gRfEa g, W@
gren f4ggs oy M arel T8l €1 g9 @ j8 § 6 oy g fagwe 9 @i, o9
MU SRIRferd B B I ARG b WH WM b SR Fel S| g9 9 Bl SRR
SIS I i
Uiy Sf, AT (Y ggd VIRl Bl W OSIRIES H A
UETSl @I I B, Wfed g8l W W W WeR WEl #1
ol 7, I IUF feell @@Ed T WSl ¥ 989 R URY VW ¥, SN AW R,
T
&

BNTE, IIRES G, S 9%al M o @ 8l fh ey & A&l
SAG! BT A=l IS, T ftre B MU, 98 PErl dddl Udl &l
AP BIVOMY TUR @ S BN T HIUE FLL(GET)

THE VICE-CHAIRMAN (SHRI PRASANTA CHATTERJEE):Please conclude.
Your time is over

SHRI BHAGAT SINGH KOSHYARI: | am told that | am the second speaker
from the party | have to speak for 25 minutes.

THE VICE-CHAIRMAN (SHRI PRASANTA CHATTERJEE):But you have
other speakers also.
SHRI BHAGAT SINGH KOSHYARI: Sir, | have been told this by my leader

THE VICE-CHAIRMAN (SHRI PRASANTA CHATTERJEE):It is now five
o'clock. | have to take the sense of the House. If you all agree, we will continue with
it.

SHRI S.SAHLUWALIA (Jharkhany Sir, up to six O'clock.

THE VICE-CHAIRMAN (SHRI PRASANTA CHATTERJEE):We will sit up to
six o'clock.You please conclude.

sft wa e FITER: A SuwYegd S, AT oo a8 fraed ' f emw
ECI I K G D Calli 1 N [ Y | L S | L)

3h UNH B R B T SR A AN P FdoAd] 8, SHBI TP SQIENUl
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TP H AUBI AT g1 AUD! puUl A, SreFE SN SR Ul uel @ pu q H
PUS P emE W g1 I HAC H UH IqUld, Uh drE 'One Rank One Pesnion'
P AE| AU Ul PR Fhd B, H ARG WeR A e wRar g A w#
Stooff w8t W A9 ¥, ued T w arem T f A€, s a1 6000 RIS TUA @
ggd Wl @4 2| o9 H9 sHel f$Cd HWARN, WhedS @ goandn, al gax fam
g gar war fe 98T, sHH 3000 @RS ¥UY Bl fIREd @d gl 9 R A Al
IR TeRT °ff, wifE ol 9gd o ' W WMd ¥ 'Y W9 ual oarar dr g
A g 6 A Pad 1300 RIS IWI BT AfaRed wd ¥ R wEd fav BH
fad 1300 @RI wWH SfaRed <@ wed| A fm d@fel A, R SRal 7 R
T B FEART T, AR WG B @M PR T T, IH AW F AW} S9b U A®
8 Y&l ¥l

sft Sumwmufar dieie g9

I SR REfs # Ue &9 SR I8 FR) ISy d9 AUBI Tl SR AT
U Bfde Ahed @ g8t w9 AT W SER T & fag gam H@= Sho@
gl e & fag us AR

# e g f& 'One Rank One PensiomT #el ga1 wRel A9el &, i
39¢ fog el o aidl, o WIEd | Tsae B g, i ok e A feiR
g S 9 weEr f5 o®m g R Sater fS|RE @ @ 2, let me court-
martial you. #% wigwi dwedt | wer f& | court-martial you here and nowvill
you agree to it?q®RI I HARIA &l BlAl? R BARI UH-3Mg Aede Hie i
g T d@ feaw sare 7= o f5 WE9 gg a1 against convention, against rules
g o, ag dl i & Rgem® ' wanl A eM AN e € Jfew emmel s e
& I ST W eNa € ! Fi? RN I bad S9N ¥ fF 9 99R ast woeaR
gRAT el T FHd? S=i TSl W AR Hed drel fea, S¥d g W B gAa
TE B T 1 R wigufa & ifvMur # wEl w3 Afel F oaR d @i
qd R AR AP AMUF FW HIA 1300 IS TW HT IIIRE IR U BT T
§ drear g & 98 e 9gd <gg SR wem Refd 8 # o we @ fded
PR E |

AR, A TAR g Sl WHR T, o A Al € P 5 WER H Pl
fodt w1 wea A & e ¥ wEl iR ¥ feaee om w® ¥ fF e fowmar w
gel fearl # fexmr 9@ & ud A fquer @ 9@ A8 B @1 g1 U e o
T ®I, IMUB! AT @ I B ! ded ot 7 UG W UH BUAT gl ol
AT WA SN, ggE WS Orivl Wed Al a9 Hogd el §1 AR

i
Ell

IR g d W i Hard ¥ T P R eed St uw U o § wed ©
fo e sy ge W et 7 Sw TE fem, WfeT oS oR onmudl g g B
dloemudl Ugel g e oWar B AR fERl S gHifly @s e 9 f& usi W@«
g, AR B gE PRl e Sell, el gaa Smei |l # El dear e

g, MU TR B P I, b BE-A-bel TARI $H UBR DI Bl AT
fafad wu @ B @Ryl
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[sft swafE @]

R, # orren fqwa omud fded @)l g fb ool 8H wWa W@rl @1 gHiE Bl
3 UNE W RN BlE AT §? 99 ded § fk Ig 21st century?l What do you
mean by 21st century? Where do you want this country to go in the 21st century?
What is the target?®mgla-wg] ART @ig e o B 3@ T SR Hoddl By
f6 PR BAR UM @&d B iR BH Wd Uh WY I AP - gofl Aed M Fdd T,
d HAAd B 9 PR OIE U1 ISl gE URK A YW Pl odd dl BIST,
IygEMia S, FET Pe gdl Ul H gl dA|d T8l 8, Uy H Bl ba|d Tl
21 3@ UH H AU R B PA? MU AR QY b AMA e ded MEYl g3 ge
g g8 feq, 5@ # ugls FRa1 A1 A UG’ HRd Vel o, T9 A g8IGR ARAT Sff
9 ®el f& 8 e IR W g, R v fd, @@ & @Al AR WA b AT e
IR @M W@H & Y ¥ g8 SEIRIR B, 98t o fUwel We W 39 W AleY T
2l e ofld W BN dfedl q, dAfzansi 7 e Wed e e) T Ry 9 gER
Uy T 9 St ®el of fb qE g9 @A al, d g' Sfeiel g, ol @™l @i
Juy T 9 S b A1 Y, safg f6 SEe div e WiRe o, ue smam off,
W P fIT v axE M BIR UM dEl ¥, 98 FXI8? HEl el @l 9 WA
R ITF WY Tel? AR S BH OGN VAT RN ARl HR U @ g2 uEH H S
TH AT AEH B

HqETed, 1870 H $iels UBl TRR WX SMe wied on, 1950 H SERPT R
TR WM AL, 1973 H MRET WRE, UM Whe AR FHA o TRR W I IR
2010 # 3MR@T B &R 9 Wdbs TR W I | @ A Fed & fb 2020 H
I B TR W B MU AR IHRBI Ybs TER UR B SMUA ARER AN R
TR TP HEl A ST APAl 27 UH B A B TP B WY ANMe gYl Th UBR
A B UH B WY YAl A w-ugfa d UeR fearl 98 o favg A R TRR
W e W gar & Wfed 9 98 Rl A8 @9 ud €2 gdfg a1 e g
fo S geR A TASLT. 9 P Ao s o, T € $o oM W[ SR e
B WA bR b Ted | H WEar § & S de U Wa Bl OAT bR Rl el
FH B @M AT FEI?

W, § P Tgdal S BT AT JA B A1 9 P & dld kg 9, Fw ured
P Tl d bs e 9 & gwd F® e} faE, aw wx el 9 el A gk W fewn
R g1 BT IE dedl © fd R o g & WR AT @' e § fb 2020 A
YRA BT bl WX SUE 4500 BIM$ BN SR HF BT Whel B SUE 17880
HRTs BN, Al AT @b Bl REl 8

IUART S, ST H ot wHA R AAEm| # e fraed wxeanr § fF
d F9 W e dSR B OB TR W T § | IBUTAA U W ABR O PR Db
YA qP T gl H AR W Rud B OSE WO gl #1920 BUR B @
Geg W Rog wel W Al T g1 # gE bE wear § 6 ool g8l AW b ARi
AR Wedh a1 dEl ARl R Vel W@ F1 17000 WiE F FAE W FH B
gl a9 Tl ' SR 'W W 7w @m feare Sieft St sER "@se uRded &R
JoET H@A B o@ oMy qREy fB o'W @Ml 4 A & A AW R OEsaHl b1 d
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JE G AT fF B 2012 9P 277 ASH A AR IT 277 HeHl H W IS TP,
39 W d®, feddl wed o & wad iR dhad 20 Fsd I &1 & 277 ASH
g off, g8l W Fad 29 WEdH I T T AU AN T P2 HEIGd, IS A
S§ BAR AN Bl WM gsdl g, o 9gd fdged Bl 2 oMU g8 W R A8l d
Ugan 87 R B gl 9 'Rl dHcl d @El f gER fau ok @m @ gfe 9|
Y ggd S}l o | W BHIRE drdl J W ®el b 89 HSR #Rd §, offdd Il
TH Aed I &l T MRR MU Aedh Hd gAGI? FT S A AMudl grab &
ST, d9 MM A

aex, Communal andTargeted Violence Bill smar 21 39 ddg & # wg
PEAl WEdl § & SR 'ARI @ed ¥el §, dl y8 Communal andlamgetedViolence
Bill w&i sma? @ daa s@fy omar & H®ife Fgi WSS ol AT ggd | AN
Fgal appeasement policyRd &1 IMUd @ SeRd Usdl & A8, R ' W9
47 1 € 9 appeasement policysl ®ls | sl # durel Sen g, Al AU &
AN S SOl WIS PEd ol ¥yEvs Ol $Ed © b gA al dga popular leadersr g
Bl RaR yevs I8 dld dad ©, o & 9 d Pigiwe € ik A diondl @1 gl
sOdT o R 27 gAd Rl ¥E B fb SHHl VAT oven g1 A9 del fh ogH W we
8, 8 WE U & G b ¢l

sMudl Pur W H JyuAS. # W ol ¥sl & representatived HY UIfbwE
% representative MrHaider & fieman| Naturally si9 g9 @8t Fch dera €, ar It
is @ must you should speak in Englistit 3% smomn uR=a feam &k S99 &ar
f& Mr. Haider do you know Hindi?d w&ed dld f& R, aua! iR AR M
A UE T IR T e Yl |9 #El f Mgy, dfwl N SR are fe o'W @
AEs TRt @ B e SEd ¥ oordt Toul faww S 9@ 9 fF A wfeR &
Sl dAn uifewaE Y ¥, 9 @R diel fR g8t a1 ereeT WEld ¥ g9 98l @
SHAT W od dd & T8 #Rd F1 89 A9ei | 9| dRd € A a1 REd gRT
qAY S &, § IAPT A ALl o @Edl §, S 9 bRd & UR, w1 8H g8l
P Sl 4 fad € 89 39 9 @l BIRRT &€ T8l PR 81 I dferg & oAl
foa WM €1 PR 39 WE Bl GBI FH oS, o V@1 T2 el

MRER I8 WRT WRAdY Udh e & WRd =€l 8hm, It may not be India.
This country may not be India. But they @baratvarsh “rRaa¥ & &=t & wu #
g €, Wiy S8l a9 9Rd F BRI 2, X1 IR ARG ¥ Fed R, Wz 9 Fed
PR foega @ 3R wEiwEt 9wf @it € this is Bharatvarsh =i, =1 s g,
U e BRI ¥Rl F AN & g H Ueh AquEadl Edl ¥ R OEEY AgHEdT UeT
BT B BN B2 TH Al bAd TE BRI T fF B v d e femn, R
S B T B ogET I fTA, IRTATE. B dfT BT gH g R e
et € 5 BRI 997 @M B T $9 dRE B fhat SRR @l TS

AR STEHEfd ARIR, oMl BIR INIGHR S SoR Uy ¥ Y &R awi
™ gl "YU B (WET P OESl) BTAR HA SN A WO @1 fF BW 9 WRWT  STRefu
T SO RS AREV P RN A AW 3 dwE ¥ Al FES w dAri @i
P9 T d99H FAC? fd H A I P HUW B dlC WHSH Al WIS W AR
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I T SR WS el B S| AU I B ASH dEd 8 AT I Bl g9 @I
g2 W1 Y |exl frded & SR " ggE H#A St @ faed & fe g W
Y AUBT IS HIal 7, WS H wh wfa &1 vd feem g Oh! my country with
all the faults | love theezn @sd € f& gwR sga faults € Despite this Prime
Minister, we love theemz=] don't come to such a stade <& & &9®! H&T U
f& no, no, we don't love yousafeg sres1 @€ 81 f& either leave or leadzm @
e ¥ e dIY A1 el Bie Y weEea oS, e ve wRata afed
g, Ug MU U srsr BN H @gd W # gaqn € dEwm f& s i Presidential
Address 2, I8 fiffga wu 4 AR W & SPA Tel 2, BAR W F fav Id
T& T H T wRl & A Ul deded WEIW dRal gl dgd-9gd  gai |

3t g9 Tds (AERTY): &9aie WX | HeMfEd Irgufd S S wmwu R g,
[ W AWR YEME $ FW dled & [y § @er gonm gl el s & SRy o
Walel S8 T, 99 - Wgd Taic dld & | HH del ) 8 T A Iw ' B
T8, g8 W W@ 7@l us @ g1 Ser ge”r qer o1, assault on federalismarsi
BT SN Bevd WFER T, SUB GH BT B 9 Tt 7l B dg A A
PRANASH U M arel f4gs & Raamw 9 »1|l d wgm & a8 oA g9 @l
9 0 e, g3 oAeE w9

. #EEd ffg St & 9@ @ WHR Td qakd ¥ 6 WeR gl
T B WHR W FArE F g N IR TH WRe F gwh Ib Al ugd T
Sl 9 b gy, 9l S gad 1 8 W@l o 3R SUPT Wd SHhl 9gd I8l ARE
A oo L, Wdfed ot # wE wgm 6 g g d ve ave @1 onfde wdhe s
g 8, fTudl agd 91 SRR 39 oW W T USl, I8 Hl WHR B Th Ul
g, U H wEEal g OBEART WY WIE A WS | 7 BNE qd 8NN, I 98 Th
gl S BIE HH BN, I8 9 SR B, offdd QX1 sRiadwen efewd T8 8rM, a8
N g g T R St A d@i @1 TeHegerH e, awt ufde d9er @sr e
T TET Ufedd Wdex 3R Usde Jdex, cHl Wdex dol, @ doig I ISl 8F
g # smel qRE W wWs § SR g9 Blema # fek @ €1 H yw wEwm @
gTdReHe 9¢ & gl ufecd®d gdvedc, UTsde gdReHE, BRY SRREE gdReHE SR
BRA LA gIaeHe d¢ 8l ©| $HdeHS B @Ml 39 <« P [AY b T
IR IT A@ @ 9d T BERI UEEUIC-zEIE W 9 W 2| Hfied [ew I UM
W T A F U GO ¥ SR THEEifed s I 98 MM W sMfRed
el A B @ 2l sARed gudvedc ft g8 TN W 9% & R

SeRAA-URIe e RIRE & aR H Ugdl A Eled d9gd 9 §l TASLU &
SEE # S Blea off, SH9 ®3 A1 I Elend oMl UeT B T €1 'R dfed
FU W g W® el ¥, e ore €1 IS sErel A §, VW AEl €1 el & AR
# 3Tl B, ofe 39d dR W gl WX Tl B Bl 1 SN BH W A Ulfhed,
siciel, didee, ATl & W BARI SEEN Al gl H g T8 @dgm e ggd Ay
s A g8 g, AfFT @ T FEl 'H gw Ana usw fF Refy wsd ¥ oret @
™
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o IR & IR § WeR 7 9gd-9 ®ed SOl € SR SEd B
i g €1 JAdPdle W Hs YA B UM BT B IWBR b SRA gIAT & AR B
1 81 # wed g ot @l WHR Bl 948 g & B W BH qUT FW A8
dgad e ot f& muel WeR & fEd ey @1 acs I dex FE1 S
UST B JUT 98l & oddaredl § 9| HRAl Sl B R IRl ddx WM $ v
gt gaer < W B v i T2 gem fP 39 9w b WeW 9 dlddiae dfe’ &
FWR BT AT Bl A WRI A} EH ANl Bl A AR

STPT GART HEI &, Bexferod a1l # @1z Constitutional expertigl g, ar
# Up 9 PEMI W WA W g S 9 T Harel Sern o1l Constitution @t
ygen article fermar 2, "India, that is Bharat, shall be a Union of Statestfp
I Bevd WT & PP WOE o} E1 T Y A oM W a gam g,
T3 St €1 U8T Aadl W o Bl gl ¥ oAfbe ST 96T AR FESHY
F ' A @ oft fy afe sl @ gfem weEe de BRft @ @' qw a9 Hae
d Sl 9gd 9R) dSsdl gL, WM F HW ASlS gy, o b SW gl H R
HERTE ¥ A g, 98 A9Ydd HERTE &I Jo1 dsls gsl| fbd I§ <9 el el
TIHT BRUT AT ¥ fF 39 U B O WUgd AT B, 9T BN UF RE A 9D
A ABY T Aol ¥ AR ISl W gEl B IE BY el ¥, AT A AN DI A
q o 9gd S 2

g TEl TIWMAH. & Fgd fRg B @ Tl WHR SAGI TA N
Frrerl| &fea # a8 dem & g0 Gl &1 9gd 9 dRd &1 S 3H < b
FWR BHAT BT & Al 98 AN s A A1 A Tia, e wa d T8 g, 9w
THCT 34 S W BT ¥, YT O H G AIRY, W HXd o/ olgl e o
QN ST gU BT &, AT a8 & @ Sd Al PR © dl sHBI Addd VAT © fd
@ g T2 IS gAfIT W9 3 RE & 9ald U B € @l g8 & R g«
T 7 wRad & fr ogm faffer @1 swwr o9 kTl wife @g wrSal BT HiHen
T, SUH BH R PRAT ®? MR WEl WY A Bexferow BIAT A sHG! I8 UX gl
M 78 T, dAfeT wE o=l o® @ S g2 ¥ O'H Ar dMd 7 fF ogE osw
IERE Sl Wed g1 IE PAS], YUAT AN ARGl ST <9 A g1 g 9w H
AR 99 & Sl B, Sifd oAt @I, " b AN B WY W oo b @iiiad
cifees I8l Wgd A ASd & SR SE-5 $9 R @ Hly Ade Al § Al Sd
Yhe # Agd TaHT @I SeT UfaR IuEl Wi qar g1 U ETend W OqR el
| omeEd ol ® fF exfosw @ 9 eRd-dRd, A el @Ry, § oaw S e
FEm 5 'l o B ¥ @ SW o= & gR H FEl diem wifey, W Wl ¥
dfed S WKy foaRgRT B Oy, wfded w1 @ity SEer ft em n
ST AVl PR 39 aNE 9 R a9t 78 @ 39 I B UHAl & faY IS 91
T8l €, var H# |Hear gl

forem & IR # AN "MW Igufd "wElEAr St 3 S Seo fRAr ¥ 85
g ol B Rbes ¢ @9 @1, OREd WM H 800 W ¢ Wl AR B,
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[sh g9 o]

dad @ A afte of f omeh, weferfRm & Sl 2, 'R ugeee e S
Tl WAR I A Th A & & I8 99 d dH @ PP JUEId  FHW,
s W gRem 99 S ool Renm § §gd € W9 §, ¥8 dses oe) @1 W 9@
B TE T IEH fo T € R 14 WA F A P gl B AN b dM H A8
A @Yl A Al FEr g 6 gW 14 WA B S¥ Pl 18 WA [HA ST ART,
P IAS] 18 Wl Tb TP & Wad B, pad Pl REm U BT A I§ U W
gerl ARyl H ¥'8 HEM B SouEE WIS b Sl ged €, Sl oMY g9 <% H
Tges R B B T, SEH 72 WHe IRoW e ¥l g gl THRar @ 9 ¥
gafery § ve gwma ¥ e € A wenty d ff 9 gwe fRwn o, WeR @ g™
U foaR xa1 afRyl enfearil &k afead s=al & for 9 dRe 9 SmEMEmend it
T @ gRem T F fov SRR wpd B 9gd SRt ®1 eFR ¥ 'R Al
ST & fav 9gd ordl @@ ERfl S IRl @ o @ el frearl 3 s@ <Ed
g, zufew Child labour # < 1 firRal & W giem o= @ o den g1 39
g AT P WeR 3T b W & T

g & IR A HUR, SHES, B fSUIN, T $W, Teswel ANl @I
TR PW H F$ UM W dela) g8 Tl A W A 26 Bie wHAldTE. 98 U
g, 62 TUc URT UgUeH B SR g% WA 1 I W Wl A B, Wfed { ud
I ¥E WWPIR b W H AFl Al § [ AERTE A Igds, BRI dred sieed
H AEFA AfpAR & AR W Wl B S €, fed Sy uATE. b drl @l g8l
TE forn o fLgTauE. (A Sieed dgdiy IR g1 I8 Uh aRE A S9 B
Y ™ T W9 6 S99 B MR TS IEA §, JHAMS T IEd B, Fred
TE e ®, Afed flgTHTE. & @rt @1 99 H Al fomn Sl aw e 9d #
IR g oA B fF WHR @ 3 AWd d IR A dgd oedl g

fR W™ 91 ddx WM B UAT B Adbd P R H 3@ IAgUfT b Sameer H
FE T Tl BH I§ MR AR B § fF I # oM W ¥ B snml ¥®
TR fay oredl ad W&l ®1 3H Tedl-9-Sleal BT WM ARl PR WRGR 39 dN
A fge el a1 99 A R g & oA ff @ a)E A frae) g a1 wEeiA
BT AT AT fIIIH WRBR Bl STegl-H-Slea! oAMT AIRT

Tfidear ¥ae? H 3H I 6.6 WIS B I8! WA g Tl 12th WM H I§ 4
BT B8 @ 99 8, W W 9 dg 8 Ol w®ife oied Rers WseE 8l
RET &1 onfl HERTE H dled & IR A I Bl @ gl H T AR H PeAT g
f& ®fcd & IR # omw o AW QUi ugd oWl § OSH ATl derar oIl
TRyl 3@ & fog 9= o wu A ferm S @fewl ¥l orfl wreRM S 99 €
<w W fGEa Pfd gem @ dIRm @ @ 2, dfeT S @ FE-A-eel waer 2
safey emel Dry Farming @t @xw oim f §gd srodl 21 et Second Green
Revolution & ax # *f ygm #=1 S 4 announcementfsar &, ofds gexm@me
@I St International Crop Research Institute o & fag gfesr st 31 @l &
ey ¥ garn ol SRt St 7 s e & fag S @ SR &1 off, ofee s9
$Iee ®I BRG] TAR ¥ & IO AN gEX S b AN W&l ISl X§ &1 A
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B Wl "G ol WY, S e o WY, 98 Y b Wl <d &l B S= HES
TE Td g1 A wEw agm & s F AR H ff Sw faer gEn =il

d el § f6 Uk & R A AR A 9gd gsl BM feAr g1 TASLT &
SEM #2004 # 1,12,600 FMEC faSet U9 @1 W@ off, ome 9w A 9gd Ferad)
g8 ©l 99 # CapacityAddition @ 66,691 #mae &1 & T g1 98 54 GG 9
T E SR 124 W H g8 U A b KU G, U S Bl " el fasted
TR &1 & fog st w98 9 equipmentse €, 99 % faT gER gl Wer &
g @ig duet T8l off| 3@ g9 & fag Joint Venture § 6 Ui IR @ WA
g1 g A ot et g faedeser & SRT 98 9w W wiEl @1 electrify
PRI BT BM I ©l ST b SEE H @rell 10,000 villages b1 dH gIM AT, ;AT
Jg g YA W g © SR 1,02993 Unelectrified villages electrifiedgl v ¥
Jg 9gd Fol ad ¢ & fLfiga. & AFl 96 IRE ugEE BT sE A 8 T 2
IS 18 oM@ ¥ Sg&T &) M By 77 €1 I8 9gd g 91 2| AvEe U BiR
3dq EHerw, ¥El H dgm P 3@ AR H Seal W Seal ®M sMT ARy, fwe!
WHR 7 TARSEE @ 2l g@s # oS Wi Bl PG @ I 9¢ e g,
PR fEAl & fag ff &R o, s99 fed Fo & Al @ fay, B fed @™
$ Al P fag W B oW gRed B W g1 W e W qEs H gl el died
|l e Ul Bl@d ©, ofed HEE W Al BROWMl e QU 8 T g1 safeg
WHR H g8 UM W UUWE ar 9ifey, d 98 S $dl 7 ggla’) 81 @
qE Sleal W STeal HH 8 b |

SuqHfe #Eled, § gRSA & aR H wgm| # Hieor W oomar g a8l o
@1 A TR dgm =ify, a8 d¢ &l @ Tl PGV TH VW ST B, @l W OH
amar g g8 RS as U9 W 9 Adal v, «fed s T8 T, glawr T 8, T
A TS T, P 98 W S8 I Tl 2| g8l = IS I 9gd Sl ©, Bicd
g @Ry &R AR g I 9gd S 7, Re IR WER @l S} faar
BRAT MR |

qeled, dRTd [ & ax # 9gd o dlen Wl H dEW & FgAA @
sl d® U WEl g3 Bl IE A ¥el oy, S wRo=el Erl, dfed eRgifersH
ot v was @1 g vwr H W 9@ Amar g edgfifasw dEl W s d o8, |
el H 2l 3 eNAfsT @ 8 PRI B S 8 SR difeV| gAR fdme J
Jg R’ WReR & W Ad & & FYIa G9Re] B AGPer A DT W
WHR B BT Ayl dfa™ & 9RT 86 I8 SRRfded ot €, @ s9d ax #
PR B HM PIAT AMRY| PR 4 dRE P G AW O 6 R I8 PP SA
TR HRAT AfeYl H wEm B 3 WeR & fa Wd del HOoRE Sl Big
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PROFE M.S. SWAMINATHAN (Nominated): Sirl rise to support the Motion
of Thanks on the PresidestAddress.

The Presidens Address is fairly comprehensive and deals with both new
initiatives and also some of the older initiatives. | wish to make a few remarks in
relation to areas which need urgent attention.

The President has referred to the five important challenges facing our country
and she has rightly listed livelihood security as number one.\&mkaiah Naidu,
Shri Shivanand Tiwari and many others have referred to the sad state of malnutrition
prevailing in our country among children, women and men, in our coudtmyger
or malnutrition is not due to lack of food in the market; it is due to lack of
purchasing powerPurchasing power means job securitgb security and income
security are the most important components of livelihood seciity 1 am happy
that there is a very large skill training programme which is already in progress and
which will be further expanded. But, | think, if we want to derive what is called
demographic dividend, that is, the dividend coming from our predominantly young
population--after all, more than 50 per cent of our population is below the age of 30-
-you need to have an emphasis on skill training. President Obama addressed a
college in Mumbai, he said that India was very lucky in having essentially a young
population. How are we going to give an opportunity to young people for leading a
productive, and healthy life? This is where skill training is very important. | hope,
the skill training programme will cover rural areas, where 70 per cent of our people
live, and especially women. In fact, the National Rural Livelihood Mission is also
part of an overall livelihood security programmBwo years ago, the Finance
Minister announced a special programme for women farmers largely arising from the
large number of widows of farmers who have committed suidideows of more
than a lakh of people who have committed suicide are all farmers, farm women. So,
the Mahila Kisan Sashakteekaran Pariyojana was initiated. It has been linked with
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the National Rural Livelihood Security Mission. 1 am sorry to say that it is not
going well. | think, there is increasing feminization of agricult¥¥e. have our friend

from Uttarakhand. If you go there, you will see mostly women who are in-charge of
agriculture; and they are increasing. Therefore, the Mahila Kisan Sashakteekaran
Pariyojana should be kept as a separate programme, not merged with something else,
so that it does get adequate attention.

Similarly, the skill formation in rural India should draw the attentidhe
Presidens Address does not mention whether it is rural or urban. But, | hope, a
large initiative in rural India would take place. If you want to attract and retain youth
in farming, it must be given thrust. Wherever you go, including Punjab, the farmers
say that their children are not interested in agriculture and that they would like to
quit. Now 45 per cent of adults want to quit farmirichen, what would you do if
you have a National Food Securigt which assures legal right to foodPat can
only be implemented with home grown foodou cannot borrow or import from
other countries.

So, | would say that we should have a component in the skill training mission
for rural India, particularly for rural livelihood. What are the livelihoods? crops and
animal husbandryfishery forestry agro-forestry agro-processing and certain
service. These all will have to be upgraded with skills. Let me give one example.
There have been some comments on fertilizers. Fertilizer availability is one problem.
But, now the Government has changed its policy of subsidy from product-subsidy
to nutrient-based subsidyf you want to use the nutrient-based subsigyu will
have to have a soil health card and much more information on what the soil is
lacking, and so orAll these require skills. | would not go into the details, but the
skill mission should have a large rural component.

When | started KrishVigyan Kendras in the 70s, the idea was ‘learning by
doing’, not by lecturing, so that farm women and men could learn the latest
techniques just by actual work experienteday we require for our agriculture, at
least, at every block, a farm school on the model of Ki&tpyan KendraThe only
difference should be from end-to-enthbday the food production technology is
advancing, but the post-harvest management of what we produce is very poor
Therefore, | hope that the skill mission will have a rural component.

My second point, MrDeputy Chairman, Siris about the need to contain
price volatility and food inflation. Everybody mentions it to be one of the reasons
why we have so much malnutrition. The reason is the high price of commodities and
the food price volatilityWe require a national mission for the management of food
price volatility and food inflation. | would not deliberate it in detail. But let me give
two examples. There are some of the components of food inflation and one is the
pulses. Pulses’ prices are very important. Milk prices are also very important. People
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do not realise that 80 per cent of the milk cost comes from feed and.fiimisrof

our feeds are being exportedl our concentrates are being export&de have 400
million cows and budaloes in the countryWe are already number one in milk
production. How will you produce more? If we have to produce more, they have to
be fed more, with nutrition. In all these cases, there has to be proper coordination
between the Ministry oAgriculture and the Ministry of Commerce, on the export-
import policies.

We should not export feed grains, feed which are important for our own
animals. Then only the milk price will come down; otherwise, milk price will go up
and up. How can the farmer producBtey have to have fodder and feed. Similarly
pulses. The hon. Finance Minister announced 60,000 pulses villages. | think some
work has been done. It is already showing its impact. From 14 million tonnes, we
have come to 17 million tonne¥/e require another 3 million tonnes more to fill the
gap between demand and supply in pulses. Pulses are very important not only for
fighting protein hunger but they are also very important for fighting soil hunger
because they fix nitrogen in the soil. So, you have got double benefit, fighting
protein hunger and fighting soil hunger by cultivation of pulses. | would again
appeal that this Pulses Programme should receive much greater attention. There are
mostly given in dry farming areas. People have no irrigation. It is all the more
important if the farmer produces one tonne, instead of producing 500 kilograms, his
income goes up. That is the only way to improve the income of small farmers in the
dry farming areas.

Thirdly, Mr. Deputy Chairman, Sithe President has rightly said that we have
had a record production of nearly 242 million tonnes of foodgrains and 231 million
tonnes of fruits and vegetablé&dle should always take into consideration both, not
only grains but also the other commodities. But there was no mention of the fact
about the amount of spoilage. If you see the Government figures themselves, about
30 per cent fruits and vegetables are spoilt. Of course, we know how grains are
stored. There is not a word about their management. There is no use in telling we
are producing more and more, but how are you managing that production and how
are we storing it? This is why | have been repeatedly recommending, particularly in
the context of the National Food Security Bill, which is a historic Bill, whenever it is
approved, at least, have, at 50feliént locations in the counirgne million tonnes
of foodgrains of ultra-modern storage. It would not be much; it would not be a big
one. Fifty millions tonnes is always in your stocks. So, | wish the President’
Address had, at least, contained one or two statements that the Government would
intensify its management of whatever is produced in terms of post-harvest
management, our production, processing and marketing.

Mr. Deputy Chairman, Sif have just two more points. One is the National
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Water Mission, which is a very important on&ater security is going to be our
important problem in the future. Therefore, every drop of water must be conserved.
There are programmes of the Government like ‘more crop per drop of water’, ‘more
income per drop of water’. | would like to suggest--1 have been mentioning this to
the Minister of Rural Development--about the Mahatma Gandhi National Rural
Employment Guarantee Scheme. If you read the purpose of the Scheme, it talks
about watershed management, aquifer rgghaowerting rain waterand so onThis

is the most important aspect. Mahatma Gandhi, 70 years ago said, “What we need in
rural India is the marriage of intellect and lahdbulust shramdaan wando. You

have to marry technology with labouThis programme lacks very much the
technological input. The labour input is there, but the technological input is not
there.We have got a number of institutions/e should bring them togethéfrhen,

we should also give some prestige to the workers in the MNREGA. Don't call them
all beneficiaries, and so on. They are also human beings. They are earning their
daily bread by working harder than you and I. They work in the Sun and rain. |
think we should give them some awards. Raise the prestige of the work. Let them
have self-esteemThere should be a Nation&later SaviourAward for the best
MNREGA team, which has developed a very good watershed, and gmadralso,

the Monsoon Mission which was announced by the President is exceedingly
important. It is because the monsoon and the market are the two major determinants
of a farmets well being in our countryThis year for example, there are predictions
from foreign countries that the Indian monsoon may not be all right. | hope it is
incorrect. But we have to be prepared. This is why we have to prepare a drought
code, a flood code and a good weather cddkethese are anticipatory actions.
These are anticipatory in the sense what we should do, if we have a good weather

We must maximise production in a year of good weath@rimise the adverse
impact of abnormal weatheSo, the monsoon mission should not remain only
statistical information over the radio and television. It has to be operationalised by
producing the codes and so on. Lashiyy. Deputy Chairman, | think, the President’
Address contains a reference to a very important Conference which is being hosted
in Hyderabad in October this yedihis is the 1th Conference of the Parties of the
UN Convention on Biodiversityindia is mega biodiversity are@his is the lagest
gathering, a meeting of experts of the world in the field of biodiverityiil be in
Hyderabad in OctobefThat is what the PresidestAddress mentioned. Ngwl
found one sentence in the PresideAtidress, “The Government will endeavour to
use this Conference to bring about global consensus and forward looking action on
initiatives like operationalisation of access and benefit sharing mechanism. | am
sorry to say that although our Biodiversityt is 10 years old, but we are yet no
implacement in full. In 2002 Parliament passed the Biodivefsity If you read the
Biodiversity Act, it has three levels of management. One is Panchayat level,
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Panchayat level Biodiversity Management Committee and then we have State level
Biodiversity Boards and then the National Biodivergiythority. So, there are three
levels. The National BiodiversityAuthority exists with its headquarters in Chennai.

As regards State level Biodiversity Boards, Shri Digvijay Singh established the first
one in Madhya Pradesh long ago, most of the States have Biodiversity Boards but
at Panchayat level nothing has been done. If you go to Panchayat people and ask
them about this biodiversitict and its access, they do not knoBut they are
supposed to give the approval for access. For example, most of the rich biodiversity
is in tribal areas. Koraput is a very genetic paradise. In fact, Koraput in Orissa is
recognised as a globally important agricultural heritage site. The Prime Minister gave
that certificate on January 3 this year at Bhubanesivdas a globally important
agricultural heritage site. The next one is Kerala, the Kuttavad below sea level
farming. We have this wonderful heritage which the world admires with an enormous
amount of biodiversity But who is to give the permission, access and benefit
sharing, the powers are vested with the local Panchayata Committees. | think at least
before October our Ministry of Environment should in a few States activate the
Panchayati Raj institutions. There are many other points which are required to be
discussed..

SHRI MANI SHANKAR AIYAR (Nominated): Sir could you also mention
because it will help a great deal the importance of the Panchayats in the last mile
delivery of food securityof drinking water all these matters of the National Climate
Change Programme? If you were to just endorse the importance of Panchayats for all
these purposes, it will help us in other matters. ...(Interruptions)...

PROE M.S. SWAMINATHAN: Gandhiji mentioned one thing that Gram
Swaraj is the way to Purna Swaraj. If we do not have Panchayati Raj, nothing will
happen.Thank you, Sir

SHRI D. BANDYORADHYAY (West Bengal)Thank you very much, Sit was
quite pleasantly surprised by the mention of five levels of security which the
Presideng Address has-livelihood, economic, egygrecological., environment and
internal and external securitlf is good. It covers almost all the gamut of human life.
But the Government seems to have patted itself rather loudly to our comfort saying
that they have already reached 8.4 per cent of GDP and this year there is a fall to 6.9
which is about 7 per cent and it is time to do it better next y&arwe have seen
flashes on the pan of this high growth rate now for nearly a decade. Everybody can
see it.A news magazine went gaga by commenting that luxury market in India is
likely to grow at over 20 per cent every year and would touch USD 8.22 billion.in
2012 and USD 14.72 billion in 2015. The magazine reports and it is in a sense very
satisfying and in another way very terrifying that in the last three months, 20
Ferraris were sold, 300 Porsches were sold in one year and in Kanpur alone, there
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were ten such Porsches. One hundred and fifty one Mecedes Benz cars were sold,
most of it in the city ofAurangabad big tycoon and his cronies bought a lot of
them.A section of Indians are really indulging themselves and driving themselves
crazy in the luxury market. Private luxury planes are jetting across the Indian skies.
Penthouses and villas with most ultra modern facilities are now dotting the country
Super Yachts are now getting biggefaster and more luxurious and they are
occupying a very prime position in Mumbai docks. Itching to dig deep into the
pockets of the rich, the dream merchants are scouting frantically the whole of India.
According to the KotakWealth Crisil Report, the number offlaent Indians with
assets more than 25 crores is likely to triple by 2016, numbering roughly two and a
half lakhs. This blinding brightness of a minuscule number of affluent Indians does
not indicate the whole staryThe other India is covered by deep darkness of
despondengydespair and deprivation. Just a couple of facts. &id it has been
already mentioned, assets are the most important indicator of a househatdrial
wefl-being, particularly in the rural areas. In addition to their productive potential,
assets also have collateral value. In times of crisis, they either sell it or give it to
mortgage and get some income to survive. So, assets are very important in every
household. | am quoting from the India Development Report, 2011 published by the
Government of India Planning Commissiofhis is not my own creation. In India,

the distribution of assets is extremely unequal with top five per cent of the
households owning 38 per cent of the total assets of India and on the other hand,
bottom 60 per cent of households own only 13 per cent of the total assets. This is
a horrendous asymmetry which has been brought about; particularly | don't know
why, by the two decades of our neo-liberal economic policies. Endemic poverty of
Indian masses is a scourge which requires to be removed. The Millennium
Development Report of the UN set a. target that by 2015 we shall, all over the world,
reduce the poverty population to half. In Indian terms the rate of deceleration of
poverty should come to 18 per cent. But | must admit, the Government of India,
since Mrs. Indira Gandls’'time, in 1980, in the Sixth Fiwéear Plan, for the first time
diverted resources for rural development and poverty alleviation. It did have some
effect but the annual rate of deceleration of poverty in the last ten years has been
only 0.8 per centAt that rate, if it continues by 2015 we shall not be able to achieve
the target of reducing by 50 per cent. In this context, the promise of livelihood and
economic security appears to be highly reassuring but the route of achieving this
noble objective cannot only be high rate of growth because the Eleventlydave

Plan itself has said that the rate of decline in poverty has not been accelerated along
with the growth of GDP and incidence of poverty among certain marginalized groups
like SC, ST and certain groups of OBC had hardly reduced at all. Thus, the high
growth is essential. But it is not sufficient for poverty reduction on a substantive
and sustainable basis. Regrettaltlyere is no indication in the hon. President’
Speech about any alternative route for better income distribution, high level of
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employment and equitable share of benefits of growth among different classes or
categories of Indian population. It is not flattering for us to note that according to
the international poverty line, which stands at US $ 1.25 perlddia, with 42 per

cent population below that poverty line, is much bettdr tbhn the West and
Central Africa with 53 per cent, Sub-Saharafrica with 51 per cent. Eastern and
SouthAfrica with 49 per centWe are below them, it is only 42 per cent. So, we are
better than them. But, we are much worse of than the unbined developed countries’
poverty line which is only 25 per certherefore, Sirserious steps have to be taken

for poverty reduction other than the market mechaniBmo. much reliance on the
market mechanism is not going to have any impact on the poverty reduétisn.
there will be some trickling down. But the capillary effect of income is much higher
than the trickling down.

MR. DEPUTY CHAIRMAN: Please conclude.

SHRI D. BANDYORADHYAY: Employment situation does not give us much
cause for cheeAccording to the latest Report of Employment and Unemployment
Survey of the Labour Bureau of India, 2009-10, roug8lyt per cent of labour force
is unemployed. If we take 320 million as total labour force and if we take 10 per cent
(round figure) as the unemployed labour force, more than 3 crores of men and
women are just sitting-idle. 1 am not going further into that. The composition of
those who are employed is also rather very serioWghin the employed
population, self-employed constitute, rough#8 per cent. Only 16.8 per cent is
regular salaried class and the rest 39.3 percent is casua). 40oper cent of the
casual labour force is the most vulnerable section of the Indian population which
has to take care of and we are not really taking care of this section.

Sir, NREGA is much maligned but the most important thing that the
Government of India has done is that it is the only security cover that this group of
40 per cent of casual workers has today in the Indian Republic.

Sir, one wonders why is the regular employment situation is so dismal with so
high rate of growth lasting for nearly a decades you witnessing--In fact, it has
been mentioned by someone else--the prophesy made by the UNDP in mid 90s that
the world is going to withess a jobless growth? New technology is not labour-
absorbing. The new technology is labour-displacing. Therefore, this is what is
happeningWe are having flashes in the pan on the one hand and total darkness on
the other side. | am not going into further

| just want to add one thing and end, if you permit, Eirere is all round
euphoria about the high rate of production this y®¥é& have about 242 or 241
million tonnes of foodgrain production. It is very good. In fact, it is the third
consecutive year that we are having bumper production. If Jathar and Berry which
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we read 50 years ago is correct, there will be a bad monsoon once in every three
years. What Prof. Swaminathan said is the scientific prediction it is also the normal
experience of the Indian farme3o, we should be expecting bad monsoon next year
Now, how do we do it?Ve are having an alarming situation in agriculture. | hope,
Prof. Swaminathan would agree that one of the major reasons for this is that the
public investment in agriculture is coming down steeplardly any big irrigation
scheme, greven medium irrigation scheme, is taking place; hardly any other thing is
taking place We have got the figures for the year 2008-UBe public investment

was minus 0.1, which increased in the next yé#aat is, 2009-10, to magnificent
figure of plus 0.4With this rate of public investment,, we just cannot expect any
major breakthrough.

MR. DEPUTY CHAIRMAN: Please conclude.

SHRI D. BANDORADHYAY: Thirdly, Sir, the prices of fertilizers, except urea,
have been decontrolleds a result, the prices of fertilizers have zoomadd,
people are using more and more urea than they should. They are, thus, wasting their
money and are also spoiling their land. Ndwre comes a very important reason of
whether you have a soil-nutrient component or not, there has to be some control of
the Government over the prices of fertilizers and should not be left to the market.
Market does not include the poor because the poor men cannot operate the market.
The market is only for the rich. | have a small Maruti. 84y market is Maruti car
| never think per se of Mercedes Benz or Ferrari. So, while we talk about market
inclusiveness, we are excluding the number of Indians in the name of market.

MR. DEPUTY CHAIRMAN: Conclude please.

SHRI D. BANDYORDHYAY: Sir, my last point is that there is a tremendous
attempt to bring in genetically modified seeds to the Indian agriculture. | am not a
scientist, but | know this much that genetically modified seeds cannot be duplicated
by farmers.What do you see in the B€otton?According to the figures of the
National Crime Bureau of India, 2,50,619 farmers have committed suicide between
1975 to 2010With that experience of the BTotton, we are still thinking of the BT
Brinjal, we are still thinking of the BPotato!Why? We are still thinking about this
because one company — | don't want to mention the name because you do not allow
to mention the names — is there which controls 69 per cent of the GM crop all over
the world. That company is pushing harder and harsher in India to adopt this. So,
we must oppose that in order to save the Indian farmers because the moment you
do it, the Indian farmers would lose their autonomy

MR. DEPUTY CHAIRMAN: Conclude please.

SHRI D. BANDORADHYAY: It is a heritage.(Time-Bell Rings)..just ten per
cent of the produce is set aside as said and they renew it every three years or four
years.The autonomy of the peasantry gives the autonomy of the Indian economy
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And, the autonomy of the Indian economy gives a guarantees to our political
sovereignty So, the GM Crop is going to subvert our sovereigity must be very
cautious about it.

Thank you. Sir

MR. DEPUTY CHAIRMAN: There is a request from ShfiS. Choudhary that
he would not be available on Mond&yo, he wants to speak today itself for five
minutes.After that we will adjourn.

SHRI S.SAHLUWALIA: He can speak on Monday

sft Suwwmfer: 9 A W@ &
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MR. DEPUTY CHAIRMAN: Okay. The House is adjourned to meet tomorrow
at 1.30 M.

The House then adjourned at four minute past six of the clock till
thirty minutes past one of the clock on Friddye 16th March, 2012.



